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LOK SABHA DEBATES

LOK SABHA

Thursday, March 1, -1984/
Phalguna 11, 1905 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Good morning to
cverybody.

SHRI SATYASADHAN CHAKRA-
BORTY : You are happy after the
Budget?

SHRI KRISHANA CHANDRA
HALDER : Pcrhaps he is not happy.

SHRI SATISH AGARWAL : Sir,
you represent the whole House.  So you
arc happy as well as unhappy.

SHIRT ATAL BIHARI VAJPAYEE ;
He is happy and unhappy Partywise.

SHRI KRISHNA CHANDRA
HALDER : Khandsari, Sugar and to-
bacco for pipe and cigar has been ex-
empted from tax increaso.

SHRI SATISH AGARWAL : I am
- chewing tobacco.
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SHKI CHANDRAIJIT YADAV : 1Is
it on record ?

MR. SPEAKER : Is it unparlia-
mentary ?

PROF. MADHU DANDAVATE :
Beautiful things must always remain on
record-

MR. SPEAKER : Now, questions.
Mr. Reddy, you get the first ques-
tion to-day.

SHRI M. RAM GOPAL REDDY :
For the first time [ got it.

MR. SPEAKER : There is a first
time for cverything,

Murder of Indian Diplomat in U.K.

..l..

*61. SHRI M. RAMGOPAL
REDDY :

SHRI ANANTHA RAMULU
MALLU :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether an Indian diplomat
was Kidnapped and murdered in U.K.
recently;

(b)” if so, whether any inquiry has
since been conducted;
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(c) if so, the outcome thercof; and

(d) what action Government has
taken to avoid recurrence of such cases
in other countries ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) Yus, Sir. Shri R.H. Mhatre,
Assisiant Commissioncr posted at Bir-
mingham (U K) was kidnapped on
February 3, 1984 and was killed on
February 5. An organisation which
called itself “Kashmir Liberation Army”’
claimed responsibility for this act.

(¢c) The Birmingham Police are
investigating the case. The Governmcnt
of India is constantly in toach with the
British Foreign Office and the Birmin-
gham Policc and have provided neccssary
assistance to them at cvery stage.

(d) We have been informed that
two persons named Abdul Raji Qayyum
and Mohammed Sadiq Bhatti have been
arrested in connection with the kidnap-
ping of Shri Mhatre. They have been
charged in court. Two morc persons arc
being charged for aiding and abetting
the crime. Police are continuing their
efforts to identify and collect evidence
against other persons who may be in-
volved in the kidnapping and murder.

(d) The security of our Missions as
well as personnel posted abroad is the
responsibility of the host government in
terms of the Vienna Convention. How-
ever, on our part the Government of
India also take suitablec measures where-
ever necessary. Securily measurcs are
under constant review and since the
kidnapping and murder of Shri Mhatre,
our missions have been put on maximum
alert and instructed to seck assistance
and cooperation of the Jocal police au-
thorities. In sensitive Missions various
security measures have been instituted.

SHRI M. RAM GOPAL REDDY :
On that fatcful night when our diplomat
who was the cream of Indi.n diplomatic
personnel abroad was kidnapped, they
left a note in the office of Reuter at
0015 hours—early morning and the
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Reuter, in its duty, has informed the
Kashmir Liberation Front. I want to
know from the Hon. Minister whether
they have informed our Mission also. If
not, why the Government of India has
not asked the Reuter when they inform-
e¢d the Kashmir Libcration Front, why
they had not been informed. The next
morning in the press it appeared that he
was missing. There was no mention of
kidnapping. May I know, why was this
suppressed by thc Press in Britain and
whether the Government of India has
made any cnquirics in this respect ?

SRHI P. V. NARASIMHA RAO :
Rcuter did not inform the High Com-
mission. The High Commission came to
know about it the next morning. And
immediately, the [High Commission went
into action. We have not asked the
Rcuters why they did not inform the
High Commission. It would be rather
odd to ask them why they did not in-
form the High Commission.

SHRI M. RAM GOPAL REDDY :
Sir, I want to know whether this Kash-
mir Front Organisation is a part of the
Kashmir Liberation Front and whether
there arc about 10 lakhs of Kashmiris
in England and whether the police is
making any efforts to detect amongst
those pecople who are active in the
Kashmir Liberation Front and whether
one Mr. Hashim Quercshi and Aman
Ullah, the leaders of the Front also
reached the place about the same time
and whether there is any connection with
the arrival of these persons and the
murder. I want to know these in details .

SHRI P. V. NARASIMHA RAO :
Sir, the existence of the Kashmir Libe-
ration Army was prcviously unkaown.
What they said on 4th was that nego-
tiations should be carricd through the
Kashmir Libzaration Front and, when the
Kashmir Liberation Front lcadcers were
contacted, they said that they did not
know anything of the cxistence of this
army and so, they would not be able to
help. The so-called army did not lcave
any address or amy comtact number or
anything. So, it was impossiblc to get
in touch with them. Meanwhile, inves-
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tigation was mounted in the normal
coursc of law. The later heinous crime
is already known to the Housc. This is
the position.

So far as the Kashmiris residing in
U. K. are concerncd, I do not think that
thcy arc in such large numbers as sug-
gested by the Hon. Member. There are
quitc a few of them; bul, some of them
hailed from the Pak-occupied Kashmir.
It is very difficult to make any classifi-
cation. That is the position. About
Hashim Quercshi, I would bricfly say
that an investigation is on, Until it is
over, it will not be possible for us to

anticipate the investigation and say
anything morc about it.
MR. SPEAKER : Shri Anantha

Ramulu Mallu. Not here. Shri Fernan-
des.

SHRI GEORGE FERNANDES :
Sir, I am rather surprised at the rcply
which the Minister has given that the
knowledge of the cxistence of the Kash-
mir Liberation Army was not with the
Government .

I would like to ask the Minister —is
it or is it not a {fuct that in 1978, (he
Kashmir Liberation Army did makc a
similar threat to the then High Com-
missioner—not to the Assistant Com-
missioner but to the then High Commis-
sioncr—in  England that the conver-
sation bctween the man and the High
Commissioner was taped and that con-
versation was later sent to the British
Government? The dcmands made by the
person who telephoned them in the
name of the Kashmir Liberation Army
were ideantical to the dcmands which
werc made then before Mr. Mhatre was
kidnapped, namcly, the releasc of Mr.
Magbool Butt and the plebiscite in
Kashmir. And when that matter was
referred to the British Government,
what was the feedback that came from
the British Government since then ? In
the original reply you have now said
that it is the responsibility of the host
Government, which is right technically
and that you have now taken spccial

-
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measures. What measures werc taken
between then and now in regard to these
matters.

SHRI P. V. NARASIMHA RAO :
Sir, this information which I have given
1S correct that the existence of the
Rashmir Liberation Army is unknown
in the sense that we have had no infor-
mation about the existence of the army.
If in .the namc of what is called an
army somebody has made a telephone
call it happened then, it hipp:ned now
and it can happen again —that does not
establish the existence of the army and
it is about the fact of thc army’s exis-
tence that I have rcplied that it is un-

known. .

In regard to the sccurity measures,
security measures are taken both by the
host Government and wherever needed
by our own government. It would not
be appropriate to divulge what security
mcasures are actually taken in a given
mission. It depends on the nceds of
that mission and, thercfore, Sir, I would
not be able to divulge exactly the
measurcs.

(Interruptions)

MR. SPEAKER : He had also ask-
cd what was the fced back.

SHRI GEORGE FERNANDES
Whether in 1978 a threat was made.
Whether there is. a taped conversation
with the High Commission and whcther
the same was given to the British Com-
mission—I want to know these facts.

SHRI P. V NARASIMHA RAO:
The infercnce of Mr. Fernaades obviously
is that there is such an army which I
have contradicted. About the specific
point whether a comversition was tape
recorded and the tape was made avail-
able to the British government in 1978,
I am afraid, T don’t have that infor-
mation but it is a matter which can be
casily verified. I can gct that information

and give it to you.
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SHRI RAM JETHMALANI : Sir,
the country is very deeply interested in
knowing what kind of security arrange-
ments are made in our missions and the
Hon. Minister cannot just take shelter
behind this that we cannot disclose
security arrangemonts. Nor can he take
shelter behind this fact that host govern-
ment is responsible for the security of
our missions ? I would like to ask two-
three questions which are very important.

(Interruptions)

I want to know how long after the
kidnapping did our High Commissioner
come to know about the kidnap-
ping ? Second. how long after this
information reached the High Com-
mission did the poor diplomat die and
within this interval of time what stcps
were taken by our High Commissioner
to get on either the radio or the pross
or the television and preiend to carry on
negotiations with these murderers so that
at least the polico process could take
effect ? Nothing has been done.

SHRI P. V. NARASIMHA RAO:
Sir, this is not true. The allcgation is
totally untrue. The information as I
have already stated came to the High
Commission the ncxt morning.

SHRI ATAL BIHA_RI VAJPAYEE :
At what time ?

SHRI P. V. NARASIMHA RAO :
About 7.30 in the morning and they
immediately moved in thc matter.

SHRI RAM JETHMALANI : Moved
means what ?

SHRI P. V. NARASIMHA RAOQO:
They moved the British government and
they also informed us but we received it
at 2 O’clock because that is time diffe-
rential and immediately we moved in
the matter. They moved in the matter
and Birmingham police had already
mounted a search immediately the pre-
vious night and the investigation was
started. But unfortunately beforc any-
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thing more could be donc wc even depu-
ted an officer from Delhi to go to
London to assist in the investigation
and before anything could be done
even this officer could rcach therc the
murder took place. (laterruptions) I am
not trying to hide behind anything.
Security measures in their very nature
arc not divulged. If you really want to
know what measures are generally taken
I am prepared to take individual mem-
bers into confidence and tell them. With
members there is nothing confidential but
it 18 very odd and they will no longer
rcemain  security mecasures if I make a
statement here.

SHRI RAM JETHMALANI : The
most important thing I want to know
is that after you came to know
about the kidnapping what did you do
to kecp up the pretence of ncgotiation
so that police could have time ?

SHRI P. V. NARASIMHA RAO : I
have alrcady stated that there was no
contact number. There was nobody to
contact,

SHRI RAM JETHMALANI : Why
did you not go to the Press ? Why did
you not go on the radio and television ?

SHRI P. V. NARASIMHA RAO :
We contacted the Front which was sup-
posed to be contacted.

SHRI RAM JETHMALANI : The
High Commissioner has proved to be

totally incompetent. He is responsiblo
for the murder.

SHRI P. V. NARASIMHA RAO :
That is absolutely wrong. That may be

your opinion. But that flies in the face
of facts.

SHRI RAM JETHMALANI : He
should have gone to Television and said,

‘'we want to negotiate,

' SHRI K. RAMAMURTHY ; I would
like to put one question to thc External
Affairs Minister. This is a very unfor-
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tunate and a sad thing that has happen-
ed to onc of our diplomats who was
working in U.K. In this conncction it
has becn stated that the Government of
India has takcn adcquate measures. I
would like to know from the Minister,
even after the visit to the houses of Mr.
Mhatre by the Prime Minister and Rajiv
Gandhi and others, what 1s the help and
assistance you are going 1o extend to
that family ? What do you propose to
give ?

SHRI P.V. NARASIMHA RAO:
To the extent that it is possible and it
is within the power of the Government,
everything has becen donc. Everything
possible has bzen donc. The Govern-
ment facilitated the visit to Birmingham
of the brother and other relations of
Shri Mhatre. The P.M. called on the
aged parents of Shri Mhatre. Specific
benefits were  extended to the family
including exgratia payment of Rs. 1
lakh and continucd payment of full pay
and allowances as admissible in India to
the family of Shri Mhatre till he would
have attained the retircment age. Mrs,
Mhatre, her daughter and other mem-
bers of the family returned to India on

18.2.84. In regard to the body also there

has been a question. The body of Shri
Mhatre could not be brought to India
since the British law rcquires a second
post mortem by a Pathologist chosen by
the defendants in a criminal trial. The
position was fully c¢xplained to the
family by the Coroncr. The family deci-
ded that the body should be left in the
custody of the British investigating
authorities sincc it was important that
justice should be done in this case. On
Tuesday, 28th February, at 2.30 P.M.
GMT a further inquest was done by the
Coroner. The Coroner has given 14
days from 28 February, 1984 to the
lawyers of the accused in which to ask
for a sccond post mortem if they so
want,

SHRI KRISHNA CHANDRA HAL-
DER : I would like to know from the
Minister whether there is any connection
between the kidnapping and murder of
Mr. Mhatre and the cxccution order of
Supreme Court of Magbool Butt. May
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I know whether Pakistan Governmeant is
obstructing to the investigation regard-
ing the kidnapping and murder of MTr.
Mhatre ? Is Government aware that
anti-India activities are going on and
some groups arc operating in UK and
Canada ? What stcps have Government
of India taken in the diplomatic field to
protest against all such anti-Indian acti-
vities which are going on in UK and
Canada ?

SHRI P. V. NARASIMHA RAO :
Therc is absolutely no connection bet-
ween the two. Any iasinuation to that
effect I would like to refute with all the
emphasis at my command. It is true
that after Magbool Butt’s hanging cer-
tain statcments have been made by
Pakistan leaders glorifying him and say-
ing he was a great freedom fighter, etc,
I nced not go into all the phraseology

- used and praises showcred on him,

except to say that that only gives us an
idea of what their leaders mean, from
their point of view, by a freedom-
fighter, what their image of a freedom-
fighter is. And in regard to anti-Indian
propaganda we have had these experi-
ences before, and whencver propaganda
crosses certain limits we do protest.

PROF. SATYASADHAN CHAKRA-
BORTY : We should have a special
discussion. Please permit a Half-an-
hour discussion over this.

SHRI CHANDRAIJIT YADAV: 1
would like to know whether before this
distardly criminical act was committed,
our High Commission in London had
receieved any kind of threats or warn-
ing eithcer from the Kashmir Liberation
Front or anybody e¢lsc in regard to the
release nf Butt. If so, which was the
organisation from which those threats
were received ? Was any action taken
on those threats ?

Further, 1 would like to koow
whether the investigating agency of the
British police is cooperating and having
some kind of collaboration with the
Indian Investigating agencies. If so, at
what level ? Now that wc¢ have come
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to know about the existence of thce
Kashmir Liberation Front or the army,
because this act was done in the name
of the Front—they told the Commis-
sion to contact the Front, and they
would deal with the wmatter—what
information have we got about the
Front, what their motives arc etc. ?
What are we doing in that regard ?

SIHRI P, V. NARASIMHA RAO :
As far as the telcphone calls are con-
cerned, from time to time we  were
receiving telephone calls not only in
London, but at other places also. As
the Housc is awuare, there have becen
certain incidents of arson in The Haguce
and other missions. Immediate steps
were taken to alert the local authori-
ties and things were brought under
control and thercafter there have been
no further incidents. Coining back to
Shri George Fernandes® question relat-
ing to the year 1978, the threat was
made and the tape containing the
threat was received by the High Com-
mission. It was done by the JKLF,
that is the Front, there was no army.
The Front is very much there. There-
fore therc is no question of existence
of the army cither them or now. The
man said that he was from the army.
He said : “"You dcul with us, ncgo-
tiate with us through the Front.”” The
Front said that they had nothing to do
with the army, they were not going to
do anything in the matter.

SHRI GEORGE FERNANDLES :
But the demands were the same.

SHRI P.V.NARASIMHA RAO;
The demands were, more or less, the
same. In this case, they wanted onc
million pounds, 7-8 more members to
be released ctc., and that is why, we
got in touch with the Front, but they
refused to cooperate, so, there was no-
where else to go.

SHRI CHANDRAIJIT YADAV :
You have not answered my question
about the Front’s activities and the
collaboration of thc British and the
Indian investigating agencics.
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SHRI P. V. NARASIMHA RAO :
This has becn answered scveral times.
The JKLF is the Militant wing of the
JK Plebicite Front, which was formed
in 1964. Their activities in the past
have been holding demonstrations
before the Indian  Missions, in the
United Nations, and despatch of repre-
senlations on various issues indicating
alleged gricvances of the people of
Kashmir to the Heads of Governments
ete. The headquarter of the IFFront is
in Rawalpindi.

Regarding the other part of the
question, we arc in closc touch with the
British investigating authorities.

PROF. K. K. TEWARY : [ would
like to know, whether this Qureshi,
who is a convict for hijicking an Indian
Airlines plane travelled from Pakistan
to U.K. prior to this murder on a
Pakistan passport, and whether he was
detained by the British authorities for
thorough investigations. Further, I
would like to know, whether rccently
when these criminals were being arres-
ted by the British Police, the Puakistan
Government at the highest level lodged
a protest saying that the Pakistani
nationals, particularly those from the
occupied Kashmir were being harassed.
Will the Hon. Minister agree wilh mec
that this has wide ramifications includ-
ing band of the Pakistan Government ?

This is obvious in the light of the
incidents taking place. So, what has
Government of India donce in the form
of a protest or some talks with the
Pakistan Government 7 Only yesterday,
I saw that the Foreign Secretary of
Pakistan was in India. So, has this
matter been taken up, or a formal pro-
test lodged ; or, are you thinking of
lodging a protest, because it 1s now
obvious that Pakistan—you yoursclf
have admitted i.c. Pakistan Government
had been funding the activitics of the
Front ?

And about this so-called non-
existent Army—It is not non-cxistent.
It exists, the Army exists, and its acti-
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vities are being funded by the Pakistan
Government. Therefore, I would like
to have a very categorical reply from
the Minister.

SHRI P. V. NARASIMHA RAO:
About the catcgorical reply the Mem-
ber wants, [ have already said that
these...

PROF. SAIFUDDIN SOZ : This
is a very important question.

MR. SPEAKER : I have attached
more importance to this than to any-
thing clse.

SHRI P. V. NARASIMHA RAO:
Hashim Qureshi who was detained on
6.2 1984, was interrogated upto
9.2.1984, rclcased by the police but
kept under watch ; travelled to U.K.
with a Pakistani passport. As has al-
rcady appcared in the newspapers, he
was perhaps leaving UK. He was
stoppcd at the Heathrow airport, and
taken buck to Birmingham for interro-
gation. He is still under police watch.

About others also, I may add to
whiat I have stated, that the two per-
sons whose names 1 have just men-
tioncd us having been arrested, latest,
also hold Pukistani passports.

PROF. N. G. RANGA : Huave you
taken it up with the Pakistan Govern-
ment ?

SIHHRI P. V. NARASIMHA RAO :
I would not like to talk in tcrms of
impressions.  We  shall take suitable
action at the proper time.

Establishment of Coach Building
Factory in Kerala

-+
*62. SHR1 G.M. BANATWALLA :

SHRI K. A. RAJAN :

Will the Minister of RAILWAYS
be plcased to state :
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(a) whether the Government are
awarc that there 1is no major Railway
establishment in Kerala despite enough
infrastructural facilities in the State ;

(b) whether Government propose
fo locate the proposed coach building
factory in Kerala especially in view of
the availability of skilled and unskilled
labcur, adequate supply of water and
other necessitics and the State Govern-
ment’s offer to give land free of cost
and provide other infrastructural faci-
litics ; and

(¢) if so, action taken in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF) : a)
to (¢) A statement is laid on the
Tatle of the Sabha.

Statement

The Government are aware that
thcre is no major Railway Workshop
in Kerala. Reguarding locating thc
proposcd new Coach Factory in Kerala,
it has alrcady been stated in the
Budget Speech that a technical study
has been cntrusted to Rail India
Technical and Economic Services Ltd.
Therefere, decision regarding its loca-
tion will only be 1aken on finalisation
of the detailed Project Report, includ-
ing location survey, Suggestion reccived
from Government of Kerala will be
given due consideration.

SHRI G. M, BANATWALLA :
We arc thankful to the Government
for atleast being aware that (here is no
major railway workshop in Kerala.
There are as many as five such work-
shops in Tamil Nadu, two in Karpnataka
and two in Andhra Pradesh. But there
are adequate infra-structural facilities
available in Kerala. Despite this, there
is no major railway workshop over there.
So, my question is : why has Kerala
been singlcd out for this harsh typc of
treatment 7 Will Government assure
this House that atlcast this time, the
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request of the Government of Kerala
to locate this workshop in Kerala will
be favourably considered ?

SHRI C. K. JAFFER SHARIEF :
I would not like to admit that Kerala
is being singled out. So far as the
workshop is concerned, the statement,
particularly that there is no major
workshop in Kerala may be right.  But
on the other hand, so far as line capa-
city and other things are concerned,
they are morc bencfitted. So, there is
no question of discrimination, so far as
Kerala is concerned.

Coming to the question of work-
shop, i.e. the coach-building factory, it
has been referred to the RITES. It is
under study. No decision has been
taken about its location, it depends
upon the technical study of the techni-
cal commiltee.

SHRI G. M. BANATWALLA : Tt
is rather unfortunatc that the Minister
seems to bec a little ignorant of the
paucity with respect to Railways, as far
as Kerala is concerned. However, we
are told that a technical study has becen
entrusted to the Rail India Technical
and Economic Services Ltd. Will the
Government tell us by what time will
the report of this particular Services
be available ? Is the govercment
aware also of (he grounds that have
been put forward by the Government
of Kerala for location of this workshop
in Kerala and what are those grounds
also?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : On this we are
being guided by the cxperts specially
the guidence of RITES who are pre-
paring a technical project report for
this coach factory. While preparing a
report, RITES will take into account
every stage. infrastructural advantagcs
plus other advantages like availability
of skilled and wunskilled labour, ade-
quate water and other necessities. In
this matter, regional consideration
should not come, but we should be
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guided by the technical advice, by the
expert body ; and here we have selected
RITES. Kerala Chief Minister has not
only written to me on this but has scen
me on this issue. We are prisoners in
the hands of experts. Every state is
putting pressure on us that a coach
factory should be built in their res-
pective States. Political consideration
will not be takcnsinto account. We
will take into account what the pro-
gress report says, what the exper!s say.
If they say that it should be in Kerala,
it will be in Kerala. There is no ques-
tion of quarrelling this way or that
way. If they say that infrastrucrural
advantages and other advantages are
such that it should be in U.P., it will
be in U.P. or it will be in Punjab. I
do not know- But we are strictly
guided by the project report prepared
by the RITES.

SHRI K. A. RAJAN ; With all
infrastructural facilities and various
other concessions offered by the Govern-
ment of Kerala regarding this parti-
cular location of this factory, I am
sorry to hear that the Minister is still
a prisoner in the hands of the techni-
cal advisory committec. I sympathise
with him. But from the statement it
scems that the RITES is going into the
matter. Is the local survey of location
being done by the same committee ?
Has any place tentatively been identi-
fied for. the location of this factory
now ?

SHRI A. B. A. GHANI KIIAN
CHAUDHURY : It depends upon the
project report. They will take into
account all the factors which the Hon.
Mcmber bas mentioned. On reccipt of
the project report, we will obviously
decide what is the better place. But
the decision will be made on the
suggestion of the projcct report.
If the project report suggests that
the basic infrastructure and other
facilities are available in a particular
place, we will consider that particular
place.

MR. SPEAKER : I have a solution
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for this. If the experts committec is
dissolved and a Committee of Mem-
bers of Parliament is formed............
(Interruptions)

SHRI XAVIER ARAKAL : I am
cxtremely happy that the Hon. Speaker
18 taking a lot of intcrest. It seems
that the Hon. Minister is under non-
available warrant of the technical
committec.

MR. SPEAKER : That is why I
have suggested it.

SHRIT XAVIER ARAKAL : 1 hope
the suggestion of the Hon. Spcuker will
be acceptable to the Mipister con-
cerned,

I fully agree with the feelings ex-
pressed by my Hon. friends, Shri
Banatwalla and Shri Rajan regarding
the pitiable condition of Railways in
Kerala. And, do you know that all
the rejected bogies are shunted to
Kerala and there are no toilet facilities
in many of thcm and Kerala is most
backward in this respect. Above all,
the plight of the railway porters in
Kerala is so pathetic that I should be
grateful if these problems of Railways
in Kerala are considered. 1 request the
Hon. Minister not to depend on the
advice of the technical committee or
the technical scction of the Railways.
The Hon. Minister may kindly give mc
a categorical answer that this factory
will be given to Kerala.

SHRI A. B. A. GHANI KHAN
CHOUDHURY : Mr. Speaker, Sir, I
am sorry that I have no further infor-

mation to give.

MR. SPEAKER : Mr. Selvaraju. I
think he has never put a question.

SHRI N. SELVARAJU : Last year
the Integral Coach Factory at Perumbur,
has produced 775 coachcs. This year
they may achievc a production of 800
coaches even though the installed
capacity is 750 coaches. In view of
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the past performance of the Integral
Coach Factory, Perumbur, the
Minister had given an indication in
the House that the factory will be
cxpanded  to construct upto 1,000
coaches cvery year. I would like to
know from the Hon. Minister what
action has becn taken to implement
the proposal to cxpand the ~ ICF,
Perumbur. I would also like to know
what action has been taken to moder-
nisec the Garden Reach Workshop at
Calcutta.

SHRI A. B. A. GHANI KHAN
CHOUDHURY : The only informa-
tion I can give is about the gap bet-
ween the demand and supply. In 1980-
85 thc gap was 8.670. That will be
the shortfall and if we do not have
this coach factory, in 1985-90 we will
have a shortage of 12,120 and in
1990-95 it will be 16,220. That is
why we are very much in 2 hurry to
have this coach factory whose initial
production would be 400 coaches per
year and it will be increcased to 750
coaches per year, It will have a gesta-
tion period of three years.

MR. SPEAKER : Shri
Azam.

Ghufran

Underground Railway System
for Delhi

+
*¥63. SHRI GHUFRAN AZAM :

SHRI BALKRISHNA
WASNIK :

Will the Minister of RAILWAYS

be pleased to state :

(a) whether keeping in  view the
heavy traflic rush, the Railway Reforms
Committee (RRC) has recommended
the underground railway system for

Delhi ;

(b) whether his Ministry is consi-
dering "“the recommendations of the
RRC ;



19 Oral Answcrs

(¢) if so, the routes likely to be
connected ; and

(d) details thereof and by when a
final decision is likely to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT C. K. JAFFER SHARIEF):

{a) Yes, Sir.

(b) to (d) Yes, Sir. The recom-
mendations of the Railway Reforms
Committee arc being cxamined.

it AETTA WA . ATFATT AT
wEIZY, UHT AT § qEAT AT A {I
FIVAT 9T &Y ALY AT IATT AT
¥ wiforer Agy Y 21 €7 qur 2 -

“The routes likely to be con-
nected ; and details thereof and by
when a final decision is likely to be
taken ?”

wary fgar g ;

“Yes, Sir.

The recommendations of the
Railway Reforms Committee arc
being examined .

Finished.

qMT AT qEAG 2 fF ag Jaw
agr & Al § geArded) g aar g ?

AT WEtew | UFT AAfAT IeE
T " AT 9% fgar g

S TEUT WIS ;. AT FEIEY,
ROt L O o e G
g, W@a frerrg F92 A 39319 @
wzg IwHee fag g, 3T a3 faaan
T AT 1T IE Fgl & HIZ-A13I2
BT —F7 § 7 gaa fedew iy
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AT | g1 g gg o Fqrg {5 ag
FT qE GUIT

SHRI C. K. JAFFER SHARIEF :
The underground section is Connaught
Place—Rajouri  Garden (including
additional corridors by the year 2001)
—32.8 kms ; Inter-State Bus Terminal
to Indian Institute of Technology—
19.3 kms ; Delhi Gate—Radhceyshyam
Park—35'8 kms. The total comes to
579 kms. The cost of the priority
phase of Connaught Place—Rajouri
Garden and Minto Bridge—Rajpath
Link will bec about Rs. 1000 crores.
The total cost would be about Rs. 2000
crores.

S THEUT AIRH AL [T,
A7 UFHTAT A HYT-HTIE FIA &
fao, ac3-a% a1 ufwars 9% a1 g8i
g @t groar ?ozad fan feaAr
TFgANT BT AT AW FA AE
grar 7

SHRI C. K. JAFFER SHARIEF :
It has already bcen said that it is under
study.

SHRI BALKRISHNA WASNIK :
As we know, the number of com-
muters 18 incrcasing year after year and
thc problem has rcachcd an enormous
proportion. For solving this problem
Herculean efforts will have to be made.
May I knew whether urgent steps will
be taken to cxpedite this thing and at
least in the Seventh Five Year Plan
this project will be completed ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : The financial involvement
in this project is huge. It is very difficult
for us to give any sort of time-table be-
cause the first phase itself will require
Rs. 1000 crores. And thc whole thing
will require about Rs. 2000 crores as
per the recommendations of the Railway
Reforms Committee. The whole ideca of
the Railway Reforms Committee was
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that we have to approach cither the
World Bank or somebody who is pre-
pared to give us this loan. And if wc
get the loan, in that event we will think

of this project.

Here not only the question of money
is involved but the expericnce which we
have in Calcutta tells us that the pro-
per investigation and the projcct report
has to be prepared because once the
city is built up and we want to have an
underground system, lot of dislocation
takes place. This dislocation creates
problems. So, all these have to be taken
into account. We just cannol come to
any conclusion that we will start the
work tomorrow or we will start it in the
Scventh Five Ycar Plan and so on and
so forth. All these have to bc taken
into account, And especially what I am
trying to impress upon the Hon. Mom-
bers is  that investigation and project
report are very important than the
financial aspect.

PROF. MADHU DANDAVATE :
His suggestion is that the underground
railway is constructed before the city is

constructed.

SHRI ATAL BIHARI VAJPAYEE :
Before undertaking the construction of
the underground railway svstem in Delhi
may I koow whether the Railway
Ministry will have a fresh look on the
surfacc transport in Dclhi ? The Ring
Railway which was started with a great
fanfare has completely failed to alleviate
the difficulties of the travelling people in
Delhi apart from the huge losses it is
incurring. May I know whether the Hon.
Minister will give thought to the demand

for re-opening of Jangpura railway cross-,

ing which has already resulted in the death
of a political worker ? Public agitation
is going on and thc Railway Officer has
given a commitment at the meeting
which was convened by the Chicf Exccu-
tive Councillor that the railway level
crossing will be reopened by 26th of
January. Let the Hon. Minister give a
clear-cut reply to both these supple-

mentarics.

SHRI A. B. A. GHANI KHAN
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CHOUDHURY : About the pending of
the gate, we are only concerned with the
hazard that is involved to the safcty of
thc passcngers. At the moment I am
not prepared to say ‘yes’ or ‘no’.  This
matter is being studied. Although,
even my own party, apart from the Hon.

Member’s party and other political
parties, is putting pressure, we are
studying it and we have to study......
(Interruptions)

MR. SPEAKER : Why don’t you
give a privilege motion to mc ?

SHRI A. B. A. GHANI KHAN
CHOUDHURY : We have to study the
hazard and thcen only 1 will be able to
repiy to this qucstion, not at the pre-
sent moment. Once we open onc gite, I
would like to inform the Hon. Mcmber
that T have got another represcentation
that the sccond gatc should also be
opened.

SHRI ATAL BIHARI VAJPAYEE :
What about the first part of my ques-
tion, Siur ? What about ring railway ?
They are thinking of undergound railway
but the surface railway is not function-

ing at all.

SHRI A. B. A. GHANI KHAN
CHOUDHURY : I agrce and admit
that we have not achieved success to
that cxtent as we had thought about the
ring railway. The question of scrappine
it does not arisc. We will certainly look
into the improvement aspect of it and

try to make it popular.

© Y GAITY FESt ¢ AEAA ST, #
HITH I WA AEIKT FT GATIF-
grz 1 wigar g fF F@ @ Fw
s widf F & FEr ar & gw
quETY[IvT A feear 71 &7, ZqTQ
gr¥1e 3g 97 Ffeag &1 wfwa
geg fagrdy aiqAr S &1 wrag
qISH AET &, T T AT g AwT G-
B AT W 7F, IFH |Y Ireid FET
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& fr srveTgIave @A &, afFa are
I %1 7g fadw ¥ @ &1 zafao
ggyr dg 99T #fAwEEr 9, AT
qF qrg 7 gl

MR. SPEAKER : Are¢ you putting
question to Vajpayee Ji ?

sy qHaT smest o § ofifgca A
qIq HT TEI g, ALTET HEIZT | AT
I% 919 gAFwT gfawezr A1 Ay
721 & gas fasar g

qeqey Wglad | AT WEAT AZIIT
g gare qfed, Fraqdr T 487 )

I wont allow him to answor the
question.

st s fagrdt awmdy: 69
FUSTHTIIVE a1 fadig g1 fFar
2 #% @1 gz FEr @ fF S sue A
& ad AT AL A@E A1 W@ g,
DN AuTTATIE FZl A FATE STy ?

s gRETE® WEAr ¢ ATETE oy
T d1 g7 WA AF FAAT g€ aqA A
AET AT &

SHRI A. B. A. GHANI KHAN
CHOUDHURY : The Railway Reforms
Committee feels that the way the Delhi
traffic is increasing, the only way to
solve their traffic problem is under-
ground railway. Though obviously we
are bent upon having the underground
railway in Delhi but, as I have said,
the financial involvement and some
other difficulties comc in the way. Shri
Dhandavate is only trying to pull my
legs. I hake only suggested that in any
old city, construction of unde-ground
railway creates difficulties. You have
to take into account various disloca-
tions that take place 1 will invite
Prof. Dhandavate to Calcutta. Pcople
there are facing the inconveniences
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because of the underground railway we
are trying to build up there.

PROF. MADHU DANDAVATE
Since he has referred to me, lct me say
that the undcrground activitics in the
railways shouid be restricted only to
West Bengal and not brought to Delhi.

MR. SPEAKER : I am against un-
derground activities.

SHRI A. B. A. GHANI KHAN
CHOUDHURY : I will rcmember his
advice.

SHRI SATYASADHAN CHAKRA-
BORTY : It is really a surprising thing.
Delhi does not require a ring railway
and Calcutta requires it. We do not
have a ring railway; Declhi has it. When
we do not want an underground ruilway
in Calcutta, we have it. In any case,
since you have already started the pro-

MR. SPEAKER : He should trans-
fer that,

SHRYI SATYASADHAN CHAKRA-
BORTY : It can be. If Delhi wants if,
we can transfer our underground rail-
ways. Since he has already started the
work, I would very humbly suggest to
the Railway Minister thal, though ho
has stated that established cities should
not have underground railways, Moscow
and Japan have.....,

SHRI A. B. A. GHANI KHAN
CHOUDHURY : What I said was some-
thing different.

SHRI SATYASADHAN CHAKRA-
BORTY : In London they have under-
ground railways. All the mjor cities
have it, for your information. Secodly,
the peopie of Calcutta are suffering. not
because of the underground railways but
because of the totil mismanagement and
delay...(Interruptions) Sir, ignorance has
no limit, How do the State Government
come into the picture when it is a
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Central Project ? Can you cure them ?
Please have some medicine for them.

MR. SPEAKER : At certain times
it is stated to be bliss.

SHRI SATYASADHAN CHAKRA-
BORTY : T would like to know from
the Hon. Minister what stcps are being
taken to expedite the completion of the
underground project. What steps arc
being taken to start the tunnelling of
the stretch, starting from Sham Bazar
to Esplanade ? What are you going to
do for that ?

MR. SPEAKER I would not
allow that. You can put a separate
question. At times be reasonable ; do
not try to be unreasonable always.

Vacant Posts of Rural Doctors in
Primary Health Centres

+

*64. SWAMI INDERVESH :

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that more
than five thousand posts of rual doctors
are lying vacant in the various Primary
Health Contres adding to the suffering
of rural folk; and

(b) if so, what are the reasons for
not filling up these vacancies and what
steps are contemplated by the Govern-
ment to fill up these vacancies for ex-
panding medical care in the country-
side ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI) : (a) No, Sir.

(b) Does not arise.
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TIIEY gFgaa o eI W{giad,
FATAIT T4 F AT 9T A T8
AEFETY faer Ot 5 oy 2w H
FrEtor & A 15134 T GrafHE
careeT g £, f9a% 5,000 T 2,
SEF 9% 5,000 EESI & w19 @I
ag gu & ot7 afe gm grediqdr 1Y
a3 feT faqr #7 @ a1 7 gATT &
garar e faq 98 gu @ | wEda
weefY S 7 Y eyt 997 faar g, Ag
gz & fr Oy 980 & A1 & a7 SraAn
Frgar g f& w#= ot 7 S 5,000 FT
geqr g, zgy gewie frar g ar #1g
oY e @it 9.7 2 1 F FOAT @A
TgsT FT ¢

FHIT FHIFT QHo AT @ ATA-
g gged F S qqTF (BT g1, 98
fergrara argem’ 7 S fyqid enrd
a1, 3IgF gaifas qer 41 HiT ag
I TrTAN ged Fezg F AR H
9T AT & WA FT T F1 GFRITAAT
qiT YRS, 4 /I 2@ geEd #HIT
feedea it & aiT & 717 73 3 |

qeqer AEEW | 4 W AT 41T
¥ fasar afaa

AT FHIAT ORo FuEt - AR,
qF d GIH 3T T 0T 981 g AN
T g 4 g F Iw H e
STEAT 259 qezg, oAqfax faedeg.
AT AT ATE0 THo THo fRegegAT
S8, 8% FA fAar *T 26,723
qRE TrFZIr AY 2 o@lT S gFedrs
gret 9 ¥ 7 fag 4,454 F &<
TAAT qQIEE | 93 3 d|are g
Y G TE F, 3y & agmg Agl
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g 7§ S AE §, a8 gWA =T
TT gHes 3 § |

T FEAW ;. AT A W@
fof 91T ESTT § SATET €419 @IE
98 gU & 1 ¥ TAA a1 @rdl g &
afga st eqreeg Feg @ gaay feafa
gg & f& 99w zar3af @1 wA4T 3
721, 9EAT A SO0 A1 A9 919
At gAY £ & araEy WEAF &
A1z arafg T TaFqy F+7 FT IR
T FFAT E

a S A @ g g ogAd
grag W O# qeAT Fedr gt aar
FTHTT A4 WIAT Ag) qEN 2 4ar
SIFET WAl § FTH ALY HIAT AIZA
g RN aFd azg & v omEr A
F19 F74 # iget wfg Ag) A W@
& | gEd geT F10 gg g (% Af@l
¥ Sl T4ET FIH FIT § SAF1
gfamn’ Sadey agf § &1 wEgd A
FIq T g1 grged A1 g I
¥t &1 fazrar, <gq & gfawr,
g=at ay fwerr A gfawr, Zfama
sfe &7 gfgar iay & 98f 81 34-
fag Tigew wial § 4@ ST H1gd
g 1 wial ¥ fugzraa g, wfearzar € |
FT ATT AT & SrdE #1 WEA &
g F ATAT B AR glaung
T A GIT T ar FEY piw W

FATN THESA THo WIS : AT
#4989 9@ T gu & fw a9«
AT GZET T AN 2ed e
Far A qur ar fF fEadr o
@it @ a1 & Fdrar g1 & =%
RO 91%2 ga fuar ax @y )
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FAT AT JIFAL &eT ez A IR
¥ quqa1 9rgd & ar S 7 9vge
gz g @rel g | 395 14,317 91
s faad & faw ge1 9rez & @rar

g |

star fa wada ggeg 7 war fa
atal ¥ TrgeT a1 & fom Aty q9Y
g agegn M sy & f& agl 39
gfaarg %7 2, zafag ggi =13z
s & fag Farr @ &1 gafag
ATEAT WFEATHA A QT THE &I
Jearg aqe Prar a1 | I F o gArT
AT ¥, 4 gHA UST ATV 41 AN
&1 ST WANT qEET T gAIT
TR a1 4 29 IFAT & a1 JATE
EUY Sy gIEIA a1 F@r g %
qidl § gl s19ex 9g1 faw @ & ar
T A% FUZ @il g A% fau g
1 sarar gfagrg fso 1 za ag
g vg g @ sy q@Idq @ FqT
TEOE &1 YR I qIRE sy 9rard
F1 fee-srq w7AT § &7 gu feagedt
gR@ e & ardy Qg fma-ag
cARS I

MR. SPEAKER : This has been
a constant problem, Mr. Minister. Why
can’t we take an undertaking from the
people who are going on all the way
in the Medical Institutions for medical
studies to become doctors that they
will be required to spend four or five
or seven years in the rural arecas and
only then they will be allowed to be-
come doctors. The country spends too
much of an cxpenditure on them.

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : Mr. Speaker,
Sir, it is not a question of any com-
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pensation on the part of the doctors or
taking an undertaking from them. We
have to create conditions favourable
for the doctors to go to the rural
areas.

MR. SPEAKER : Why ? People
are living thcre. They are also human-
beings. That is just a suggestion.

TR geEAW ;A HFIAT,
ag "arg ¢ % 391 9T a8 @v g
E 2 f& wiat 7 S nFET F1HOFT
7z g, #fearzai & g § F1g F7

qrqeyr  wglad @ ATTHT A

qare WY g1 AT |

SHRIMATI
LAN : Sir, in view of the attitude of
the doctors who arc rcluctant to go to
the interior areas of India, will the
Government consider starting a special
course for the Nurses in the Medical
Colleges to give them training and send
them to the interior areas ? In the
Soviet Union and in other countrics
this is working very well. Nurses are
given training in the Medical Colleges
for four or five years and simultancous-
ly they are working. And in the Medi-
cal Colleges also expenses on education
will come down. This will have a very
marvellous effect. Our Nurses will go
to the interior parts of India and will
work well. Will the Government chalk
out such a scheme ?

KUMARI KUMUDBEN M. JOSHI;
It is a gcod suggestion. So far as the
nurses are conccerned, we are taking
carc of the population through our
NCH programmes and our ANMs are
posted in almost all the villages. It is
a good suggestion.

MR. SPEAKER : Hour
is over.

Question

—— — —
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Provision of Wireless sets for
Patrol Men

*65. SHRI A. NEELALOHITHA-
DASAN NADAR :

SHRI MANMOHAN TUDU :

Will the Minister of RAILWAYS be
plcased to state :

(a) whether a rail accident was pre-
ventcd due to timely detection of removal
of a fishplate on Bhatinda-Suratgarh
Section of Northern Railway as reported
in ‘Times of India’ dated 25th January,
1984;

(b) if so, details therelof: and

(c) whether the patrol men have
been provided necessary wireless equip-
ment for the job ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (2) and (b) On 22.1.1984
at 03.35 hrs. night patrol men informed
the Station Master and Government
Railway Police, Mandi Dabwali station
that 2 fishplates, four fish bolts and all
keys from a rail joint on the track
betwecen Dhaban and Bringkhera Stations
next to Mandi Dabwali, had bcen re-
moved.

(¢) No, Sir.

Causes of fire in Bogie of 143 Dn
Kalinga Express

*¥66. SHRI SATISH AGARWAL :

SHRI PHOOL CHAND
VERMA

Will the Minister of RAILWAYS be
pleascd to state :

(a) whether a number of passengers
were killed and injured when a first class
bogie of the Delhi-bound 143 Down
Kalinga Express train cagght fire at
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New Katni Station Junction on 1Ist Feb-
ruary, 1984;

(b) if so, number of pcrsons Killed
and injured;

(¢) what were the causes of this
incident;

(d) whether any inquiry has since
been conductcd; and

(¢) if so, what are the details of
the inquiry ?

" THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (20 »nd (b) Ycs, Sir. In
the accident involving fire in a First
Class Coach of 143 Dn. Kalinga Ex-
press on 31.1.1984 at New Katni Junc-
tion Station, 6 person were killed and 6
sustained injuries.

(¢) to (e) Statutory Inquiry into
this accident by the Commissioner of
Railway safety, Central Circle is in
progress.

Progress in Sri Lanka Talks

*¥67. SHRI UTTAM RATHOD :
SHRT CHITTA BASU ;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(1) the progress made in Sri Lanka
talks in solving that country’s cthnic
problem; and

(b) the role played by India in re-
cent weeks for helping Sri Lanka in (he
solution of that problem ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI1 P. V. NARASIMHA
RAO) : (a) The All Parties Confercnce
called by the Shri Lankan President to
promole national harmony and to find a
durable solution to the cthnic problem
met in Colombo from January 10th to
January 25th, 1984. The Confercnce
decided by consensus on 25th January
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to sct up two committees to continuo
studying this question. These commit-
tees met on February 6th and again on
February 21st and 22nd. The commit-
tees have adjourncd in order to permit
informal consultations. The commitees
will reconvene on March 13th and are
cxpected to sit for six days.

(b) India has made available her
good offices to Sri Lanka for facilitating
a lasting solution to the cthnic problem
in that country. The proposals which
have emerged as a result of the discus-
sions which the Prime Minister’s Special
Envoy had over the last several months
with the Sri Lankan President and scpa-
rately with the T. U. L. F. leaders are
among those being considcred by the
All Parties Conference.

faeeit femafaaag oo fama-
fam@a gqe@ o &
framY &t gedam

*68. =it Wiw fag
s /idt Wi ;o tuA

37 fmen Al d@wwfa we g
T AT FIT T {7

(7) Fm faet fauafaareg 5w
famafaaran «qa1q arair & fqawy
FT Fedqd fad T F giAT grET
CARCICEARANC S 10 - S

(@) afz gf, @1 qegeaed R
T E ; AT

(TT) =7 g¥I=T § GIAIC T 347
FIFATEY AV & 7

faer st @ewfa qur aww
HEATY FEATAT F1 ST 7T (2wt
siar wter) ¢ (F) @7 (@) S, AE )
agify, @y fawafamaal & -
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FIU 3 Fig F & fag fawa-
faaraa smzrw sramm gru fagasd
0% gfufy 7 safy frae & I8
aqiar 2 fx feeelt favafamrga -
arg ¥y favafgarag & fqad
fuvafaaraal T Faral § FF=Ud
#t wal & fau favafaegrag =@
gra granr afeaifag wrrgel ®7-
tCIENETIRE SICEIEEARE R I

() fauafaaras gqgm@ aenT
Y g & ¥ favafaaiga ez

aravr afufaga, 1956 1 €191 26
(1)(5) ¥ wraia fafqga aqm g
faas g7 agare &1 afvsufoa fear
Tar & WY grAtga: fawafaarea)
Frae & fogor tare # fAgfaa &
fau fa safsa & arg gt adfea
g | g fafqgey & sfugfaa #¢ fear
Tar g oAy g favafaamat &
eqTq # o fgar qar g fesar favg-
faerraa & g7 fafagui &1 wgw 4§
@ U AZATAT AV gHYAT AT &
fon widarg g8 7T & &

Running of Kitchens in Zonal Railways

*69. SHRI S. A. DORAI SEBAS.-
TIAN : Will the Minister of RAIL-
WAYS be pleased to statc :

(a) whether there is any proposal
to constitute a new organisation to run
the seven base kitchens of zonal rail-

ways;

(b) if so, the details thereof; and
(c¢) the steps proposed to be taken
to improve the quality of food being

‘served on long distance trains;

THE MINISTER OF RAILWAYS
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(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) and (b) A decision to
set up Catering Corporation to manage
the catcring service on the Railways has
been tuken.  As this will take sometime
to have such a Corporation functioning,
a Central Catering Service Organisation
has been set up 1o take over the mana-
gement of Mobile Catering Units on 14
pairs of trains originating from or
touching New Delhi and 7 Base
Kitchecns supplying food to these trains.

(c) Railways are constantly striving
to improve the quality of food and en-
surc its regular supply in all long dis-
tance Mail/Express trains. Steps taken
in this direction include preparation of
meals under hygicnic conditions at Base
Kitchens cquipped with modern gadgets
under close supcrvision of senior Cater-
ing Officials; intensive checks of Mobile
Catering Units and Base Kitchens; pro-
curement of food ingredients through
standard sources; and training of Cater-
ing staff.

Multi-Drug Therapy for Leprosy Patients

*70 SHRIMATI MADHURI
SINGH : Will the Minister of HEALTH
AND FAMILY WELFARE be pleascd
to state :

(a) whether multi-drug therapy hat
been cvolved to reduce the treatmers
period of leprosy paticnts;

(b) if so, details thereof:

(c) the areas/districts covered by
the multi-drug therapy; and

(d) amount sanctioned for leprosy-
cure projects by the Centre for the
current year and the details thereof ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI E.
SHANKARANAND) : (a) to (d) As a
result of the introduction of multi-drug
therapy the period of treatment has
been reduced in multi-bacillary cases to
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minimum two years and in pauci-bacil-
lary cascs to six months.

The multi-drug regimen projects
have been started in six districts viz;

1. Wardha (Maharashtra)
2. Purulia (West Bengal)

3. Vizianagaram (Andhra Pradesh)
4. Srikakulam (Andhra Pradesh)

5. North Arcot (Tamil Nadu)

6. Ganjam (Orissa)

For National Leprosy Fradication
Programme a sum of Rs. 11 crores has
been  provided by the Government
during the yecar 1983-84,

Funds for Development of Music

*¥71. SHRI R.P. GAEKWAD : Will
Minister of the EDUCATION AND

CULTURE be pleased to state :

(a) whether Government are awarc
of a fecling of dejection among the
music lovers in the country for lack of
special planning and allocation of funds
for the development of music;

(b) whethker it is also a fact that
modern and sophisticated equipment are
not available and most of the Univer-
sities have no music departments; and

(¢) if so, thc measures proposed by
Government for the preservation and
enhancement of the glorious heritage of
music in our country ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) to (¢) Government is providing en-
couragement and assistance to indivi-
duals and institutions for the preserva-
ation, development and popularisation
of our heritage in performing arts in-
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cluding music. Besides, schemes of
scholarships and fellowships have been
instituted for growth and development
of talents in diffcrent cultural fields in-
cluding music.

41 universities in the country have
departments of Finc Arts of which 25
are offering courscs in music. Besides
about 40 colleges in the country offer
courses in music. The University Grants
Commission is providing financial assis-
tance to the university departments for
their development including purchase of
modcrn and sophisticated instruments.

Jammu-Udhampur Railway Line

*72. SHRI ABDUL RASHID
KABULI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the expenditure incurrced and
mileage of track laid so far on proposed
Jammu-Udhampur railway line; and

(b) when is this railway line expect-
ed to be completed ‘and at what cost ?

THE MINISTER OF RAILWAYS
(SHRI A B A. GHANI KHAN CHOU-
DHURY) : (a) The expected expendi-
turc upto the end of 31.3.1984 would
be about Rs. 3 crores. No track has
been laid so far, but earth work and
bridges are in progress in the first 11
Kms. stretch from Jammu.

(b) No target date for completion
of this work has been fixed. The antici-
pated cost of this project is Rs. 70
crores,

T & G H FEGEX H
S9N

*73. &t g A
St §F A7 I ¢

FA @ WY gg FAIN & FAT



37 Written Answers

FLN fF -

(F) #a1 WF & gad #
Frge & ITANT F fag }1F arfas
weq faaifea fear aar g ;

(@) afs gf, a1 za w97 fwaq
gfama WA g=@d &1 § FFgIY
F1 goan faeor 7 wgr & o wifasa
i gfg ad {Faar s F7g2d A
ggradr ¥ &5 1A F1 faq1T §

(m) fea-fea 2@t & weafaat
I@a § FFGIT FUTAT AT EATGAT A

FIT FL I & ;

(7) a1 ITH § g aguedy
FEIAT § ; X

(z) afz g, a1 s&ar sara a1
27

T w=A (0 Qo dte Uo Y @i
atedt) : (%) & (1) @ afEEa
U GAUEl FTGEIAIT FE @ FIS
gea fraifea adl fear aar g
g AT I 9T AIAET FAUH FT
geaara afusiwa: a@r, aqgqd 997,
FEAT gaww ifx JF  GTEUA
ITANT &7 AT & graey ¥ ATFS JATT
W & fau faar srar @ dqr g%
arqr aF afvgrafas gifersy qfs-
F10 gF5faq @ F fau & fwar
AT g ) FF 917 7 enfgq gaus
g mra fesat agr wifgn @aF #)
FLAT-IIAT, AT feeal aar garq
fezat &y worar, {1 fegsar fwwar
gqIq qg7 gifeast ATFE) & Fraq
S8 afearefa® gaar sbear graw
F1q fad a7 @ &
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T gl gTUs grag AR &
gavg & warfyad f&r a7 & e 3
Faa Ufagrfas siwet & a3 wrafan
F fao @aam & 1 9 gr0A) #1 qa-
qX0 IIAIT Y IZT § | I SWFT qF
TET ITANT FIT & g T ZqH
AIATT & wrae F qbsar I

T IS FFI@T J4T r e
AT F of AT F a7 @z /fraq-
TIZH FIUNFT AT AT fAgIw
gorfaat &1 fagrg s aar waf-
fraq &% a1 gearm &) " wigr-

1T IOt & fqw FIHED wql-

fueg e fafew ¥q @t #afeaq

AW AT § grag  qgeeTar
g4l 4 greza T &Y geaid  qur
gty ot & fawrg aqr wrateaaT
& fao quay gg@ar & grgeg "
fafazre sirafaa v wdy 2 T
ag =a19% fraq.zigg gurs g
M7 a1 fqo G917 qag=qr F fao
qaTe IFAAF A AGEFAT g 8%
gEFET AITANT I AT qYHAr agy
q159 gorrery 97 faeare frar s,
zafqu a4 F1Al7g97 UG qIag
arigre. 9T fwar stigar f& gfeataar
STHT 10 ad F WA g g A1
gg goret & fag emfwas g
grEdaT FT ATAIT FIAT 01T, AfFHA
qUAGRTAS A ggraar & qfegraar
fratd qoe ¥ fag a9 & g &
fafafezay &1 afraw = fgar srgar
THH UF a9 &1 @G T ATT FT
FERTEAT § |

- g0 aF araY qIT AT T
w1 grarg g, faeer o T # FTT@9
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¥ fqu grave AqEr gE FIAOE
qEqTd & | 3@ g & faFwrg qqr
Fwrategaq & fag qg aIFe § I9-
SH Fregzw dfedw FTIRTT &
grg Frasg affqg v w g 39F
fog ot fage wiger & @qoF gre-
JTT FT ATAT FIAT qferq gioan o
gq SAIT & AAG K FAAGIAE
feerr & @mg gymw x3F afean
&g fzar SrAqT | TT GOTAY FY A=
w & gt #§ Figifaaa #@ Fr

wAT & |

HTUFNEF A1 TIST AT I
gt & fam =774 wuw; fafew I3
agr FAfeaq AWaT | A1F ZoFo
aqr &A1ET & TR HUzAl W ¥
g 1A

(a) s (3) afvarsar oo
F1 afraw =7 2 fro I gar @
gag Ay gfmar & gugra 2,
Frafam & qmw ez 98 f% 3 ag-
edrg Feafqar aifg § f adf, sta
gl g |

wa-at gaifaat & afaang’

*74. * TAIEATT TOEAT . FAT
T 9+ A ag Faa #1 Fa91 T fF

(F) #ar wageAan gafaay w
H;fqlﬂﬁ F AIRHA L6 AF¥T7, 1983
FI &% AW F 72w F0OT AT
ffa 997 §o 22 &1 ITT 2T F4T
gt 7 A 4 gEA 9 F79 gu 3@
qrg 9T N7 fzar ar f5 cgaerar
Faifadl 1 SAF SaAF § 0F
T WA HAT F37 g9 fawes &
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78 i fFo oS3 &F §rAewr qr
fa=r< fwar strar =ifzo ;

(@) afz gf, a1 #a1 @ wwiad

T AT aray 9 fagi #T A1E
fsta faar g ; itz

(m) afe g, @ acgrased e
FAT § 7

| A (s go o o Y @i
wadt) o (F) S oan

(@) &Y &r

(7T) SRAF TIGFAFT FATAT ¥ A7
AT gred g 9T ITHT HIT ITN
g /afq #1 ar asf/afa 7 7 @
feafa & 3% qra 53 g gx ofc
T H IFF fqarg wqrw & fray o
0¥ eqrE aF, wgi 7 AEAT AR, <
qragr & fag sfrag & od qIg UF

g H{rAM g% qrg Ard fEar
ST |
Expulsion of Indian Airlines
Officials from Lahore
*75. SHRI DHARAM DASS
SHASTRI :
SHRI LAKSHMAN
MALLICK :

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whether Government have en-
quired from Pakistan Government about
the termination of the visas of two
Indian Airline’s officials in Lahore;

(b) if so, full details thereof;

«¢) what further steps government
have contemplated in this regard; and
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(d) by when the same will be

taken ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ) : (a) to (d) The Pakistan authori-
ties cancclled the visas of Shri Narcsh
Chand and Shri R. J. Gupta of the
Indian Airlines office in Lahore and
asked them to lcave Pakistan on the
ground of their alleged complicity in the
departurc of the two Indian servants of
an officer of the Indian Embassy in I[slama
bad. The two Indian Airlines officials
returncd to New Declhi on 6th February,
1984. The allegations werc baseless and
were rcjected. A protest was lodged

with the Pakistan Government. No
further steps arc contemplated in this
regard.

Conditions” put Forward by USA for
Supply of Epare Parts for
Tarapur Plant

*76. SHRI B.V. DESAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether itis a fact that the
United States has told India that it
would be able to consider its request for
supply of spare parts to Tarapur Plant
only if an assurance is given that India
would not go in for another Pokhran-
type nuclear explosion;

(b) if so, whether India is insisting
on its fulfilling the obligation under the
Indo-US Treaty on Tarapur Plant to
supply spare parts;

(c) if so, is it also a fact that during
US Secretary of State’s visit to India it
was agreed that India may scout for
spare parts in other countries and seck
US help only for items not available
elsewhere;

(d) if so, whether India has accept-
ed the condition proposed by the USA;
and

(e) if so, whether any final decision
in this regard has been taken ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO); (a)to (¢) The United States
is contractually obliged by the 1963
Indo-US agreement to allow the cxport
of equipmoent including sparc parts
from the United States for the Tara-
pur Atomic Power Station During
his visit to India, the US Sccretary of
State had given an assurance that the
spare parts not available from other
sources would b esupplicd by the United
States. The Government of India have
recently hinded over to the US Govern-
ment a list of sparc parts required for
Tarapur. It is the Government’s ex-
pectation that tne United States would
live up to the obligations which it had
carlier accepted.

The Government are aware of press
reports in the United States that India
is preparing for another PNE. These
reports have also been brought to the
Government’s attention by US authori-
ties. It has buen made abundantiy clear
to the US Government that such re-
ports arc bascless, mischicvous and
motivated. The position of th: Govern-
ment of India that its policy on the
PNE is in no way connecled with a
question of sparc parts for Tarapur has
been reiterated on o number of occasions
to the US Government.

U.K.’s Decision to Reduee Common-
wealth Medical Doctors

77. SHRI SONTOSH MOHAN
DEV : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) whether U, K. proposes to re-
duce the number of Commonwealth
medical doctors, mostly Indians, from
taking up jobs in that country;

(b) if so, the number of such doc-
tors from India who are unemployed
and are out of work in UK.; and

{c) the steps to be taken 1o find
jobs for them ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAOQO) : ta) Pursuant to legislation en-
acted by the British Parliament in 1978,
all unregistcred and newly-arrived for-
eign doclors in the UK—with cffect
from February 1979—were rcquired to
obtain what was termed ‘limited regis-
tration’ for a pcriod of five years. The
legislation was geared to regulating the
flow and minimum qualifications of
foreign medical personnel at a time of
increasing availability of qunlified Bri-
tish doctors. Only those Common-
wealth citizens who were in U.K. prior
to 1.1.1973 would have the right of
permanent stay. As a conscquence of
this, those Indian doc.ors in UK who
obtaincd temporary  registration in
February 1979 may have to leave UK —
if they do not have the right of perma-
nent stay—after ths cxpiry of the five-
year period in February 1984, unless in
the meanwhile they have obtained higher
qualifications (MRCP, FRCS) which
would entitled them to full registration.

(b) The first batch of foreign doc-
tors who were granted ‘limited registra-
tion’ in Fcb. ’79 numbered some 1400,
of whom around 500 are Indian citizcns.
Some of the Indians so registered would
have obtiained full registration following
their obtaining higher qualifications. It
is, however, not possible to give any
precise figure of the number of such
Indian doctors whosec ‘limited registra-
tion’ expired in Fcbruary 1984 and who
are not permitted to practice thercafter
as they had failed to obtain the stipu-
lated higher qualifications.

(¢) The Overscas Doctors’ Associa-
tion of the UK to which most of the
Indian/Indian origin doctors are affiliat-
ed is scized of the problem. As the
matter concerns the implementation of
British Medical Act, 1978, the Govern-
ment of India is not, at the moment,
in a position to take any action In
thc matter. Indian doctors have, by all
accounts, rendered signal service to the
N.H.S. over the years, and Government
is hopeful that the U.K. with whom we
have very cordial relations, will deal

MARCH 1, 1984

Written Answers 44

with this domestic problem with all
sympathy and consideration.

U.S. Withdrawal from UNESCO and
Formation of a Parallel Body

*78. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of EX-
TERNAL AFFAIRS be pleased to state:

(a) whether the USA has decided
to withdraw from United Nations Edu-
cational, Scientific and Cultural Orga-
nisation Mecmbership by thc end of
1984 on the ground that United
Nations Educational, Scicntific and Cul-
tural Organisation has (respassed ils
competence by being involved in new
International cconomic order, new world
communication and information order
and in education for disarmament and
pcace and against racial discrimination;

(b) is it a fact that USA plans for
a parallel body with headquarter in
Washington under thc name and siyle
of national foundation for democracy to
promotc undcrstanding with free institu-
tions of the world; and

(¢) if so, what is the reuaction of
the Government of India and non-
aligned movement ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P.V. NARASIMHA
RAQ)Y : (@) Tho U.S. Government have
given notice of withdrawal from
UNESCO with effect from 31st Decem-
ber 1984, but have not yet withdrawn
from the Organisation. In a4 statement
issued on the 29th Deccember 1983,
the U.S. State Department claimed that
UNESCO has ‘‘extrancously politicized
virtually cvery subject’””, ‘exhibited
hostility towards the basic institutions
of a free socicty, cspecially a free mar-
ket and a frec press”, and ‘‘demostrated
unrestrained  budgetary  expansion’.
U.S. has also expressed dissatisfaction
with the New World Information and
Communications Order which, it is
alleged, dircctly thrcatens the principle
of frce exchange of information and a
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frce press. The United States Govern-
ment have also alleged that UNESCO
has strayed far from its founding princi-
ples by promoting collective rights
rathcr than individual human rights and
by permitting manipulation of disarma-
ment and peace themes in its technical
fields.

(b) President Reagan inaugurated
the National Endowment for Democracy
on 16th Deccember 1983. The U.S.
Secretary of State, in his letter dated
28th Dccember, 1983 to the Director
General of UNESCO, said : “We are
convinced that we can devclop other
means of cooperation in education,
science, culture and communication,
which will more clearly embody the
principles to which we subscribed in
UNESCO many yecars ago.”

(c) Government are saddcncd by
this news and hope very much that
the U.S. Government will find it possible
to review their reported decision.

The Mecceting of the Non-aligned
Ministers of Information in Jakarta in
Japuary 1984 adopted a Declaration
which, iner alia, reads as follows
““T'he Minislcrs expressed their regret at
the efforts to erode the universality of
and denigrate the United Nations sys-
tem, UNESCO in particular. This is
against the intcrests and rights of the
Movement of Non-aligned and develop-
ing countrics. In this regard, the
Ministers expressed their confidence in
UNESCO, its Director-General and the
Secretariat™.

Another resolution adopted by
the Non-aligned Ministers of Infor-
mation expresses its solidarity with
UNESCO and rejects firmly threats and
pressures directed against the Organiza-
tion; affirms the need to wuphold the
universal character of UNESCO ; and
expresscs full support for the confidence
of UNESCO’s Director General under
whose direction action programmes have
becn drawn up in full compliance with
the mandate given by the organization’s
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Member States. The plenary of the Non-
aligned countries meeting at the U.N.
Headquarters on the 17th February,
1984 ook note of and recaffirmed the
resolution as well as the paragraph con-
cerning  UNESCO in the Declaration
adopted by the Non-aligned Information
Ministers in Jakarta in January 1984 in
support of the rolc of UNESCO.

#wg famafagmal & dag &
fazafaaraa waam a@w
it gastert afafa
&t frqie

*79. it VAN WTHT  TTEHY :
FIT fret wilx @esfa @weY ag gqm
FY FAT FIq fp -

(F) Fa1 F=517 favafgaad) F
ait & favafaman sgam saT 9
gaerr afafa & fxa1d #1 a7 gra
H e (ITT AT AT § /IO a7gaiy
sqTC 9T ;

(@) #m Az @w g fv fond &
favafaman #Y caragar 97 =12
F1 TA B HIT

(7) ufz gi, ar sFq fooid &
faars gu fagg 9T 9931 47 a0
afafsar g 7

foan gk d@fa agr gaw
HEATN  A-ATAAT & [T AL
(st siten ®tw) 0 (F) FEw
fazafaaraat & grafraa favafagrag
=T F1AT g]eqr afafq 47 ez
¥ fafga fawifol gv fafys gt
g1 fuer-faed fa=ie sasa fFd on
g | faeet a7 srarge e Agw faga-
fazeat & g9 wral @ FAAGY
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7 2 wad, 1984 a1 afafg a
fomifrat & favg fadig gaz 3
gu gaue fFar |

(@) &@tv (7)) FwErT § o owsd
fe1d =Y siisr <At @ o famrfoo
¥ wraey ¥ gftaay sgamn

Ban on Routine X-ray Examiration
of Chest

20, SHRI K. MALLANNA : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether it is a fact that routine
X-ray examinations of the chest are
done as a part of pre-employment health
check up in professional colleges, ante-
natal examination on admission to hos-
pitals pre-onacsthesia check-up and for
tubcrculosis screening programme;

(b) whether it is also a fact that
such routine X-rays of the chest were
banned in the United States on the re-
commendations of the American College
of Radiology miote thun a ycuar ago;

(¢) whether it is also a fact that
report of World liealth Organisation
scientific group is also not in favour of
such routine chest X-ray; and

(d) if so, whether Government of
India also propose to step routine
radiological examination of the chest of
individuals who have no symptoms or
background indiciting to warrant it ?

THE MINISTER OF IIEALTH
AND FAMILY WFLFARE (SHRI B,
SHANKARANAND) : (a) to (d) There
are no dctails available regarding routine
X-ray xaminations of the chest as a
pre-employment health check-up in pro-
fessional colleges. As rcgards ante-natal
examinations on admission to hospitals,
no routine X-ray examination of the
patient is undertaken. As rcgards pre-
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anaesthesia check-up routino X-ray exa-
mination is undertaken only if it is
requirced as a result of signs or symp-
toms pertaining to chest. Ilowever for
Tuberculosis screening programme, mass
miniature X-ray examination is one of
the essential ingredients of the National
Tuberculosis Programme.

It is a fact that routinc X-rays of
thc chest are banned in the United
States of America. FHowever, the World
Health Organisation rccommends the
use of X-ray cxamination for diagnosis
of tubcrculosis in developing countrics
like India with high prevalence and in-
cidence of tuberculosis ind other chest
ailments.

Aaw’ & fHu q99 wraTR a8
frasa fog g agd o ot
& st 7 frafaa
ferar st

692. =it TAogo EIRY : FAT fadm
weAl g FatT 41 Fa1 #39 7 -

(%) «=wTn ga” & fag faardy
9% A1 39 q1g17 97 fagaq o g
usafaa N7 gusafag (Fgd oo
& saaifeat a1 faar #7) waaifo
Y FEIT qq7T =AY FAT §

(@) 738 AN F FHFlE
afga fegrst &x asd g 9%
7 oy-ar7 wRaifvar a1 fagfea fea
fagw & srarx 9T A7 TE 997 39
gF1% fAgad frg 7 A fi-a17 F4-
Tifeat #1 gear feady €

() #11 oAz =w & fF q=d
g 9 fagad fro 73 aqd = o
F 3o Fa1fAl #1 oy a5 faafad

gl faar qar g N Araw #} AT
fear S w@T ]
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(a) Far gTErT w1 fagr azd
s 93 fAgaa feg 1o age o off
F = Fwgifal &) fAafaa 9@ =0
I K8

(z) afz gf, @t 3 gz X afg
T2Y, 1 IaF 4T H § 7

fedm wemera & wew weAt (o
To go W) : (F) TTH &I F
fau #1E ot vagfra sfaerdr 939
qenT 97 fagag A&l frar qar 4t
afra faeafafag ant & sugafaa
afaFifeal 7Y a9 §q F gedrdpa
g2} 97 1 HEA ¥ IEZ A JF
FY fafoce wrafy & fao azq A
77 fagaa fear qar a1

e sisfoee/3aq5 — 25

TTTIE — 9

zgy afafvaa fqrafafga ant &
eoqiAvy aaTAarfa® agarfval & o
TCIHTA WFATETET AT FOT  F
v afar  saramfas 9wz &
it 97 o fafewa feal & fao

fagag frar aur 4 .

(1) sEFFdrafsa — 9
(2) z#=ATAS fadaid®  — 30
(3) I% qsT — 5

(4) narwe wfasrd)
TITTFIT grIah
sfgawrd — 16

(5) TANFIT qEAF — 225

(6) wrsareqey/ gy
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FY qfaat & fag
s afgqrg — 20

(7) wEAFIAT WYIF — 1

(@) sug'sd  dzazwrd six
sarawifad FRfRal &1 999 9ga
T aragsy ¥ & fEwar war g7 @ zq
AT FT STHIT AT : IAd  qrfyeq.
wraar, #1g-favy & fqg 4 99-
FFTAT AT STl ATATAF g, qEaAA
FIT & qFaed § ITFT AT |

(M) & () =ww afqameg &
fac 7 93 ux «fwa srafa & fag
grved graeh #1q & fafag deza
fre o & 957 1w &9 9T @R-
1T HfaT &7 § @cq fHar @1 w@r
¢, zafag gea sraiw g9 f9gad
ey safsa 1 faafaq s &1 qame
qgY Iar |

Colour Adulteration in Food

693. SHRI RAM LAL RAHI : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government’s atten-
tion has bcen drawn to the alarming
situation arising from colour adultera-
tion in foods as appeared in the
Economic Times dated the 28th
January, 1984 and if so, corrective
steps taken or proposed to be taken to

strcamline the Prevention of Food
Adulteration Act enacted by the
Centre;

(b) whether Government arc also
aware of failure to protect public
health due to poor functioning of
Prevention of Food Adulteration in
respect of fluid milk, Babyfoods,
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Skimmed milk and whole milk powder
in the country; and

(c) whether Government will bring
out facts of total food samples col-
lected. analysed, found sub-standard,
prosccutions launched and convictions
sccured during last 3 years State-wise
in respect of each of the food items
tested ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) Yes.
Govt. has seen the news items
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appeared in the Economic Times dated
28.1.84.

The State Govts. have been requested
time and again for proper and effective
implementation of the PFA Act in the
country.

(b) and (¢) Statement-I giving total
number of samples of milk and milk
product analysed and found adulterated
statc-wise for the year 1980, 1981 and
1982 as available is attached. State-
ment-IT giving number of prosccutions
Jaunched and convictions secured during
1980, 1981 and 1982 Statc-wise is
attached.
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Improvement of the National High-
way Passing through Koraput
District in Orissa

694. SHRI K. PRADHANI : Will
the Minister of SHIPPING AND
TRANSPORT be plcascd to state :

(a) the progress made so far in
effecting improvement in the National
Highway passing through Koraput
District in Orissa;

(b) whether any plan has been
drawn up to make farther improvements
in the National Highway passing
through the backward tribal area
during 1984-85;

(¢) if so, the broad outlines thereof
and the capital outlay involved therein;

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARD:
(a) to (¢) The only National Highway
passing through the District of K oraput
in Orissa is National Highway No. 43.
During the Sixth Five Year Plan (1980-
85) a provision of Rs. 186.93 lakhs
has been made for improvement and
widening of this National Highway.
Against the above provision Seventeen
works costing Rs. 102.46 lakhs have
already been sanctioned. Out of these
Seven works have alrcady becn
completed and the remaining are in
Progress.

(d) Does not arise.

Use of Nuclear Magnetic Resonance
Against Diseases

695S. SHRI G.Y. KRISHNAN : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that
Nuclear magnetic resopancc can now
be used as a potential weapon against
diseases, besides analysing structure and
behaviour of large molecules ;
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(b) whether any study has been
conducted in this regard; and

(¢) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WLELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) The role
of nuclear magnctic resonance (NMR)
as thcrapeutic tool against diseases, has
not been indicated. However, its
application as a diagnostic tool has
been  demonstrated particularly  for
determining the molccular structurc of
chemical samples, biochemistry of intact
organs and for imaging of various parts
of human body. Much research work
is required to determine the role of
this new methodology in the clinical
practice of medicine.

(a) No such study has been con-
ducted by the Government.

(c) Does not arise.

Developmental Grants to Sanskrit
Mahavidyalayas of Barha

696. SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION AND
CULTURE be pleased to statc :

(a) whether the Union Government
have been approached for developmen-
tal grants to Harijan Sanskrit Maha-
vidyalaya, Barha and Balika Sanskrit
Uchcha Vidyalaya Barha ;

(b) if so, steps taken thercon ; and

(c) which are the Sanskrit Vidya-
layas and Mahavidyalayas in Bihar
which have been given developmental
grants and how many of them are
Balika or Harijan Vidyalaoas or Mabha-
vidyalayas ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRI P. K. THUNGON) : (a)
and (b) Direct application for grants
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was received from Harijan Sanskrit
Mahavidayalay Barha and the State
Government was rcquested to forward
it with specific  recommendations.
Though no response has been received
from the State Government, the appli-
cation has been placed before the
Grants Committee as a special case
and grants are being relcased according
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Uchcha Vidyalaya, Barha no applica-
tion has been received either directly
or thiough the State Government.

() A list of Sznskrit Vidyalayas
cnd Mahavidyalayas in Bihar which
have been given devclopmental grants
for 1982-83 may bc secn at Statement.
It has not yct becn possible to identify

to the rccommendations of the Com- Balika or Harijan  Vidyalayas/Maha-
mittee. Regarding Balika  Sanskrit vidyalayas among them.
Statement
BIHAR :

Name of the Tnstitution

1. The Principal,
Saraswati Uch Vidyalaya
Begusarai (Bihar).

2. The Secrctary,
Sanskrit Uch Vidyalaya,
Dumaria Khurd PO :,
Via-Naya Gaon, Dt. Khagaria
(Bihar).

Purpose of grant Amount
2 3
Building constructinn Rs. 25000
Ist instalment.
Salary of one teacher Rs. 1000
S/ships to 60 students Rs. 27000

3. The Mukhyadhisthata,
Gurukul Mahavidy:laya
Vaidyanathdham, Santhal
Parganas (Bihar).

4. The Kulpati,
Bihar Sanskrit Vidyapecth,
Sheikhpura,
Patna-14.

5. The Mantri,
Pt. Taracharan Jha Sanskrit
Uch Vidyalaya, Rajpur,
Post Rajpur (Bhagalpur)
(Bihar).

6. The Principal,
Rajkumari Ganesh Sharma
Sanskrit Mabavidyalaya,
Kalhantn Patori: PO : Patori
Basant, via—-Laheria Sarai,
Dt. Darbhanga (Bihar).

S/ships to 24 students Rs.

9000
@Rs. 50/- p.m. for
10 months
1. Furniture Rs. 1000
2. Library Books Rs. 1000
Rs. 2000
1. 8/ships to 5 students Rs. 1875
@Rs. 50/- p.m. for
10 months.
2. Library Books Rs. 2000

Rs. 387§
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7. The Pradhanacharya,
Shyam Charan Ved Vidyapeeth
Madhusudan Nagar, Vonsi,
Bhagalpur-813104
(Bihar).

8. The Secrctary,
Kalyani Mithla Sanskrit
Mahavidyalaya, Vill. & PO :
Deep, Distt. Madhubani
(Bihar).

Salary of one Samved Rs. 5400
teacher (@ Rs. 600/-
p.m.

Salary of two teachers Rs. 1800
@ Rs. 1000/- p.m.

g @A @A I A F17

697. =t Tw w@MT HWEIFT!
FaT Y@ WY gz a1 &) FI7 FLN
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AN § FqFTcq AT &THTT T 3T
Wy " gard fesay e e T AT
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Steps to Augment Education
Among Women

699. SHRI MOHANLAL PATEL :
Will the Minister of EDUCATION
AND CULTUREqbe plcascd to state :

(a) whether it is a fact that women
are lagging bchind men in litcracy in
India and particularly in rural areas ;

(b) if so, what steps are being taken
to educate women in the country ;

(c)- whether any voluntary organisa-
tions have been engaged in this field ;
and

(d) if so, the details thcreof and
the help rcendered by Government to
these organisations and how far they
are successful ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI  SHEELA
KAUL) : (a) and (b) It is a fact that
women are lagging behind men in lite-
racy in India and particularly in rural
areas. -In the context of achieving
Universalisation of Elementary Educa-
tion by 1990, the following mecasures
are being taken to reduce drop-out rates
and promote increased enrolment of
children in the e¢lementary age-group :

(i) Appointment of women teachers
in rural areas ;

(ii) Efforts to offer context-orien-
ted education which is relevant
to the needs, lifc situations,
and environment of the
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children living in  diverse areas
of the country ;

(iii) Setting up - of Sckool Commi-
ttees for primary and middle
schools particularly in rural
and backward areas ;

(iv) Assistance to 9 educatibnally
backward States for running
non-formal education Centres
on 50 : 50 sharing basis in
general and 90 : 10 in the
case of exclusive girls centres ;

(v) Assistance for appointment and
training of women teachcrs for
primary schools in 9 educa-
tionally backward States and
on 80 : 20 sharing basis ; and

(vi) Introduction of a Schemec of
Incentives/Awards to States/
U.Ts to give recognition for
excellence in performance for
the spread of girls education.

In the field of Adult Education, the
following steps have been taken to
educate women in the country :—

(i) Emphasis is being laid on the
coverage of target groups
including women under the
Government Projects ;

(i) The Statc Government have
been asked to accord high
priority to the coverage of
Districts  particularly  those
which have literacy rate less
than 20%. In the allotment of
Projects to Voluntary Organi-
sations, more coverage of
women is ensured ;

(iit) The Government has also
introduced an Award Scheme
to give awards to the five best
women ccntres in each districts
throughout the country, one
district in each State and State
level awards to best four
Statcs.
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(¢) Yes, Sir. .

(d) Assistance to 40 voluntary
organisations in 9 educationally back-
ward States is being given on 100 per-
cent basis for running non-formal edu-
calion centres for both boys and girls.
No detailed cvaluation has so far becn
madec about the sgccess achieved by
these organisations.

Voluntary Organisations arc also
given grants to cover 759% of adminis-
trative costs and 1009 of programme
costs under thc Scheme of Assistance to
Voluntary Agencies working in the field
of Adult Education for undertaking
Projects of Functional Literacy and
Post-litcracy etc. Presently, 388 Volun-
tary Organisations from 16 States/
Union Territories have been given
financial assistance to undertake this
work.

FFT AR AL GIAAT
- iagTHAl § AR AT
AT ALY HT A

700. =t fagw fag: 41
eareem WX afeae Featw & A
AT &Y FI7 Fq .
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q1Ag & T 9T etagray § fErad
e §

(@) a1 3g @9 g f& Fha
FLHTT EFTEEY FISAT & Atgerragy o
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Women in Distress and Shelter
Houses for them State-wise

701. SHRI J.S. PATIL: Will the
Minister of SOCIAL WELFARE be
pleased to state :

(a) the estimated number of Women
in distress du: to Jowry and other
family recasons as at present in cach
Statc and Union Territory ;

(b) names of places where the
present temporary Shelter houses are
situated in cach State and Union Terri-
tory along with their capacity and also
thc cstimated annual expenditurc being
incurred on them ; and

(¢) whether thc present  shelter
houses arc sufficient to cater for the
wide spread large number of Women in
distress in cacli State and if not, what
arrangements are there for such women

in general and of hilly and tribal areas
specifically ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
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AND, CULTURE AND SOCIAL WEL-
FARE (SHRI P.K THUNGON) :
(a) Since distress is a private matter
and is not always reported, it is not
possible to furnish this data.

(b) A statcment indicating the
names of the placzs where Short Stay
Homes arc functioning and also the-
total expenditure incurred on ecach of
these is attached.

In addition, 7 more Homes
(Haryana-2, Delhi-1, Uttar Pradesh-3
and Gujarat-1) have boen approved
during 1983-84,

Each Home should have an average
of 30 inmates at a time with facilities

of minimum of 20 and the maximuam of
40 inmates.

(¢) Efforts are being made to
increase the allocation of funds for
setting up more short stay homes in

different areas including hilly and tribal
areas.
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Call for Making Family Planning A
Peoples Plan Professionalise Health
Ministry

702. SHRT H. N. BAHUGUNA :
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to

state :

(a) whether Government have seen
a call for making family planning =
peoples plan as rcported in Times of
India dated 4 February, 1984 specially
with active involvement and participa-
tion of womea and if so, Government
views and plans in the matter ;

(b) whether Government agree with
the vicw that the present programme
running for 30 veurs has been a success
and has fulfilled the objectives sut
forth ; and

(¢) whether Government will pro-
fessionalise the Hcalth Ministry which
will help “better implementation and
understanding  of such techuical and
social problems ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAD : (a) to (¢)
Government are awire of the Press
report. The  promotion  of family
planning on a voluntary basis, as
a peoples movement, is already included
in the Government’s 20 Point Pro-
gramme. Governmecnt have been encou-
raging participation of women in Family
Welfare Programme individually and
collectively through voluntary organisa-
tions, associations etc. It is onc of the
primary duties of A. N. Ms. posted in
the Sub-Centres to contact the rural
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womzn and motivate them to parti-
cipate in and popularise family welfare
measurcs,

As a result of the implementation
of the Family Wclfare Programme, the
growth rate of population which had
been steadily rising since 1951, almost
reachcd a platcau during 1971-81
decade. Fifteen States and Union Terri-
tories have shown dccline in growth
rate over 1961-71 period. As a result,
55 million births are estimated to have
becn averted till March, 1983. But for
this, 29 million additional heads wou!ld
have been counted in 1981 Census
thereby registering a growth rate of
309, against 25% actually registered.

The Ministry of Health and Family
Welfire is manned by professiontls
from various disciplin2s c.z. Maaage-
ment, Medical, Demography, Statistics,
Marketing, Commlunication, [nformation
ctc.

10 +2+43 System in Universitics

703. SHRI ASHFAQ HUS>AIN :
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) the names of universities which
changed over to the nationally accepted
104243 system of education as on
31 January, 1984 ;

(b) what is the position in central
universities till date university-wise
and

(c) percentage of students admitted
in central unjvcrsitics State-wisc and
University-wise for academic  years
1980-81, 1981-82 and 1982-83 ?

THE MINISTER OF STATE IN THE MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE (SHRIMATI SHIELA KAUL): (a) Accord-
ing to information available, the following States/Union Territories have adopted the

10-+2-+3 system of cducation :

1. Andhra Pradesh

4, Karnataka

2. Gujarat
5. Kerala

3. Jammu & Kashmir

6. Maharashtra
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7. Manipur 8. Meghalaya 9. Nagaland
*
10. Sikkim 11. Tamil Nadu 12. Tripura
13. West Bengal- 14. Andaman & 15. Chandigarh
Nicobar Island
16. Dadra & Nagar 17. Delhi 18. Goa, Daman & Diu
Haveli ,
19. Lakshadweep 20. Mizoram 21. Pondicherry

In the States of Assam, Bihar, Orissa and Uttor Pradesh and the Union
‘Territorics of Arunanchal Pradcésh, althcugh, the 10+ 2 system has been adopted at
the School Stage, the Degree course continues to be of two years’ duration. The
remaining States, namely Haryana, Himachal Pradesh, Punjub, Madhya Pradesh and
Rajasthan have yet to adopt the 102 pattern at the School level, although the
Degree course continues to be of three years’ duration.

(b) The Aligath Muslim University, Banaras Hindu University and Visva
Bharati which are also running schools, have switched over to the 10--2 pattern at
the schoo! lcvel, and -} 2 pattern at the Degree Ievel The Dolhi University and the
North Eastern Hill University have switched over to the three year degice courses
after the 10-+2 level. The Jawahal Lal Nchru University and Hyderabad University
do not have under-Graduate courses and the question of adoption of 10423

pattern by them does not arise.

(c) The requisite information, available with the Govcrnment, is given
below :

Namo of the Central Percentage of students Percentage from other
University from the State in States including
which the University forcigners

is situated

1980-81 1981-82 1982-83 1980-81 1981-82 198 2-83

Aligarh Muslim University 71.4 84.5 * 28.6 145 *
Hyderabad University 86.3 90.1 * 13.7 9.9 *
Jawaharlal Nehru Universit‘y 33.8 34.0 37.9 66.2 66.0 621
North-Eastern Hill 100% from the States of Mcghalaya, Nagaland and
University Mizoram.

82.4  84.2 * 17.6 15.8 .

Visva Bharati

*Not available.

Information in respcect of Banaras Hindu University and Delhi University is
not available, .
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Eradication of Adult Illiteracy

704. SHRI ARJUN SETHI: Will
the Minister of EDUCATION AND

CULTURE be pleased to state :

(a) what are the names of the
Universities and Voluntary Organisa-
tions which are being increasingly
cncovraged to help eradicate adult
illiteracy, State-wise ; and

(b) what were the targets fixed for
clementary education and adult literacy
for 1982-83 and how far Government
have succceded in its efforts in this

regard ?
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- THE MINISTER OF STATE IN
THE MINIS1RIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) A Statement showing State wise,
names of Universities and Voluntary
Organisations engaged in the Adult
Education Programme is laid on the
Table of the House. [Placed in Library.
See No. L.T-7777/84].

(b) The targets and likely achieve-
ments in respect of adult literacy and
voluntary cducation during 1982-83 s
as follows :

Target Likely
Achievement
Adult Literacy 45.00 lakhs 47,21 lakbs
Elemecntary Education 40.00 lakhs 40.70 lakhs

ike by C.G.H.S. Class 111
StFT;plogees and Tl:eatment
of Stike Period

705. SHRI DIGAMBAR SINGH :

S]IRT ANANTHA RAMULU
MALLU :

Wwill the Minister of HEALTH
AND FAMILY WELFARE be pleased

to state :

(a) whether it is a fact that the
beneficiaries of CGHS were held to
ransom by the Class III employees of
the CGHS Dispensaries in the capi_tal
when they went on strike during
January, 1984 ;

(b) if so, what were their grievanccs
and for how many days they remained
on sirike and how their period of strike
was treated ; and

(c) what steps have been or are
being taken to prevent such strikes in
future ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE  (KUMARI
KUMUDBEN M. JOSHI) : (a) to (c)
Some of the CGHS cmployecs in Delhi
went on a pen-down strike on  24th
and 25th January, 1984 in support of
the agitation conducted by All Iudia
C.G.H.S. Employces Association with
regard (o certain  general service
matters  of the C.GH.S. cmployces.
During the period of pen-down strike,
essential services at the C.G.H.S. Dis-
pensarics were maintained. The period
of strike in jespect of dcfuulting
cmployecs will be treated in accordance
with the relevant ‘"Government rules on
the subject. Action has already been
initiated to look into the genuinc
demands of the C.G.H.S. cmployecs.

IO W@ § wew fAduw &1 a7

706- it IAT W WET : FAT
¥a T A ITIN AT F FLq FF -

(T) STi@a ¥ 7ey fagws
(zFsifatar) & foat gz §
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(%) zwrgraR wew ¥ faw
ger fagas  (Sfaafar) ¥ 9%
e fFa 19 & 847 FTI07 § AT
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Death in South Kanara Duc to Monkey
Fever and Dcvelopment of a Vaccine
and Production Thereof

707. DR. A.U. AZMIL : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that large
number of people have died because of
the viral monkey fever in South Kanara
and the Pune-based National Institute
of Virology had developed a vaccine
for the fcver but the production has
not yet started; and

(b) if so, rcasons for the delay in
the production of vaccine and steps
taken to expedite the same ?

THE DEPUTY MINISTER [N THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) and (b)
It is a fact that some people died
becausc of viral monkey fever in South
Kanara. The National Institute of
Virology, Punc, under the Indian
Council of Medical Research, hasg
expertisc for the manufacture of KFD
vaccine. Plans have been made for
large scale production of KFD vaccine
at the Virus Diagnostic Laboratory,
Shimoga by the Government of
Karnataka with necessary technical
expertise of the National Institute of
Virology, Pune.
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The production of a vaccine for
usec ‘in human beings requires Trigid
control measurcs for manufacture
including quality control and standar-
disation. These have to be taken care
of before the vaccine can be used in
human beings. The Government of
Karnataka is taking appropriatc steps
for early production of the vaccine.

Action Taken on Reccommendations
made by Committee on Status of
V/emen in India

708. SHRT ATAL  BIHARI
VAJPAYEE : Will tRe Minister of
SOCIAL WELFARE be pleased to refer
to the reply of USQ No. 539 on'17
November, 1983 and state :

(2) on which spccific ones out of
the 52 rccommendations made by the
Committee on the Status of women
in India, action has been taken and
what arc the details thereof;

(b) State-wise number of Gram-
Panchayats where greater  participa-
tions of women has been _ensurcd
by now and also State-wise number of
municipalitics where permanent
committees have been set up to
superwise programmes f{or women'’s
welfare and development; and

(c) the specific and salient features
of thc comprehensive programme of
action tuakcn or proposcd to be taken
in regard to areas identified by the
National Plan of action such as hcalth,
nutrition, family planning, social
welfare and employment ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AXND
CULTURE AND SOCIAL WELFARE
(SHRI P.X. THUNGON) : (a) to (c¢)
As in the statements I, 1L and 110 laid
on the Table of  the House. |[Placed in
library. See No. LT—7778/84]

Programmes Undertaken by Voluntary
Social Organisations for Welfare of
Women in Delhi

709. SHRI RAM JETHMALANI :
Will the Minister of SOCIAL WEL-
FARE be pleased to state :
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(a) names of projects/programmes
undertaken (number of beneficiaries
therefrom in each of the last 3 years
and thc current year) by the voluntary
social organisations in Delhi which
received financial aid for welfare of
women from the Central Government/
Central Social Welfare Board; and

(b) the names and addresses of the
officc bearers of these organisations ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF CDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (b) The information is being
colleccted and will be faid on the table
of the House.

Loss Suffered by Shipping Corporation
of India During 1923-24,

710. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether Shipping Corporation
of India suffered huge loss during
1983-84:

(b) if so, the amount of loss
suffecred by Shipping Corporation of
India during the above year;

(¢) the main factors responsible
for the loss; and

(d) the steps proposcd to be taken
in 1984-85 1o remove the bottlencck ?

The MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b) The loss suffercd by the
Shipping Corporation of India during
1983-84 would be  known by
September, 1984 on finalisation of
accounts for the year in question.
However, from the Revenue Estimates
ana other financial forecast it appears
that the Shipping Corporation of India
may suffer a loss of about Rs. 42.34-:
crores during 1983-84.
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(c) and (d) The main factors
responsible for the loss are gencral
fall in international trade, continuous
fall in freight/charter rates and cost
escalation. The steps being taken to
remove the bottlenccks are the revised
procedurc of bunker purchase, use
of low grade oil by suitabic modificu-
tions in the engines of ships and
cconomy Iin administrative expenscs
cte. In addition the serapping/disposal
of some un--conomic ships is also
being considered. The shipping services
of the SCI are alsc being rationalised
to cnsure maximum utilisation of ships.

Repairing of Road and Pavement of
the Jamana Bridge In Delhi

711, SHRI MANOHAR LAL
SAINT :  Will the Minister of
SHIPPING AND TRANSPORT be

plcised to state

() whether the attention of the
Government has been drawn to the
news item ‘Jamuna bridge a death trap’
appearing in the ‘Indian Express’ of
13th January, 1984;

(b) if so, what steps have been
taken to repair the road and the pave-
ment; and

(c) what arc the rcasons that the
Government has failed to ensurce quality
on such important roads and pavements
in Dethi?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI:
(2) to (¢) Yes, Sir. The bridge cum
barrage were constructed by Haryana Ir-
rigation Department and had been under
their maintenance till 1980. The bridge
portion was taken over by the Delhi
Adiministration in 1980, for maintena-
nce. The expansion joints have given
way and it is proposed by Delhi Admi-
nistration to rectify them in consulta-
tion with the central Road Research
Institute, Deihi. Similar situation has
not been reported from any other
important road in Dclhj.
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Dieselisation of Chetak Express And
Introduction of a Superfast Train
Between Delhi And Udaipur.

712.  SHRI BHEEKHABHAIL:
Will the Minister of RAILWAYS be
plcased to state :

(a) whether it is a fact that at
various levels, the gquestion of dieseli-
sation of Chetak Express and alter-
natively introduction of superfast train
from Delhi to Udaipur has been
raised;

(b) if so, the reaction of the
Government thereto; '

(¢) whether it is a fact that
the present Chiet Minister and Ex-Chief
Minister wrote to Railway Minister
scveral times in Lhis regard; and

(1) if so, the
thercon?

action taken

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
and (¢) Yes, Sir.

(b) and (d) The issue of dieseli-
sation of 15Dn/16 Up Chetak Express
has been examined & number of times
but not found feasible due (0 acute
shortage of diesel  locomotives,
Morcover, the track condition on
Ajmer-Chittaurgarh  scction  permit
diesel locomotive to run at a slower
speed than steam locomotives.,

Introduction of a train between
Delhi and Udaipur is not feasible at
present due to constraints of line
capacity on section  enroute and
shortage of coaching stock.

However, it has been decided
to extend 501A/502A Garib-Nawaz
Express to/from Udaipur w.e.f. 1.4.
1984, :
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Financial Assistance given to Shipping
Companies from S.D.F.C.

713. SHRT HARISH KUMAR
GANGWAR :
PROF. AJIT KUMAR
MEHTA :
SHRI BAPUSAHEB
PARULEKAR :
SHRI RAVINDRA VARMA :

WHI the Minister of SHIPPING
AND TRANSPORT be pleased to
statc :

(a) which are the Shipping Com-
panies to which the Government have
given financial assistance from Shipping
Development Fund Committee and
from other financial agencies and what
is the total amount given as on 31
December, 1983 ;

(b) what is the rate of interest
charged ; and

(c) whether convertibility Clause
is included into loan agrecment ente-
red between financial institutions and
shipping companies ?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) The total amounts of Rupee Loans
disbursed by Shipping Development
Fund Committee to the various ship-
ping companies upto 31st December,
1983 is Rs. 1175.47 crores. The names
of the companies and the amount
disbursed are given in Statement—1L.

The total amount of loans disbur-
sed under SAFAUNS (Ship Acquisition
From Abroad Under New Scheme) till
31st December; 1983 is Rs. 419.01
crores. SAFAUNS loan are disbursed’
through fou: nominated banks. The
details are given in Statement—IL.

(b) The current rate of interest
charged in respect of Rupee loans
sanctioned by Shipping Development
Fund Committee is 7.5% for acqui-
sition of ships from abroad and 6.75%;
for acquisition of ships built in India.
The current rate of interest charged
on SAFAUNS loan is 12.45%.

(¢) Yes.

Statement-]

L.}

The amount of S.D.F.C. Rupee loans paid to various Shipping Companies
since inception till 31.12.83.

S. No. Name of the Co. Amount of Rupee loan paid
since inception till 31.12.83
1 2 3
Public Sector :
1. S.C.L Ltd. 603,64,76900.18

2. M/s. Mogul Line Ltd.

TOTAL (PUBLIC SECTOR)

Private Sector

M/s. Agricana Co. P. Ltd.

M/s. Ambassador Steamships Ltd.

89,06,07974.67

693,70,84874.85

26,52,000.00
5,00,000.00
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1 2 3
3. M/s. Bharat Lines Ltd. 96,00,000.00
4. M]/s. Calcutta Steam Nav. Co. Ltd. 16,00,000.00
5. M/s. Chowgule Steamships Ltd. 55,18,57,338.99
6. M/s. Damodar Bulk Carriers Ltd. 35,61,62,527.74
7. M/s. Dempo Steamship Ltd. 40,99,88,549.96
8. M/s. Essar Bulk Carriers Ltd. 23,57,72,725.00
9. M/s. Great Eastern Shipping Co. Ltd. 64,07,43,465.00
10. M/s. India Steamships Co. Ltd. 44,79,08,980.00
11. M/s. Indoceanic Shipping Co. Ltd. 1,75,61,151.00
12. M/s. Kcrala Shipping Co. Ltd. | ‘ 3,89 50,524.27
13. M/s. Nilhat Shipping Co. 2,91.32,000.00
14. M/s. Kerala Lines Ltd. 42.02.000.00
15. M/s. Raj Kumar Lines Ltd. 28,00.000.00
16. M/s. R.AJ. Lines Ltd. 1,24,00,000.00
17. M/s. Ratnakar Shipping Co. Ltd. 42,93,39,996.98
18. M/s. South East Asia Shipping Co. Ltd. 13,00.000.00
19. M/s. South India Shipping Corpn. Ltd. 18,91,78,201.61
20. M/s. Surrendra Overseas Ltd. 13,35,79,111.90
21. M/s. Sagar Shipping Co. Ltd. 7,44,68,669.94
72. M/s. Seven Scas Tpt. Ltd. 10,52,51,950.00
23. M/s. Scindia Steam Nav. Co. Ltd. 1,05,17,47,778.00
24. M/s. Thakur Shipping Co. Ltd. r 59,70,796.00
25. M/s. Mangla Bulk Carriers Ltd. 1,69,56,000.00

26. M/s. Darabshaw B’ Cursctjee’s Sons

- Shipping Co. Ltd. 47,64,000.00
27. M]/s. Tolani Shipping Co. Ltd. 4,31,84,625.00
Total : PRIVATE SECTOR . 4,81,75,72,391.39

Grand Total : (PUBLIC+PRIVATE SECTOR)

11,75,46,57,266.24




91  Written Answers

S. No.

ok

¥ ® N v x WD

[ T T T Ty
N N B WL N = O

18.
19.
20.

Statement-11

MARCH 1, 1984

Written Answers 92

L 4

The amount of SAFAUNS loan to various Shipping

Cos. upto 31.12.1983.

Name of the Shipping Cos.

Amount (Rs. in lakhs)

Public Sector (A)

Shipping Corpn. of India Ltd.
Mogul Line Ltd.

Total (A)

Private Sector (B)
Chowgule Stcamships Ltd.
Essar Bulk Carricrs Ltd.

Garwarce Shipping Corpn. Ltd.

Panchsheel Shipping Co. Ltd.
Scindia Steam Nav. Co. Ltd.
Ratnakar Shipping Co.Ltd.
Thakur Shipping Co. Ltd.
Tolani Shipping Co. Ltd.

Stream Line Shipping Co. Ltd.
Indooceanic Shipping Co. Ltd.

Deccan Shipping Co. Ltd.
Sagar Shipping Co. Ltd.
Sujwala Shipping Co. Ltd.
Hinengo Lines Ltd.

India Steam Shipping Co.
Hede Nav. Co. Ltd.

Surrendra Over Seas Ltd.

South India Shipping Corpn. Ltd.

Varun Shipping Co. Ltd.
Dempo Stcam Ship Ltd.

24,615.21
2,160.62

26,775.83

1,803.37
2,065.06
807.52
183.50
1,080.38
1,134.75
366.23
425.80
75.47
384.74
115.08
1,358.18
78.51
45.73
1,110.29
265.90
1,751.47
1,830.61
135.32
106.93

Total (B)

15,124.84

G. TOTAL (A+B)

41,900.67
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Sanctioned Posts of Doctors for Rural
Areas, State-wise

714. SHRI NAVIN RAVANI :

SHRI CHINTAMANI JENA :

SHRI CHHITTUBHAI
GAMIT :

will the Minister of HEALTH

& FAMILY WELFARE be pleased to -

state :

(a) the number of posts of doc-
tors sanctioncd for rural arcas in the
country, State-wise ;

(b) the number of the posts of
doctors filled up by 31st Deccmber,
1983 in each States ;

(c) whether it is a fact that a
large number of posts of doctors are
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still lying vacant, if so, their number ;

and

LY
(d) what steps are being taken to

fill up these posts for the benefit of
rural people under the 20-Point
Programme ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH &
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) to (¢) A
statement giving the required infor-
mation is enclosed.

(d) Appointments are to be made
by the State/UT Governments who
have been advised to expedite filling up
of the vacant posts.
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Invitations to USA, USSR and India (or
Attending UN Arms Race Discussion

715. SHRI CHINTAMANI JENA :
Wwill the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Prime Minister of India, President of
United States and President of USSR
have bcen invited By the UN for arms

discussions;

(b) if so, when the meeting is
likely to take place; and

(c) what are the dctails regarding
the discussion (o be held ?

THE MINISTER OF STATE JN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM) : (a)
to (¢) The President of the 38th United
Nations General Assembly, Jorge E.
Illucca, has, in his letter of 20 Decem-
ber, 1983 addressed to the Prime
Minister of India, spoken of his great
concern and apprehension at the
unprecedented  threat (o the very
survival of humanity, which is posed by
the ever escalating nuclear arms race,
particularly in the context of the recent
developments involving greater depley-
ments of nuclear missiles with reduces
warning time, and has, inter alia sug-
gested that the UN Security Council,
which has a primary responsibility for
the maintenance of international peace
and security, be reactivated.

He has made an urgent appeal to
the five permanent members of Security
Council, in particular to the United
States and the Soviet Union, that they
should desist voluntarily from any
further expansion of the nuclear con-
frontation, and, mecting at the highest
level of governmental representation,
sit around the Security Council’s table
determined to put an end to the arms
rece,
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Research by Indian Council of Medical
Research Re : Health Problems
of Tribal People

716. SHRI AMARSINH
RATHAWA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether health problem of
tribal pcoplie is the focus of the multi-
disciplinary research by the Indian
Council of Medical Research’s régional
centres at Bhubneshwar and Port
Blair;

(b) if so, what are the finding of
ICMR a schemes and steps taken
thereon ; and

(c) whether any other tribal belt
has been visiting by ICMR re¢presenta-
tive ; if so, the details thercof and what
arc the findings and what steps are
being taken to open more centres in
the country in tribal belt for the
treatment of the weaker sections and
members of the Scheduled Castes and
Tribes of these areas ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI1
KUMUDBEN M.JOSHI) : (a) Yes, Sir.

(b) These centres have bheen estab-
lished only recently and the schemes
have just been taken up in hand,

(¢) The Council has also initiated
steps to establish  Regional Medical
Rescarch Centres in the following regi-
ons (0 study the hcalth problems of tri-
bal population:

(i) Dibrugarh  (North

Region).

Eastern

(i1) Bhopal (Madhya Pradesh).
(i1i) Belgaum (Karnataka).

~(iv) Jabbalpur (Madhya Pradesh).
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Survey of New Railway Lincs as
‘Deposit Work’

717. PROF. NARAIN CHAND

PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Zonal Railways have
carried out any surveys for new railway
lincs as ‘Deposit work’ during the
current financial year ;

(b) if so, the details of these

surveys, zone-wise along with the
‘-
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parties sponsoring the surveys and
the cost thereof in each case ; and

(c) what are the prospects of the
construction of each one of these lines,
including their length, estimated cost
and financial returns ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
to (c) A statement is agtached.
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Creation of Ambala Division

718. SHRI SURAJ BHAN : Will
the Minister of RAILWAYS be pleased
to state : ’

(a) when did the consideration in
Railway Board firet begin for creating
Ambala Division with Ambala as Head
Quarters in Northern Ratlway ;

(b) whether Railway Administra-
tion have examincd how far with
operational and coordination and ad-
ministrative point of view Ambala
Division in Northern Railway I8
desirable ;

(c). whether growing volume  of
traflic and transport through Ambala
for various directions has further
necessitated the urgency of the desir-

able step ; and

(d) what is the latest position in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (2)
In 1978.

(b) Yes, Sir.
(¢) Ycs, Sir.

(d) The setting up of the new
Division at Ambala has since becn
sanctioncd and preliminaries for land
acquisition and preparation of plans
for Divisional Office are in progress.
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Shipping Capacity of Major Ports

720, SHRI HARIHAR SOREN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the maximum shipment capacity
of each major ports in the country ;

(b) whether Government propose
to take measures in 1984-85 to in-
crease the shipment capecity of the
major ports ; and

(¢) if so, the name of such ports
where shipment capacity is proposed
to be increased during 1984-85 ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND



107 Written Answers

TRANSPORT (SHRI Z.R. ANSARI) :
(a) The optimum shipment capacity
of each major ports is indicated against
the port as on 31.3.1983.

MARCH 1, 1984

Port Capacity in
million
tonnes

1. (a) Calcutta 5.50
(b) Haldia 9.96
2. Paradip 3.35
3. Visakhapatnam 12.40
4. Madras 15.00
5. Tuticorin 495
6. Cochin 5.45
7. New Mangalore 9.05
8. Mormugao 15.85
9. Bombay 16.50
10. Kandla 13.05
Grand Total : 111.06
(b) Yes.
(¢) Names of the ports where

shipment capacity is proposed to be
incrcased during 1984-85 is indicated
against the port :

(In million tonnes)

Port Capacity
likely to
be added
during
1984-85

Haldia 2.30
Paradecep 0.50
Visakhapatnam 4.30
Cochin 0,60
Mormugao 0.25
Bombay 5.00
Kandla 0.45

Grand Total : 13.90
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Implementation of Integrated Children
Welfare Schemes in Madhya Pradesh

721. KUMARI PUSHPA DEVI
SINGH : Will the Minister of SOCIAL
WELFARE be pleased to state

(a) the name and the number of
the  Integrated  Children Welfare
Schemes  under implementation in
diffcrent districts of Madhya Pradesh;

(b) whether review has been made
on the implementation of Intcgrated
Children  Welfarc  Programmes in
Madhya Pradesh during the Sixth plan;
and

(¢) if so, the details of the
coverage made in implementing the
above programme in different districts
in Madhya Pradesh ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (¢) A statemecat is laid on the
Table of the House. [Placed in Library.
See No. LT—7779/84]

(b) Yes, Sir.

Ex-gratia Pension to rctired Railway
Employecs

722. SHRI A.K. ROY : Will the
Minister of RAILWAYS be pleased to
state :

(a) the action taken regarding
payment of Ex-gratia Pension to all
retired Railway employees for which a
representation dated 4 November, 1983
was received by him and acknowledged
vide letter No. MR-A-1007778/83; and

(b) policy of the Government :o
pay some financial relief to thesc old
government employees who are not
getting any pension and are in distress ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
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and (b) The issue of grant of adhoc
relief to Railway ecmployees who retired
under Provident Fund (Contributory)
Scheme has been examined by Govern-
ment, but was not conceded. This is
on the policy consideration that where
staff had voluntarily chosen to rctain
the Contributory form of Provident
Fund benefits despite numcrous options
having been given from time to timc to
come over to the pension scheme of
retirement bencfits, there was no need
to deviate from the extant practice of
not paying any such relicf.

The lctter dated 4.11.83 referred
to by the Hon’ble Member will be
formally replicd to on these lines.

Hauling of Railway Stores by Road
Against Rules

723. SHRI R.N. RAKESH : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the
Railwuys arc hauling their own Stores
by road contrary to clear rules and
directives as mentioned in Times of
India dated 7 February, 1984; and

(b) if so, full details of those
found guilty and action taken against
them ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C.K. JAFFER SHARIEF) : (a)
and (b) It 1s not cerrect to say that
Railways are hauling their own stores
by road. Normally all  slores
ordered are moved by rail. On occasions
when a crisis is anticipated due to
shortage of any itcm, transportation
of which by rail involves bottlenecks
like gauge transhipment, to cut down
on transit time materials are moved
by road. The extra expenditurce
incurred by road haulage is more than
offeset by reduction in down timc of
the asset for which the stores/spares
are necded. As road movement is
resorted to in administrative and public
interest, therc is no question of any
one being guilty in the matter,
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Request of Tamil Nadu to Amend
Prevention of Food
Adulteration Act

724. SHRI D.S.A. SIVA-
PRAKASHAM : Will thc Minister of
HEALTH AND FAMILY WELFARE
be plecased to state :

(a) whether the Government of
Tamil Nadu have requested to amend
the Prevention of Food Adulteration
Act; and

(b) if so, the nature of request
and the response of Government to the
request ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) Yes.

(b) The Tamil Nadu Government
has suggested amendments to Section
13(2) and 16(1) of the Prevention of
Food Aduitcration Act, 1954 relating
to (i) intimation of the Report of the
Public Analyst to the person concerned
after filing of the complaint in the
Court and (ii) removal of provision of
minimum imprisonment of six months
and to leave the matter  to  the
discretion of the Court to be decided
according to the gravi ty of the offence.

The above suggestion of the Tamil
Nadu Government will be kept in view
while considering the amendment to
the Prevention of Food Adulteration
Act, 1954,

Organisation for Designing and Cons-
tructing of Mass Rapid Transit
. System in Metropolitan Cities

725. SHRI BALASAHEB VIKHE
PATIL WwWill the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that the
Railway Reforms Committee has
recommended the creation of a specia-
lised organisation for undertaking the
work of designing and constructing the
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mass rapid transit systems in the
metropolitan cities in the country ;

(b) if so, what arc the recommen-
dations of the RRC;

(¢) whether it is also a fact that
the RRC rccommended underground
and elevated railway system for all the
metropolitan cities; and

(d) what steps are taken or
proposcd to be taken to consider the
recommendations of RRC, particularly
n the metropolitan city  of
Maharashtra ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRL C.K. JAFTAR SHARIEF) : ()
Yes, Sir.

(b) The recommenditions of the
Railway Reforms Committee in  this

regard are as underi—

(i) The construction of under-

ground mectros is  highly
complicated  and  require
engineering sophistication.

While the Indian Railway
may make @ beginning with
IRCON, a full-fledged
organisution which may be
called the Indian Railway
Mectropolitan Construction
Corporuation {IRMCC) would
finully need to be set up
under  the Ministry  of
Railways for this purpose.

(ii) This Company should be
entrusted with the constru-
ction of surface, under-
ground, elevated and light
rapid transit systems on rail
and road for metropolitan
citics and cities on the move.

(c) Yes, Sir.
(d) The recommendations are

be.ng examined by this Ministry and
other concerned Ministries.
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Repairing of Bogics Damaged in
Accidents

726. PROF. SAIF-UD-DIN SOZ :
Will the Minister of RAILWAYS be
plcascd to state :

() the total amount of money
lost to the Ministry of Railways
through rail accidents for a period of
onc ycar closing on 29th February,
1984;

(b) value of bogies etc. not
recoverable i.c. totally damaged;

(¢) value of bogics etc. that can
be repaired and made useable; and

(d) time within which a damaged
train is set in order normally ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
During one year  period ViZ.
January to December 1983, the cost of
damage to railway property has been
estimated &8 Rs. 6.42  crores on
account of railway accidents.

(b) and (¢c) Separate figures of
loss incurred by Railways duc to totally
damaged vehicles and those which are
partially damaged and thercfore rapair-
able, are not maintiined.

(d) The time taken to repair a
damaged vehicle is dependent on the
scverity of the accident and the cxtent
of damage to them.

Motor Accidents Tribunals in Delhj

727. SHRL K. MAYATHEVAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of. Motor Acci-
dents Tribunals stipulated to function
as on date in Delhi;

(b) whether all of them have
presiding officers and are functioning;
and
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, (¢) if not, what are the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI)
(a) Four.

(b) As on date all the Presiding
Officers arc functioning,

(¢) Docs not arise.

Talks Held with Romanian Forcign
Minisier
728. SHRI NIREN GHOSH :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) the outcome of talks held with
the Romanian Forcign Minister on the
possibilities of Indo-Romanian
Collaboration; and

~(b) the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) ;
(a) and (b) In talks with the Romanian
Forcign Minister, a broad review of
Indo-Romanian economic rclations was
also made. Government of India is
keen to expand cooperation in the
Romania

cconomic sphere with
wherever possible and  to  mutual
benefit.

Railway Accidents During January-
February, 1984

729. SHRI SATYAGOTPAL
MISRA : Will the Minister of
RAILWAYS be pleased to statc :

(a) How many accidents have
taken place in Indian Railways during
the months of January and February,
1984,

(b) what are the details thereof;

(¢) how many persons died in these
railway accidents,;
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(d) what are the causes of these
accidents; and

(e) the amount paid to the nearest
relatives of the persons who died in
thesc accidents ?

THE MINISTER OF STATE IN
THE  MINISTRY OF RAILWAYS

(SHRI C.K. JAFFER SHARIEF)
(a) During thc period 1.1.84 to
15.2.84 thcre were 91 consequential

train accidents on the Indian Railways.

(b) Of these accidents 7 were
collisions, 70 derailments, 12 level
crossing accidents and 2 fires in
trains.

(c) In these accidents 74 persons
lost their lives.

(d) The causes of these accidents
are as under ;

Causes No. of
accidents
(i) Failure of Railway

Staff 30

(1i) Failure of persons other
than Railway Staff. 11
(iii) Mechanical defect 10
(iv) Track dcfect 2
(v) Sabotage 2
(vi) Accidental in nature 6
(vii) Causes not finalised 30

(¢) No compeansation has been
paid so far. However, a sum of
Rs. 15,000/- has been paid as ex-
gratia relief to next of kin of those
killed in train accident during 1.1.84
to 15.2.84.

Risc in Child Deaths Due to Malnutrition

730. DR. VASANT KUMAR
PANDIT : Will the Minister of
HEALTH AND FAMILY WELFARE

" be pleased to state :

(a) whether the number of
Child death in India due to malnutri-
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tion has been on the rise during the
last five years ;

(b) the (figures of child-deaths
duc to malnutrition in India and
comparison thereof with the statistics
compiled by Worid llealth Organi-
sation and  United Nations Inter-
national Child Emergency Fund,

(¢) whether the World Health
Organisation and  United  Nations
Intcrnational Child Emergency Fund
have planned health strategy global
scheme Lo eradicate infant-deaths due
to malnutrition by 2000 AD ;

the nature of India’s
participation in the global strategy
and the actual schemes drawn for
childcarec and maternal nutrition ; and

(d) if so,

(¢) through  which agencies,
welfare  organisations  and  social
bodics have Government decided to
give this programme a thrust in the
current and the next Five Yeuar Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRIMATI
MOHSINA  KIDWAIL : (a) to (e)
There are no survey  reports

number of
malnutrition.

to indicate the exact
children who dic duc to
However, according to the Sample
Survey carried out by  National
Nutrition Monitoring Burcau in 10
States in the country, child malnutri-
tion is fairly widespread in 1-5 vyears
age group. This group runs a greater
risk of deaths duc to various infections
and infestations. According to avai-
lable information the World Health
Organisation and the UNICEF have
not compited any data regarding deaths
of children due to malnutrition In
India. International agencies like
WHO and UNICEF have recommendced
oertain health strategies to reduce
infant deaths due to malnutririon by
2000 AD. The Government of India
have formulated a National Health
Policy and onc of the objectives laid
down is to reduce the infant mortality
to the minimum by 2000 AD through
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better health

health level.
have been

(1) Maternal care

(2)

initiated to achieve
objective :—
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care at the primary
The following measures
this

Particular

emphasis have been given to

provide

antenatal care

prophylaxis against nutritional
Anacmia protection against
tetanus and availability of

trained personnel for

ante~

natal and post-natal care.
Infant and child care : 1In
order to  overcome the

problem of

malnutrition

among children the Govt. is

implementing the
supplementary

following
nutrition

programmes through various

nministries :

(1)  Prophylaxis against
Vitamin A deficiency
Under which-a massive
does of  Vitamin A
solution is being given
to children in the age
group of 1-6 years

(2)

(4)

(5)

throughout the country,

Prophylaxiy against
nutritional  Anaemia
Under this programme
tablets of  Iron and
Falic Acid are bcing

distributed to children
suffering from Anacmia.

Mid-day  Meal Pro-
gramme is for the
benefit of  primary

school children throuh-
out the country.

Special Nutrition Pro-
gramme . This is being
implemented for children
below six ycais of age
and ecxpectant mothers
and 1s in operation in
Urban Slums tribal
arecas and backward
rural areas.

Balwadi Nutrition Pro-
gramme : This is for the
benefit of Children in
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the age group 3-5 years

and is being implemen-.

ted in rural arcas.

(6) Integrated child Develop-
ment Services Under
this programime a
package of services such
as supplementary
nutrition Immunization,
health check-up, referral
scrvices and non-formal
education is being given
to cxpectant and nursing
mothers in backward
rural and tribal areas
and urban slums.

Besides Governmental agencics,
voluntary organisations, local bodies
as well as International Agencies like
WHQO and UNICEF arc assisting the
Government in this dircction.

Handing over of Chandan Nagar
Village to Bangladesi

731. SHR] INDRAIJIT GUPTA :
Will the Minister of EXTERNAL
AFFAIRS be plcased to state :

(a) whether  village  Chandan
Nagar in Kamalpur sub-division of
Tripura has been recognised as  belon-
ging to Bangladesh, and has been
handed over to the latter

(b) il pot. whether it is a fact
that units of the Bangladesh Rifles
have been illegally trespassing into
this village and threatening its inhabi-
tants ; and

(¢) whether the population of this
village will also be transferrcd along
with the village to Bangladesh ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) :
(a) Chwndanagar village in  Tri-
pura measuring 135.47 acres is to be
transferrcd to Bangladesh on the basis
of boundary demnarcation carried out
by thz Survey officials of India and
Bangladesh. According ‘to the Iado-
Bangladesh Land Boundary Agreement
signed on 16 May, 1974, the status-quo
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is to be maintained in respect of terri-
tories held in adverse possession. pen-
ding the ratification of the Agrecment
by the two Governmen's and the
signing of boundary strip maps by the
plenipotentiaries. Chandiannagar is to
bc handed over .to Badgladesh when
the Agreement is ratified by us for
which demarcation of the entire length
of the boundary is a pre-requisite.

(b) Government have no such
information,

(c) According to the 1974 Land
Boundary Agreement when the arcas
held presentiy in adverse possession
are transferred, the people inhabiting
them shall have the right of staying on
where they are, as nationils of the
state to which these areas arc trans-
ferred.

Opceaing of New Passport Offices

732. DR. KRUPASINDHU
BHOIL : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the number of Regio-
nal Passnort offices functioning in the
country are adequate to meet the
demands of passport seckers ; and

(b) if not, steps being taken to
open new Passport offices ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRL A.A. RAHIM) : (a)
and (b) Adequate number of Passport
Offices are functioning in the country
to meet the deminds of passport see-
kers, However, requirements for setting
up additional Passport Oflices are
reviewed periodically. Two additional
Passport Offices started functioning in
1983 at Tiruchirapalli in Tamil Nadu,
and Bareilly in Uttar Pradesh. Further,
it has been decided, in principle, to
open 2 Passport Office at Vijayawada
in Andhra Pradesh and a Passport
Liasion Oflice at Trivandrum in Kerala
durin g the next financial year,
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Criteria of Selection of Candidates for
Scholarships under National
Talent Search Scheme

733. SHRIMATI KRISHNA
SAHI : Will the Minister of EDU-
CATION AND CULTURE be pleased
to state :

(a) what are the criteria to selcct
candidates for scholarships under the
National Talent Search Scheme ;

(b) whether it is a fact that the
Jocal candidates manage to get their
scholarship quickly, whilc out station
candidates are at a total disadvantage ;
and

(¢) if so, what action Government
are taking to end this discrimination ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) Selection of candidates for Natio-
nal Talent Scarch awards is made on
the basis of a written test follow ed by
interview of those candidates who qua-
lify in the written test.

(b) and (¢) According to the

procedures laid down by the N.C.E.R.T.

which administers this scholarship
scheme, the amount of scholarship for
the entirc academic session is disbuised
to the heads of the institutions in
which the sclected scholars are study-
ing, and the scholars in turn get the
amount from the respectlive institutions
every month. Once the amount of
scholarship has been received by the
institutions therc can normally be no
delay in monthly disbursecments to the
scholars. However, initial relcase of
the scholarship amount to the institu-
tions depends upon how quickly the
institutions claim the amount from the
NCERT. Although circ is taken that
the amount is relcased to the institu-
tions as soon as requisition is received,
yet it is natural that local institutions
get the amount earlier than institutions
located in other parts of the country.
The procedures established do not
allow of any discrimination in the
matter of disbursement of scholarship
to the scholars. Efforts are made
continually to avoid delay in the dis-
bursement of scholarships.
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Number of Working Women's Hostels
734. SHRI BABURAO PARAN-
JPE : Will the Minister of SOCIAL
WELFARE be pleased to refer to the
reply given to Rajya Sabha Unstarred
Question No. 2062 on 9 December,
1983 and state :

(a) the reasons for 10 vyears
(1973-83) being taken in sanctioning
the working women’s hostels in various
States and the number of hostels and
their capacity actually working as on
31 March, 1983 in ecach State/Union
Territory and the expenditure incurred
thereon ; and

(b) the actual benefits (temporary
or lasting and whether permanent
employment giving) obtained by the
rchabilitated women in distress in each
State and Union Territory mentioning
the period thereof and the expenditure
incurred therecon ?

THE DEPUTY MJINISTER IN THE
MINISTRIES OF EDUCATION AND

.CULTURE AND SOCIAL WELFARE

(SHR1 P.K. THUNGON) : (a) It is not
corrcct that 10 years have bcen taken
In sanctioning working women’s hos-
tels. Hostels are sanctioned every
year after receipt and scrutiny of
applications from State Governments.

A year-wise statement regarding
sanction of Hostels is given in
Annexure—L.  Data regarding the
number of hostels actually working as
on 31st March, 1983 and the cxpendi-
ture incurred thereon is being collected
and will be laid on the table of the
House.

(b) The actual benefits obtained
by the rehabilitated women in distress
are as under :—

(i) Training for imparting skills.

(ii) Helping them in Self-employ-
ment ventures by giving them
rahabilitation grants by the
Ministry.

A statement showing the expen-
diture incurred by way of Central
grant-in-aid under the scheme for
Assistance for setting up women's
raining Centres Institutes for rahabili-
tation of women in distress is given in
Anncxurc—IL.
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Grant-in-re leased under the Centrally sponsored Scheme of Assistance for
setting up Womens’s Training Centres|Institutes for

Rehabilitat ion of Women in distress.

S.No. Name of State/ 1980-81 1981-82 1982-83
Union territory
1. Andhra Pradesh 58,230 74,295 38,520
2. Asaam — —_ 36,000
3. Bihar — 56,835 —
4. Gujarat —_ — 26,460
5. Haryana — — 43,920
6. Himachal Pradesh — — 1,00,440
7. Jammu & Kashmir — — —
8. Karnataka 3,30,302 2,23,180 3,06,238
9. Kerala — —_ —
10. Madhya Pradesh 45,945 55,620 —_
11. Maharashtra —_ 1,33,807 57.150
12. Mecghalaya 71,455 — —
13. Nagaland — — —
14. Orissa 31,635 40,535 66,420
15. Manipur 43,830 65,420 1,57,140
16. Punjab 21,497 84,365 34,920
17. Rajasthan L — — —
18. Tami]l Nadu — — —
19. Tripura —_— —_ —_
20 Sikkim — — _
21. Uttar Pradesh 63,657 90,630 74,700
22, West Bengal — 62,820 39,420
23. Andaman Nicobar Islands — — —
24, Arunachal Pradesh — — —
25. Chandigarh — — .
26. Delhi 75,420 1,14,840 3,43,620
217. Dadar & Nagar Haveli —_ —_ —_
28. Goa, Daman & Diu — — —
29. Lakshadwecp —- — : —
30. Mizoram — — 1,90,260
31. Pondicherry —_ — —_
Total : 9,03,620 10,56,167 15,15,208

(Normally expenditure for last 3 years is given although in this case the period

for which expenditure is required has™not been indicatedby the M.P.)
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Disposals of Properties of Minorities
and Indians in Bangladesh

735. SHRI RASHEED MASOOD :
SHRI RAJESH KUMAR
~ SINGH :

Will the Minister of EXTERNAL
. AFFAIRS be plecascd to state :

(a) whether it is a fact that the
Government of Bangladesh propose to
disposc of the properties of the I(ndian
nationals and minorities staying in that
country including the properties of
those who are now in [ndia; and

(b) if so, what are the details
thereof and the steps taken by the
Government to sufeguard the interests
of the Indian nationals thercby averting
the danger of mass exodus of minarities
into India ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
and (b) Government have received
recports about the instructions of the
Bangladesh Government in regard to
the disposal of vested properties of
Indian nationals and their co-sharers in
Bangladesh. We have been closcly
following devclopments in the matter
and have taken up this question several
Aimes with the Bangladesh Government.
A formal note on the subject was also
given to the Bangladesh Government,
It has been pointed oult to the
Bangladesh authorities that the proper-
ties belonging to Indian nationals which
were declared ‘cnemy property’ and
taken over by the erstwhile Govern-
ment of East Pakistan and now vested
with the Government of Bangladesh be
rcleased to the rightful owners and
in case wherec the propertics were
disposed of or sold, compensation be
paid.

We have been informed by
Bangladesh Government that the new
procedures arc meant only for their
administrative convenicnce. They have
also assured us that they will take into
uccount the interests of the owners
including those in India,
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FT HT GIAN AT IJYATHF
I

736. *it Bg wi§ mfwa ;. Fqr
e AR qfvai seqmm w31 ag
AT FT FI7T T4 {5

(%) FT T GIFIT T HYT.
AF G AT F R F F15 ggeqy
FIAT & ;

(@) afzgi, A zgart & sy
T, YIA-ATT JIAT0 gar - AZH
4317, Arg-are 67 97 ereqgq.
FT STIT FaT 2

(1) FAT AT §F g TTET ATHIT
g At | faga &t & sfawiva: g
qATTF O F faFe g ; ok

(7) afegl, av @ dg ¥
AIFIT I FAT IYATIUCHF  Fgq
IS AT W@ E ?

e AT qfge s qg51-
o7 ¥ oA (R gERER gwo
sitait)  (F) ¥ (7) FT gIH A
FET AT gEapi F gag ¥ 08
sfgar swradta aderor ad frar
3, AT argfaa aqgarT aft
9% 4 1981 ¥ R F fafwrq &= &
@Y TAgEgT i v e sreg-
are sranfra dwx Fafezar gg)
eqrfag #1 & 1 gras, ST« IR
gzt H fewa  swgear-snafg
fafezal F av 1982 &F 179 fg7
F FAW: 4019, 2455 1T 2258 M
gatFa fwg ) =oEtng, fea wg T

ryga ¥ fegqg  Aeqqra-srrETieg

st dofezdi ¥ 99t ad F W
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FGT F FAW: 2688, 1205 A< 3483
A gsiFa fFa )

Iqdsy Hifag wiFel F qraTT
93 4g q1A1 g97 A & 5 srfaw-
T g & grevoy af A & fAeda
Arr 2 a7 & fowre g €

(8) g7 ATHATT T ITAT7
FAFH F HAT FeAT FXFTLAQ
& A7 FgT Feg A7 |7 FrIEd A 2
FgT AT 997 AATH FEEHET &FF
eqrfya fro &1 arfger wizdlg o=a-
JIEN gEAITL FTAFA  F AT 25
qEIIET TAT AATY AT HeE AT FAT-
fog fFm o 21 T @ A1T FeE A1
QT FT 9ql qATT g7 FF A9
FTETTE & &7 AT § /1T F1 FFTA
2 Y7 gAY @t v w1 Tafaw
FTAa " qATy &1 gHE ofafvdd,
qredra engfasra sEuTT afewg
qa-tgr & Fa¢ qar wleAen A
matwanar ¥ wax, s fmewH
77 & 50 ufawa @ sfus afmdf &
2rar g, ar grafaF T IgF ard A
AFATH & fETt[_ aqmgrﬁar ISR
JATT FHA | @Y g€ & |

faait ¥ wedm usgat §6iK
FHAA(fTal HT HAgIW
737. o0t FIW IA gt-amg'ft :
st Fow AT fag

Fa1 fads w1 9§ «JTH AT
Far £ 5 ¢

(%) 73 oF a9 F g fxa-
fwa 3w & agt fegq wredra gan:
It ¥ gATR AIEAT AT FF FH-

FifAy 1 srogor Grar war ;@i
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(@) sk Arwa # fadg ¥
®F § qUEIT I FAT 1G85 #Y A%
FegFdY saTer Fg7 2 7

fady dxma A T "
(=t gomo @MW) : (F) 7T UF Ay
F 7, Ay ar T eafrr ¥
HTZIT Al FIT TF &7 FTA7 g5 & |
Tg 9297 4 F7fqaw  (gmzEe P
za) ¥ fagxm @Egmaw sgEd N
FTToTFTo TEIA  FT 3 HEIEY, 1984
T ATZTT FY, 5 BEA AT AR
FEAT FT AT T |

(@) W17 HTFIT A g ATHAT
fafew faw wwfaa & qra gzmar
g atv avfaaa gfag sg srawrg a0
CISET w7 T B gw gf=a fear
nar g fr oot wd & wmger &
a9 H H=gd AT wA 1T HIE-
wqz arfas wg A =1 eafFaat w1
Frzgare fear a0 &1 99 9% =q7407-
A9 | AfRATT AqTHT TAT 1 IFT Y
safgadl U¢ ATVF W HIE 3T AN
geqfea %7 F qra7 § 1 o wgrA
F ATE 1T Z&NT F GgFfaT oeq
sgfgqal &1 947 @M 97 I
faeg qrer g F3A & fag gfaa
AT FI TE A |

FEAT AR Fq q3A 71 arfrear
aran wafra fwar @

738. =t &g FAT ¢
sto afwa g Aga
siaat gt gueay .

FaT faRm RN gg adm A
FIT FIT 5 ¢
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(%) #ar 7g ¥4 g @ wrea &
gFAT 17 garTer gAY F1 g A A
qifaeata &) ATAT T7 ATAT AT

(=) afz g, ar 741 78 i
& fop g arar y=wEE g wafug
wT &AL

(n) afz =i, a1 SEE AT

FIIO 2

(F) #FAT IAAT ATAT eafoa
fpo ST & arg rfREATA FIFRIT &
arg 1§ araf g% ; @7

(7) =fz &, A 38 Fm afv
e fager & 7

fadm waera W A HWAl (Y
Tolo '{'@“) : (T») ST, B 1

@) & (z) =z mAr arfe
TATA 2171 W17 ¥ fAEA1E T a1
P e arr=ay ot frar g g7 E
FIIO SAT7 AILFIT TIAZATATA 7 TF
gfastd & g1 {109 & STATHIEE
q mag w7 owr & afvorwemEr
gfread wavATERg TN F T
gfgmifeat & oifream o swqfaq
vt & o fand we A
qag ¥ geadr 77 1 A% fam
FTAT-TATET AT TF FHL 9T 5HA-
SR /AT F armaver § ogr fran
FTAT & F1E A9 A8 v fomm
TR F qAAH-gH AT FIOT qag
FTAT BT

qIfFEa T qIFTT AT IAF qE
feeeft fegra wrwiga & wregw & &%
TEATATATE W WILHAIT T &

LAl
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Central Universities Review Committec
Report

739. SHRI P.K. KODLYAN :

SHRIMATI GEETA
MUKHERIEE :

SHRI CHITTA MAHATA :

SHRI RAVINDRA
VARMA :

PROF. AJIT KUMAR
MEHTA :

SHRI BAPUSAHEB
PARULEKAR :

Will the Minister of EDUCATION

AND CULTURE be pleased to state :

(a) whether the Central Univer-
sitics” Review Committce appointed by
University  Grants  Commission  has

since submitted its report; and

(b) if so, the details of the

recommandations made and aclion
taken thercon ?

THE MINISTER OF STATE OF

THE MINISTRIES OF EDUCATION
AND  CULTURE AND
WELFARE
KAUL) : (a) Yes Sir.

SOCIAL

(SHRIMATI  SHEILA

(b) : Copics of the Report of the
Committce have been piaced in the
Parliament Libraty for the use of and
reference by the Memboers. No decision
has so far been taken by the Govern-

ment on the recemmendations of the
Committece, -

=t gt frfea @ gardagh
Fv famta

740. it ¥R g‘#ﬁ :
S WET AR 93T ¢
it sz fag wrear

FAT fgamy WAT TE FIT0 AT
FGT FXN & ¢

() #argg @9 § fF =4
g fuafrg %, fs wrzg w1 0%

grealcs T §, gardagy w1 faafy
frar & ; <
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(@) afegi, @1 T9 @ag A
IHFIT I FaT FIFATEN 41 15 8
atT =1 § ggt faa ofcfeafgal o
garg-1z1 &1 famfo frar g 7

fadm Aaw § T @At (AR
go Qo TE) : (F) q@aATd " Bl
feqiat & ag ggr ww@ar g o =04
arfezary afaga FreArT @ foafag
# uF a5 garE-9g) A1 9% fawn

FT V@& |

(@) z& @easa § T
feafq fagw gamaa & ¢F wagar 4
4 GTg7, 1984 &1 €qeE &y 91 {6
i sfaga aredte ® T qr arfe-
&A1 AT 18 FTaAr qfawre g A7
qAT G ol uw UH oe@q |l
qred AT U f9eT AT g, ST ]
g7z A1 @AW ATFEAT & AT
IFHT AT el g3 H9T 9%
FIAT 2 |

Deaths Due to T.B. in 1951 and 1952
State-Wise

741. SHRI AJOY BISWAS : Will
the Minister of  HEALTH AND
FAMILY WELFARE be pleased to

state :

(a) how many people died of T.B.
in 1981 and 1982 (State-wise); and

(b) what steps the Government

have taken to combat T.B ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHL) : (a)
Tuberculosis 1s mnot a notifiable

disease. Hence rcliable data regarding
the exac t cause of death of each indi-
vidual in the country are not available.
On the basis of the limited field studies
conducted few years Dback, it is
estimated that nearly 80 to 100 persons

' (*
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per lakh population die due to
Tuberculosis disease every ycar in the
country.

(b) To combuat the problem of
T.B. in the country and with the over-
all objective of providing relief to the
suffcring population and reduce
morbidity and mortality rates due to
T.B., under the National T.B. Control
Programme, well cquipped and staffed
District  T.B. Centres .are being
established in every District of the
country, to undertake TB casc finding
and treatments and establish preventive
facilitics through all the existing
medical and health institutions located
in a district. To prevent Tuberculosis
in the younger age groups, BCG
vaccination is being administercd to
new born and infants as a part of
Expanded Programme of Immunization.
Stress is being laid for the deteclion
of active and infectious TB cases, their
trcatment with modern anti-TB drugs
and rendering them non-infectious, so
that further sprecad of the disease is
checked.

Protection of Railway Lines in West
Bengal Tareatened by Ganga in
Murshidabad West Bengal

742, SHRL SUNIL MAITRA :
Will the Mimster of RAILWAYS be
pleased to state :

(1) whether the State Goverment
of West Bengal have asked the Railway
Board to take measurcs for the
protcction of  the railway lines
scriously thrcatened by crosion of
Ganga in a village in Murshidabad,
WesL Bengal,

(b) whether the State Government
of West Bengal had submitted a Rs. 11
crores project to the Railway Board for
the protection of the railway line some
years ago; and

(¢) if so, action taken in this
regard®?

~#+ THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
to (c) The question of crosion of

&
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right bank of Ganga in Murshidabad
wassaken up by West Bengal State
Government in the meeting of Ganga
Flood Control Bourd. The West Bengal
Government has prepared a scheme
for protection of the bank costing
Rs. 11.6 crores. As the scheme is
likely to henefit a number of agencies
such as Railways, Ministry of Shipping
& Transport and West Bengal Govern-
ment, the cost has to be shared
amongst various bencficiaries. The
question of apportionment of cost
between various beneficiaries is being
coordinated by Ministry of Irrigation.

e W35 & A% I 1A H1
famtor

743. =t fesita fag wfwarn:
FT X@ BT AT 4914 F¢ FAT FHA
f& -

(%) @91 qEF qIW FIFTT T
A% W @1gT & famior F an #
FLIT GIFTT T FIE AITAT AT E;

(@) afz g, a1 qeqad’ a1
FATE

(T) S 9T FIHRTT FT 4T
sfafsar g; &tz

(&) a1 @CHIT #T fa=1T 3%
grgdl quaeia Faar & aifea
F FT ¢ A1 afg gf, & 3@ day
g FqAT E 7

W "I H gEA (=) @Yoo
WY TAG) : (F) R (@) wew
SIW FIHIT A GHI-IHT 9T IF
wrgdl & faufo/azeae & geam
safaa f&a & sar f& geva fagoor
¥ fear mar g |

() T (=) wreq garEy
¥ gzd ¥ frafwfes s
TR

»
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(i) EFang, BITGR, TIL,
qaar, €iar qar fadt & ww afas-
97 ¥ Faadel a5 ¥ argT F faafo
& fag grifas gHifaady oq arar-
ara |IAT 1980-81 ¥ fwEAr waAr
a1 | gFev frfd ¥ qgr F«@r fe
afzdisar sdew Ag ofr, zafe
fragra afqisar g3 15 Frarg
T & 12 TfF guac oA H Fw
g wifag @1 F1 gwraAr @
Tafay 1984-85 F awz ¥
Mfarang qur a9917 F UEY IAT
q AR aF FAT Argq & faqior &
faw sifam zara faafo $faad
UF ATT0ATT FadT GIeqor F39 FT
TEIE g |

(i) sa=qe ¥ wifzar g us
qar ggr @ga & famfor F fao
1980 ¥ uF @aeor fwar qar o7 |
gggu frayd ¥ gg gar =ar fr
afwgrsar fasfia gfse & «rawa
T8 8, AT T ww gl fwar
TaT |

(iii) 1981-82 # g<faar-faa-
arsT BT |A1gd F1 g @rgd A
FadT F foq qaqor fwar agr 491 |

@G w7 AFAT qrAT F
CEURES & |

(iv) eATIZU & FATAIX
IF TF T47 9T Argq & famfor &
faw ga&o fear war & | G TR
¥ @igfa arcg F7 F gatg fag
g ¥, FiFT ggrgal F1o9rd g
F FITW 39 F14 51 AW a5 wifws
g fwar a1 gwar |

2. favafafas gt o7 argay
% fanto & fag wiifas nfagd
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uF ATITATT g eror W wafa a3 g1
(i) BAGT-TIUGI-ATET |
. (i) gArTarfagy,  wErfeaz

fve (1T @rga & T AMFT A
qEATT) AT {Wog-gZTaT |
(iii) FTRIT-AG-IER |
(iv) FAAT-a771€g |
gaem fr1E  greg g qgr
IR ST FA F A0, ATZA &
faafor & gag # faotg faar s,
qug fa NAFT ATAT I E@AFfT
g & ST ST gHraT ITAH FI )
+3. 1984-85 * awe H TG
qifasg? & e (Aifas ger g3w
%) g § GEATAIR IF TF AL A0
X arga & frafor w1 g g )

4. mzr-fagrsnz-Aaa (36
wrr qed 93w #) oF A4 g A
AT &1 F1g o yafg 9T )

5. gAaIfeaA-ATIT T AT
¥ wroo AYAEr ag ¥ ArET FT
fa+fwar & e Ay of@aqd . aex
gW FIFTT F A4 TG 9T 397 47
W aiga & faw ageau far aar
21 frard Tsa gEETT &1 9 &
7€ 2 T@ AIAA H T9T ATIRAT
FTST FTLATE T AT @Y §

faazw

1. Prgaifaazfoage @@
ATET FT qSY AT & FEATa AT
faage & garg AdIT IF TF aST
arga &1 fagfo

9. MTTITATFTIS-FAT |

3. ATAEL-IAT AT 71 Foagd

% agrTl agf foagdr & wnfaag

i’HALGUNA l.i, 19&5 (.S_'AI;’A) Written Answers 138

qF BT BIEY AT FT I Aqrga A
TIAT |

4. ISFTIJAIT ATZT &7
AT qfgdT qqT AT AARTI-
ATAT-ATAGTE UT AT FleT ¥ TH
4T ¥F A1gF F1 fAmfor

5. ZRRIT-UTC-AGHAT - ATETI3-
AT |

6. @IAT - WFATIT - GTEI(F-
FIFIAT-HAATIITGT - AFAT - ATATL-
IR |

7. FAATI-IF-NFHAG-ATAT-
qT A4Y TET ATZT |

8§, TAAYYL - ATAYY - AT~
mfgar snam gofEgaT |

9. ATATHIZ-FIZFFATAT- FEaqT
BIEY AT F7 431 (37 ¥ agarq
qar w2 ¥ =T aF uF 947 99
137 &7 fawfo |

10. (%) foadT-fezarsr-gio
ATGT FT ATHTA qfrgda |

- (@) fezargr - axfgar @Y
ATZT FT IST AI5T H FeA1T |

11, % FE-Adagg-fes-
qI3T 4T G ATZF |

12, EFANE-BATY - @ITIEI-
q+ AT-gaqT Tfr 9 AT |

13, AT QqAT - NFTY T
qgY ATET |

14. fazfafegssg-faarag
gfra®rgz-asarslig ©dF A4 q@
argT 1 fawior

.15 gAgTR-TragT aqr qfw. -
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16, FATTEAT - gl
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Contribution to Depreciation Reserve
Fund

744, SHRI SATYENDRA
NARAIN SINHA : Will the Minister
of RAILWAYS be pleased Lo state :

(a) whether there s any proposal
to reducc the annual couatribution to
the Depreciation Reserve FFund (DRF);

(b) if so, to what extent; and

(¢) the reasons for reducing the
contribution to Depreciation Reserve
Fund ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRL C.K. JAFFER SHARIEF) :
(a) No Sir.

(b) and (¢) Do not arisc.

Broad Gauge Line Between Bangalore
and Mysore

745. SHRI T.R._-SH'AMANNA :
Will the Minister of RAILWAYS be
pleased to state

(a) reasons for inordinate delay
to complete broad gauge railway line
between Banglore and Mysore; and

(b) whether broad gauge line
between Bangalore and Guntakal taken
at a later stage, has been completed,
if so, wiil the Railwiy Authorities
make an ecarnest attempt to complete
the Bangalore-Mysore Broad Gauge
line soon ?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
The progress of this gauge conversion
work has been somewhut slow due
to :

(i) Constraint of funds.

(i1) Time required for completion
of strengthening of bridges
which require speed restri-
ction on cxisting lines «nd
which limits the number of
bridges that can be streng-
thened at a time.

(b) Bangalore-Guntakal project
was approved much carlier than the
Bangalore-Mysore  gauge conversion
project and has also been completed
and  opened  earlicr, Efforts are
being made to expedite the rebuilding/
strengthening of bridges, which is a
critical activity on this project. Out
of 268 bridges to be strengthencd, 122
have since been completed.

Vacant Posts Lying in Jawaharlal
Institute of Post-Graduate
Mcdical Education and Research
at Pondicherry

746. SHR1 RAJESH KUMAR
SINGH :

SHRI B.D. SINGH :
SHRT JAGPAL SINGI :

Wiil the Minister of HEALTH
AND FAMILY WELFARE be pleasced
Lo state :

(a) whether it is a fact that 50
posts in the Jawaharlal Institute of
Post-Graduate Medical Education and
Rescarch at  Pondicherry have been
lying vacant for several years—somc
for as long as fiftcen years and the
Director General of Health Services,
New Delht which runs the Institute has
been ignoring these vacancigs; and

(b) if so, what are the reasons for
these vacancies remaining  unfilled
stating the conscquential effect on the
quality of tcaching and the steps taken
by the Government to fill up these
vacuncies ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAD : (a) and (b) Duc
to administrative constraints, somc¢
class 1 and [T posts have becn lying
vacant in Jawaharlial Institute of Post-
Graduate Mcdical Education and
Research, Pondicherry. Action to fill
these posts by direct  recruitment,
promotion and/or transfer is being
taken on priority basis. As these
vacancics are in different categorics,
therc has been no adverse cffect on
the quality of tecaching.

Special Train Run Between Delhi and
Calcutta te Carry AICC (I) Delegates

747. SHRI SUDHIR KUMAR
GIRT : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that a
special train was run between Delhi
and Howrah on the eve of 77th Session
of AICC (1) held from 27 Dcecember
1o 30th December, 1983 at Cua-cutta to
carry ils delegates;

(b) whether it is also a fact that
the said special train consisted of only
Seccond Class compartments with the
fucilities of higher classes; and

(¢) if so, the total income earned
by the Railways on account of running
such special train and the details there-
of ?

TI1E MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C.K. JAFFER SHARILF) :
(a) Yes, Sir.

(b) The special train consisted of
2nd Ciass coaches only.

(¢) Thc amount recovered lor
running this  special train  was
Rs. 1,97,510 only. ’

Railway Linces Added Since Independcence

748. SHRI M.M. LAWRENCE :
Will the Minister of RAILWAYS be
pleased to state Kilometres of Railway
lines added in the country after
Independence, Statc-wise ?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI1 C.K. JAFFER SHARIEF): State«
wise route kilometres of Railway lines

added after Independence is given
below :
State|Union Kilometrage
Territory
Andhra Pradesh 368
Assam 500
Bihar % 729
Gujarat ’ 844
Haryana 124
Himachal Pradesh 81
Jammu & Kashmir 77
Karnataka 367
~Kerala 281
Madhya Pradesh 1073
Maharashira 457
Orissa 659
Punjab : 150
Rajasthan 723
Tamil Nadu 522
Tripura 12
Ulttar Pradcesh 887
West Bengal 728
Union Territory
Chandigarh 6
Declhi 57
Goa, Duman & Diu 23

Countries which Recognized
Kampuchcan Regime

749, DR. PRATAP WAGH : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the countries which have not
so far recognised Kampuchea’s Heng
Samrin regime ; and

(b) the efforts made by India to
urge upon these countries Lo recognise
the Heng Samrin regime so vital for

.peacc ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
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AFFAIRS (SHRI A.A. RAHIM): (a) On
the basis of information availuble with
us, the following countrics have so far
recogniscd Kampuchea’s Heng Samrin’s
regime : Laos, Vietnam, Sovict Union,
German Democratic Republic, Bul-
garia, Hungary, Afghanistan, Poland,
Mongolia, Czechoslovakia, Cuba,
Ethiopia, People’s Democratic Republic
of Yemen, Mozambique, Congo,
Grenada, Nicaragua, Jamaica, Guinea,
Angola, Seychclles,  Guinea-Bissau,
Cape-verde, Sao tome and Principe,
Madagascar, Guyana, Panam1, Libya,
Albania and India.

(b) [t is far each country to make
a judgement. Our position has been
made known at various international
forums.

Details of Trust Territorics

750. SHRI K.A. SWAMIL : Will
the Minister of EXTERNAL AFFAIRS
be pleascd to state :

(a) whether therc are any colonial
pockets cven after the U.N. Resolution
on the De-Colonisation ;

(b) if so, the details thereof ;

(¢) whether there are any Man-
date and Trust Territorics which are
still remaining dependent

(d) if so, the details thereof ; and

(¢) steps being tuken by the
Urted  Nations 1o salvage this
situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
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and (b) Yes Sir, there are some terri-
tories which have still not attained
self-government or independence. The
non-self-governing territories in res-
pect of which the administering powers
transmit information to the UN Secre-
tary General regularly, as required
under Article 73(e) of the UN Charter,
are given in the statement. In addition,
the UN special Committee on De-
colonisation also discusses the question
of the independence of Namibia as
well as issues relating to Western
Sahara and East Timor. Our position
in respect of each of these questions is
well-known.

(c) and (d) Of the original Trust
Territories, the Trust Territories of
the Pacific Islands (TTPL) administered
by the USA still remains under the
UN Trusteeship System. The TTPI has
also been designated as a Strategic
Trust Territory.

(¢) Both the UN Special Com-
mittee on De-Colonisation and the
UNGA’s Fourth Committee, bcsides
other UN bodies, continue to take an
active part in periodically reviewing
the implementation of the UN Declara-
tion on the Granting of Independence
to Colonial Countries and Peoples
adopted by thc UNGA in 1960. They
also pursuc efforts in seeking ways and
means for the immediate and fyll
implementation of the Declaration.

Following the Special Committee
on De-colonisation’s annual delibera-
tions last ycar which made recommen-
dations to the 38th Session of the
UNGA, the latter adopted a number of
resolutions on these issues.

Statement

Name of Administering Power

Territory Administered

1. Australia
2. New Zealand
3. United Kingdom

Cocos (Keeling) Islands
Tokelau

Anguilla

Bermuda

British Virgin Islands
Cayman Islands

Falkland Islands (Malvinas)
Gibraltar
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2

o

4. United States of America

———

Montserret
Pitcairn

St. Helena
Turks and
Caicos Islands

American Samoa
Guam

United States
Virgin Islands

State-wisc Public Libraries

751. SHRI SOMNATH CHAT-
TERIJEE : Will the Minister of
EDUCATION AND CULTURE be
pleased to state the number of public
libraries in the country as at the end
of 1982-83, State and Union Territory-

wise ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : No data about the number
of Public Libraries functioning in the
country at the end of 1982-83 s
available. The Indian Library Asso-
ciation which is a voluntary body has
undertaken a project to compile a
directory of libraries in India and for
this purpose it has been given a grant
of Rs. 90,000 by this Ministry.

Daily Running of Taj and Sanchi
Expresses

752. SHRI N.K. SHEIJIWALKAR :
Will the Mirflster of RALLWAYS be
plcased to state :

(a) when Taj Express upto
Gwalior and Sanchi Express (rains are
going to be run daily ;

(b) whether it is a fact that there
has been a pressing demand for such a
need from last several years ; and

(c) if so, the reasons for delay in
running these trains daily ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) :
(a) to(c) Yes, Sir. There have
been demands for making Taj Express
to Gwalior and Indore—Bhopal—Delhi

tri-weekly Express a daily train. On
account of shortage of coaches and
non-availability of .adequate terminal
maintenance facilities at Gwalior it is
not proposed to make them daily
trains in near future,

Casual Labour in Metro Rail Project,
Calcutta

753. SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Government are
aware that several hundred of workers
are working in the Métro Rail
Project at Calcutta as casual workers
for more than ten to twelve years :

(b) whether it is a fact that 44
percent of these casual labourers
have been given temporary status
nearly two years back ;

(c) whether it is also a fact that
rest of the old casual labourers also
have been representing to get tempo-
rary status ; and

(d) if so, the steps proposed to
be taken by Government in this

- regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT C.K. JAFFER SHARIEF) :

(a) 40 Casiial labourers in Class : ILL
and 92 Casual labourers in Class 1V
are working in Metro Rail Project,
Calcutta with ten years or more
service.

(b) It was decided in 1981 as a
special case that 40%, class IV (un-
skilled) staff and all the 94 artisan staffl
who were working as casual labour as
on 1.4.81 under the Metro Rail Pro-

[ —
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ject, Calcutta, may be given temporary
status.

(¢) Yes, Sir.

(d) The matter is under exami-
nation.

Manufacture of Coaches in Sixth
Plan

754. * SHRIMATI SUSEELA
GOPALAN : Will the Minister of
RAILWAYS be plcascd to state :

(a) the target for manufacturing
coaches during the Sixth Plan period ;
and

(b) the achievement so far made
during the last three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C.X. JAFFER SHARIEF) : (a)
5680 coaches excluding EMUs.

(b) The following number of
coaches excluding EMUs have been
manufactured during the last 3 years :

Year . No. of coaches
1980-81 790
1981-82 897
1982-83 1022

2709

Supply of Drinking Water te
Karjat City
755. ‘SHRIMATI PRAMILA

DANDAVATE : Will the Minister of
RAILWAYS be pleased to state :

(a) the capacity of water storage
tank at Palasdevi Dam, Karjat and
quantity of water utilized by railways
and supplied to the population of
Karjat ;

(b) whether it is a fact that the
quantity of water utilized by railways
has been decreased due to the replace-
ment of steam engines by diesel
engines ; and

(¢) if so, whether the Government
would consider to increase the quan-
tity of water supplied (o Karjat
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Drinking Water Scheme from 2.33
million to 10 million gallons so as to
enable the State Government to take
up Palasdevi Drinking Water Supply

Scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
Sir, the storage capacity of the
Palasdevi Dam at Karjat according to
the old records was ‘approximately 296
million gallons. Due to silting, storage
capacity tends to reduce over the
years. No survey of available capacity
at present has been made. 50,000
gallons per day is presently supplied to
the Karjat Gram Panchayat and
approximately 1 lakh gallons per day
is normally utilized by the Railways.

(b) Sir, as a result of replacement
of steam cngincs by diesel engines
there has been some reduction in the
Railways consumption of water but
the same has been offset by the addi-
tional requirement of Railways on

account of expansion of Railway’s
establishment In  connection with
construction of Third South East

Ghat line, and there is no significant
change in the total net requirement of
Railways.

(c) Sir. Railway has alrcady
informed the Ka jat Gram Panchayat
that instecad of the present supply of
50,000 gallons per day upto 2,25
lakhs gallons of water per day /i.e. 82
million gallons per annum, can be
made available, subject to ecxigencics
of Railway’s requirement’in the years
of drought and provided arrangements
for proper pipelines and distribution
system are made by the Panchayat.

Installation of a Telephone in CGHS
Dispensary No. 2, Gole Market,
New Delhi

756. SHRI HARIKESH BAHA-
DUR : Will the Minister of HEALTH
AND FAMILY WELFARE be plcased
to state :

(a) whether it is a fact that no
telephone has been installed in the
Central Government Health Scheme
Dispensary No. 2, Gole Market,
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(J—689 Mandir Marg), New Dclhi
since its inception ;

(b) if so, the rcasons thercof ;
and

(¢) what steps Government
propose to take to instal the telephone
at this Dispensary at an early date to
mitigate tho difficultics of the Govern-
ment employees in the event of an
urgent nzcd of a doctor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE : (KUMARI
KUMUDBEN M. JOSHID (a) Yes.

(b)) and (¢) A telephone has been
sanctioned for the Gole Market
Dispensary No. 2, General Manager,
Telephones has intimated that he has
already approved the relcase of one
connection for the dispznsary on ‘oul
of turn’ basis. A telephone connection
is, therefore, expected to be installed
in the dispensary soon.

Departmentalisation of Sale of News
Papcrs in Rajdhani Express

757. SHRI E. BALANANDAN :
Will the Minister of KAILWAYS be

pleased to state :

(a) » whether it is a fact that the
Government arc taking steps to depart-
mentalise the sale of ncws-papers and
periodicals in Rajdhani Express ;

(b)Y if so, whether the co-opera-
tives of the private sellers of such
news-papers etc. who were so long
permitted to do the job, would be
absorbed by the Railways ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFAR SHARIEF) :

(a) No, Sir.

(b) and (c¢) Do not arise.

Steps Initiated to Develop and
Improve Coastal Shipping

758. SHRI SUSHIL BHATTA-
CHARY : Will the Minister of
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SHIPPING AND TRANSPORT be
pleased to state—what effective steps
have bcen initiated by Government
during the Sixth Plan to develop and
improve coastal shipping as an alter-
niative transportation keeping in view
the increased freight demand of the
Seventh  Plan  and considering the
inability of the Railway to move even
projected freight traffic including
essential inputs, during the Sixth
Plan ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRIL K. VIJAYA
BHASKAR REDDY) : In September
1980 the Governmsnt of Iandia con-
stituted a Committee under the
Chairmanship of Shri R.D. Pradhan,
the then Director General of Shipping
to prepire a Plan for the Eighties in
respect of coastal shipping taking into
account the Sixth Plan projections for
coastal traffic. The Committee sub-
mitted its report to Government in
July 1981. The rccommendations of the
Committee have been examined, deci-
sions taken and follow up action
initiated. A gist of the recommen-
dations of the Committee and the
decisions taken by the Government
thercon is given in the statement laid
on the Table of the House [Placed in
library. See. No. L.T.—7780/84].

TS T wATT SFAwAr & v fam
A T ATl g AT HET
AT I AT A gUIR

759. =t Wae= fag @¥aq
FAT ¥ WAT g IJMG &7 FIT HLA
fF -

() aTEAT AT AT FFAAT F
19 T AT H AT ATT F GIHIR
F geqral &7 sAITT FAT §

(@) a1 STqT I AT AT
g g T et & @ faa &
gqA FAA qrAT IATET A& KT JIAT

TifgT ; @R



-

151 Written Answers

(m) afe &, 1 @ dEu H
TIFTT G0 Fq1 Fe¥ 91T ST W@

g7

@ "t ® gl (A "o
&o WIGT TA®) : (F) =@ ¥,
TAT-ALTT G 9T JTAT WATAT &
gaar ggfg @ oftgds @ &7
#1% fafurez gram 8 & |

(@) <t gh

() Faradi FX o FHT ST
TS e7WaT Y 74T F FILO FIAT
AT qYY HFAA FoaArw UF Afq-
fraa gt =amT samagifzs Al
qIAT AT @ |

Filling up of Vacancies Reserved for
SC/ST in the Ministry of
External Affairs:

760. SHRI RAM VILAS PAS-
WAN : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether there is a backlog in
regard to the filling of vacancies in
various categories of posts of Class 1
to Class 1V in his Ministry reserved
for Scheduled Castes and Scheduled
Tribes ;

-

(b) if so, what are the reasons
thereof ;

(c) whether any efforts have been
made to fill up these vacancies reserved
for Scheduled Castes/Scheduled
Tribes ; and

(d) the time by which the back-
log of vacancies reserved for Scheduled
Castes/Scheduled Tribes is likely to
be wiped out ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A, RAHIM) : (a)

Yes, Sir, in Groups B and C (erstwhile
Class II and I11,)
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(b) The recruitment agencies—
the Union Public Service Commission
(UPSC) and the Staff Selection Com-
mission (SSC), have been unable to
nominate the full complement of
candidates belonging to Scheduled
Castcs/Scheduled Tribes communities.

+ Vacancies in al] grades are also filled

by departmental promotions for which
reservati on rules apply. No suitable,
candidates have been available in this
case also,

(¢) while submitting requisition
for various grades of employees, re-
qucsts are always made for the nomi-
nation of candidates belonging to
Scheduled CastesfScheduled Tribes
communities in full.

(d) It is difficult to estimate the
time within which the backlog could
be cleared since this is dependent on
the agencies which nominate direct
rcecruits to the various grades.

Reservation for Scheduled Castes
and Scheduled Tribes Beyond
Master’s Degree Disfavoured

761. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of EDUCATION AND CULTURE be
pleased to state :

(a) whether it is a fact that
University Grants Commission has
disfavoured reservation for Scheduled
Caste and Scheduled Tribe students
beyond the Master’s Degree level in
Universities ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) : -
(a) and (b) The University Grants
Commission has received a proposal
for reservation for Scheduled Castef
Scheduled Tribe students in admission
to M. Phil and Ph. D. courses in the
universities. No decision hhs so far

been taken by the Commission on the
proposal.
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New UK Immigration Laws in UK

762. SHRIMATI USHA
PRAKASH CHOUDHARI : Will the
Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether the Government are
aware of the newest immigration laws
in Britain which seek to restrict Asians
from joining their spouses in that
country ;

(b) whether the Government
would persuade the UK authorities for
a change in the law ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
There are no Immigration Laws in
Britain which scck to restrict only
Asians from joining their spouses in
that country. According to thc exis-
ting Lmmigration Laws which have
been in force for about a year, all
British male citizens who live in UK
can bring their wives and fiances to
join them in Britain, In addition, even
those Commonwealth nationals (males)
who are not British citizens, but resi-
dent in the U.K., can also bring in
their forcign wives/fiances. British
citizens (females) living in UK accor-
ding to British Immigration Laws, can
bring in their forcign husbands/fiances
if in the view of the British Immi-

gration Officcr the marriage was not

entered into primarily to obtain
admission to the UK that each party
intends to live pcrmanently with the
other as his or her spouse and that the
partics to thec marriage have met.
There is thus no specific law covering
Asian spouses.

(b) does not arise.

(c) does not arise.

Survyey in Delhi Schools for Goitrous
Students

763. SHRI KAMAL NATH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

ar
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(a) whether it is a fact that a
survey conducted by the Institute of
Nuclear Medicine and Allied Sciences
have revcaled that in Public Schools
in Delhi 27 per cent of the girls were
goitrous against 17 per cent of the
boys and in Government schools 60
per cent of thce girls were goitrous
against 42 per cenl of the boys ;

(b) if so, steps proposed to
supply iodised salt to the people iIn
Delhi ; and

(c) whether Government propose
to declare Dcelhi as an ¢ndemic arca
for goitre ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATIL
MOHSINA KIDWAID) : (a) to (c¢)
According to the survey conducted by
a Medical Team from the Institute of
Nuclear Mcdicine and Allied Sciences
among Declhi School children goitre
incidence is 19.7 in girls and 13.5%
in boys in Public Schools and 43% in
girls and 33% in boys in Govt.
Schools. Goitre is a non-communi-
cable discase caused by deficiency of
iodine in food. In order to control the
goitre problem in Delhi iodisced salt
has been introduced through various
branches of the Supsr Bazars and
efforts are being made to meet the
recquirement of jodised salt in Delhi.
A more dctailed cndemicity study is

- required before Delhi can be declared

as goitrc-endemic.

Teacher Promotion Scheme in
Delhi University

764.  SHRI MOHAMMAD
ASRAR AHMAD : Will the Minister
of EDUCATION AND CULTURI. be
pleased to state :

(a) whether a teacher promotion
scheme is under implementation in the
Dclhi University ; -

(b) if so, how many lecturers and
University Readers have been pro-
moted under that scheme ;

(¢) whether there are any depart-
ments in the University where the
scheme -has not so far been imple*
mented ; and
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(d) if so, the reasons :for the
same ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI  SHEILA
KAUL) : (a) The Delhi  University
has started the implementation of the
Merit Promotion Scheme of the
U.G.C. for University and , College
Tecachers.

(b) Promotion of 60 Readers and
64 Lecturers in different Departments

of the University have been approved -

so far.

(¢) and (d) The Scheme is being
implemented in all the Departments.
However, in the case of some Depart-
ments, the rccommendations of the
Screening/Evaluation Committecs are
yet to be approved by the Exccutive
Council. The Screening/Evaluation
Committces for the Departments of
Law and Modcern Indian Languages (is
onc Language only) have yet to meet.

Increase in Monkey Fever in Karnataka

765. SHRI D.M. PUTTE
GOWDA :  Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether Government  arc
aware that monkey fever is on  an
increase in the Karnataka State day by
day ; .
(b) whether the State Government
has requested the Centre to provide
adequate medicines and other facilities
in this regard ;

(c) how many deaths have been
occurred during the last one year duc
to monkey fever in Karnataka State ;

and

(d) the reaction of the Central
Government in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M., JOSHI) : (a) Yes.

(b) The State Government of
Karnataka has informed that the
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National Institute of Virology, Punec
and the Haffkine Biopharmaccutical
Corporation were requested to prepare
trial vaccine.

(c) According to information
rcceived from the Government of
Karnataka, 148 dcaths occurred

during the year 1983.

(d) The Government is aware of
the problem and has been maintaining
surveillance. The National Institutc
of Virology, Pune, which is under the
Indian Council of Medical Research,
New Dclhi, is providing the rcquisite
technical cxpertise for production of
KFD vaccine for use in human beings.

Improvement of Shipping Facilitics
Between Madras/Calcutta
and Port Blair

766. PROF. MADHU I ANDA-
VATE : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) whether it is a fact that duc
to inadcquate shipping facilitics from
Madras to Port Blair and Calcutta to
Port Blair, the transport of commo-
ditics to Andaman and Nicobar
Islands is delayed resulting in hard-
ships Lo the consumers in these islands
and inconvenience to passcngers ; and

(b) if so, what steps arc proposed
to improve this situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) The shipping services from
Madras to Port Blair and Calcutta to
Port Blair are being provided by four
passenger-cum-cargo vessels and two
timber carriers.  Considering the
capacity available on these vessels and
the actual utilisation, these wvessels at
present arc in a position to cater to
the requirements of cargo and
passenger traffic to Andaman and
Nicobar Islands.

(b) Does not arise.
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Steps to Achieve UN Goal in Reducing
Infant Mortality Rate in India

767. SHRI TRILOK CHAND :
Wwill the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether according to the
United Nations Children’s  Fund
Report on the state of the world’s
children, India is unlikely to reach
the UN goal in the infact mortality
rate by 2000 AD ; '

(b) if so, what is the present
infant mortality rate in the country
and to what extent the mortality ratc
of children was reduced during the
Fifth and Sixth Plan period (till date) ;

and "

(¢) what measures are contem-
plated by the Government to achicve
the UN goal in reducing infant mor-
tality ratc in the country by 2000
AD?

THE MINISTER OF STATE IN
TIE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAID : () In 1980,
the General Assembly of the United
Nations adopted the target that infant
mortality rates should be reduced to
50 per thousand or less in all countries
by the ycar 2000. In the United
Nations Children’s Fund Report on
the State of the World’s Children 1984,
it has been mentioned thit on present
trends, India may not be able to
achieve that target. In the statement
on the National Health Policy, the
goal is to achieve an infant mortality
ratc below 60 by the ycar 2000 A.D.

(b) According to thc Report of
the Registrar General of India based
on Sample Registration System infant
mortality rates bper thousand live
births for the last six years, for which
date are available, arc as follows {—

Infant Mortality Rate
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1978 128
1979 120
1980 114

Year

1975 140
1976 129
1977 130

(¢) Infant mortality rate depends
on various factors such as the age of
the mother, frequency of pregnancies,
quality of mother and child health
care, including immunization, socio~
cconomic conditions. etc. Various
steps have been taken to raise the age
of marriage, promote spacing methods,
improve the mother and child health
care services, expand the programme
of immunisation, etc. Thesc measures
along with the general improvemeat in
socio-cconomic conditions are expec-
ted to bring down the infant mortality
rate in the country below the gevel as
envisaged in the statement on National
Health Policy.

Indian Ships held up due to Non-
payment of dues in Singapore,
Colombo and Continental
Ports

768. SHRI K.T. KOSAL RAM :
Will the Minister of SHIPPING AND
TRANSPORT be pleasced to state :

(a) the number of Indian ships
that are being held up in Singapore,
Colombo and Continental Ports for
non-payment of dues in respect of
repairs, port disbursements ete ;

(b) stcps being taken to get
these payments made by the Indian
Shipping Cogapanies ; and

(c) the steps being taken to
provide relief to sca farers on such
ships ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K. VIJAYA
BHASKARA REDDY) : (a) to (¢) A
statement is enclosed.

Statement
(1) At Colobmo Port :

MMP Wealth : This ship which is,
owned by M/s. MMP Lines sailed
from Calcutta on 12.9.81 with
3365 jutc Cargo to Iran/Irag
This ship arrived at Colombo on
19.9.81 for repairs and was
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stranded there for non-settlement
of rapair bills. The owners of
the vessel completely abandoned
the ship with four crew members
on board. The local agents of the
company at Colombo got the ship
arrested on 2.4.82 for US §
40,000 which amount was due to
them on account of expenses
incurred on the ship. Subsequently
therc was no responsc from the
owners and the High Court of
Colombo acting in its Admirality
Jurisdiction ordered the vessel
to be sold by auction. However,
the Singapore fitm to whom this
vessel was awarded by auction
has backed out. The High
Commissioner in Colombo has
been requested to file the claim
of officers and crew members
towards their outstanding wages
before the court as and when
the vessel is sold by auction by
rauthoritics at Celombo.

2. At Continental Ports :

(i) Shri  Mahavir : A supply
vessel of M/s. Banni Ship-
ping Co. was on her way
from Barcelona, Spain to
India. It devecloped some
technical problems and was
tanken back to Barcelona for
repairs. As the financing and
raising of Euro Dollar loan
for purchase of this vessel
‘was done through and by the
Bank of Mahagashtra the
vessel was mortgaged to the
Bank of Maharashtra. The
repair works was entrusted to
a Spanish Shiprard. As this
supply vessel was not regi-
stered  with the MMD,
Bombay, under the M.S. Act,
and since the repair charges
arrived at was not based on
work certificate, D.G. Ship-
ping could not authorise
the R.B.L. to releasc the
necessary forcign exchange
for the purpose. Subse-
quently, only in June, 1982
the vessel was registered.
After the defect list was
prepared and approved by
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the D.G. Shipping the R.B.1L
Bombay was approached for
release of necessary foreign
exchange for remitting the
repair charges etc. The
question of payment of repair
charges etc. had been drag-
ging on for over a year and
in the meanwhile the Ship-
yard was not willing to
recommence the repairs in
hand without being assured
of payment. Subsequently,
the Spanish shipyard and the
agents appointed by the com-
pany to look after the vessel
had instituted legal procee-
dings against the shipping
company in Spanish Court

gior non-payment of repair

charges and charges of the
agents for a long time and
had put embargo on the
vessel and had also threateUed
to auction the same, BaPni
Shipping Company  dnan
alrcady gone into liqu- Y
tion and the vessel has biefd
mortgaged to the Bank e o
Maharashtra. Action is be g
taken to see that the vesseli ns
released as carly as possible.i

The Bank of Maharashtra,
whom the wvessel has been
mortgaged, is remitting from
time to timc the wages to the
skeleton crew members on
board the vessel SHRIT
MAHAVIR.

M.V. ‘Jaldoot Ashok’ : This
vesscl  was  on  Bare-Boat
Charter-cum-Sale to  M/s.
Moti Shipping Co. A sum of
Rs. 2 lakhs was furnished by
them in the shape of Bank
Guarantee to the Shipping
Master, Bombay towards crew
aages, allotment, ctc. The
articles of agreement in
respect of 3—ratings was
opened on 6.2,1982. Accor-
ding to information received
from Indian Embassy, Brus-
sels, M.V. JALDOOT ASHOK
was detained on 1.7.1982
by the Belgium Maritime
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Inspectorate due to the
following reasons :—

1. Solas Safety zquipment
expired.

2. Solas safcty construction
expired.

3. International loading

expired.
4. Radio Licence expired.

5. Some officers not any
more on board.

6. Crew certificates of com-
petency not in order.

7. Not ecnough food on

board.

8. Only water on board for
two morc days.

Again in August, 1982 the Indian
Embassy transmitted a message from
the Master of the vessel that she
was arrested due to non-payment of
various dues, and also by officcrs and
crew for their wages. Continued stay
of crew members, who were virtually
staying at the mercy of some Welfare
Association for their food and provi-
sion, was objected as illegal by the
Belgium Authority concerncd and they
(crew) were threatened with deporta-
tion orders. Hence the ~ Indian
Embassy was authorised to take steps
to repatriate the crew members. The
last batch of crew comprising 5 skele-
ton crew members left Antwerp on
20.8.1982. It is learnt that the Indian
Embassy Brusscls has incurred cxpendi-
turc for repatriation of crew and
maintenance cxpenditurc on Govern-
ment account which has to be recove-
red ultimately from the ship owners
from the sale proceeds of the vessel.

In addition the Shipping Master,
Bombay was authoriscd (o on cash
the Bank Guarantce and pay off the
crew 1ncmbers the balance of their
wages to the extent of 79 of their
articled wages. Accordingly a sum of
Rs. 1,42,794 was disbursed by the
Shipping Master. Earlier a sum of
Rs. 44,000 was utilised by the Ship-
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ping Master for remitance of allotment
money to the families of crew
members.

We have been advised by the
Indian Embassy, Brussels that the
auction of the vessel is yet to take
placc and the claims of crew members
will bc convered by P. & I. Club.
However, a cadet who lost his life in a
boat accident, a sum of Rs. 7,008
which was deposited towards his inden-
ture by his parents as also compen-
sation 1§ yet to be  settled. It is
understood that the claim is included
in the court liquidation of the auction
of the M.v. Jaldoot Ashok, the
hearing of which has been fixed on
26.3.1984 at the court of Commerce
of Antwerp. Meantime question of
providing some financial relief for
cex-scaman of JALDOOT ASHOK’ is
under consideration of the Seamen’
Welfare Fund Society.

Upgradation of Khirai Halt Station,
S.E.R.

769. SHRIMATI GEETA
MUKHERJEE : Will the Minister of
RAILWAYS be pleased to state -

(a) whether the Railway board
has received a proposal from the South
Eastern Railway regarding apgradation
of Khiraj Halt Station of South Eastern
Railway (Howrah-Kharagpur Section)
to a flag station ; and

(b) if so, whether Government
proposc Lo convert the said halt station
to flag station without delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFAR SHARIEF) : (a)
Yes, Sir.

(b) No, Sir.
financially justified.

The proposal is not

Steps to Bring Ayuryedic Doctors at
Par with Allopathic Doctors in
CGHS

_770. SHRI CHITTA MAHATA :
Will the Minister of HEALTH AND
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FAMILY WELFARE be pleased to
state :

(a) what arc the pay scales and
basic amenities given to Allopathic
doctors and the Ayurvedic doctors
under the CGHS Scheme ;

(b) is there any difference between
them, if so, the reasons therefor ;

(¢) whcther Government propose
to bring thce Aurvedic doctors at par
with the Allopathic doctors in CGHS
Scheme in accordance with the recom-
mendations were in thce third Pay
Commission Report and the 22nd
Report of Estimates Committee (7th
Lok Sabha) ; and

(d) if so, when and if not, the
reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTII AND
FAMILY WELFARE (KUMARIL KUM-
DBEN M. JOSH1) : (a) Thc Allopa-
pathic (Mcdical Officer) and Ayurvedic
physician working in CGIIS are in the
scale of pay of Rs. 700-40-900-EB-40-
1100-50-1300 and Rs. 650-30-740-35-
810-EB-35-880-40-1000-EB- 40 - 1200
respectively. Apart from other scrvice
bencfits as admissible to other cate-
gories of Central Government’s ser-
vants, these two categories of doctors
are also entitled to N.P.A. ranging
from Rs. 150-250 pcr month,

(b) to (d) The pay scales of Allo-
pathic doctors and Ayurvedic doctors
are absed on the recommendations of
the 3rd Pay Commission. Thec Com-
mission did not accept the pleca for
cqual treatment in pay scales of
doctors of allopathic system and indi-
genous system of medicine in view of
differenccs in qualifications period or
training and conditions of service.
The Estimates Committee in their
twenty second rcport (Seventh Lok
Sabha) has not madc any rccommenda-
tion for cqualisation of pay scales of
the two category of doctors.

BIFG-HRAIGLGT Ji™W M FT
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FAT | FFAT g FATH & FIT FLq
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Opcening of more Medical Colleges
in States

772. SHRI1 SUBHASH YADAV :
Will the Minpister of HEALTH AND
FAMILY WELFARE be piecased to
State :

(a) whether a number of students
sccking admissions in medical colleges
in the¢ country could not get admission
during the year of 1982 and 1983 ;

(b) numbcr of such students who
could not get admissions in Govern-
ment medical Colleges in each state ;
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(¢) whether Government contem-
plate to opcn few more medical
colleges in the states and if so, details
thereof ; and

(d) the time by which more
medical colleges will be opened ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) to (d)
Admissions in medical colleges are
primarily controlled by the State/U.T.
Governments and Universities. Govern-
ment of India do not have any infor-
mation on the number of students who
could not get admisstons in various
medical colleges in the country.

The existing medical colleges with
an annual out-turn of about 13,000
medical students are considered suffi-
cient 1o mect the manpower require-
ments of the country.

Declaring Nepal as a2 ** Zone of Peace’

773. SHRI MADHAVRAO
SCINDIA : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether (he USA has  fully
supported and endorsed the proposal
that Nepal be declared a ““zone of
peace™ ; and

(b) if so, what steps government
propose to take in this regard ?

_ THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
The President of the USA is reported
to have said in a Banquet speech on
Deccember 7, 1983 ““We¢  Amcricans
support the  objectives of your
Majesty’s “‘Zone of Peace” proposal
and we cndorse it. We would only
hope that one day the world in its
entirety will be a ““Zone of Peace”.
In the meantime we cncourage you (o
continue to work closely with your
neighbours to make Nepal’s “Zone of

Peace’ a reality™.

(b) Government do not propose
to take any steps in this regard.
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Linking of Kandla Port with Ferozepur

774. SHRI L.S. TUR : Will the
Minister of RAILWAYS bc pleased to
state :

(a) whether there is a link upto
Kandla Port from Ferozepar in Punjab
by Metre gauge line ;

(b) whether the Government are
taking up a small link from Taran
Taran on Amritsar-Khem Karan linc to
Makhu on Ferozepur-Jullundur line
which is hardly 34 kilometre ;

(¢) whether the Governmznt pro-
pose to give priority to this projcct as
it will link J. & K., Punjab, Rajasthan,
Haryana and Gujarat ; and

(d) whether the connecling Taran
Taran with Makhu, the differcnce bet-
ween Ferozepur and Amritsar-Pathan-
kot-Jummu will be reduced by 100
k. m. which is now 197 k. m. upto
Amritsar ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRY C.K. JAFFER SHARIEF) : (a)
Sir, there is a M.G, link from Kandla
Port to Kotkapura only, which is 40
Kms. from Ferozepur.

(b) to (d) No sir.

Targets for Elemcentary Education
and Adult Literacy for 1933-84

775. SHRIMATIL SANYOGITA
RANE :  Will the Minister of EDU-
CATION AND CULTURE be pleased
Lo state : ’

(a) the targets for clementary
education and adult literacy for 1983-
84, the projects under operation and
the details of Universities and volun-
tary  organisations involved or
associated with thesc programmes ;
and

(b) the details of the schemes for
enrolment of girls at the eclementary
stage and literacy among women ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND - CULTURE AND SOCIAL
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WELFARE (SHRIMATI SHEILA
KAUL) : (a) During 1983-84, a tar-
gent of 52.07 lakhs and 47.02 lakhs
have been fixed for adult literacy and
clementary education respectively.

A Statecment showing State-wisc,
names of Universities and Voluntary
Organisations which are, at present,
receiving grants and the number of
Adult Education Centres approved to
them is laid on the Table of the
House. |Placed in library, Sece No.
L.T. 7781/84].

(b) The details of the Schemes of
elementary  education and  adult
education are given below :

(i) Special Central assistance is
being provided on an cqual
sharing basis to ninc edu-
cationlly backward States viz.
Andhra Pradesh, Assam, Bihar,
Jammu & Kashmir, Madhya
Pradesh, Orissa, Rajasthan,
Uttar Pradesh and West Bengal
for non-formal education pro-
gramme. Voluntary Organi-
sations in these nine educatio-
nally backward States are also
given 100% financial assistance
for running non-formal edu-
cation centres. Further to
promote experimentation and
innovation, including pilot
projects in the field of non-
formal education for elementary
age group children, financial
assistance is given to academic
institutions in all the States
and Union Territories.

During 1983-84, two new Schemes
have been formulated for increasing
enrolment of girls at the elementary
stage. Under one Scheme, financial
assistance to the extent of 909 is
given to the nine educationally back-
ward States for establishment of non-
formal education centres exclusively
for girls. Financial assistancc is being
given for 10,000 primary level Non-
formal Education centres during this
year. Under the second Scheme, 80%
central assistance is given for recruit-
ment of women teachers for primary
schools in the educationally backward
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States. The State Governments are
expected to mzet 207, of the expendi-
ture thereon. Financial assistance will
bs given for appointment of 2,000
tcachers during 1983-84,

(ii) So far as Adult Education is
concerned, women are enrolled
in centres under the Centrally
Sponsorcd Rural  Functional
Litcracy Projects, the Central
““Scheme of Assistance to Volu=
ntary Agencies working in the
field of  Adult Education’
and  State adult edudation
programm+s. Voluntary agen-
cies working for women receive
special preference. Projects of
less than 30 centres are not
considered under the Scheme,
except in the case of voluntyry
agencles taking up programm leS
for women only or in difficu
terrains. In order to involvet
more  voluntary agencies Lo
undertake projects for women,
the minimum size of the
project has been further reduced
to 5 only.

With a view to provide necessary
fillip to the programme of universali-
sation of Elementary Education and
Female Adult Literacy, a scheme for
the distribution of awards to States for
doing good work in female adult
literacy and enrolment of girls at
clemecntary level has been initiated
during the current financial year with
a budget provision of Rs. 10 crores
(Rs. 3 crores for female adult literacy
and Rs.+7 crores for girls enrolment).

(ii1) The University Grants Commis-
sion has becn assisting Uni-
versities and Colleges for
implementing a Scheme  of
Adult Education and Extension
Programme. The Commission
proposes 1o implement the
programme in two phases—
first phase upto 31.3.1985 and
the second phase upto
31.3.1990. First phase will
cover nearly 1500 colleges and
affiliating typc of universities
to open 15,000 to 20,000
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centres. In the second phase,
all the Universities and Colle-
ges will be covered and the
number of centres will be
50,000. Guidelines have been
issued by thc Commission to
give special attention to  the
enrolment of women, SC and
ST, in the adult education
centres.

FITTHC AT HAATAAT & s
# gfeada
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Construction of Oil Jetty Projects

778. SHRI NITYANANDA
MISRA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) whether the construction of
some oil jetty projects have been taken
up in some parts of the country

(b) if so, the name of the parts
where construction works of such oil
jetty projects have started ;

(¢) whether any such oil jetly
project has been takcn up in Paradip
Port ; and

(d) if so, details of the progress
made in the completion of oil jetty
projects in Paradip and other ports ?

THE MINISTER OQF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Yes.

(b) Bombay, Cochin, Kandla and
Visakhapatnam.
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(c) No.

(d) Does not arise so far as
Paradip is concerned. The position of
progress of projects in the other ports
referred to in (b) above is that at
Cochin the new Oil Jetty was commis-
sioned on 12 January, 1984. The
projects at Bombay, Kandla and
Visakhapatnam ports are expected to
be completed by April 1984, April,
1984 and December, 1984 respectively.

Drive for Detécti;n of Leprosy cases
their Treatment and Rehabilitation

779, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of

HEALTH AND FAMILY WELFARE

be pleased to state :

(a) whether Government  have
made intensive drive for dctection of
leprosy cases under the national
programme ;

(b) if so, the main thrust of the
above programme and the number of
cases detected in different States and

period
under survey ; and

(c) the measures proposed to be
taken for the (rgatment and rehabili-
tation of the leprosy patients ?

THE DEPUTY MINISTER IN
THE, MINISTRY QF. HE.AL:I‘H AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) “and
(b) With the inclusion of this Pro-
gramme in the 20 Point Programme of
the Government, a Working Group has
been appointed by the Government of
India and based upon their recommen-
dations the Programme has been
launched as a National Leprosy Eradi-
cation Programme with main thrust on
early detection and regular treatment
through trained medical, non-medical
and technical personnel of the Leprosy
Control Units, S.E.T. (Survey, Edu-
cation & Treatment) Centres, Urban
Leprosy Centres and voluntary centres.
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The total No. of each of them is given
below :

Leprosy Control Units 392
S.E.T. Centres 6980
Urban Lep. Centres 657
Voluntary S.EB.T. Centres 60

° The total number of. cases dctec-
ted, cases brought under treatment
and cases discharged upto January,
1984 is given in Statement—I.

(¢c) Free treatment through
leprosy clinics, Leprosy Centres, SET
Centres, voluntary centres and indoor
beds have been provided to leprosy
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patients, Drugs like Dapsone, Clofa-
zimine and Refampicin, Prothionamide
and combined tablets are being supplied
frec of cost to the patients thtrough
these centres.

A scheme for the promotion of
rehabiliation of curcd lecprosy patients
has been introduced under the present
6th plan period. This scheme envi-
sages establishment of 15 leprosy
Rehabilitation Promotion Units in
different States to provide necessary
surgical treatment for the correction of
physical deformities and for jobs and
tools adaptation. Qut of these 15
units = 7 have been sanctioncd by
various States to establish in the res-
pective States. A list of States/U.Ts
with target and sanctions 1s given in
statement—I1.
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‘Statement—IJ1

Target and Achievement of Leprosy Rehabilitation Promotion Unit

Andhra Pradesh
Assam (NEC)
Bihar

Gujarat
Karnpataka
Kerala

Madhya Pradesh
Orissa

Pinjab

Tamil Nadu
Uttar Pradesh
West Bengal
Delhi

Total :

Construction of Wani-Dianaleha Railway
Line and Kayar Station

780. SHRI UTTAM RAO PATIL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether construction of Wani-
Dianaleha new rail line has been
completed;

(b) if so, the details thereof;

(c) whether it is a fact that originally
Kayar station was proposed to be
constructed, but now it has been
dropped; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
and (b) A 67 km. long B.G. line from
Wani to Pimpalkutti is bcing construc-
ted and is expected to be completed
and opened shortly. There is no line
under construction or otherwise from
Wani to “Dianaleha”.

Target Sanctioned
1 —

1 —

1 —

1 1

1 1

1 1

2 2

1 1

1 —

1 B

1 —_—

1 —_—

1 —_—

15 7

(c) and (d) No Sir. A site for a

future station was, however, earmarked
at Kayar on the Wani-Pimpalkutti line
under construction.

Seminar on Book-Binding Techniques

781. SHRI K. RAMAMURTHY
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) the principal recommendations
made by the three days international
seminar on book-binding techniques,
co-sponsored by the National Book
Trust and UNESCO in connection with
the Sixth New Delhi World Book Fair;
and

(b) the action proposed to be taken
thercon ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION
AND CULTURE AND SOCIJAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (b) On the occasion of the
Sixth New Delhi World Book Fair
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recently held, a three day international

seminar-cum  workshop on  Book
Binding Techniques was organiscd
by the National Book  Trust

and co-sponsored by UNESCO. The
seminar stressed the importance of
book binding in thz entire process of
book pruduction. Its principal recom-
mendations were that standards be
formulated for matcrials and inputs
used in book binding, that printing
institutes in cvery country be rcquested
to impart specialiscd training for both
hand and mechanised binding, that
polytechnics be requested’ to include
book binding as part of their
curriculum, that steps be taken for
the revival of craftsmanship in book
binding, that awards and incentives be
instituted for best bound books and
craftsmen. Action has bcen initiated
by National Book Trust to circulate
the recommendations to UNESCO as
well as the concerned institutions/
bodies for suitable implementation.

Changing of Bus Routc No. 430 from
Nehru Place to DDA Flats Kalkaji

783, SHRI C.T. DHANDAPANI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to statc :

(a) whether the Delhi Transport
Corporation has any plan to terminate
DTC buses on route No. 430 at DDA
Flats Kalkaji, instcad of at N chru
place as at present in view of heavy
rush of gommutcers in that area;

(b) if not, whether the frequency
of buses on route No. 490 be increased
to ten minutcs duration for the benefit
of commutcrs; and

(c) if so, when and if not, reasons
therefor ?

THE MINISTER OF STATE IN
"THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI)
(a) No, Sir. Such an extension is
likely to adverscly affect the commuters
from Govindpuri, Kalkaji and Nehru
Place.

(b) and (c) On the Dbasis of
available traffic, th: frequency of
services of Route No. 490 is considered
to be adequate to mcet the present
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requirements of the commuters from
DDA flats. Besides, services of Route
Nos. 480, 445 and 429 are also
available to the commuters of this
area for reaching Central Secretariat,
Old Dclhi Raijlway Station and New
Delhi Railway Station respectivel y.

ERAT & TIAL BT FFEGEIT grageey
StrAsTq faar strAT

784. it T @r qfawr : F4AT
foert sty @egfa #31 ag aar @Y
FIT F2 {5 -

(%) %ar ag a9 § fF aearx
9 TRAl & AT £ FFATT FGEIHT
ATAFTLT ITASH FLU F7 TF  JrorAT
JATT &1 &

(=) afz zf, ar ag @S F9
qF STTFA 41 AT A17 39d fwmax
BIAT FT ATT TGAT; AT

() t&3 Farst & zrAv
FEHIT FEAHT ATTETN & 1Oy
#1v F41 T uF faqx qrar svaar ?

fmenn @tx wepfa aar @ww
FEATT AATHAT F1 Toq qAT (=raa
s Fiw) ¢ (T) & (7) S, @i

qAAT W1EafaT A F oA
F fao gaus qraar 1T SIEsdar
qar w74 & fau watfos afcgrsar
gv fagrz ¥ w@r &1 ¥ afvdram
¥ 2w 97 F @ww 250 faamy
mfad g 17 5T 1984-85 F
gpsafors ag # @ 6T sra FY e
g 1 gn wrarfas  afeqsar &
AeqAT ATAT FA 12,500 Famrfaqi
ar mfus fox sra #1 qedrgar g
T FraFq o faarfagt &1 agarfoar
HE-TIEET0 & 90T F ®7 7 487
ATATT 97 FIT |
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Existence of Fake Institutions

785. Dr. V. KULANDAIVELU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pieased to
state :

(a) whether the Government are
aware of the existencc of fake institu-
tions catering various disciplines of
medicines and issuing certificates to
that cffects;

(b) if so, what is the reaction of
the Government towards such fake
institutions and certificate-holders; and

(¢) what are the effective mcasures
taken by the Government to do
away with the quakery in this country ?

The MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) (a) to (¢
Some such institutions have come to
notice from time to time. Penal pro-
visions already exist in the Indian
Medical Council Act 1956 as well as
in the 1ndian Medicine Control
Council Act, 1970 and Homocpathy
Central Councial Act, 1973 to the effect
that no person other than a medical
practitioner earolled on the State
Medical  Register  shall practise
medicine in ‘any State and any person
contravening this provision shall be
punishable with imprisonment for a
term which may extent to onc year
or with finc which may c¢xtend to
Rs. 1,000/—. or both. The Govern-
ment of India have advised the State
Governments/Union Territories to
invoke the penal provisions and to
ensurc that there is no addition what-
sover of unqualified persons to the
stream of practitioners.

Solving Sri Lanka’s Ethnic Problem

786. SHRT K. PRADHANI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether as promised by Sri
Lankan President any investigation was
made by the Government into anti-
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Tamil violence and any compensation
paid for the loss of life and property
to the afflicted Tamil Community; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE [N
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
and (b) The Sri Lankan police have
undertaken investigations to apprehend
persons involved in the ethnic violence
of July 1983. It is understood from
the Sri Lankan Government that 6380
persons were apprchended of whem
3000 wcre released duye to lack of
evidencc and 2280 were granted bail
pending completion of investigations.
1500 persons are now under detention

or court rcmand. Investigations arc
still continuing.

The Sri Lankan Government set
up the Rehabilitation of Property and
Industrics Authority under a
Presidential ordinance for . granting
assistance for rehabilitation of property
damaged in the ethnic violence. It is
understood that the R.E.P.I.A. has so
far given loans of approximately Sri
Lankan Rupees 12 million. ;t has aiso
divested the property of 3600
applicants who wished to rehabilitate

such praperty out af their
resources.

own

Railway Accidents During the Last Six
Months

787. SHR1 ANANTHA RAMULU
MALLU : Will the Minister of
RAILWAYS be pleased to state details
of the casualties as well as the
compensation paid to the families of
the victims of the Railway accidents
which took place on the [ndian’

Railways during last six months, Zone-
wise ?

THE MINISTER OF STATE N
THE MINSTRY OF RAILWAYS
(SHRI C.X. JAFFER SHARIFF)
Zcne-wise casualties and compensation
paid to the victims of train accidents
during the 6 months period August

1983 to January 1984 are detailed
ahcad :

L
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Railway Casualties
| Passengers | Railway | Others | Total
. | Staff | |
| K I | K I | K I | K I
Central 9 15 —_— 2 —_ — 9 17
Eastern — 45 —_ 5 2 3 2 53
Northern 20 101 3 8 21 29 44 138
North_ Eastern —_ 12 — 8 4 10 4 30
Northcast Frontier 1 11 1 1 — 2 2 14
Southern —_ —_ _ 4 1 22 1 26
South Central —_— 7 —_ 4 8 23 8 34
South Eastern — 10 1 9 2 7 3 26
Western 3 2 —_ 2 1 13 4 17
* Total : 33 203 5 43 39 Y09 77 355
K=Killed
I=Injured

No compensation has been paid co far. However, a sum of Rs. 2,26,600/—
has been paid as ex gratia relief to the next of kin of those Kkilled and to the

injured persons during the above period.

scheme ‘‘Assistance to

Organisations Getting Grant in aid in
Dellii Under *‘ Assistance to Organi-
sations for Disabled Person’

788. SHRI RAMPRASAD
AHIRWAR Will the Minister of
SOCIAL WELFARE be pleased to
state :

(a) names and addresses of the
Office-bearers »f the Organisations in
Delhi engaged in providing services for
education, training and rehabilitation
on etc. of the handicapped children and
are receiving grant-in-aid under the

organisations
for the Disabled Persons™; and

(b) number of disabled students
in each State and Union Territory who
receive 100 per cent reimbursement
for cducation in their studies from
Class-[X onwards; under the scheme
of scholarships and the expenditure
incurred thercon ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (b) Two  Statements are
annexed.
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The names of Voluntary Welfarc Organisations and Executive member in

for the Disabled Persons.”

“Assistance to Organisations

S.No. Name of the Organisalion

Name and Designation

10.

11.

Fcderation for the Welfare of the Mcntally
Retarded, India, Shiaheced Jit Singh Marg,
Katwaria Sarai, Institutional Arca, Ncw
Declhi-110067.

National Federation of the Blind, 2322,
Laxminarayan St., Paharganj, New Dclhi-55

All India Fcdeiation of the Deaf, 18, Northend
Complex, Ramakrishna Ashram Marg, New
Delhi-1.

‘MANGALAM’ New Dethi, 19, Teen Murti
Marg, Ncw Dclhi-1.

All India Confcderation of the Blind, C-29,
Model Town, Delhi-9.

Balwantrai Mehta Vidya Bhavan, Lajpat Bhavan,
Lajpat Nagar, New Delhi-24.

Spastics Society of Northern India, C-2/52,
Safdarjung Development Area, New Dclhi-16

Blind Relidf Association, Lal Bahadur Shastri,
Marg, New Delhi-7

Sanjivini Socicty for Mental Health, 190, undcr
Defence Colony Flyover, Ncw Dclhi-110024.

Delhi Socicty fer the Weifare of Mentally
Retardcd Children, Okhla Marg, New Delhi-25

Dclhi Cheshire Home, Okhla Road, P.O.
Jamia Nagar, New Declhi-25.

Mrs. Vasanthi A Pai,
President.

Sh. S.K. Gupta,
President.

Km. Surrinder Saini,
President.

Sh., M. Ramaswami,

Secretary.

Sh. J.L. Kaul,
Scerctary General.

Sh. Shyam Narayan,

Manager.

Mrs. Shusmita Nundy,
Chairman,

Dr. Bharat Ram,
President.

Mrs. Kiran Sharma
Bhatia, Director.

Dr. (Mrs.) M. Pathak,
Director.

Maj. Gen. Virendra
Singh, Chairman.
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S.N. State/Union No. of Scholarship Amount
Territory awarded during sanctioned
.1982-83 - 82-83
Rs. in lakhs
States
1. Andhra Pradesh 1,783 8.00
2. Assam 66 0.71
3. Bihar 357 0.43
4. Gujarat 1,486 7.00
5. Haryana 267 _—
6. Himachal Pradesh 4 0.05
7. Jammu & Kashmir Not Available 0.10
8. Karnataka 1,221 4.00
9, Kcrala 1,072 4.50
10. Madhya Pradesh 586 4.25
11. Maharashtra 1,412 3.86
12. Manipur Not Available 0.02"
13. Meghalaya 1 0.02
14, Nagaland Not implemented —_—
15. Orissa 207 5.75
16. Punjab 117 —_—
17. Rajasthan 1,192 6.00
18. Sikkim Not available —_—
19, Tamil Nadu 250 5.00
20. Tripura 47 0.81
21. Uttar Pradesh Nil 7.30
22. West Bengal 256 1.75
Union Territories
1. Andaman & Nicobar 12 0.02
2. Arunachal Pradesh Not implemented —_—
3. Chandigarh 15 0.10
4. Dadra & Nagar Havali 2 0.02
5. Delhi 402 4.10
6. Goa, Daman & Diu Nil —_—
7. Lakshadweep Not implemented — ——
8. Mizoram 27 0.21
9.  Pondicherry 42 —
Total (State & U. Ts.) 10,819 64.50

T ———— — —
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Visas Granted to People Living on
either Side in Jammu and Kashmir

789. SHRI ABDUL RASHID
KABULI : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) total number of Pakistanis
and Pak occupied Kashmir nationals
who received visa to visit Jammu and
Kashmir in 1983-84;

(b) how many persons from
Jammu and Kashmir statec received
Pak visas in the same period to visit
Pakistan and Pak occupicd Kashmir;

(c) how many persons fromJ &
K in possession of Pakistani passports
ware refused visas by the Government
of India in 1983-84; and

(d) what specific measures are
being taken by India to further
facilitate thc process in granting the
visas to Pakistanis ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS« (SHRT A.A. RAHIM)
(a) Visas were issued to 1042 Pakistani
nationals in 1983 and to 109 Pakistani
nationals in 1984 (upto 15-2-84) to
visit Jammu & Kashmir.

Ist ACC
Rs. P.

March, 1977
Mail/Express train~ 300 00
Superfast train 310 00
March, 1979
Mail/Express train 300 00
Superfast train 310 00
January, 1980
Mail/Express train 300 00
Superfast train 310 00
December, 1983

Mail/Express train 495 00
Superfast train 520 00
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(b) Records pertaining to visas
issued by Pakistan are not maintained
by us.

(c) 561 Pakistani nationals,
seeking to visit Jammu and Kashmir,
were refused visas during 1983.
The relevant figure for 1984 (upto
15-2-84) is 39.

(d) Generally visas are issued to
Pakistan nationals by our Missions in
Pakistan the same day.

Fare & Freight in Fast Trains

790. SHRI PHOOL CHAND
VERMA : Will the Minister of
RAILWAYS be pleased to state :

(a) passenger fares for travelling
1000 kms in (i) first class air-condi-
tioned, (ii) first class and (iii) second
class in Main/Express/Superfast trains
during (i) March, 1977, (ii) March,
1979,  (iii) Januacy, 1980 and
(iv) December, 1983; and

(b) non-concessional goods freight
charges by fast goods trains for 100
kms. during the above mentioned four
periods ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) :
(a) Passenger fares for travelling
1,000 Kms. (excluding Reservation
Fee and Sleeper Surcharge) :

65

Ist Class Il Class
Rs. P. Rs. P.
153 50 40 45
158 50 41 95
153 50 40 45
158 50 41 45
153 50 40 45
158 50 41 45
248 00 63 00
260 00 69 00 (for sleeper)

00 (for sitting)
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(b) Freight charges for 100 KMs can be furnished only if the name of the
commodity is indicated as they vary not only according to distance but also from
commodity to commodity depending on how it is offered for carriage—whecther
as Smalls, wagonloads or trainloads. Haowever, freight rates for the present class
100 (corresponding to class 50 prior to 1.4.1983) in wagon-loads for a distance

of 100 KMs are shown below :

March, 1977
March, 1979
January, 1980
December, 1983

fg=t & qax-mgR
791, = IWEI TR
37T X AAT TE FATT AT FIT FAA

£
(%) #ATEA IV A9 [981-82,

1982-83 T9T 1983-84 F &ITF

TrasreT atfufaa, (1963 & IqFedl
FYA@IANF T, @ qAT T USAY
¥ erady fawredy, gragy qar sdlaey
Frafadl 97T ITHAT F qIF-9IF
feaa 7o 97 fog

(@) 3% & UST-ATT 4T
agarz fegd qa @t ¥ ¥ o
g™ erasy # 9 -

(1) & @ ar usat § feag
fawrait, @rag qar qfaaed Fraraal

Rs. 1.73 per quintal
Rs. 1.73 per quintal
Rs. 1.82 per quintal

'Rs. 3.10 per quintal

q9-q17 9% FA@T F1 fo@ a7 A7
qFT a7 GEIT FAT § ; AT

(w) 97 ¥ wsaare fged
qar AT § fa@ a7 97 # 977-
qqF qeqr F471 § 7

WM AT § Tew AEFT (A
glo & Wiy TA%) : (F) <
(@) &g gIwre F Fratagl §
aa gFTA # fgrdt & wAw ¥
grafrga  gaar  wswrar faang
(7g wATa) grer fagifva sreraf
¥ @ Srar g fegeaz, 1982 &Y
feardl & a% @7 & 987 a5 Wsa-
re T & AATT JTHE @A FT
SAIEAT AET 47 |

agrgia, fagray, 1982 & W
HATAT U AT qA 9F & -7

qar ITFAY gra IFT FaAfy F A farmr g
arafu & T\ wY e 'Y & Sk
fg=t & qast &

fagra<, 1982 ¥ 7 4,972 6,111 10,183

T, 83 dF 938 4,541 5479
T 1,017 7,503 8,520

IS, 1983 &

fegraz, 1983 % F 5,771 6,934 12,705
g 2,132 4,486 6,618
T 2,121 10,839 12,960
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() st (=) a¥dg, T
FIg@A A7 IOHAT ¥ @ AAI
# g A@GAT FAFHS  UTAATT
AT & AT AL 7@ AT § |

uiEgQt el ¥ fasaw aad

792. =Y fagiw fag : 337 fawe
aitx wepfa w1 A Farw F FAT
w3 & ¢

(%) #a1 98 9 § f& 2w
¥ F% grgac AR @ 99 @ 8,

(@) Far ag «r g9 s =
araqw aa ofuf#aw 39 @« &
FaaP S qEaraat 93 an A
g, &< |

(w) afx g, @ z@ &g H
TTEHTT 39T F39 93T W g !

foerr Sl @efa @A awte

AT H A F T WY (sfrwet
ST BIW) ¢ (%) ST, BT 1

(=) &tz () wrgdT ArREd
whEl & st qar foasl afgq
fafaea of foal & w0 & IqT ¥
e I fraffcs s & # &
frg e @wFl & 3ugEd
grfaF1d § | g7 ®7 § wHa fwer
1 foreerdr #aifs el w7 & qgr
FfgFima: ITFT I IE F I
2 frar Jrqv 8, T 3@ gEaed A
FTears grafeaq VST FIHFTY gIU
& F S |

aRME! fEdiAT & FAEET-BAAN
qAF GEIT F FHAL
AT HIAT

793. = frgw fag © AT W
WA ag Fam 1 FA0 FA (7

MARCH 1, 1984

Written Answers 200

(%) ar ag a= g f& amd
feed ¥ uegeres AfqEa F
oY feelerT & gATEIaT § 99U
AT AF §aOA aF F FAANA A
Fqdt widt & guga § 22 fageay,
1983 1 (@A AWHIT NIHF F
FTATAT & qAer gTqT f'ar;

(@) SaFT qidl &1 AU F4T
g; %

(7) s® 9T Far fqug faar
Tar ?

W HA™A Houww " (s
dlodo AIGT WAF) : (F) AT A |

(@) 1T () w97 4 Iaav |

farerr AeATm & A@ERT AmRE
&I qEF AT AATHE

794. %t fagre fag : #4T e
AR gepfa @A gg 9 A FAOT
F3U 7

(F) fmear g9 & Fd3a
ITEaq AT AT AIEY &
IFTATT FT 41T 34T ¢

(@) =#ar ag g= & fF grzad
#1 q&l & Srar g s afg g, at
ALTAT AT &1 qdf 7 2 &
AT FT T g 7

fawr iR aepfa qar a=m

| FEAI HA AT Y e wAY (e

MAT FA) @ (F) TWCIF F1T FI3AY,
TRETAT A9 & Fgaam faeq.
fafaa 3 —

(i) ®&mF 1T grdqx, s

i< 330-8-370-10-400-
FoTo-10-480 &I
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(i) &% FIT FEAT LI
73 260-6-290-8oNo-
6-326-8-366-3° T -8-390-10
400 TIF |

(iii) AezaT srm¥et afws 93
260-6-326-30W0-8-350 &I

(iv) TEdeaz AT FA5S
TT 210-4-250-F0T0-5-270
[30)

(@) 78 w¥t@a  (F1fHF  q9T
garafas  gurz  fawrT) o grar
faaffca wragst aur  ofamad &
JAAIT TCNH AT QAL AT
Aedeaw e (Ffass) av afzar
fafug &7 & 9ga AT A7 @I € |
ez grRex (afze) #v Wb
gfagi Tz wATWA FIU A & A,
Frd frg T AW & FFET &
JTTY |

VT AR FeATO AT G-
FIT arE § FEaA AT TREAT
FTRETd & FFAE A adt

795. =it fagra fag @ F4T anTe
ey HAT I I AT FAT FIAA
f -

(F) FEra FATST &HFAT AT
FATZHIT A1 § FTA7T - A AT
FeeaT e F  AFARTAI FT
ST F77T 8

(@) aar ag &= & & graad
FY g4f ¥ Frdr & W afz gh, ar
¥z aTaEd &1 qat 7 far s
& FaT FTIO0 §; AT

() faealt @wIT FeFTo T _

qaIEHTT A8 ¥ FAACAT #1 At
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quq srife gfqure gosdsg T I
ST & FAT FILor & ?

fareat stz dewfa qur gA™= we@m
gAteral # IqEAT (AT qto Fo
qm) : (F) FeLT GEIT FOA (0
AT H FTI7T g7 A7 A€kETAT

CHTIRET FT AgaArT o fear wav .

gi—
(1) grgaz
260-6-290-8° o -6-326-8-
366-%0710-8-390-10-400 &IT
(2) afwez fw2zas srqev

260-6-326-30TA0-8-350 T

(@) ad 1983-84 & AT¥ZTT yTAR-
T F1 9 78F F fqo qry qATAT T

seteadf s o &)

() feeell garst Fearor garg-
FIT aﬁé"%' FTRATI IFTA  AT979
F A FEN B 1 S IF quUT 3
gfaar &1 @rarg g, faelr <rew
AT FAT0 a7 geqrg  faee
qATEA 41 A fgar g

India’s Efforts for Liquidation of
Nuclear Weapons

796. SHRI ARJUN SETHI :
Will the Minister of EXTERNAL
AFFAIRS bc pl:ased to state :

(a) whether it is a fact that
Indian Government has been making
efforts for liquidation of nuclear wea-
pon arscnals in all parts of th: world
and India saw no merit in approaching
nuclear disarmament in a restricted
fashion or confined geographical area ;

"(b) whether Indian Government
has madc its stand clear on’ the

~Middle East issue and Lebanon in

particular, that the US presencc in
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that Arab country did not help restore
stability there ;

(¢) whether lndian Government
js also awarc that India’s security
following devclopments in South West
Asia which have led to incrcasing
military prescnce of big powcers in the
Indian Occan, appcars to bce unsafe ;
and

(d) if so, whether any concern
has also bcen expressed by Indian
Government in this regard and thcey
have supported the idea of holding a
conferecnce on the lIndian Occan in
Colombo in which great powers are
to take part ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
Yes Sir. I[ndia is making all out
efforts for the halting of thc arms
race, particularly the nuclear arms
race and thc climination of nuclear
weapon arscnals in all parts of the
world. India along with other non-
aligned countrics has been  calling for
the conclusion of a binding convcntion
prohibiting the threat or use of nu-
clear weapons under any circumstances.
India is opposcd to all nuclear weapons
and its policy has been to use nuclear
energy for peaccful purposcs. We
procced on the premise that partial
solutions or measures of a Iimited
nature taken in isolation from prio-
rit}; issues cannot bring us ncarer the
goal of genceral and complete disarma-
ment unless conceived within an over-
all perspectiv- which lays down clear
objectives, prioritics and methods of
implementation of disarmament
measures.

(b) Yes' Sir.
of India has, on several occasions,
made clear its stand on thz West
Asian situation and on the situation in
Lebanon in particular. Government
has called for the withdrawal of all
forcign forces from Lebanon begin-
ning with those of Israel which
committed aggression against Lebanon
in June 1982, India wishes to see an
independent and non-aligned Lebanon.
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(c) and (d) The Government of
India has been .following with close
attention developments in our neigh-
bourhood in particular the increasing
military prescnce of the big powers in
Indian Ocean. Together with the
littoral and hinterland Non-aligned
Statcs of the Indian Occan, India is
working for the full implementation
of the 1971 UNGA resolution on the
Indian Ocean as a Zonc of Peace.
India and other like-minded Non-
aligned States have called for the
carly convzning of the UN Confcrence
on the Indian Ocean, and are taking
all possible steps through the UN Ad-
hoc Committee on the Indian Ocean
to try to ensure that an International
Conference, with great power partici-
pation is held in Colombo ““in the
first half of 1985 as envisaged in
General Assembly Resolution 38/185.

I0AD of Home Work on School
Children

797. SHRI DIGAMBAR SINGH :
Will the Minister of EDUCATION
AND CULTURE be plcased t o state :

(a) whcther it is a common com-
plaint that back-breaking burden of
books, note-books cxaminations, tests,
and ‘homework’ have been placed on
school children ;

(b) whether his Ministry had at
any stage tuken any oflicial notice of
this curriculum load ; and

(c) if so, what action is proposed
to be taken on all-India basis to
reduce the curriculm load ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
I'ARL (SHRIMATI SHEILA KAUL) :
(a) to (c) Complaints regarding the
heavy curriculum Joad on school
childrcn have come to the notice of
the Government in the past, and the
National Council of Educational
Research and Training (NCERT) had
conducted an exploratory study in this
regard in respect of Delhi, Maha-
rashtra, Kerala and Haryana. The
study revealed that the curriculum



205 Written Answers

L]

load is not heavy in any subject in
the States concerned in terms of
difficulty level, length of the course
content and time allocation. However,
the NCERT has recontly set up a
“Working Group” to study the curri-
culum lodd and quantum of home-
work in schools. The study is to be
conducted in two phases. Reports of
the study when completed will be sent
to the Statc Education Departments/
Boards of Education.

Shortage of Ayurvedic Medicines in
CGHS Dispensarics in R.K. Puram
and North Avcnuc Dispensarics

798. SHRI DIGAMBAR SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleascd to
state :

(a) whether  Government  are
awarc of thc e¢ndemic shortage of
ayurvedic medicines in  thc CGHS
Dispensaries in the Capital parti-
cularly in the Sector XII R.K. Puram
and North Avenuc CGHS dispensaries
caasing considerablc inconvenicnce to
the CGHS beneficiaries ; and

(b) if so, the reasons thercfor
and what steps are being takcen to set
matters right ?

THE DEPUTY MINISTER IN
THE MINLISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHID : (a) and
(b) There has been some shortage of
Ayurvedic medicines in the CGHS
dispensaries in R.K. Puram and North
Avenue during the last quarter, due to
short supply/non-supply of drugs by
the Indian Medicine Pharmaceuticals
Corporation Ltd. The supply/stock
position of the drugs has since then
substantially improved.

Sikh Separatists Activities in UK

799. SHRI B.V. DESAI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it has been reported
that Khalistan supporters are¢ very
active in United Kingdom ;
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(b) if so, whether.it is also a fact
that the activitics of the Khalistan
supporters in UK have been increasing
and arc openly supporting their move
in India : and

(¢) if so, whether in view of the
Increasing assistance and support in
UK to thesc Khalistan supporters,
Government of [ndia has taken up the
matter with the UK Government for
curbing their activitics ;

(d) if so, the recaction of the UK
Government on India’s request

(¢) whether in some other forcign
countries the Khalistan supporters are
helping the movements in India ; and

(f) if so, what are the steps being
taken by the Government in this

regard ?

THE MINISTER OF STATE IN
THE MINISTRY ‘OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
and (b) Yes, Sir, Government have
scen reports to this effcct.

(¢) and (d) Our scrious concern
over thesce undcesirable activities has
been conveyed (o the British autho-
rities on a number of occasions. Their
view is that as long as such activitics
are peaccful and the dcmonstrations
do not lead to any breach of peace,
they cannot take any lcgal action, but
they are alive to the situation.

(e¢) Some supporters of so-called
Khalistan are active in the U.S.A,
Canada, F.R.G. and Pakistan.

(f) Our concern has bhceen brought

to  thc notice of the concerned
Governments through  diplomatic
channels. Government are carefully

watching dcvelopments.

US Military aid to Sri Lanka

800. SHRI B.V. DESAI :

SHRI M.V. CHAN-
DRASEKHARA:
MURTHY :

Will the Minister of EXTER-
NAL AFFAIRS bec pleased to state :

(a) whether attention of the
Government has becn drawn to the
various  press reports that US is
considering to provide military aid to
Sri Lanka ;
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(b) whether it is a fact that US
has already pacts with Pakistan, China
and Sri Lanka and is now considcring
to help Nepal and Bhutan also ;

(¢) if so, the rcaction of Govern-
ment thereto ; and

(d) the steps being tuken by

Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
The United States has set aside funds
undzr the International Military
Education and Training Programme
(IMET) for Sri Lanka.

(b) The United States is com-
mitted to a fiveycar sccurity assis-
tance programme to Pukistan. The
programme provides for thg sale of
military cquipment to Pakistan on
credit and for traiaing of Pakistani
and Nepali military personnel junder
the . U.S. International  Military
Education and Training Programme.
However, no such training is providcd
to Bhutan. In the case of China,
Government have scen reports to the
effect that the United Stat¢s is pre-
sently negotiating for military sales
the dctails of which arc not yct
known.

(¢) and (d) The Government of
india have rcpeatedly conveyed Lo
the Government of the United States
their concern over U.S. military aid
to Pakistan beyond that country’s
legitimate needs.

India has consistcntly maintiined
that the induction of c¢xternal military
influence in and around South Asia is
detrimental to the pcace, stability and
development of the countries of this
region.

Bettes Co-Ordination Between Road
Transport and Inland Water Trans-
port on Calcufta-Assam Route

801. SHRI SONTOSH MOHAN
DEV : Will the Minister of SHIPPING
AND TRANSPORT be plecascd to
state
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(a) whether  Government — are
aware that the Calcutta-Assam route
is not put to optimum utilisation due
to lack of co-ordination between road
transport and watcr transport and
uneconomical and delays in tranship-
ment ; and

(b) if so, what arc the proposals
to bring about bettecr co-ordination
between road transport and inland
water transport on this routc ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b) It is presumed that the
refcrence by the Hon'ble Member is
to the question of coordination bet-
wcen water transport serviceS over the
river portion on the one hand and the
road f{ransport scrvices on the land
portion to and from the tranship-
ment point, on the other. This coor-
dination is maintained by individual
transporters and uscrs. As far as the
Central Inland Water  Transport
Corporation (CIWTC) is concerncd, in
order to achieve maximum coordi-
nation, it often offers in respect of
bulk commodities waerchouse to ware-
house scrvice thus covering both the
water and the road transport portions.

USA-USSR talks on Reducing Arms
802. SHRI K. MALLANNA :

Wwill the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that
Soviet  Foreign  Minister  Andreci
Gromyko has signalled Moscow’s

willingness to resume as carly as in
March, 1984 negotiations on reducing
conventional arms in Europe ;

(b) if so, whether it is also a fact
that Mr. Gromyko has indicated that
USSR would not stand in the way of a
world wide ban on chemical weapons
proposcd by US Sccrctary of State,
George Shultz in his speech to the
European disarmament confcrence in
Stockholm ; and

(c¢) if so, the reaction of U.S. if
any in this regard ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
Yes, Sir. '

() Yes, Sir.

(¢c) The rcaction of the United
States has been favourable in both the
cases. Talks on mutual force rcduc-
tions in Central Europe have bceen
scheduled to resume in Vienna on 16
March, 1984. Multilatcral negotiations
for the conclusion of an international
agrcement prohibiting chemical wea-
p 'ns have been resumed in Geneva in
the framework of the Conference on
Disarmament (CD), which has rccon-
vened on 7 February, 1984.

Surcharge on A.C. Slecper Coaches

803. SHRI K. MALLANNA':
will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that when
the two-ticr AC slceper couach was
introduced on the Indian Railways, its
fare was the same as that of First
Class and secing its popularity, th.
Railways imposed an cxtra air condi-
tioning surcharge at a flat rate of Rs.
15 a ticket and now the surcharge has
becn raised slab wise and for a jour-
ney between 1,000 and 1,500 k.m. the
AC surcharge is Rs. 40 a ticket ;

(b) whether Government  are
awarc that the popularity of these
coaches is more out of necessity than
genuine appreciation of the scrvices
provided ; and

(¢) whether Government are also
awarc that sometimes the AC does not
work both during forward journcy and
return journey in the same train and
some time AC is not required, if so,
what arc the regulations that are being
followed and whether the surcharge
of AC will be waived during such
circumstances ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
Yecs Sir. Even at present the basic
fare for Air Conditioned two-tier
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slecper class continues to be the same
as for First Class Mail/Express.
However, considering thc quality of
service, comfort available and the
additional cost involved in providing
this service, a flat surcharge at the
ratc of Rs. 15 only for ticket journeys
upto 1,000 Kms. and Rs. 25 for longer
journcys was levied w.ef. 1.4.1981.
Further, with cffect from 1.4.1982, a
surcharge at the rate of Rs. 15 per
ticket for journcys upto 500 Kms.,
Rs. 25/- per ticket for journeys from
501 Kms. to 1,000 Kms., Rs. 40 per
ticket for journeys from 1,001 to
1,500 Kms. was levied.

(b) The popularity of AC two-
tier sleeper class is primarily due to
better quality of service which includes
air-conditioned, dust-free and noisc
free travel.

(c) Nececessary preventive main-
tenance Tor all coachcs is carried on a
regular basis to minimise the chances
of failure of cquipment including air-
conditioning equipment. However, in
the event of the failure of Air-condi-
tioning of such.a coach, passengers
travelling therein are refunded | the -
difference between First Class  fare
and Second class Mail/Express sleeper
fare under the extant rules.

Opening of Sewa Nagar Railway
Crossing

804. DR. A.U. AZMI : Will the
Ministcr of RAILWAYS be pleased to
state :

(a) whether it is a fact that
Jangpura Railway crossing (New Delhi)
has becen opened again to traflic which
was closed to the traffic during
ASIAD, 1982 to develop the Ring
Railway Service ; and

(b) if so, the reasons for not
opening Scwa Nagar Railway Crossing
(New Delhi) which was also closed to
the traffic under the same  circum-
stances ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
¢SHRL C.K. JAFFER SHARIEF) : (a)
No, Sir.

(b) Does nat arise.
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Strong Railings on Bridges and
Flyevers

805. DR. A'U. AZMI : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the
material used in the railings in fly-
overs and bridges over rivers and
canals is of sub-standard quality or
the railings provided are not quitc
strong to bear the thrust of a forcc in
emecrgeéncy consequent to which two
buses have fallen in thc canal and
river recently by breaking the railings
one in Punjab and the other in Bihar;
and

(b) if so, whether Government
propose to look into the matter and
review the railings of all bridges and
flyovers to make them strong ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRNSPORT (SHRI Z.R. ANSARI) :
(a) and (b) The material used in thc
railingg on MH Bridges and those
pertaining to ‘Centrally sponsored road
Projects is of standard quality. These
railings are however ‘Pcdestrian
railings’ which are not designed to
cater vehicle impact.

Regional Engineering College, Calicut

806. SHRI G.M. BANATWALLA -
Will the Minister of EDUCATION
AND CULTURE be pleased to state -

(a) how many under-graduatc and
post-Graduate courses are there in the
Regional Engineering College, Calicut;

(b) whether proposals have been
received by Government to sanction
some morc courscs and if so, details
in respect thereof; and

(¢) Government’s decision thereon
especially in view of the fact that the
Regiondll Engineering College, Calicut,
i8 far behind other such institutions
both in respect to under-Graduate and
post-Graduate courses ?
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI  SHEILA
KAUL) (a) Regional Engineccring
College, Calicut is at present conduc-
ting 4 Under-graduatc and 3 Post-
graduatc courses.

(b) Proposals for introduction
of 2 more Under-graduat ¢ courscs
viz.  Production Engincering  ang
Computer Engineering and 3 more
Post-graduate courses viz Industrial
Enginecring, Traffic and Transportation
Planning and Energetics have

_ been
received.

(¢) The Central Government has
agreed in principle (o the
of Under-gr
Engineerin
Under-gra

introduction
aduate course in Production
g within the broad baseg
duate Mech, Engg. course.

Out of the 3 proposals of Post-
graduate courses, the course in

Industrial Engineering has already
been approved. The remaining . 2
proposals are ynder consideration.

Budgetary Allocations for Ernakulam-

Alleppey and Alleppy-Kayamkulam-
Railwey Line

807. SHRI G.M. BANATWALLA -

Will the Minister of ‘RATLWAYS be
pleased to state :

(a) details of budgetary allocations

for Ernakulam-Alleppey-Kayamkulam
Railway lines in Kerala;

(b) whether the Government are
aware that these poor allotment of
funds adverscly affects carly comple-
tion of thcese projects;

(c) if so, whether thesc allotments
will be substantially increased and
steps taken for early complction of
the projects; and

(d) the time by which

these
projects will be completed ?
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.

, THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(ijml C.K. JAFFEK &HARIEF}

&

1979-80 1980-81 198182 1982-83 . 1983-84 1984-85

(@Proposed)

(a) Brnakulam . Rs. 100 Rs. 100 Rs. 200 Rs. 300 Rs. 178,05 Rs. 300

Allebpey lakhs  lakbs lakhs lakhs lakhs lakhs

~ Alleppey- R

 Kayamkulam = e e Rs. 140 Rs. 1 jakk Rs. { lakh

, fakhs

(b) and {c) The work is being (b) if so, the number of times

progressed to the extent of availability and the venue of the meetings;

of resources. In vicw of scarcity of
~ resources it has not been possible to

mcruzse the auotmmm @ the main issues ﬁgumd in the

disgpssion gnd the guthme of the last
(d) No target data has been fixed meetmg, and
‘for the eempletion of the praject in

view of the gonstraints of resources. (d) when next Indo-Pak official
£ ievel meeting is forthcoming for further
Indo-Pak Talks development 7
-  808. SHRIMATI  JAYANTI _ S
PATNAIK : Will the Minister of THE MINISTER OF STATE IN
EXTERNAL AFFAIRS be pleased to  THE MINISTRY OF EXTERNAL
Sl AFFAIRS (SHRI A. A RAHIM) : ()
: Yes, Szz
(a) whether Indo-Pak official level
meetings were taking place during Ak} The following majer dijlateral
1983-84; meetings tnok place in 1983-84 ;
(i2 Indo-Pakistan Bilateral Islamabad k
Consultations at Secretary , Janvary 17-19, 1983
level before the Mon-aligned *
© Summit
(ii) First Meeting of India Istamabad
Pakistan Joint-CoOmmission at June 1-4, 1983
Ministerial level
(1ii} Meetings of Sub-Commissions Istamabad
I (Bconomic Matters) and January 15-18, 1984.

II (Trade) of India-Pakistan Joint
Commission at official leyel.

{iv) Meectings of Sub-Commissions : New Delbhi
11 {information, Education, January 49-21, 1984
Culture) and IV (Travel & ' :
Tourismy) of India-Pakistan
Joint Commission at official level.

(v) The two Foreign Secretaries informally discussed aspects of -bilateral
°  relations during the Pakistan Foreign Secretary’s visit to New DeIln
conect;on mth SARC in July-August 1983,
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(c) The principal results of the
last meetings of the four Sub-
commissions held in January 1984
were an agreemen( on through
railway bookings effective 1st July,
1984 between scven  designated
stations in the two countries;
finalisation of the text of Protocol
on Group Tourism to be signed soon;
agrcement to provide double centry
transit visas between thc two countries,
dccision to establish a working group
in the field «f planning, preparation
of a draft agrecment on coopcration
in agricultural research, identification
of specific items for bulk trading
between the two countries, decision
to increasc the tempo of exchanges in
the field of sports; and expansion of
the scope of Shipping Protocol of
1975.

(d) The Forcign Secretaries of
India and Pakistan are holding
discussions on bilatcral relations also
during and after the SARC Standing
Committec  Meceting.  The Indian
Foreign Secretary is expected to visit
Islamabad at mutual convenience
shortly thereafter.

The next meeting of the Indo-Pak
Joint Commission is to be held in New
Delhi this year. The exact dates have
not yet been fixed.

U.G.C.—~Encouraged Courses on Gandhi
and World in Educational
Institutions

809. SHRI LAKSHMAN
MALLICK : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether the University Grants
Commission has encouraged
Educational Institutions to provide
programmes/courses entitled Gandhi
and World and Gandhi and Sarvoda ya;
and

(b) if so,
regard ?

" THE MINISTER OF STATE OF
THE MINISTRLIES OF EDUCATION

AND CULTURE AND SOCIAL

the details in this
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WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) The University
Grants Commission has been supporting
Universities for promotion of teaching
and resecarch in Gandhian Studies.
Proposals for undertaking  such
programmes will have to be submitted
by the Universities concerned for the
consideration of the Commission.

Several  Universities are  offering
courses/programmes in  Gandhian
Thought and Philosophy, and arc
receiving  assistance from the

Commission, Thc¢ Jawaharlal Nehru
University, Declhi made a proposal to
offer programmes/courses entitled
‘Gandhi and World’ and ‘Gandhj and
Sarvodaya?, These  proposals were
cxamined by thc¢ Commission and
grants were approved in January, 1983
for appointment of a Visiting Professor,
two Rescarch Associate/Fcllow and
for purchasc of books and journals.

Reservation of Berths from Dungarpur

810. SHRI BHEEKHABHAI

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
public of Dungarpur have demanded
increased reservation of berths from
Ahmedabad to Bombay from two
berths to six berths and reservation of

berths in Chetak Express from Dungar-
pur;

(b) if so, the action taken; and

(¢) if not, whether the public
opinion will be taken into consideration
and quick action taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI CK. JAFFER SHARIEF) : (a)
Y es, Sir.

(b) and (¢) At present, Dungarpur
Station has been providegd with
a quota of 2 berths in second class for
Bombay Coperative at Ahmedabad)
by 6 Up Saurashtra Mail. Therec is a
heavy demand for reservation at
Ahmedabad and other intermediate
important stations by this train.
Morecover, an analysis of utilisation of
this quota during the period November
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’83 to January ’84 revealed that this
quota was utilised to the extent of
65% only and there was no waiting
list during this period. It would there-
fore, not be possible to enharmce this
quota of Dungarpur station by this
train.

As regards reservation quota by
16 Dn Chetak Express for Dungarpur,
it has been decided to allot a quota
of 2 berths in [I class to this station
by 16 Dnw.e. f. 1. 4. 1984 as an
experimental measure for a period of
six months.

Quality of Points and Crossings

811. SHR1I BHEEKHABHAI
Will the Minister of RAILWAYS be

plcascd to state :

(2) whether it is a fact that the
supply of points and crossings which
the Railway Ministry is taking from the
Industrial houses are not of good
quality;

(b) whether it is a fact that this
is one recason why accidents are
occurring on the railways;

(¢) whether Government are aware
that the Engincer who investigated the
Poona Rail accident reported about
the poor gquality of the points and
crossings; and

(d) if so, what action Railways
are going to take against the erring
industrial companies for their poor
quality of supplies and whether those
companies or company {s being black-
listed ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
No, Sir.

The quality of points and crossings
supplied from industry to the Indian
Railways conforms to  prescribed
standards. In isolated cases where
defects even if minor are detected,
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such defccts are got rectificd at the
cost of the suplier before their use in
track.

(b) No, Sir.

(c) There was no accident duc to
boor quality of points and crossings in
Punec.

(d) Docs not arise.
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Release of UGC Grants for University
Development Schemes

813. SHRI CHINTAMANTI
JENA : Will the Minister of EDU-
CATION AND CULTURE be pleas.d
to state ;
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(a) whether it is a fact that Uni-
versities Grants Commission has not
rcleased grants to certain universitics
during the current year which led to
the shelving of dcevelopment schemes
of those universities;

(b) if so, what arc the names of

such universitics; and

>

(c) what are the rcasons for not
releasing grants ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION

AND CULTURE AND SOCIAL
WELFARE (SHRIMATI  SHEILA
KAUL): (a) to (¢) Of the 124

universities in the country at present,
22 arc Agricultural universitics and 1
an Ayurveda university. The University
Grants Commission does not sanction
any development grants to  these
23 universitics as  agricultural and
medical education arc not within the
purview of the Commission. Of the
remaining 161 universities, 19 are yet
to become cligible for development
grants from the Untversity Grants
Commission ¢ither because they arc
yet to be declared fit to rcceive
assistance under Section 12-A of the
University Grants Commission Act, or
because having been so declared, some
of them have still to fulfil the conditions
prescribed in the rules framcd undeor
that Section. The remaining 82
universities arc receiving development
grants from the Commission for the
implementation of various programmecs
approved by the Commission.

The names of the 19 universities
which are not rcceiving development
grants are as follows:—

1. Names of Universities which
have been declared fit under Section
12-A, but which have not yet become
eligible for institutional development
grani.

1. Garhwal University, Nainital U.P,
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Kumaon University, Kumaon, U.P.

L.N. Mithila
bhanga, Bihar.

University, Dar-

Tamil University,
Tamil Nadu.

Thanjavur,

2. Names of universities which

are vet to be declared fit under Section
12-4 of the UGC Act.

1.

10.

11.

12.

13.

14.

15.

Andhra Pradesh Open University,
Hyderabad, A.P.

Amravati  University, Amravati,
Maharashtra. ;

Avadh University, Faizabad, U.P.

Bharthia University, Coimbatore,
Tamil Nadu.

Bharthidasan  University, Tiru-
chirapalli, Tamil Nadu.
Bhavanagar University, Bhava-

nagar, Gujarat.

Bundelkhand University, Jhanshi,
U.P.

Gandhiji
Kerala.

University, Kottayam,

Gulbarga University,
Karnataka.

Gulbarga,

Guru Ghasidas University, Bilas-
pur, M.P.

Jaganath  Sanskrit
Bhubaneswar, Orissa.

University,

Mangalore University, Mangaiofe,
Karnataka.

Rohilkhand University, Bareilly,
U.P.

Vidyasagar University, Midnaporec,
West Bengal.

Sri Padmavathi Mahila Viswa-
vidyalaya, Tirupathi, A.P.
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Changes in Train Timings on Kangra
Valley and Stoppage of more
Trains at Lunsu and Tripal on

Northern Railway

814. PROF. NARAYAN CHAND
PARASHAR : Will the Minister of
RAILWAYS bec pleased to state :

(a) w})elhcr the demand of the
people of Dchra Tehsil in District
Kangra for changes in the timings of
various trains on Kangra Valley Rail-
way in Northern Railway has becen ace-
epted by the Railway Administration ;

(b) if so, the ncw timings of the
trains which have been dccided upon
including the date w. c. f. which the
changes have been made ;

(c) whether the demand for the
stoppage of a few more trains at Lunsu
and Tripal halts has also been accepted;
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(d) if so, the names of the new
trains which have been provided the
stoppages there ; and

(e) if not, the likely date by
which the stoppages would be provi-

ded?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS .
(SHRI C. K. JAFFER SHARIEF) : (a)
and (b) With effect from 17-1-1984
the timings of trains on Pathankot-
Jogindcr Nagar section have been
reviscd as shown in the statement
attached.

(c) to (e) With effect from
17-1-1984 stoppages of 3 additional
trains viz, 5 PB, 6 PB & 4 PBJ have
been provided at Lunsu and 4 additi-

onal trains viz. 3 PBJ, 6PB, 4 PBJ and
5 PB at Tripal halt.
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Trans Asian Railway Prcject

815. PROF. NARAYAN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

"(a) whether the project for Trans
Asian Railways has made any progress ;

(b) if so, the latest position in
this regard ; and

(¢) if not, whether the project
would be taken up at an early date and
the rcasons for delay in its executions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
to (¢) Trans Asian Railway Project
figures in the programme of activities
on UN-ESCAP(ECONOMIC & SOCI-
AL COMMISSION FOR ASIA & THE
PACIFIC.) .

It is proposed to make technical
and economic studies of thc project by
the member countries under the acgis
of ESCAP.

So far, there has becn no progress
on project; nor it is possible to indicate
if and when will it be started or
completed.

Allocation for Construction of
Chandigarh—Manali
National Highway

816. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
SHIPPING AND TRANSPORT be
pleascd to state:

(a) what is the allocation for
the construction of the Chandigarh-
Manali National Highway for the year
1983-84;

(b) the cxact length of the Nati-
onal Highway
ction during the current year; and

(c) the period and the estima-
ted cost of thre completion of the cons-
truction work?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI Z. R. ANSARI) :
(a) and (b) Chandigarh—Manali road
is alrcady fully constructed. However
certain improvement works are in pro-
gress and the likely expenditure on
these improvement works  during
1983-84 would be about Rs. 2.46

- Crorcs.

(¢) The improvement works in pro-
gress are likely to b:o completed by
March 1986 and arc cstimated to cost
about Rs. 7.46 crores.
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Fees for PTA’s Charged by Delhi Schools

819. SHRI MANOHAR LAL
SAINI : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
refer to the reply given to Unstarred
Question No. 583 on November, 1983
rcgarding Fees for Parent Tcachers’
Associations charged by Delhi Schools
and statc :

(a) if the information has sincce
been collected ; and

(b) if so, what arec the details
thereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRI] P. K. THUNGON) : (a)
Yes, Sir.

(b) As reported by the Delhi
Administration, such collection is
made by some schools in accordance
with the resolution passcd by the
Parent-Tcacher Associations «f res-
pcctive schools. The details of income
and expenditure in respcct of PTA
fund for (he last thrce ycars is given
in the attached statement.

According to information furnish-
ed by the Municipal Corporation of
Delhi and New Dclhi Committee, nci-
ther Rs. 4/- twice a year nor Rs. 2/-
every month arc charged from students
in any of the scnools run by them.

The accounts of income and expe-
nditurc in respect of PTA fund arc
placed before the members in the an-
nual/gencral mectings of the PTA and
eleccions to the executive of PTA are

held after duc notice to the members
of PTA,
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Stationing of U.S. Seventh Fleet at
Chittagong Port in Bangladesh

820. SHRI NAVIN RAVANI:
Will the Minister of EXTERNAL
AFFAIRS bc pleased to state

(a) whether it is a fact that
Bangladcsh  President has  offered
facilities to the U.S. Seventh Fleet at
Chittagong port in Bangladcsh ;

(b) if so, the reaction of Govern-
ment of India thercto

(c) whcther any protest has been
made by Government to Bangladesh
Government that the stationing of the
7th Fleet at Chittagong port would
disturb peacc and pose a threat to this
region ; and

(d) if so, the outcome thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF =<EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
While Govcernment has  Seen  press
reports to this effect, they have not
received information confirming such
reports. '

(b) Government continue to
maintain a constant watch on develop-
ments that are likely to affect India’s
security interests.

(c) No, Sir.

(d) Does not arise.

Shortage of Polythcene/Paper Bags
in CGHS Dispensaries

821. SHRI MANOHAR LAL

SAINI : Will the Minister of HEALTH
AND FAMILY WELFARE bc¢ pleased
to state :

(a) what are the orders on the
issue of medicines to the patients by
CGHS dispensaries on the prescrip-
tions of scnior doctors of Safdarjung
Hospital etc. ;

(b) whether it has been generally
found that the CGHS dispensaries are
without polythene/paper bags and the
medicines are given to the patients in

hands ;,and _.
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(c¢) if so, what steps Government
proposc to take to cnsure that hence-
forth the pharmacists pack the medi-
cincs before giving th: samc to the
patients ?

THE DEPUTY MINISTER IN
THE MINISTRY OFf HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) Mecdi-
cines prescribed by the Senior doctors
of Safdarjang Hospital ctc. are issucd
to the patients for a period of 3-7 days
according to the mecrits of the case.
However in ccrtain chronic cases
medicines are issued upto onc¢ month
at a time.

(b) and (¢) Polythene bags are
now available in the CGHS dispen-
saries  and pharmacists have bceen
mstructed to give the medicines to the
paticnts in these bags.

Number of Indians in Pak Jails

822. SHRI NAVIN RAVANI :
Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) the number of Indians in
Pakistani Jails as on 31st December,
1983 ;

(b) the number of defence
personnel and civilians among them ;

(c) since how long they are in
Pakistan Jails ;

(d) whether it is a fact that some
prisoners are still in Pakistant jails
after completing their sentence ; and

(¢) if so, what steps Government
is taking to get them released ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
and (b) It is believed that there arz
around 400 Indian detenus in Pakistani
jails as on 31st December 1983. The
figurc includes wundertrails and 43
Indian dcfence personnel missing
since 1971. '

(¢) As cach individual is senten-
ced to different periods of imprison-
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ment terms, it is not possible to give
details rcgarding the period of
dctention,

(d) Yes Sir.

(¢) Continuous cfforts are being
made to get Indian nationals relcased
and rcpatriated to India. 107 Elndign
nationils were released and repatria-
ted on the 12th January, 1984 and
52 on the 1st February, 1984. Pakistan
Government has been requested to
expedite the release of rcecmaining
persons who have complcted their
sentencces.

Nepal's Restrictions on Package
Tours

823. SHRI N.E. HORO : Will
the Minister of EXTERNAL AFFAIRS
be plecascd to state :

(a) whether it is a fact that the
Government of Nepal has imposed
certain restrictions on the opcrations
of foreign travel agents in Nepal as
these are likely to creatc problems
for the travel trade which has been
selling package tours of [ndia and
Nepal for the last two decades ; and

(b) if so, the details regarding
this new policy of N¢pal Government
and how i1t would affect the Indian
Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A, RAHIM) : (a)
and (b) The Government of India
have seen reports that the Nepalese
Government had decided to introduce
‘a direct voucher systcm’ under which
the tour opcrators promoting Ncpal
would have to make separate vouchers
for the Nepal portion of the tours and
the payment made direct to the Nepali
operators. The Gavernment of India
further understands that a delegation
of Indian tourists and travel trade had
detailed discussions with the Nepalese
Government on the proposed changes
as a result of which the Nepalese
Government have reportedly decided
not to introducc thc new system as
proposed from June, 1984.
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Design used for the Expansion Joints
in Construction of Janakpuri Flyover

824. SHRI N.E. HORO: Will
the Minister of SHIPPING AND
TRANSPORT be pleasced to state :

(a) #what are the details rcgar-
ding the design that had bcen used
for the expansion joints in the con-
struction of the ' Janakpuri flyover
along with the amount sanctionced for
that purposc ;

(b) whether it is a fact that a
wrong (defective) design was given by
the Transport Ministry in that regard ;

(c) whether it is also a fact that
the flyover has been closed for normal
traffic ; and

(@) if so, the dectails in  this
rcgard ? :

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) to (d) Ministry of Shipping and
Transport accorded only administra-
tive approval to the estimate for this
work and entire action to accord
technical sanction to the estimate and
preparation of design was the respon-
sibility of Municipal Corporation of
Delhi. A copy of the standard draw-
ing of Expansion joints :volved by the
Ministry of Shipping and Transport
was, howcver, supplicd to the Munici-
pal Corporation of Delhi with the
request to carryout such modifications
as may be decid:d upon by Municipal
Corporation of Delhi, keeping in view
the requirements of durability and
serviceability. A large number of
expansion joints, however, did not
prove successful and have given way.
The bridge has, however, not been
closed to rraffic. Action has been
intiated by the Municipal Corporation
of Dclhi to repair these joints.

Proposal to Ban Private Blood Banks

825. SHRI M. RAM GOPAL
REDDY : °
SHRL SUBHASH YADAV :

Will the Minister of HEALTH
AND FAMILY WELFARE bc pleas:d
to state :
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(a) whether there is any proposal
under consideration of the Govern-
ment to ban the private blood banks
and organisations engaged in storing/
collecting purchasing blood so as to
avoid its misuse ; and

(b) if not, the reasons thercof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) No,
Sir.

(b) As long as the voluntary
donations of blood do not match the
requirecments in the country the
Private Blood Banks would have a
role to play.

Persons Becoming Blind by Quackery
and Antiquated Methods

826. SHRI M. RAMGOPAL
REDDY :
SHRI SUBHASH YADAYV :

Will the Minister of HEALTH
AND FAMILY WELFARE be pleascd
to state :

(a) whether a number of persons
have become blind in  Haryana,
Rajasthan and Madhya Pradesh during
the last two years by quackery and
antiquatced methods of surgery aided
by indifference on the part of health
authoritics ;

(b) number of persons who have
become blind due to the reasons
mentioned in part (a) above ; and

(¢) whether any relief has been
given by the Government to the
families of the victims and if not, the
reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN JOSHI) : (a) to (¢
As per available information the
number of persons who lost their cye
sights after operation in e¢ye camps
during the last two years are as
ahecad :—
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(i) Twenty two persons lost
their eyc sights in Madhya
Pradesh in Camps organised
by quacks.

(ii) Eightcen persons lost their
eye sights in the statc of
Rajasthan.

(iii) In Haryana one cye has
been damaged by quackery
and ten eyes by faulty
surgery.

In the pattern  prescribed by
Government of India for holding eyc
Camps, there Is no provision o giving
any relief cither to the individual
opcrated or to the familics of the
victims.

Increase in Foreign Naval Ship in
Indian Ocean

827. SHRI M. RAMGOPAL
REDDY :
SHRI SATISH AGARWAL :
SHRI RAM VILAS
PASWAN :
SHRI SUBHASH YADAYV :

Will the Minister of EXTERNAL
AFFAIRS be pleasced to state :

(a) whether it has come to the
notice of Government that of late
there has heen a significant increasc
in the number of naval ships in the
Indian Ocean by forcign powers ;

(b) whether these ships  have
capability to use Nuclcar Weapons
and secrct companents of the US
Harpoons missiles ;

(c) if so, the details thercof ;

(d) the namcs of the foreign
powers which are having Naval Fleets
in the India Ocean ; and

" (e) the reaction of Government
of Ind'a thercto and steps taken to
meet the situation ?

‘'THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1 A.A. RAHIM) : (a)
There has been no significant change
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in the normal pattern of foreign naval
prescnce in the Indian Ocean in the
rccent past. However, the facilities
available at the American base In
Diego Garcia are being cxpanded and
strength cned and military facilities in
some of the littoral states, available
for usc of the Great Powers, have
been considerably improved.

(b) and (c) It is well-known that
some forcign naval vessels deployed in
the Indian Occan haye the capa-
bility to use nuclear weapons. It
would not be in the national interests
to divulge details.

(d) At precsent the U.S.A. the
U.S.S.R., France and thc. United
Kingdom maintain a significant, naval
prescnce in the Indian Ocean.

(¢) Government have continued
to take nccessary steps required to
safeguard the country’s security
interests. The Government are also
continuing their efforts, in coopcration
with other littoral and hintcrland
nonaligned states of the Indian Ocean,
for the full implementation of the
1971 UN Resolution on the Indian
Occan as a Zonc of Peace.

Monument at Rani Jhansi’s
Birth Place

828. SIHRI M. RAMGOPAL
REDDY :
SHRI SUBHASH YADAYV :

Will the Minister of EDUCA-
TION AND CULTURE bc picased to
state

(a) whether Government have
scen the press report appearing in the
““Nav Bha:at Times” dated 29 January,
1984 under the heading ‘Rani Lakshmi-
bai Ka Janma Sthal ab ¢k Kura
Ghar’ ;

(b) if so, whether Union Govern-
ment propose to construct and
maintain this place as a monument ;

(c¢) if so, what arec the reasons
for delay ; and

(d) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRT P.K. THUNGON) : (a)
Y es, Sir.

(b) No, Sir.

(c) Does not arise.

(d) The existing structurc is not
considcrcd worthy of national impor-
tance under the Ancient Monuments
and Archacological Sites and Remains
Act, 1958. The matter, however, has
been brought to the notice of the
State Government.

Mauslim-Managed Schools Stricken
with Paucity of funds

829. SHRI G.M. BANAT-
WALLA : Will the Minister of
EDUCATION AND CULURE be
pleascd to state :

(a) whether Government have
scen the press reports appearing in
the ‘Indian Express” dated 24 January,
1984 wherein it has been stated that
in a survey rceport of the Hamdard
Education Society, it was found that
430 Muslim-manag.d schools have
been facing paucity of funds ;

(b) whether it has also been
stated that there is a high drop-out
rate, low level of female participation
due to poor facilitics for sciencc
cducation and paucity of funds chara-
cterise Muslim Education in India ;
and

(¢) if so, what is the rcaction of
Government thercto ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATL SHEILA KAUL) :
(a) and (b) Yes, Sir. These are the
findings of a survey conducted by the
Hamdard  Education Society. The
survcey report is not addressed to the
Government.

(c) School cducation is primarily
the responsibility of State Govern-
ments and mostly managed by them.
The high drop out rate and low level
of female enrolinent which, inter alia,
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are duc to socio-economic reasons and
lack of physical facilities, are general
phenomenon not confined to Muslims
only. The salient measures to reduce
drop-out ratcs relating to girls and
promote their increased enrolment
include : provision of incentives ;
appointment of  women teachers ;
efforts o offur context-oriented cdu-
cation which is relevant to the needs,
life situations, and environments of
the children living in diverse areas of
the country ; sctting up of school
committees for primary and middle
schools vparticularly in rural and
backward arcas and introduction of a
schemec of incentives/awards to States/
UTs to give recognition for excellence
in performance for the spread of girls
c¢ducation, Facilitics  for science
cducation arc¢ also being improved
subject to availability of funds.

Railway Accidents since April, 1983

830. SHRI A. NEELALOHI-
THADASAN NADAR :
SHRI MANMOHAN TUDU :

Will the Minister of RAILWAYS
be plcased to state :

(a) how many railway accidents
have taken place since April, 1983 ;
and

(b) details of the causes of those

accidents and loss of life and property
therein as comparcd to the highest

ever recorded carlicr in any one year |

so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C.K. JAFFEK SHARIEF) : (a)
and (b) During April, 1983 to January,
1984, 654 train accidents occurred
on Indian Government Railways.
Cause-wisc break-up of these acci-
dents is as under :

Cause No.

(1) Failur: of Railway Staff. 391
(ii) Failurc of persons other
than Railway Staff 62
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(i) Failure of Mechanical

Equipment 63
(iv) Failurc of Track 18
(v) Electrical dcfects 1
Qi) Sabotage 9
(vii) Incidental 45
(viii) Cause could not be esta- _
blished 11 .
(ix) Cause not finalised - 54

In thesc accidents 144 persons
were killed and cost of damage to
railway property has been estimated
as Rs. 6.46 crores. The highest
cavalitics and damage to railway
property in any onc yeari were in
1981-82 when 658 persons were killed
and property worth an  c¢stimated
Rs. 11.26 crores was damaged.

Adoption of 10 Plus 2 Plus 3 Pattern
of Education by AMU

831. SHRI SATISH AGARWAL :
SHR1 RAM VILAS
PASWAN :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether the University Grants
Commission Enquiry Committec which
considered the working of Central
Uniyersitics in the country has
obscrved in its report that Aligarh
Muslim University is the only Central
University which has not changed over
to thic nationally accepted 10 plus 2
plus 3 pattern of education, so far; and

(b) if so, what arce the reasons
thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) Yes, Sir. i

(b) The University has intro-
duced the + 2 stage in the Schools
run by it with effect from the academic
session 1983-84.
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Workshop on Text Books

832. SHRI SATISH AGARWAL :
SHRI RAM VILAS
PASWAN :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether a Workshop on text-
books en All India basis on coverage
and treatment of the freedom move-
ment in Stat¢ syllabi and textbooks
was held in New Delhi, during the
first week of February, 1984;

(b) if se, the details of partici
pants in the workshop ;

(c) main points of discussions;
and

(d) decisions arrived at ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) Yecs Sir. The Workshop-
cum-Seminar was  organised by
National Council of Educational
Rescarch and Training (NCERT) in
New Delhi from 1st to 6th February,
1984,

(b) Besides the academic faculty
of the NCERT, twenty four experts
from 13 States/Union . Territories
participated. A statement showing the
list of participants is attached.

(c) The  discussion  mainly
centered on the reports submitted by
representatives of 13 States/Union
Territories regarding the coverage and
treatment of Freedom Movement in
sccool syllabi/textbooks.

(d) As thc workshop  was
convened primary for eliciting infor-
mation on the ecxitysting status of
Freedom Movement in syllabl and
textbooks, no specific decisions were
taken at this stage.

. Statement

1. Prof. K.S. Gill, Formerly Vice-
Chancellor, ‘Guru Nank Deyv
University, Amritsar.
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2. Prof. Satya Bhushan, Executive

o . Director, National Institute of
Bducational Planning and Admi-
nistration, New Delhi.

3. Shri Mohd. Refatullah, S.C.E.R.T.,
West Bengal, 25/3 Ballygunge,
Circular Road, Calcutta.

4. Shri S. Kunjeshor Singh, Saga
Road, Khwairak-pam Leikai,
Imphal. :

5. Shri C.R. Chakrabarti, Headmaster,
Abhoyangay, Tripura. -

6. Shri D.N. | Goswami, Lecturer,
B.T. College, Agartala, Tripura.

7. Sri Quamaruddin Chisty, Lecturer,
S.C.E.R.T., Udaipur, Rajasthan.

8. Shri ‘Ramesh Prakash Saxena,
Headmaster, Govt. Higher
Secondary School, Nimbahera,
Rajasthan.

9. Shri Jivanbhai Prabhaudas Patel,
Gujarat State Textbooks Board,
Gandhinagar.

10. Shri M.P. Shashtri, Professor and
Head of State Institute of
Education, Maharashtra State,
Pune-30.

11. Shri B.L. Gupta, State Institute
of Education, Delhi.

12, Shri R.P. Singh, Principal,
Directorate of Education, Delhi.

13. Dr. M. Raghuram Singh, Pro-
fessor, S.C.E.R.T., Madras-6.

14. Ms. Swadesh Sharma, S.C.E.R.T.,
Haryana, Guargaon,

15. Shri S.K. Kapur, Textbook Cell,
S.C.E.RT., Haryana, Gurgaon.

16. Shri Rasik Bihari Dikshit, .
Lecturer, Govt. Central Pedogogi-
cal Institute, Allahabad, U.P,

17. Shri O0.D. Upadhyay, Lecturer,
.State Institute of Edueation,
Allahabad, U.P, '
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18.

19,

20.

21.

22.

23.

24.

Shri Rattan = Mohan, - Senior
Lecturer, Govt. InService
Training  Centre,©  Ferozpur,
Punjab.

Smt. Jagdish Kaur, Lécturer,
Government In-Seérvice Training
Centre, Patiala, Punjab.

Shri K. Saisthram, Assistant
Director of Textbooks, Directo-
rate' D.S.E.R.T., Bangalore.

Shri Jamal Ahmed, Assistant
Evaluation Officer, Bangalore.

Prof. Mohammad Abdullah’ R'aina,
Field Adviser, S.L.E., Srinagar.

‘Shri H.L. Kaul, 2/c A.V. Edu-
cation, E. 7 Cell S.I.E., Srinagar
J & K.

Shri N. Kunjamohan Singh,
Sccretary, Board of Seccondary
Education, Manipur, Imphal.

Grants to States for Maintenance of

National Highways

833. SHRI UTTAM RATHOD
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Will the Minister of SHIPPING &
TRANSPORT be pleased to state :

(8) what-is the National Highway
mileage in each State of our country:

(b) what are the maintenance
grants given to each of these Statcs
during the'last two years; and

~ (c) whether it is a fact that there
is8 wide difference between the mainte-
nance grants given to differcnt States ?

THE MINISTER OF STATE IN
THF MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b) Statements indicating
statewise length of  existing National
Highways and maintenance grants
given to each States during the last
Two years are attached at Annexure
I and Il respectively.

(¢) No, Sir. The grants for
maintenance of National Highways. to
States are bascd on the eligibility as
per well defined norms laid down in
the recommendations of a High Level
Technical Group set up by the Govern-
ment of India in 1968; subjcct to
overall availability of funds.

Statement—I

State-wise Length of Existing National Highways

S.No. Name of State/Union Territory Total Length in kms.
1 2 3
1. Andhra Pradesh 2299
2, Arunachal Pradesh 330
'.
3. Assam 2278
4. Bihar 2117
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1 2 3
5. Chandigarh ' | 24
6. Delhi 72
7. Goa 229
8. Gujarat R 1398
9. Haryana 681
10. Himachal Pradesh | 630
1. Jammu & Kashmir. | 648
12. Karnataka 1996
13. Kerala 784
14. Madhya Pradesh 2736
15. Maharashtra 2861 |
16. Manipur 431 .
17. Mcghf:laya ) 472
18. Mizoram ' 240
19. Nagaland 13
20. Orissa 1649
21. Punjab _ 913
22. Pondicherry 18
23. Rajasthan . 2557
24. Sikkim 62
25. Tamilnadu 1771
26. Tripura 200
27. Uttar Pradesh 2328
28. West Bengal | 1561
. TOTAL : 31,398

»
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Statement—II
S.No.  Name of State/UT/Agency Maintenance & Repairs
grant (Rs. in lakhs)
1981-82 1982-83
1. Andhra Pradesh 326.46 355.70
2. Arunachal Pradesh 2.60 3.50
3. Assam 368.62 245.86
4, Bihar 339.16 406.38
5. Chandigarh 3.20 " 3.20
6. Delhi 39.42 46.00
7. Goa 28.47 - 3021
8. , Gujarat 301.38 312.91
9. Haryana 119.54 130.59
10.  Himachal Pradesh 90.47 106.71
11. Jammu & Kashmir 46.94 35.62
12. Karnataka 287.48 321.00
13. Kerala 197.72 192.40
14. Madhya Pradesh 265.53 303.79
15. Maharashtra 366.20 436.95
16. Manipur 34.98 35.71
17. Mecghalaya 58.38 77.10
18. Nagaland 2.40 1.93
19. Orissa 199.21 230.60
20.  Punjab 123.19 149.34
21. Rajasthan 339.93 341.71
22. Tamilnadu 187.00 213.64
23. Uttar Pridesh 569.06 604.86
24, West Bengal . 291.30 282.48
25. Cachin Port Trust 0.88 —

26. Rail Authority (Roads Wing Share) 21.48 17.5
27. Border Road Development Board 80.00 166.00
TOTAL : 4700.00 5100.00
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Cenversion of Purli-Mudkhed-
Adilabad M.G. Section

834. SHRI UTTAM RATHOD :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that
Purli-Mudkhed-Adilabad metre-gauge
section on South Cecntral Railway is
being converted to broad-gauge ;

(b) whether it is also a fact that
due to heavy rains and floods in
Marathwada region of Maharashtra,
crops have miscrably failed and
people are without jobs and work ;

. (c) whether this fact was brought
to his notice whilc he was on tour of
Nanded and Adilabad districts ; and

(d) if so, what action the Govern-
ment haye taken to undertake the
earth work on this section ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
to (d) The conversion of the Parli
Vaijnath-Parbhani M.G. section into
B.G. is already an approved work as
a port of the project for conversion
of the Manmad-Parbhani-Parli Vaij-
nath M.G. section into B.G. A re-
appraisal of thc e¢ngincering-cum-
traffic survey for conversion of Par-
bhani-Adilabad M.G. section into
B.G. is in progress. On receipt and
examination of the survey report,
further action as mnecessary will be
taken in thc matter in consultation
with thc Planning Commission.

NAM Initiatives to Halt Development
of Missiles ir Europe

835. SHRI UTTAM RATHOD :
SHRI K. LAKKAPPA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Prime Minister of
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India as Chairperson of NAM has
taken any initiative to halt the deve-
lopment of nuclear missiles in Europe
and cnsure the withdrawal of those
alrcady stationed ; and

(b) if so, details 8f the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
and (b) The Heads of State/Govern-
ment of the member countries of the
Nonaligned Movement themsezlves had,
in the Final Declaration of the
Seventh Nonaligned Summit, expressed
grave concern that certain nuclear-
weapon states had deployed, or inten-
ded to deploy, nuclear weapons in
various regions of the world. The
Final Declaration also had an entire
chapter devoted to ‘Disarmament,
Survival and Co-cxistance in the age
of nuclecar weapons’.

Following the Summit, the Prime
Minister as Chairperson of thc Non-
aligned Movement had addressed
letters to Heads of State/Government
of countries which arc not members
of NAM, including those of Great
Powers, informing them of the various

.conclusions and recommendations of

the Summit. Prime Minister had also
on various occasions, including in her
address as Chairperson of NAM to
the 38th UNGA, cxpressed in un-
equivocal terms the views of India and
the Nonaligned Movement on disar-
mament questions,

The Ministers of Forcign Affairs
and Heads of Declegation of the
Nonaligned countries to the 38th
Session of the UN General Assembly,
who met in New York from 4-7
October, 1983 had also in the Final
Communique of the meeting ““expres-
8ed their concern over the intensifying
tension in Europe and thc growing
Stockpiling and introduction of new
weapons, which  aggravates bloc
confrontation and endangers inter-
national peace and sccurity.”
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Increase in Budget Allocation for
Health and F:\'j\ly Planning

Progral_'pes
¥37. SHRIMATI MADHURI
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SINGH : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the Government are
aware of the criticism about the low
budgetary allocations for health, the
National Health Policy and the
‘Health for All’ plan ; and

(b) if so, what steps Government
propose to take to increase the budget
allocation for hcalth, to make family
Planning a people’s programme and
seek the help of Indian Mecdical
Associations and other organisations ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHY) : (1) and (b)
Public health being a subject in the
‘State List” Health facilities are being
provided by the Statc Governments
under State Sector Plans and under
MNP which is being supplemented
through National Health Programmecs
like Malaria, Filaria, .TB., Lcprosy &
Control of Blindness. Planning Com-
mission is approached for additional
allocations to meet the Programme
requirements.

Further a stecring group on
Health & F.W. has alrcady been con-
stituted for formulating policies on
Health & F.W. Programme for the 7th
Five Ycar Plan. This group would
assess and suggest plans and allocations
needed for the next Plan Period.

USA’s Withdrawal from UNESCO

838. SHRI R.P. GAEKWAD :
SHRI AMAR ROYPRA-
DHAN :
SHRI MADHAVRAO
SCINDIA :

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whether the Government of
India have urged the USA to recon-
sider its decision to withdraw: the
planned pull out from the United
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Nations FEducational , Scientific and
Cvultural Organisations ;

(b) whether the United States of
Amecrica had expresscd willingness to
re-cxamine its decision ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1 A.A. RAHIM) : (a)
The Official Spokesman of the Govern-
ment .of India madc the following
statement on 31st Deccmber, 1983 on
the U.S. dcc¢ision to withdraw from
UNESCO : “We are saddened by this
news and hope very much that the
U.S. Government will find it possible
to review their reported decision.™

(b) and (c) The U.S. Government
has declared that its decision is “firm
but not final’’. According to a state-"
ment made by U.S. Assistant Secrctary
of Statc on 15th Fcbruary, 1984 in
Paris, the Reagan Administration
proposes to appoint a 11-15 member
pancl to study UNESCO’s activitics
and may review its decision to leave
the Organisation if the Pancl finds that
significant rcforms have been made and

concrete
taken place in UNESCO.

Special Financial Assistance to open
Hospitals at ‘ Nayaya Panchayat
Kendra’ Levcl

839. SHRI HARISH RAVAT:
Will the Minister of HEALTH AND
FAMILY WELFARE bc pleased to
state :

(a) whether his Ministry is con-
sidering the question of relaxing the
present norms with 2 vicw to ensure
that male and female hospitals are
opened in every ‘‘Nyaya Panchayat
Kendra’” and  Public Health sub-
Centres are set up in cvery Gram
Sabha Kendra in- remotce Hilly and
desert areas in order to achieve the
target of the slofhn of ‘Health for
All’ ; and

progitamme changes  have -
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(b) if so, whether States will be
provided special financial assistance in
this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) No, Sir.

(b) Docs not arise.
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W HATEA® TS wA (& g)o
®o WY TAE®) : (F) ¥ (W)
gfeaas W3 faae T geg=I
TG QEfqEAT S UF JIATFIAT
yreg umfauwa §, g yHERT 9
qET M9 ¥ FeIq: fggad I}
gL fawrr & sqrasi | ik
frderst & Agaamy & garaw st
% gaat Y gT: ATANT F graeq
¥ F€ 7 &1 a9 § 1 cmfawee &t
ety afvaz &Y 7 T g fegeas,
1983 #Y g€ 3% ¥ uF HFcq qrf¥q
fear war & foad cifaom &
geara @1 g fF fanaw #tc gz
#4913 TeT% gmfguad 37 5 U4,
1984 1 et FLarg’ w4 rafw
T SFTT &1 Alfeq @ 9397 1
T8 AT 7a1 g fgmad a3
TR €% afga @t gEaiar 9g-
JEFT F GIAT FY gA: AT F FT
W 9ATAg | Sffaw I ¥ §, sra:
aaara & frar g ¥ ofcadq
f& d% wraar wicg g@ifgoas ¥
i &Y g 9T g ey g
FIFEIT & FHAMNE], fqgd = 54-
Ty ot wfenfaa &€ & aaanmEd,
Jgrmat arfz § dwtgq & fag g
F1T g fagaa W dqa-sran
#1 fawifedl #1 sq19 & @@ go
fagr SITaTT |

AT FEA wAE ATH THAXNA

844. ® THTAATY WTEAL ¢ 47
o AT qg TAW AT Fr Fax fp

(%) #ar g &% § & W=
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gl F AT FH FE AT TS
qSTH WAL TASAT 7 (197 § faa-
FT AW FFIT FHZT JTH  IAAA,
(TTo Hro Fro &TT0) ATHF T
AT A Y, -

(@) afe gf, @ 997 =T ¥
mifas Getmal, uaifaoaal, gfaaay
FT s3I0 74T 2;

() FAT UAo Hlo Hlo IHTTo
Fr T J Ig A5 WIT-IF gIeg
qTeq AT &

(%) afz g, a1 sFFT =T
FTE A

() 2@ 9T FTHT AT 0
gfafxar g ?

W A § I wA (=
WMo &o FIHT WAG) : (F) T, gf |
(@) tar fr fafeg 8, =t
o fgazor # fegr agt & 1 dar
fF 9% (41 ¥ € 71 Jqar g, 2

fagwm
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it vaifguad fafwes #ife & W
FAF1faY & aut w7 wfgfafaca 5@
FT AT H7AT § |

(7) ¥ (3) W@ FwarfEt it

AT ArEEar g wsda wfaara

afafg & 7% ot q@ar s SroT
fear & 1 ot swaifza} 3 =,
fotas oo &o o arrzo afzg %
ATFAT I CHfgCAAl grar wega
F1 AT |wid A wrfee §, #YE IR
JU-ETY F HTHIT 93 GIFTA gOA-
Afgat gar gwuafas sz g
Ffzargal #1 eqrq ¥ w@FT T
FY 1A & ST IATT agfug Fars
FT ST

wafza wga #1 sy gra-
afas g3 F FAFIE F guey
9q9, gagag qarata, sfzat anfz
F UqS ¥ A% AU G Fw AR
oEY § S FNT GTEITEF W F9-
Frf¥di & grag § T A Iqa
qrA & fqare e T ® et 8

1. wra gfear @m vfaw s oaifgona

FfeqT T9 IFY KA

® NS LA W

ana gfear areg *ifaw

o ATH SIEAT I TIAATIH FTARSIAA
grer gfear By wrRad ue gfgede @uT qrezd e
sfegq (a3 fawaer de 3t FvgfaawT e t{%ﬁfmﬂ
yrr gfear 3ay fafafezae sz oqifaqus
are 3fear T wafmas fa3q cfgoas

9, zfead ¥ A gfase ters uaifguaa



‘
261 Written Answers

PHALGUNA 11, 1905 (S4KA)

262 -

‘Written Answers

10, sfeaT T frwe SfHT e Taifguaa
11. &re gfear @3 &w feurdde graarss vqifguae
12. e gfear afe ¢e aaF s Fifaw
13, Te gfear Efws wiew qs Ffaq sz uafquaa
14, 3Efena T3 Z3wT asg gAifgoad

15.  are gfear J@ gShifaafer e gafaoas

6. A1aT ¥Wa awg gfaaq
17. 3T W9 asg gfqaq

18, TET dga WA ARG giAaT

19. W AT (A9, AgA

20. A AT F1F B3 aFG giAAA, WE

21. Stad @I a5 gfaaq

92. A9 % feaz @& adg gfaga

3. aferor WA gFqArEs gfaaa

24, IS §TF A FFEIATEST z;[’r‘Fraiq

25. faadsa @imiaifea da4 a7 giaaq
26. A1g f€ad t@T Awg gfaam

27. FATEEE FHET ATH ¥Iga

-

28, AT £fEar AT FAT FFIAITT FIRAA

_ Selection of Assistant Personnel
Officers in N.E.R.

845. SHRI RAMAVATAR

SHASTRI : Will the Minister of
RAILWAYS be pleased to state -

(a) whether it is a fact that a
selection for thec post of Assistant
Personnel Officer on North Eastern
Railways was held in 1982-83 and all
the confidential Assistants in the
Grade of Rs. 550-900 attached to
1{ecad and Additional Hcads of Dcepart-
ment  were sclected - as | Assistant
Personnel Officers at, thc cost of
Senior and cxperienced Supervisors of
Personnel Branch in the Grade of
Rs. 700-900 ;

(b) whether it is also a fact that

some juniors have been selected . for
the post of Assistant Personnel
Officers ; and

(c) if so, what were the criteria
for sclecting such candidates ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
A sclection for the post of Assistant
Personnel Officer (Group ‘B’) was held
on the North Eastern Railway in 1983.
Twenty Confidential Assistants in grade
Rs. 550-900 (RS) aitached to the
Hcads and Additional Heads of Depart-
mecnt appeared in the sclection out of
whom nine were selected.

(b) and (¢) Employees were
selected on the basis of their perfor-
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mance in the written examination,
viva voce and after an assessment of
their records. Some juniqr employees
whose performance in the selection
was graded as “‘Outstanding” have
been selected.

ﬁ'&a’riiﬁmmsmﬂ

846. 0t wHFIE TrENr ¢ T
foanr st depfa 97 gg Sar
FqT I fF :

(%) faeelt @9 Twa g |
far & stare & g faedY A0
frrw, faeett worgd qar faer
Faray g fafwea fasal & &9
¥ qU FIH ISQ ﬁ'; AT

(@) foaa faameat @1 22l q
waq) & eqraAreafa fear 7ar &%
frgy faatadl 1 SW@EAFIO FT
et drsrAT ¥ afemfag fwar aar
2 o< gegeaeyY AT F4T § 7

frr 3k wepfa qar aw=
WA HNTHAT & IT AT (>0 Frowo
g'm) : (F) Jar fF feoedt qurga
¥ gfag fear g, 18 7 fafser ena
w1 &aa, 15 fafew e w1 wrean-
fas wqa qur 14 areafas @t AN
gfws Arafas Fal § w@deaq
I qa7 20 T & fawraa & fag
AFAT ATAT GIAT A 1984-85 &

faq Aerarrg sraaT e T
gaafea fwar qar g

faeet 7y e g s o
AT & FATT IAFT 20 T T390
T @A Jqr e == o
frafwa @l & adf 93 9aq &, &
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fag wmwa 3¢ sfafaa do-sifas
t'r{-aﬁcrqrf‘w &egl  F1 @A &
TETTE § |

a5 faedt AT qrfasr & &7 #
foerr & faegrr & fau arfesr &
A T JH T q9T 9g1E &9 A
BIZHT A JTor o=« & faq f77-
fra wdew & 3% Sorg fadr §
gar fafwea 5 zoren srafa fauaes
e afqal, &, FIT & I3, I5I-
gEa®, Fqar, Hearg WA, faoes
fafrear ggraar anfa 41 saqeqr a0
2

(@) av 1983-84 & I,
feeelY worrgs & qegelf ¥ ==% ady
23 RS F 9FF AT § AQ 1Ay
¥ wararafa s faar § 1 @ azg
ger fafig ag & AUA ITFT |5

T THAT F1 A waAl § wqrATafea
FIA FT TEJMT ¢ 1

a1 fF feo fao f70 3 gfaa
fear - 5 a¥ 1983-84 & AW 39
el & qvq ger g mu € gur s
%99 16 THal A arg fagwm §
6 TR ¥ 30 YA, 1984 TF q¥ gaT
faw sy | qaifa, @ & 10 e

# arg WY st faarerez fFug
F ey 9 T wE

Sgf aF Fo fgo o gro  FT
geEaed g B W TheA qrg FHoagy
9« @I 8 | '

Assault on Indian Diplomat’s Wife

847. SHRI B.V. DESAI :

PROF. MADHU DANDA-
VATE ;:

Will the Minister of EXTERNAL
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AFFAIRS be pleased to state :

(a) whether it is a fact that the
wife of a senior Indian diplomat was
assaulted less than 24 hours after the

British Government announced prote- -

ction of all Indian diplomats in the
country in thc wake of kidnapping
and murder of an Indian diplomat ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) :
(a) Yes, Sir.

(b) On February 7, 1984 two
persons entered the house of on:c of
our diplomats in U.K., assaulted his
wife who was all alone in the house at
that time, and took away some cash
and jewcllery. It appcarcd to be a
case of burglary.

The matter was immediately
reported to the police who rushed to
the house, and started investigation.
On our initiative, some extra security
measuies were also taken by the
British Police to prevent recurrence of
such incidents.

U.S. Activities in Indian Qcean

840. SHRI B.V. DESAI:
SHRI AMAR ROY-
PRADHAN :
SHRI M.V. CHANDRA-

SHEKHARA MURTHY :

Will the Minister of EXTERNAL
AEFAIRS bc pleased to state :

(a) whether besides the formi-
dable Diego Garcia base the USA has
‘access to various facilities and it also
operates navigation and intelligence
gathering stations throughout the
Indian Ocean ;

(b) whether it is also a fact that
US has spent over the last three years
more than § 435 million on improve-
ments on Diego Garcia where pre-
sently 3000 military persobnel and

Written Answers 266

seven year-term pre-positioning ships
are permanently stationed ;

(c) if so, whether this streng-
thening of Dicgo Gurcia basc has
created problems for India’s security ;
and '

(d) if so, what are¢ thc mecasures
Union Government are considering  tu
counteract the intelligence gathering
machinery of the USA in the Indian
Occan ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)

and (b) According to the Report
presented -by the United  Statces
Secretary of Defence to the US

Congress on 1 February, 1983 the
United States  Government  have
rcached formal agreements with seve-
ral nations, and arc pursuing negotia-
tions with others, for permission to
iater-alia, preposition material and use
regional facilitics during crises in thc
South West Asian region, which inclu-
des the western part of Indian Ocea
and Dicgo Garcia. The Rceport stat:
further that the US Government
improving existing host npation fa
ties that they might use in crises
for peacetime support of US forces
the region aad @are arranging
prompt access when needed.
reported military construction fund.
appropriated for rapid doveloyme.
related facilities (excluding plannin,
and design costs) during the financjal
years 1980-1983 amounted to § 435
million in respect of Diego Garcia.

(¢) Government of India have
repeatedly made known her views that
the base at Diego Garcia as well as
other foreign military presence in the
Indian Ocecan generate tensivns and
an arms race in an othzrwise tension-
free area. They also create sucurity
problems for India.

(d) Government  continue  to
monitor developments in the Indian
Ocean and take necessary steps in

.order to safeguard India’s security

intercsts,

"
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Special Programme for Children
of Assam

849. SHRI SONTOSH MOHAN
DEV : Will the Minister of SOCIAL
WELFARE be pleased to state
whether any special programme was
. launched for support to the children
who had lost their parcnts and home
in Assam and also expcrienced untold
sufferings ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
Yes, Sir. With a view to providing
care and protection to children ren-
dered destitute and orphan during
February, 1983 disturbances in

Assam, a scheme was prepared by the

State Government of India. Under
this scheme, two Voluntary Organisa-
" tions, viz, the SOS Children’s Villages
of India and the Indian Council for
Child Welfare have been given assis-
tance by the Government of India
for construction of permanent accom-
nodation, non-recurring expenditure
\d recurring expenditure fore main-
1ance of children.

Running time of Neelanchal Express
and another Train on Delhi-
Bhubaneswar Route

850. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
RAILWAYS be plcased to state :

(a) whether a part of the running of
Neelanchal Express is converted into
a passenger train in Uttar Pradesh area
as a result of which the timing of the
train is being delayced ;

(b) this being the only fast train
connecting Delhi and State Capital
Bhubanes-war, whether Government
will consider to reduce the timing for
the convenience of the passcngers ;
and

(c) whether there is any proposal
to introduce andther Super Fast train
between Delhi and Bhubaneswar ?

MARCH 1, 1984
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS,

(SHR1 C.K. JAFFER SHARIEF) : (a)
No, Sir.

(b) This has been considered bt
not found feasible on its cxisting
route.

(c) No, Sir.

¥Mo T ANET Ffgar snar, gAAT

FAATAT Feqare 3 wfaw weda
Tafaam deam & AR A fasa

851. MY (AT AYAHT AT
F1 wreen AT afeae wearow 7AT
g FJTH F FIT F4r 7

(F) Fa1 Bro WA AT
Wfgar sreqqard, AT FIATAY
FEIIT AT wfgw wiwdrT Iy
fastrr deam ¥ sifqafwagrent sl
Afral & arg raEd grar A IR
¥ gy # Fo AT frwrag wreg g€

g

(@) #AT FATAT FT A7 24
faaraz, 1983 & fgrgeara & gwiforg
Far=I &1 T faarar war g;

(m) afz gi, @ g@ dda § 7
TS wIAFTET FT AT Fa4T & ?

ey A qfar we o qAr-
a7 & oA (FATY FHIAA THo
A=) : (F) F (1) @I foear
A gw@ETd geraret & agrefyg
AGNITAF FTA1 & G d FHTATT
F1 3@r g | 7gfq geFe & T
fagraa wreq g g€ € aurfq, facs
AT 3TF A1G-q79 q T JTIqTAT 4
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Fror Afra) & a & Froop qfas
Wiesfls 17 ¥ amnfadl & fac
Soeed glauard T FITC AU
aetisg 7 § | 3@ feafa & gure
a1y ¥ fau wreaxr ate gl ®
500-500 ST AT &) FEIATA HIT
giMerg?Y, faadlge T IwEgT A
gl-ar gFat g 1T rEyar @A
F1 9eqrd g qifs g sreqamAl 9%
TH AT 9 | ggF wfafeaa, feea
¥ Fex g & fafweq sreogae &
FIW 9T TqTET U AgfAIATEd
AT oF IsF-miFg qTeq qeqqTS
frg=or 1< grar qarz @ Sat g
Tg 418 F! 93%F GAI-GAT 9T rar

@A & |

R ETEW 9T @ w1 sgfaa
wfaat st smgfaa swenfaat
& ® Ay HrgE

852. = TINATH {IAHT STEAT ¢
FAT I AT TG FITT T FI0T T
fF -

(F) #I0 ¥ HawF a3 Ay
QIA-917 1A, FF €A1 I gETF
TZrel & 90 Sfamd LT IHTIATAT
sgfgqal #1 @ fq¥ sy &, & ©@&@¥
I T T ARl AT g afew g
At &1 gqry & faw 2 7 E o=
< 37 1M FT WY FW &,

(=) 7% S srqgfaa wrfaai,
spafaa sasifaal & &, AT
TS, ATTRITA JAT 3G TR &
sgaeqrsl § qWIUAT ©T ¥ AN
drm F®Y @&gr aar Saar sfgwa
frqar & faeg ¥ @z e 717 §; &R
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(7) #FAT FIFTT I ITAET
wifg & fyvg Al 1 qEtaEAr F
ATYTT ¥ IT E&Tal & q1deq & [ag
#1¢ qragee fagiftg 5 & o<
afg gf, a1 qegeard a1 FAT ¢ 7

AT F ey HqAT (R
Hlodo W1wT odiw) @ (F) o1 Adi

(@) sagfag sifa/sasda &
533 safgqal & qrg @EIE/feT F
3% & ot ¥ FF gEAT FT FANT 0
wfawa wfafafasa <& &)

(T) 1-8-1978 & AT FFATA
qifg & sraare s gfqe & avuaz
gt @rAard/afeT 2% Faa sagfaa
aifa/erasifa & st & fag sirefaa
g ax graqra/afen & ag aF &
Trg-a1e fafay aegen & 351 & fag
ZA AT F7 37T AN FT STT&T qgor
qIsitg & AT 8 |

Railway Accidents during 1982 and 1983

853. SHRI RAINATH SONKAR
SHASTRI :
SHRI RASHEED MASOOD :
PROF. AJIT KUMAR
MEHTA :

Will the Minister of RAILWAYS
be plcased to state :

(a) the number of railway acci-
dents and the number of persons
killed as a result thereof during 1982
and 1983 ; .

(b) in how many cases it was
established that the accidents occured
duc to negligence and decreliction of
duty on the part of the railway emplo~
yees and in how many cases it occurrcd
due to ageing tracks and defective
signalling equipment ; and
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(c) what action has becn taken
by the Government against those
employees found responsible for the
accidents and also to replace the
ageing tracks and faulty signalling
equipment ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.X. JAFFER SHARIEF) : (a)
There werc 907 and 750 train acci-
dcnts during 1982 and 1983 respecti-
vely. In these accidents 307 and 145
persons iost their lives.

(b) Out of thesc accidents, 601 &
453 accidents were caused due to
failure of Railway staff. No accident
is directly attributed to ageing track
or dcfective signalling equipment.
However, 10 & 9 accidents were
caused during 1982 and 1983 respec-
tively due to failure of track compo-
nents.

(c) Action has becn taken under
Discipline and Appcal Rules against
the staff hcld responsible for causing
the accidents. The over-aged track
and signalling cquipment are being
replaced on a programmed basis.

Loss Suffercd by Cochin Shipyard
and Hindustan Shipyard Ltd.

854. SHRI RAINATH SONKAR

SHASTRI :
Year Ship No.|DWT
1981-82 —
1982-83 —
1983-84 16700 DWT to S.C.L
1981-82 001—75000 DWT
1982-83 7
1983-84 002—75000 DWT

2000 BHP Tug
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SHRI RASEED MASOOD ,
PROF. AJIT KUMAR
MEHTA :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether it is a fact that the
two major shipyards in the country
namely the Cochin Shipyard and the
Hindustan Shipyard Ltd., have failed
to supply cven a single sea vessel
during the last two years or so and
that huge losses are anticipated during
the financial ycar 1983-84 ;

(b) if so, what are the reasons
therefor ; and

(c) the losses anticipated during
1983-84 as compared to the losses
suffered during 1982-83 and the reme-
dial steps contemplated by Government
in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) The position regarding delivery of
vessels by the Hindustan Shipyard
Limited (HSL) and the Cochin Ship-
yard Limited (CSL) is as follows :—

HS.L.-
_ Date of Delivery
16.6.1983
C.S.L.
July 1981

October 1983
June 1983

while the losses anticipated to be incurred dutring 1983-84 in respect of CSL are
Rs. 995.56 lakhs,; the HSL is expected to incur a loss of Rs, 200.00 lakhs,
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(b) The  Hindustan } Shipyard
Limited incurred losses during the last
two years mainly due to the wide gap
between the price fixed, and the actual
construction cost of the 3 vessels on
order fiom Shipping Corporation of
India Limited. Slippages in the deli-
very schedules due {o declay in the
supply of indigenous material and its
poor performancc as well as low
productivity added to the actual cost
of the vessel, resulting in losses in the
shipyard. The Cochin Shipyard Limited
also suffered losses bccause of wide
differences betwecn the cost of pro-
duction and prices fixed by the
Government for thc 3 vessels: ina-
bility to achieve projected ship t¢pair
turnover during the years ; powecr-cut
and conscquent lay off declared in the
Shipyard during Junc-July 1983 and
labour unrest causing low pioduction
and productivity during the year.

(c) The losscs suffered by the two
shipyards during 1982-83 are Rs.
694.26 lakhs and Rs. 968.27 lakhs. in
respect of HSL and CSL as against
anticipated losses of Rs, 200.00 lakhs
and Rs. 995.56 lakhs during 1983-84
respectively. The Government besides
doing closc monitoring has initiated/
contcmplated the following remedial

steps i —

(i) Follow up action on the
rccommendation of forecign
consultants  for upgrading
technology improving

productivity ; introduction
of proper systems in pro-
duction control, material
planning in adoption of time
savings production techni-
ques like advance out-fittings,
jumboising ; efforts etc. to
imprcve productivity ;

1

(ii) Extending of financial relief
by way of Ways & Mcans,

‘Loans, advance  subsidy,
interest holiday, re-sche-
duling of repayment of loans
ctc.

(iii) Development and moderni-
sation of the ship-building
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and ship rcpair facilities at
HSL.

(iv) Diversification of the acti-
vities by construction of off-
shorc vessels for O.N.G.C.
and maintaining order book’
to a satisfactory level.

Construction of another Qil Jetty
at Haldia

855. SHRI SATYAGOPAL
MISRA : Will the Minister of SHIP-
PING AND TRANSPQRT be pleased
lo statc :

(a) what are the reasons for delay
in taking up of the construction works
to sct up another oil jetty at Haldia
Port complex during the Sixth Pian
period when the Plan period has come
to its last year ;

(b) what are the details thereof ;
and

(c) what are the details of plan
and programme of setting up another
oil jetty at Haldia Port ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING 'AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Estuary management and regime
control, in the Hooghly Estuary, nced
carcful study. Hcaving regard to this,
it was considered nccessary to have a
fecasibility study to identify various
possiblc locations for a second oil
discharge facility. Accordingly, in
June 1980, M/s Engineers India
Limited were appointed as consul-
tants for undertaking the feasibility
study of this project. The consultants,
in association with their forcign back-
up cxpert in the field, submitted their
interim report in Dccember, 1981,
The Study considered various alter-
natives at various locations, their
broad capital and opcrational cost and
also economics thereof, and rccom-
mended construction of another oil
terminal, similar to the existing one,
immgdiately south of the existing
jetty. Calcutta Port Trust considered
the rccommendations and commis-
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sioned M/s Engineers India Limited in
June 1982 to preparc a Detailed
Project Report. The consultants sub-
mitted their final report in August,
1983. Bascd on the recommendations
of the consultants, action has been
initiated for an investment decision.

(b) The Project envisages :—

(1) Construction of a jetty,
down-stream of the cxisting
jetty, designed to accom-
modate tankers upto 1,50,000
dwt suitably light loaded.

(2) Navigational and berthing
aids.

(3) Infrastructural facilitics like
marire unloading arms, fire
fighting facilities, elect.ical
facilities, pollution control
measurcs etc.

(¢) The Oil Jetty is expected to
be completed in a period of about 24
months after an investment decision
has becn taken.

Loan from World Bank for
Natienal Highways

856. DR. VASANT KUMAR
PANDIT : Wil the  Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether the Minister while
inaugurating the 44th Annual Session
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of the Indian Roads Congress in
Nagpur in January, 1984 mentioned
about negotiations by Government for
Rs. 400 crorcs loan from the World
Bank to improve National Highways ;

(b) if so, dectails of the proposals
sent to the World Bank and the pre-
sent position of the negotiations ; and

(c) whether Government are
devising somc new technique and
planning mcthodology to expand and
improve thc conditions of National
Highways ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) Yes, Sir.

. (b) A statement is attached. An
appraisal team from Washington is
expected to arrive in India in March
1984 in order to carry out, amongst
other things, economic evaluation of
projects. A decision on final selection
and funding the projects will be taken
by them subsequently.

(c) The Government are already
engaged in introducing new techniques
in regard to matcrial and construction
methods including monitoring the
performance with a view to improving
the quality of National Highways in
particular and all roads in general.
Therc 'is, however, no proposal at
present for expansion of the NH
System, owing to financial limitations.

Statcment
NH. No Name of the scheme
2 Durgapur Expressway Project from Calcatta
to Palsit (70 Km.).
g8 Ahmedabad-Vadodra  Expressway Project
(length-92 Kms.).
2 Ganga  bridge Varanasi  including

approaches,
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1 Widening to 4 lanes, NH. 1 section Khanna—
Jullundur Km. 252 to 379—99 Kms.
1 Widening to 4 lanes NH. 1 section Murthal to
Kernal Km. 50 to 130 (80 Kms.)
3 Strengthening of about 100 Kms. road stret-
ches from Nasik to Bombay.
7 Strengthening of about 148 Kms. road stret-
"~ ches, Nagpur—Hyderabad  Section and
Hyderabad—XKurnool Section. '
45 Strengthening of about 132 Kms. road

stretches Madras—Dindigul Section.

Procurement of 2 units of mobile Bridge
Inspection Equipment.

—_ Study on road safety (Provisional)

National Highways in Madhya Pradesh

857. DR VASANT KUMAR
PANDIT : Will thc Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) the percentage of National
Highways in Madhya Pradesh as
compared to its* areca and the plans
drawn to expand the National High-
ways net work in Madhya Pradcsh to
bring parity with other statcs; and

(b) the total kilometres of
National Highways completed and
under construction in Madhya Pradesh
in the Sixth Five Ycar Plan and the
projections made in scventh Five Ycar
Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z.R.
ANSARI) : (a) The length of Nationcl
Highways in Madhya Pradesh is 6.18
km/1000 sq. km. of its arca. The
National Highway systcm is however
not planncd on any rcgional/area/

State basis but is conceived keeping .

in view the country as a whole. Any
comparision on area/rcgional/Statc
basis will thereforc not be correct.
Owing t> financial constraints no

expansion of the NH System is
envisaged at present.

(b) Madhya Pradesh has at
present a total length of 2736 Kms
which are already cxisting roads. They
are howcever being developed further
to mcet the needs of the traffic. The-
6th Five Year Plan includes a pro-
vision of Rs. 42.45 crores for improve-
mcnts of National Highways in the
State as under : —

Name of the item Amount

(Rs. in crores).

(i) Dcevezlopment of road
works such as widening,
including strengthening as
and when nccessary,
reconstruction of
culverts, improvement of
geometrics, etc.

(i) Bridge works (85 Nos)
(Major/minor, ROBs/
RUBs) .

(iii) Improvement of artecial
routes :

(a) Road works only 3.10

(b) Reconstruction of
bridges. 0.90

42.45

26.48

11.97

Total :
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It is not possible to indicate the

projections for the 7th Five Ycar Plan
as that Plan is yet to be finalised.

Uncertain Future for Shipping
Corporation of India
Apprentices

858. DR. VASANT KUMAR'

PANDIT : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to statc :

(a) whether about 200 Shipping
Corporation of India apprentices are
facing an uncertain future with the
campany having stopped their indu-
ction as Second Mates;

(b) whecther after specialised
training of four ycars at Merchant
Nayy Cadet Training ship ‘Rajendra’
all of them ar¢ now at scrious
disadvantages in finding jobs clsewhere
-because thcy are not ‘Graduates’ ip
the normal sense:

(c) has the Government examined
the possibility of absorbing thcm for
the time being in other avenues like
‘Shore job on off-shore vesscls’ till
they are absorbed as regular sccond
Mates; and

(d) if not, what has the Govern-
ment planned for their future carcer ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) At present there are 190 ex-
Cadets having Second Mate’s (FG)
Certificate of Competency on the
waiting list of the Shipping Corporation
of India for employment as Fourth
Officer in their fleet. In accordance
with the Articles of Agreement it is
not obligatory for the SCI to employ
the ex-Cadets with Second Mate’s (FG)
Certificate when there are no
vacancies.

(b) There is an unprecedented
world wide recession in shipping which
is responsible for shinkage of job
opportunities both in India and foreign
ships. The disadvantage suffcred by
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these cadets is at best temporary,
because as soon as the recession lifts
they will be able to find much more
lucrative jobs than an ordinary
graduate.

(c) There are no suitable shore
job or Staff duties wherc the services
of these ex-Cadets on the waiting list
can be utilised. The c¢x-Cadets can be
considered for employment on off-shore
supply vessels if they obtain Mate’s
Home Trade Certificates.

(d) The ex-Cadets on the waiting
list will be provided employment by
the SCI from time to time against
the likely vacancies resulting from

the acquisition of new vessels by the
SCI.

Absorption of second Mates in Shipping
Corporation of India

859. DR. VASANT KUMAR
PANDIT : Will the Minister of
SHIPPING AND TRANSPORT be
plcased to state :

(a) whether it is a  fact
that the Shipping Corporation of
India proposed to acquire ‘four
cellular container carrier vessels and
a crash programme is envisaged for
the Indian Merchant Fleet augmenta-
tion plans towards full containerisation

of cargo in the interest of India’s
national trade; and

(b) if so, what arc th: chances of
about 200 Sccond Mates 4t present
in waiting list of Shipping Corpora-
tion of India being absorbed in the
employment so generated and by when
they will be absorbed ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI]) :
(a) The Shipping Corporation of
India has a proposal under conside-
ration for the acquisition of four
cellular container vessels. There is no
crash programme, however, for the
augmentation of Indian Merchant
Fleet towards full containerisation.
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(b) The chances of the absorption
of the persons on the waiting list of
the S.C.I. depend upon the balance
between future acquisition of new .
vessels by the SCI and scrapping of
older and uneconomical vesscls.

British T.V. Film on Netaji

860. SHRI N.E. HORO :
SHRI SANAT KUMAR
MANDAL :
SHRI AMARSINGH
RATHAWA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether some prominent
political leaders and other important
social leaders have represented to the
Government against the film on Netaji
shown by a British T.V. Company;

(b) if so, whether Government
are aware that some objectionable
features are offcnsive to Indian
sentiments and need amendments;

(c) if so, the details in this regard;
and

(d) whether  our Government
have also lodged any protest with
British Government in this regard ?

THE MINISTER OF. STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
Y es, Sir.

(b) and (¢) Represcntations have
been received from the Director of
the Nataji Rescarch Bureau, which
collaborated with Grenada TV in
production of this film; and from other
prominent persons, including Members
of Parliament. The burden of the
representations is that the film distorts
the role of Netaji and of thc Indian
National Army in India’s Frcedom
Movement, and that it makes offensive
observations about Netaji and other
Indian leaders. It has therefore, becn
urged that the exhibition of this film

in U.K. and other countries should
be prevented.
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(d) The matter has been takcn
up with the British Government both
at London and at Ncw Delhi expressing
our unhappiness at the nature of the
film and requesting their good offices
in cnsuring that it rcceives no further
viewing in U.K. or clsewherc.

Revival of Central Assistance for
Development of Small Ports

861. SHRI K. A. RAJAN : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government propose
to revive the Central assistance for
the development of Small ports in
the country;

(b) if so the dctails thereof;

(¢) which arc the Small and
marginal ports identificd for this
purposc all over the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARIJ) :
(a) There is no proposal under
considcration, at prescnt.

(b) and (¢) Do not arise.

Construction of B.G. Line from
Kuttippuram to Trichur Via
Guruvayoor

862. SHRI K.A. RAJAN :
SHRI G.M. BANAT-
WALLA :

Will the Minister of RAILWAYS
be pleased to state at what stage is
the proposed project for the cunstru-
ction of a new broad gauge railway
line from Kuttippuram to Trichur
via Guruvayoor the survey of which
had been completed years back ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF)
There is no proposal at present for
taking up construction of this work,
duc to scarcity of funds.
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Agitation by Students and Staff of
Tibhia College, Delhi

B63. SHRI K. A RAJAN:

SHRIMATI GEETA
MUKHERIEE :

SHRIJAGPAL SINGH

SHRI KAMLA MISHRA
MADHUKAR

SHRT MANGAL RAM
PREMT :

Wili the Minisier of HEALTH
AND FAMILY WELFARE be pleased
to state

(a) whether studonic and staff
of Tibbia Colizge, Delhi have been
on strike since the last week  of
October, 1983 and went on a dharpa
outside the residence of the Lt
Governor of Delhi on 16 January,
1984; ®

() f o, details  of  thar
demands; and

{¢) steps taken to redress their
grievances 7

THE MINISTER OF STATE [N
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATIL
MOHSINA KIDWAL : {a) Yes.

(b} Following wure  the  man
demands of the students and staff of
Tibbia College, Dothe i—

(1) Dissoiution of Tibbia College
Board as constituted by the
Delhi Administratson  on
28.10.1983.

(2) Tukce-over of the College by
the Delhi University,

(c) Under the provisions of the
Tibbia College Act, 1952, ihe Delhi
Administration has re-constituted the
Tibbia Colicge Board on 24 2.1984
under the chairmanship of Lt
Governor, Delin with other
8 members; the Delhi Administralion
has alse constituted on 24.2.84, an
Advisory (.uncil for the  College
under this At cangyisting of the Ly,
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Governor, Delhi as the Chairman and
6 others as members. The strike has
since becn called off.

Land Acquisition for Construction of
Nhava Sheva Port

864. SHRI K.A. RAJAN :
SHRI CHITTA BASU :
SHRT NARAYAN

CHOUBEY
SHRI 1.S. PATIL
SHRI MOTIRHAI

R. CHOUDHARY :

Will the Mipister of SHIPPING
AND TRANSPORT be pleased to

state

(a) whether work  has  been
started in connection with the constru-
tion of Nhava Sheyva Port  in
Maharashra

{b) if so, details thereof:

{c) whether  land  has  been
acquired {or Nhava Sheva Pert;

(d) if so, the total area thercof
and compensation amount paid for
the land so acquired;

(¢) the total number of  agri-
culturist families to be affected; and

(f} the details of the rehabilitation
programme for the affected families,
if any ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT {SHRI Z. R.
ANSART) : (a) and (b) Yes. The pre-
construction works relating to
construction of  landing  jotty, site
offices, substation, ete. have been
started. For the major civil constru-
ction work, offers have been invited
by ssuing tender documents,

(¢} end (&) The land acquisition

15 in progress. Out of 2,584 hectarcs

of land required to be acquired for

Port’s ovwn use, an area of 1,278

hectarcs has since been acquired and

formaiiues complicted. The compen-
L]
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gation-cum-ex-gratia @ Rs. 27,000/~

per acre is being paid for acquisition
of private land. -

(e) According to the family
survey conducted by the State Govern-
ment, 2192 families are affccted.

(f) The State Governmcnt has
proposcd to undertake the rchabili-

tation of the affccted families from
out of a provision of Rs. 4 crorcs by
providing measurcs such as (i) vocatio-
nal training of Project Affccted
Persons (PAPS); (ii) loans for house-
building; (iii)) development of land
for residential sites and provision of
civic amenities including water supply,
clectricity, roads etc., and
livl] construction of public buildings
by way of a health centre, school
building samaj  mandir-cum-chavdi,
market place etc.

Base Facilities to U.S.A. in Pakistan
and other Countries

865. SHRI INDRAIJIT GUPTA :
Will the Minister of EXTERNAL
AFFAIRS be plcased to statc :

(a) whether his attention has
been drawn to the reported disclosurcs
by the notzd U.S. columnist Mr. Jack
Anderson, regarding U.S. bascs and
war plans in . the Indian Occan

region;

(b) if so, whether it is a fact
that Pakistan has permitted its airfields
to be used by U.S. plancs to counter
any Soviet “threat”;

(c) whether it is also true that
U.S. forces are stepping up their
bases in Mombasa, Bahrain, Diego
Garcia, Oman, Somalia and Saudi
Arabia; and

(d) if so, Governmenr’ s reaction
to such moves ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM)
(a) Yes, Sir, '
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(b) The Government have seen
reports to this effect .

(c) The Government are aware of
US plans to develop militaly facilities in
the Indian Occan region .

(d) The Government’s views on
the question of Indian Ocean as a Zone
of Peacc and on external military
influence in South Asia are well-known.
The Government of India are firmly
opposed to the further militarization
of the Indian Ocean. The Government
also view any external military
presence or influence in South Asia
as destabilizing and contrary to the
interest of the nations of the sub-
continent.

Cost and Completion of Second Hooghly
Bridge

866. SHRL INDRAJIT GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the latest estimates of the
cost completing the Second Hooghly
bridge at Calcutta,

(b) whether Centre has provided
adequate funds to cnablc the project
to be fulfilled within an approved
time frame; and

(¢) whether construction work is
now procecding on schedule and if not,
what are the main obstacles ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :

(a) to (c) Rupees 150 crores is the

latest cost estimate intimated by the
Govt. of West Bengal. Accordingly
the Govt. of India have agreed to
provide a non-Plan loan not exceeding
Rs. 150 crores to cover the latest cost
cstimatc but the excess, if any, over
and above this amount is to be met
by the State Govt. from their own
resources. This loan is intended to
enable the State Govt. to keep up
with the schedulc of mostly completing
the bridge by December 1986 (and in
any case by Dccunber 1987) -at the
latest in all respects, )
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Rclease of Indian Prisoners from
Pakistani Jails

867. SHRI INDRAIJIT GUPTA :

SHRI CHHITTUBHAIL
GAMIT :

SHRI ARJUN SETHI :

SHRI AMAR
ROYPRADHAN :

SHRI KAMAL NATH :

SHRI BHIKU RAM JAIN :

SHRI MOOL CHAND
DAGA

SHRI MADHAVRAO
SCINDIA :

Will the Minister of EXTERNAL
"AFFAIRS be pleased to state

(a) whether  about 52  Indian
citizens, who had been imprisoncd for
years in Multan and other Pakistani
Jails, have rccently been repatriated;

(b) if so, the dctails thereof, and
swhether scveral such Indian prisoners
arc still held in Pakistan; and

(¢) whether any official protest
has becen made to Government of
Pakistan for ill-treatment and torture
of such prisoners who became invalid
and insanc as a result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM)
(a) and (b) 107 Tndian dctenus were
repatriated to India on the 12th
January, 1984. Scveral others are
still cither in Pakistan Jails or under
trial.

(c) Thz matter has been brought
to the notice »f the Pakistan Govern-
ment with a view to lessening the
hardship of Indian prisoncrs in
Pakistan jails and cnsuring that Indian
detenus arce rceleased and repatriated
cxpeditiously on complctian of their
sentences.

Retrenchment of workers at
Calcutta Port

868. SHRI INDRAIJIT GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;
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(a) whether Calcutta  Dock
Labour Board Authorities want to
further reduce the number of workers
at the port;

(b) whether it is a fact that
productivity of the Dock workers has
gonc up, while total cargo handled at
Calcutta has seriously declined; and

(c) whether Government have
any plans for increasing (traffic at
Calcutta port rather than going in for
rctrenchment of workers ?

THE MINISTER OF STATE IN
THE MiNISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) The existing strength of workers
registcred under the Calcutta Dock
Labour Board being in c¢xcuss of the
requirement, the Board desires to
bring down thc¢ number of workers
to the optimum level.

(b) The average productivity of
dock workers per gang per shift at
Calculta Port has gonc up. The total
tonnage of cargo handled by dock
workers at the Port during the years
1981-82 and 1982-83 has also
increased over the tonnage handled
during the ycar 1980-81.

(c) Traffic at the Ports depends
upon the interaction of thc market
forccs of demand and supply. How-
ever, through the standing Committece
on Distribution of Cargo, the imports
on Govcernment/Public Sector account
arc distributed so as to cnsure that
the requirements of the hinterland of
a particular port are handlcd at that
Port as far as possible and in doing so
the requirements of handling traffic
through Calcutta Port arc fully kept
in view.

No proposal for retrenchment of
workers has been Initiated by the
Calcutta Dock Labour Board. How-
cver with a vicw to bring down the
number of workers to the optimum
level, the Calcutta Dock Labour Board
introduced a voluntary retirement
scheme for thc workers under which
633 workers have retired. Another ¢4
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registered workers have been trans-
ferred to Calcutta Port Trust on
deputation.

Medical Facilities in Villages

869. DR. KRUPASINDHU
BHOI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) number of villages in the
country where medical facilities have
been provided; and

(b) when the remaining villages
are likcly to be covered under medical
scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) (a) and (b)
Medical facillties are being provided
to all the villages in the country
through a2 net work of 65643 sub-
centres, 5959 Primary Health Centres,
3199 Subsidiary Health Centres and
‘472 Upgraded PHCs and at village
level by 459954 trained Dais and
290565 Health Guides besides large
number of rural dispensarics working
under. the State Governments/Union
Territorics. It is proposed to expand
these facilitics further in a  phased
manner so as to have onc primary
health centre for cvery 30,000
population (20,000 in hilly and tribal
areas), a sub centre for cvery 5,000
population (3,000 in hilly and tribal
arcas) and an Upgraded PHC (Commu-
nity Health Centre) for every one lakh
population by 2000 AD. It is also
proposed to provide onc trained Dai
and one Health Guide for cvery
village by the end of 6th Plan period
(in the States/UTs, wherc the Schemes
are being implemented).

. Calcutta Circular Railway

870. DR. KRUPASINDHU
BHOI :
SHRI E. BALANANDAN :

will the Minister of RAILWAYS
be pleased to state :
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(a) whether it is a fact that
Calcutta city’s circular railway project
is still in a ‘coma’ after being started
several years ago,

(b) if so, the main reasons there-
of;

(c) steps being taken to complete
the project at an carly date ?

THE MINISTER OF STATE IN
THE WMINISTRY OF RAILWAYS
(SHRI C.K. JAFFAR SHARIEF) :
(a) No Sir.

(b) "Does not arise.

(¢) The Project has been included
in the Budget 1984-85 with a provision
of Rs. 5 crores, All steps will be taken
to complete this project as early as
possible.

Construction of New Railway Lines in
Sixth Five Year Plan

871. DR. KRUPASINDHU
BHOI : Will the Minister of
RAILWAYS be pleased to state :

(a) number of new railway lines
proposed during the Sixth Five Year
Plan;

(b) number of railway lines
actually constructed during the Sixth
Plan; and

(c) number of railway lines
remained to be constructed and reasons
for delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF): (a)21
New projects for New Lines have been
proposed during the 6th Plan period
in addition to the 26 on-going project
spilled over from the previous plans.

(b) None of the 21 new lines
proposed in the oth Plan Period has
been completed. However, 6 new lines
proposed prior to beginning of 6th
Plan have, been completed & opened
during thc period 1.4,80 till date and
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4 more are expected to be completed
in the 6th Plan period. Besides, 4
more lines would be/have been partly
completed and/or opened shortly.

(c) 41 New Lines projects, inclu-
ding the 71 started in the 6th Plan
Period, are in different stages of
constructian. Some of these (4) have
been partly completed, while 3 on-
going projects are expected 1o be
completed  shortly. The remaining
projects are being progressed to the
extent of availability of resources.

Road Accidents Involving DTC Buses
in Delhi

872. SHRIMATIL KRISHNA
SAHI :
SHRIMATI JAYANTI
PATNAIK :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) how many persons were
killed in road accidents in Delhi during
the ycar 1983-84;

(b) how many DTC buses were
involved in these accidents;

(c) how many bus drivers were
charged for negligency and what action
has been taken against them; and

(d) steps taken to check DTC
bus accidents ? '

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z. R.
ANSARIL) : (a) 964 persons were killed
in road accidents during the period Ist
April, 1983 to 31st January, 1984.

(b) There were 187 fatal acci-
dents involving D.T.C. buses during
the period Ist April, 1983 to 31st
January, 1984,

(c) 179 drivers were challaned
by the police U/S 279/304A IPC and
cases against them are pending in the
court of law,
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(d) (i) To ensure deployment of
properly trained drivers,
only persons with a mini-
mum of three  years
experience of driving of
heavy vehicles are
recruited.

(ii) Before the drivers are
given line duty they are
given training in the
Training School and have
to pass tests in safe driving
and route acquaintance.

(iii) Special squads have been
deputed to check both the
driving habits of drivers
on line and control over-
speeding. Drivers  with
faulty driving habits are
sent to the Training School
for refresher courses.

(iv) Every effort is being made
‘to improve the mainte-
nance of vehicles.

(v) Apart from conducting
refresher  courses, the
drivers are regularly
acquainted with the
traffic rules .and other
road safety measures
through films, slides and
other audio visual methods
with the help of Police
authorities.

Fanctional Literacy for Adult Women
Programme

873. SHRI BABURAO
PARANIJPE : Will the Minister of
SOCIAL WELFARE be pleased to
rcfer to the reply given to Rajya
Sabha Unstarced Question MNo. 2062
on the 9 December, 1983 and state :

(a) the actual benefits (giving
temporary or permanent employment
or income source) to the women who
attended the Functional Literacy for
Adult Women Programme upto
September, 1983 in each State and
Union Territory and the expenditure
incurred thereon;jand
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(b) the actual benefit derived by
women (along with their numbers) who
actually attended the working pro-
grammes projects of employment and
income  generating training-cum-
production units for women in each
State and Union Territory and the
expenditure incurred thereon upto
September, 1983 ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) The scheme of Functional Literacy
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for Adult Women being implemented
in the Integrated Child Development

-Service Scheme Project areas, is not

designed to provide employment

avenues or jobs for women.

A  statement-I showing the
expenditure incurred on Functional
Literacy for Adult Women for the
period upto  September, 1983 s
attached herewith.

(b) As in the statement-11 attached
herewith.

Statement—I

The statement showing the expenditure incurred on the Functional
Literacy for Adult Women programme

S.No. Names of the States and
Union Territories

L4

Grants released to meet
the expenditure on the
scheme upto September,
1983 during the financial

ycar 1983-84

3

1 2
1. Andhra Pradesh
2. Assam
3. Bihar
4. Gujarat
5. Haryana
6. Himachal Pradesh
7. Jammu and Kashmir
8. Karnataka
9. Kerala
10. Madhya Pradesh
11. Maharashtra
12, Manipur
13. Meghalaya
14. Nagaland
15. Orissa
16. Punjab

(Rs. in lakhs)
26.10

8.61
19.20
13.47
15.06

4.82

5.33

6.07
14.40

15.74
19.35
1.27
3.02
6.02
7.74

i 12.78
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1 2 3
17. Rajasthan 4.83
18. Sikkim 0.71
19. Tamil Nadu -
20. Tripura 3.12
21. Uttar Pradesh 8.52
22. West Bengal 19.40
23. Delhi 2.88
24, Chandigarh 1.80
25. Andaman and Nicobar Islands 0.54
26. Arunachal Pradesh —
217. Dadra and Nagar Haveli 0.26
28. Goa, Daman and Diu 1.42
29, Lakshadweep 1.18
30. Mizoram 5.63
31. Pondicherry 1.45
Statement—II
Statement showing she numnber of beneficiaries (State-wise) under the
scheme of Setting up of Employment and (Income Generating
Training Cum=-Production Units for Women (NORAD)
—s, Name of State/U.T. No. of Projects Total grant No. of )
No. sanctioned approved benefi-
(Rs. in lakhs) ciaries
sanc-
tioned
1 2 3 4 5
1.  Andhra Pradesh 1 10.00 200
2. Assam - - —
3. Bihar - —_ —_
4. Gujarat 2 '7.46 100
5. Harayana —_ —— —
6. Himachal Pradesh — —_ —
7. Jammu & Kashmir — —_ —
8. Karnataka — 4.00 50
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22. West Bengal

23. Delhi

24. Andaman and Nicobar
5.  Arunachal Pradesh
26. Goa, Daman & Diu
27. Mizoram

28, Chandigarh Admn.
29. Dara & Nagar Haveli
30. Lakshadweep

1 2 | ' 4 5.
9. Kerala — — )
10. ' Madhya Pradesh 6.81 90
11.  Maharashtra — —
12. M anipur — _
13. Meghalaya — —_
14. Nagaland — —
15. Orissa 10.00 150
16. Punjadb 9.00 200
17. Rajasthan 11.15 160
18. Sikkim —_ —
19. Tamil Nadu — —
©20. Tripura — |
21. Uttar Pradesh 13.09 ;5

fgwraw w3n A auTe ST
wal § e qeqe

874, st FEW TW geaw g :
FYT QOTR FeATW AAT Fg AT Ay
FqT1 FL I

(%) featrar w8w & 7@ 19

gt ar afus gug ¥ gar Fearr
& F1af H g geart F 19 F77

&

. (@) Sa7 weUF  gearsii )
F9q1T fHat srar wfwr & qrat
g; %

| f ™) Fafea enal & srarm
T'lﬁﬂ ® {RTANT A fowrad faa <@
% 3ﬂT SLED] ‘a::ﬁ(]- FOT % ?

fren ot dewfa aar anmer
e waE ¥ 9w w (R o
¥o .qMm) : (F) WX (@) u=m
faazor @t gewr v war 2
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[weatera & <@t war | dfeg wEAT
adodlo 7783/84]

(1) s F TERIAT F AR
¥ #1¢ foawrag wreg 987 €%

fmas q3m ¥ WY AUIEA &
ot & fao e

875. WY FEU T FoAWIL :
FAT X9 §AY TZ FATH & FI0 FLA

f -

(%) faeer dr ast F QA
fearam w3W # ¥@T AT fRator
& fqu fo¥ o adeal F1 a9-aT
SUYTT FAT §; AT

(@) fearas 92w # 97 99
arsaY w1 oaYr Fa1 g faawr fawio
F1d TN fwgr 91 wra ?

W wwEa ¥ Tew wAr (s
go Fo wiwT Aw) ¢ (F) fgwraw
gaw o fqeafafaa argal &1 qqeor
fwar wav A1

(i) AT 9 & JAATST I
asy argd &1 fawio
—198] |

(i) HTETT § AT TF a7
argT &1 faator—1981
ﬁ.

(iii) Farga-gigEr AATT
a3 a1z & fag sifaw
e fagior gifaad

gaeror—gafa afaw
T 9T & |

(@) fearas wdw # faea-
fafga =zt =7 faqfo s gafa
qT g :
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(F) FMT IX F qwEaTEr
qF I8 ATATT a7 3
ATZT |

(@) F19FT & 9@ qF
I8 FIATT FT W
ATET |

faeett ® For 3@ 3 w1 faea

876. »it &t Iwt :
st q1q arfge qwomwT
Tt FEUT F°X qiF :

FT ¥ AAY g FI9 FT FqT
F30 fF

(%) #ar  @wgrAaR qrarar
afzararar & Y fawifenr 4 aqv 2

f& faedt & for 3= ar &1 faeqmz
fwar s

(@) afz g, ar feeelt & fro
W Far & faeare 1 dxaar wr
YT FAT §; A

(M) AFAT FT gF wo w5
FH & GHIFAT § T g7 93 Fmg
gaufo @9 QX «Y gwraar g ?

W Axmw N e W (s
o &o WK W;AE) : (F) AT
(') ST g 1 #grEnT gfigga
aftdrsar (@) A feaid # froe
@A F1 fag F¥Fwor F73 «Yx Fasren
T ARl A wEmiEEdt
JAARTE] qF 9314 & fauw fa=re
far war §

(m) 1 =3 s gy @
fagdza w7 fear aar § ok
15-8-1982 & fastaY st avei #y
arow FX fagr nar ¢ fag 93 35
FAT €T FY yEiiaa Ag sodl
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2 | 3w afng fed a fawifon
& aqan? faoelt Mt Jamd ¥ €94
% F7/ & G d A AT A
FISAT FTHET GIA (T F1 AT @Y

gl

Setting up of a Ship Repairing Yard
at Haldia

877. SHRI SUNIL MAITRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
when the Government are going to
take a decision on setting up a ship
repairing yard at Haldia ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
No decision has been taken by the
Government in regard to sctting up
of a Shiprepair Yard at Haldia. It is
not feasible to indicate the time by
which such a decision may be taken.

Indo-Pak Joint Commission

878. SHRI AJOY BISWAS :
SHRI MADHAN RAO
SCINDIA :
SHRI G.Y. KRISHNAN :
SHRI1 P.M. SAYEED :

Will the Minister of EXTERNAL
AFFAIRS bc pleased to state :

(a) what are the subjects of dis-
cussion of the Joint Commission of
India and Pakistan ; and

(b) how many Major problems
have been sorted out in the Joint
Commission of India and Pakistan ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
The Indo-Pak Joint Commission con-
sists of four Sub-Commissions dealing
with the following subjects :

Sub-Commission I : Economic matters
(including indus-
try, Agriculture,

- Communication,
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Health), Scientific
and Technical Co-
operation.

Sub-Commission II : Trade

Sub-Commission III : Information, Edu-
cation, Social Sci-
ences, Culture &

Sports

Sub-Commission IV : Travel, Tourism
and Caonsular
matters.

(b) The principal results of the
last meectings of the four Sub-Commis-
sions which took place in January 1984
were an agrecment on through railway
bookings effective 1st July, 1984 bet-
ween seven designated stations in the
two countries ; finalisation of the text
of Protocol on Group Tourism to be
signed soon ; agrcement to provide
double entry tiransit visas betwcen the
two countrics ; deccision Lo c¢stablish
a work ing group in the ficld of plan-
ning ; preperation of a draft agrce-
ment on cooperation in agricultural
rescarch ; identification of spccific
items for bulk trading betwcen the
two countries ; dccision to incrcase
the tempo of exchanges in the field of
sports ; and expansion of the scope of
Shipping Protocol of 1975,

Physically Handicapped and Schemes
for their Rehabilitation

879. SHRI AJOY BISWAS:
Will the Minister of SOCIAL WEL-
FARE be plcased to state the total
number of physically handicapped per-
sons in thc country ?

THE DEPUTY MINISTER IN
THE MINISTERIES OF EDUCATICN
AND CULTURE AND SOCIAL WEL-
FARE (SHRI P.XK. THUNGON) :
According to thc National Sample,
Survey Organisation rcport of 1981
the total number of physically handi-
capped persons is ¢stimated at 12
million. The survey covered three
types of disabilities, viz. visual disabi-
litiesy communication disabilities and
locomote disabilitics. It did not cover
mental retardation, |
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Indo-Bangladesh Joint Commission

880. SHRI AJOY BISWAS :
Will the Minister of EXTERNAL
AFFAIRS bce pleascd to state :

(a) what are the subjects for dis-
cussion of the Joint Commission of
India and Bangladcsh ; and

(b) the progress so far made to
solve the various problems of the two
countries by the Joint Commission.

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFIARS (SHRI A.A. RAHIM) : (a)
and (b) The Indo-Bangladesh  Joint
Economic Commission was cstablished
on 7 October, 1982 to strengthen ¢co-
nomic, commercial scicntific  and
technical coop.ration between the two
countrics.

The Joint Economic Commission
has mct twice so far, in November
1982 in New Delhi and August 1983
in Dhaka, at the [evel of the Ministers
of Forcign Affairs of the two coun-
trics.  Satisfuctory progress has been
achicved in s.veral arcas of coopera-
tion during the past ycar. An agree-
ment on Government to Government
credit of Rs. 20 crores «xtended to
Bangladesh by India was signed in
Junc 1983 together with an Agreement
on Coopcration between the [adian
Council of Agricultural Rcscarch and
the Bangladcsh Agricultural Roscarch
Council. Later, i August and Sep-
tember 1983, the Export and Import
Bank of India concluded Agrecments
with Bangladcsh banks cxtending to
them commercial credit of Rs. 40
cror.s. In the ficld of telccommunica-
tions, the number of telephone circuits
available  belween Dhaka  and New
Decihi, Bombay and Calcutta  were
doubled during the last ycar. Train-
ing facilitics were made available to
several Bangladcsh pcersonncl, includ-
ing batches of railway officials, in
tcchnical and scientific institutions n
India.

Some Indian cxperts also visited
Bangladesh to provide consultancy in
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the arcas of small, scale and cottage
industries, sugar technology, applica~
tion of vcgetable dyes, curriculum
devclopment at the school level, main-
tenance of zoological gardens, etc.
The two countries hopc to make
further progress on the various items
under discussion in the Joint Econo-
mic Commission during the current
year.

Introduction of More Trains on Sealdah
and Howrah Scction of Eastern
Railway

881. SHRI AJOY BISWAS :
Will the Minister of RAILWAYS be
pleased to state :

Government are
awarc that duc to hcavy rush in
Scaldah and Howrah section of
Eastcrn Railway passengers are suffer-
ing a lot ;

(a) whether

(b) whether  Government  have
any scheme to introduce more trains
or lay ncew tracks to reduce pressure
of traffic ; and

(c) if so, details of the scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHIRY C.K. JAFFER SHARTEF) : (a)
to (c¢) It is admittced that there is rush
in Scaldah and Howrah s<ction, but in
order to case this rush of passengers
Railways are gradually incrcasing the
number of trains on these seztions.
Doubling work betwceen Dum Dum JIn.
and Barasat on Scaldah-Bongaon sec-
tion has been completed. Kankurgach i
chord linc has been made fit for
passcnger services. The work of a
third line 1s In  progress between
Dankuni and Chanderpur. '

There are also schemes ‘for con-
version of a fecw flag/halt stations into
crossing scctions. From April, 84
Time Table, we¢ are proposing to
introduce a pair of Howrah-Baudcl
local on Howrah Division and a pair
of Scaldah-Barasat local on Scaldah
Division.
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Construction Work on Northern and
Western Railways

882. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) the names of the new railway
lines on which the construction work
is in progress in the Northern and
Western Railways as on 1 January,
1984

(b) the latest progress made in
the construction work as on date ;

(¢) whether any priority would be
given to the construction of such lines
amoug them, as are located in the
Statcs which have not been given any
new line for over 25 years or 8o ;

(d) if so, the nature of priority
which would be given ; and

(e) if not, the rcasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
and (b) A statement is attached.

(c) to (e) Priority among the
cngoing “New Lines” projects have
bcenfi xed in consultation with Plan-
ning Commission in accordance with
following policy :

(i) The Railway should concen-
trate on  project-oriented
lines, lines required on strate-
gic consideration, and pro-
jects in North-eastern-Re-
gion.

(ii) Priority in allotment of fund
is also to be accorded to
those ongoing projccts which
are nearing completion,

weg gaw § A I q1EA fapm
T B ¥W ArgAl w A9t
IX XIEAT A FI®AT

v
883. st faeftw ferg “wfcar : 4T
W wA ag I F FI40 FLA v
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(F) a1 FTHIT FT 724 94N
ST H A% I A3 fag™ 41T By
I ATZAT F1 qEY A ATFAT § IIAA
F A ¥ Uy F HO G A
HEATAZA STCT AT §; &I

(@) afz gl @ 97 9T FJar
FIEATEr IT A5 8 7 |

I wAa ¥ Tew AW (s |
dto &o WIHT WAF) : (F) S, g

(@) w9g @gIea J 9reg
fafasa gearal g fasg gF1T &
FILATE Y TS &

(1) (i) 1980-81 ¥ &rFwg,
BAIIYL, GG TqAI,
qat AT @ FAFT
afqagz & faad«n
Wa qrgA & fqafo &
fortt ax grefews $-
fag® oad arararg @49-
g frgr  war gr
sar 5 ggaw e
& qar =«r fa agafoa
w471 fa<ita gfe ¥ fea-
g AT g 94T F9
fag g ofgiaar a@t
feagra ere foar war
AfF ggar e ¥ @
s & eqifaa Y &
g9Ear &, safag 1984-
85 & awe ¥ AqFi,
Mfargng AT AT
AFT FIAT Y AT
g® a4y arga & fanfo
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% faq ux sifaw @A
frafwor  gSftfaad oF
ATJIATT  gIHT T
yEata fear a1 §

(i) wawgz & wifear

qF gF ady 9t qA1IT F
frafu 1@ &1 gigw
1980 ¥ fFar war ar.
T e gaau frqie @
s gar & ag afearaan
fa<ita gfez & saragifes
Fg oY zafa ga ofza.
q41 F @ qg fFar
T |

(iii) ofgar-fegatsr erat
qrg9 F1 a9y 15T H
ey & faw 1981-82 #
gaeor fEHar At 4qr |
qfTaI1STaT DFA0 FATAT

T W A g

(jv) FESAIEE )
ATEAYLT TH UF A% TSV
argd ¥ fauio F1 agem
fwar war gr A@AFET
FIAT F wFfg  grew
W & gae fF7y a3 ¥
9T LA A OATd
AT FFTOT FW FG FY
aY IF g€ A8 fFar
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gfqad wg  argrara

- gaeror yafg 9T -

(i) waTgT | @YTL -
q7ar

(i) gar - wEfaas,
Tifagvfae (@1 arga
¥ g qizA § azaE
AT fre-garar

(iii) 3=RT-AZ-ITEIX
(iv) AT - ava-ag |

ggew fiqid g 2
AT AT ATA FE &
arg, q1g9 & fanfu &
gag & fRua  faar
STEAT, Fwa fE qrsar
Fra & EEigpfg fAa
I AT §FIgT IqAsy
Al ‘

Tgr-aAdIgT (wrifas weg
g3w &) F e Jdar &
gAATAGT qF TF |47
Tt qred & fagiu &t
YEITT [984-85 F a1z ¥
fwar war g

F1er - faatgag - dra=
(srifas wea qw #) o7
Fgr ast rgq 1 fanfo
19 gafg qT & |

wex waw & Arfaardl ixt § I
gfeatsatsi & Tumgan

884, it fawitw Tag wfwur : Far
W™ 9T qg TqT A7 FI7 F A

T 937 |

(2) Frmafataa art 9T Arga
% fagto & fag grafevs
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(F) Fat FHT FIFIT A
qfydt weg gAw F arfeard o At
¥ ¥ gfonsaren @ eqrrar & fag
FIE NTFT FATT FY &;

(@) afz gf, @ acadY saT
FAT §; AT

(7) g9 ga9 ® w7 qF AT
FEAFTE T M€ § 7

W damg ¥ T @A (s
oo FHT WAF) : (F) W &7
@ATH § 957 ¥ & uF ggr7 e
¥ g9 we g 1 afeawy wewy 9RW
¥ fega g, srifaard) argea & 7 Q18R
# o) OF 9T ™ 9 FIW@AT g,
gafe ag gawa ¥ feaq §, feT s
gfegdy weg g3 FT AT F QA
gHT 2| T(ENE, A, IXT AT FT
ifaad gaer w1a | FTIEw fEar
ST TET 8 |

(@) e Agf I3 |
(7) 9 AE ISAT |

wew s3m § Ay qsda U
w1 AT
885, =it fawiva fag syfan : #ar

faao
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Ataga stv afcags w48 FA
#1 Fq7 FI

(%) Far wEg HIW WIETLA
Usa A AU AT wAAW A
gar Tedty wATAt #@ Uy
AFATI] ¥ qgFX g FI  DHAT
FeETT GTHIT FT AAT ;

. (@) afz g, @ aatfa_faf’r AT
Fq1 & AT

(T) z@ar & q I& 4T

FRATE FT AL 7

Ataga ot afcage W
TewEt (WY faaetgam gai) ¢
(F) NT (@) g9aa: HEHa
TEIT FT AT TS TSFT F1 U
TaAT gifgq feg 99 F gaw ¥
ST FIFX T qegd feg aq
qTIE § & 1 TT GTATEN T SV
ga fagwor & fzar qar g

(7) fashra wfeTriay & o
WL FTF1T 38 ga 7 fwd) 98 goF
F1 AT UFAT F ®F ¥ orqd
g ® AY ¥ gdd R ad arg
qEd §3W Y GIF 9T W AR A

gl

T Trow wIw & s TowE ¥ ww F e fog art ¥ fog
Ba qisAT AT ¥ W wrATRT G A G i‘r | T
sEATa &1 st

FH o

gearfaq At &1 9189

1. W9E-geare- fegarer- faadl. -wizwr- wrggr- mgha- sfasrge.

AT (F IFHEY)

2. (FEAH-FAIEIATR) -qia-fad.dam. sfaFige-rang-daage & -

HERECEY)
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wrérten Alnswer.g ili

I 2

(WI919) ST -FETTH- AT A-JRATE-ATIYR |

. WgE-fafzaramt & (Faws)

. TragT-faeragesifawrg gzar |
. WIIA-3ATE-FFR A TIAT-AZHATAIT |

3
4
5, warfqacaida-alrE-aarn |
6
7
8

. FATAGI-TFYRT |
9, SEAg-faemaTarg |

10. STATIT-NASTHTE-ATEAT-F TG |

11. grrraR-gerE-faafar-gaady |
12, TRI-HFRAFI-TA A-ATT-AT-FREIT |

13. STEAIT-FHITIHT |

sy was ¥ qrerdn &1 qfama

gg6. st faeia fag wfean :

§a7 fery  oitx "egfa AN ag Fam
Y 97 &4 {7

(F) a1 q=7 9@ ¥ AT
FT ST Ffaua a+a TUSA F1 AT
¥ acda 9 &,

(@) afz g, @ s =
HIT §;

(1) T gL F i)
gieaa argeg @y & A § foar &
NETT FT HIE DNFAT JATTFY §; AT

(o) afz g, a qeaeT sara
5T § 7

foen ot depfa amn @wm
wEATO HAWAT T T /@51 (swe
e W) o (F)
FY GHAUAT & ATATT AEA waW A
grasar #1 afqgwaar 27.87 & N
Fafe &: =7 Tsdlfdy wmifga & 7}
®Fam § IfFT 36,23 F1 Ta
Hraq § 1 ¢ |

S gP 1 1981

(@) @rezar a1 A= ax &
FION & a1+ araf & qr9-qra sy
4 disar gramrfas  qfdfeafaat
Y TsA FogwTAw F oewel #
gifasr #Y A= 27 At grafas qar
fafewt a2 a2 emm B1ev a1
F 4T gT wifaer g

(T) NT (7) XA arrfx-
Frftfefesa et afgerei afza
afera gt #r mfwa 7 9¢ faag
T I G 1990 IF 15-35 Srrqad
# grafeas foer 1 a3 gaw JqTa
AT g frzerar g3 577 & 9g3w
F1 9Td FA F fau farafafeg
FIAIBCE N T 1 FEwq q0
20 Y atfas Frawy AT
HEARAFAT FTAFA & A7 § |

1. sfras e ® qd gaw qamn:

6-14 A1gaT ¥ rfaar agry 97
@ fear v g1 1984-35 aw
grafas el ¥ 959 arfger &t
fafes wgai & 509, aur 1989-90

gaﬁ AT H 1009, F1 w57 <@r TqT
|
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2. FArgafos faan (grogwoto) -

grifas Arg-ar & 9-14 AT F
=41 & fau aargarfen foer &)
FY egraar & fag wsq w3w afgq
afas gfoe & a3 qdl wedl FY
50:50 aTrE@QY & srrare 9 fada
FRIAAT TIIT FY AT | wEF 9IW
afgq gt Teq TN F1 qwrg &
T & fF srAtgnfon foen & o
¥ ggfag  sfaaiferagiea 94-
sifaat #1 &9 ¥ FA 459 WA
w31 giafeag 731 Faw agfral
¥ fag & srtgfer  forser &1 &1
wqrqaT & faoe wex gqw  gfga oWt
afas gftz & fase weal &1 w3
YFIT 90:10 F ATITT &F ATHTT 9T
Y qgraar aar g |

3. MEATEAT & ATELTA

94 dfex wraafaar, frues
UI5a-gEad AT AGA-GTHA, Agiwa
& fau fores afeat, gearga asw
itz g@ 4@ AcFEA §, 9 WUSH
ALETT I foveqr Y gagasw aqrq
& fau fear 914 &

4. wfgan seamg=t & fagfaa

asfral & arfar v agd ¥
faq 7ea waw afgg afus gfe &
fres oAl #1 80:20 qTIT A
Frare ¥ grdor g & grafas
emet # Afgar searawt 0 frgfag
& fora fa<ita agraar & a1t &

5. ayfeal & GIQ AT ATHIGT B
fag qeewTT 7 NieangA ¢

qH1aq, sarF, foar oy asa
gl 93 IFse fasqred #1 qAwgarn
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&Y & faw wrafas eneijardtoates
farerr FezY &tz g foarr Fea¥ o
aefrdl & gdfan FmwisT & fag
gIEFTT FIT MNJATGT 7 F1 TF
TAAT AT FY A5 |

6. 15-35x@ i A Nty fAeazan
Y IT AT :

qrEYr  FTEARAF  QrIgr
afzasr #1 @y sl g wifag
g A ¥ ¥y g g 100 sfawa
FEIATAT F T JTTH foFar qar
g q afgstw  aftnisag 39
usit ¥ feqa @ fqa¥ qrer<ar a3
[RTT AFT § FA Z | T9 NFAT
F qequd Asq gIW W 3] fRgrag,
1983 FT gAred gra arar faardr ¥
31 ATHIOT  FTATHF  UerIar
gfvatoare’ I w@r o, faad
9300 Y7 frar &% ¥ otz ITH g
2,79,000 ATHIFT 4T | 1984 & ww
¥ aeq 10 wTAYT FTgTeAF  greARaT
qfeNITIC AT HIT UST FIFIT
1 geaqda v 15 g mgeq gaw
F 45 faat & ¥ 41 foo wifaw
g1 T | qIXAT F AFqAT AT 4N
d 31 WA, 1983 F FATT I
aret faw@ & smgfag wnfasi)
gagfaa saafaal 1 g aifgar
FAW: 36,533 AT 61,647 4T |

arifior wrafeas grerzar qf.
A & FAF UST FIER[ET
qOTaT & T WIT Nig foar srawq
F yeqaa usd WaAr ufw
grerear qfeqraare o grnfag
FTAT &1 31 WA, [983 1 famrdd
g% AL AW W TF N9AT F fqud
sgfaa sifqdifaagfaa saaifaal
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FT o @At FAT: 40,800 T
83,360 4T |

arYor F1afea® qrerear w1d-
w7 AT sy iz foerr FTaET F
sAqag A a1 wifgsd FTX & FATaT
fawafaaradi/Fiasi/ags gas Fa1
MNT g uwfgann & fau Frawcas
rETdr 99 q7g FIAFT AWl &
gare ¥ wifaa g )

Mrayg § W fear sRAW
HT TATIAT

887. =it FEW FF aiT : 74T ;A
FAY gg aary #7 FI0 FIA {5

(F) FaT ASAAT ATATT F T
¥ux @ fesar wre@mr wifaq
FIA & geard F1 @IAI FT fear
2

(@) Fa1 ITT FITM AT GIFTT
T ggi # q9dr A A F §AL
gIeq arT-ATT g 1T 717 R & %
AIFAT AT I &&1Fa Frar g7
qav fesar  wrw@Er M@ A
enfaa fwar strg s 3w w1 fawsr
g7 atr wgr 97 S &
¥ ATZT AT ITAH

(7) T W w1 ag Aifa
g fr g wrw@m g foes e Al
¥ & arfog fwg stmg’; o

(a) Fat gy I feaar
FITGAT M@IT § &qrfaq  Far
Az afg gi, ) F7 aF N7 afz 98,
aY IgH KT FqT § 7

¥ AN § Tea R (5 ato
Wo ATHT TAF): (F) FISAAT ATAIT
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#1 @r5fa wad, 1982 ¥ areg g
g

(@) st g

(T) SR WIRT FITHTT A

Tifg aggwg fawe o =1 & g
=rrfad FTAT §

(w) wgg @ zfogar 2adtaa
Ty gFAMAF Flags 1 TqMH-
frafzor  geor  afga  faeaa
afzatsar foae &1 o'fan =7 faa
SN & gquEArg egE-fAginr ek
3! At TTAT F gaw ¥ fora
faar sgar @ Mgz § @ard

fesar wrearar Ay w™roar & fao

g9 2T HIT, IAT 93T G7HIT
§ 97 gAra qre §7 fqar qar g
AT o faa wara fRaicr w3 qua
g9 93 garfaq fa=r fear sram

Educational Targets Achieved
" in Kerala

889. SHRI KRISHNA CHANDRA
PANDEY : Will the  Minister  of
EDUCATION AND CULTURE be
pleascd to statce:

(2) whether it is a fact that
Kvcrala is the only State in the country

~providing cducation to all children

between 6 and 11 years of age ;

(b) whether it is also a fact that
the State has achicved all educational .
targets sct in the 20-Point Programme;

(c) whether 90 pecr cent of the
children between the age of 11 and
14 get education in Kerala ;

(d) if so, the reasons why other
Statcs also do not enforce compulsory
and free education to any age group ;
and

(e) whether there is any other
State which can claim to be providing
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free and compulsory education to a
particular age group of children ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) According to the available ecdu-
cational statistics for 1981-82 enrol-
ment ratio for children between 6-11
years of age was 100.6 for Kerala.
Other States/UTs namely Gujarat,
Himachal Pradesh, Maharashtra,
Manipur, Meghalaya, Nagaland,

Punjab, Sikkim, Tamil Nadu, Tripura, -

A & N Islands, Dadra and Nagar
Haveli, Delhi, Goa, Daman & Diu,
Lakshadweep and Pondicherry have
also exceeded 100 coverage.

(b) A target of 35,000 additional
cnrolment for the children between
6-14 was fixed for Kerala during 1982-
83 undcr the 20-Point Programme. As
per Mid-Term-Appraisal based on the
figures in the State Planin 1983-84
the enrolment for the age-group 6-11
in Kerala during 1982-83 was reduced
by 45,000 as compared to the figures
of 1981-82 whercas for thc age-group
11-14 cnrolment increased by 58,000
over the figurcs of 1981-82. The net
additional ecnrolment for the clemen=
tary age-group 6-14 thus was 13,000.

For 1983-84 thc targst of additional

enrolment for the age-group 6-14 for
Kerala has been fixed at 45,000, The
actual achievement figure will be
known after the close of the year.

(c) As per Statc Annual Plan for
1984-85 thc enrolment ratio in the
age-groap 11-14 is 947/ in 1982-83.

(d) and (¢) In the context of
realising the Constitutional goal of
universalisation of clem entary educa-
tion all States are making efforts to
achieve 100% coverage for children in
the age-group 6-14 by 1990. The
sixth plan envisages 957, coverage of
chiihcn in the age-group 6-11 and
50% coverage of children in the age-
group 11-14 by 1984-85 and 100,
coverage in both the age groups K by
1989-90. Educatiou in classes 1-8, in
all the Government, local bodies and
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aided schc ols in all States/UTs of the
country, is free, except Uttar Pradesh
wherc it is not yet free for boys in
classcs 7-8. Legislations for compul-
sory primary cducation arc available
in 16 States and 3 UTs, viz., Andhra
Pradesh, Assam, Gujarat, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh,
West Bengal, A & N Islands, Chandi-
garh and Dclhi. The penal provisions
of those enactments are difficult to be
enforced becausc of socio-economic
factors involw:,d.‘

Arming of Pakistan by USA

890. SHRI ARJUN SETHI :
Will the Minister 0Of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that U.S.
is arming Pakistan to an e¢xtent which
is well beyoad their need ;

(b) whether it is also a fact that
United States is displaying indifference
towards 1lndia ; and

(¢) whether voice has also been
raised by other countries regarding the
policy of US to arm Pakistan with
modern wcapons and if so, the details
in this regard ?

~ THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
The United States is committed to a
five-year security assistance programme
to Pakistan. The programme provides
for the sale of military equipment to
Pakistan on caedit and for training of
Pakistan military personnel under the
U.S. International Military Education
and Training Programme.

(b) and (c) Although differences
exist on some issues, the Government
of India continue their efforts to im~
prove bilateral relations with the
United States. It is hoped that the
Government India’s sincere efforts
would be reciprocated. The Govern-
ment of India have reiterated their



319 Written Answers

concerns on the destabilizing impact of
the arms supply on a number of
occasions and it is hoped that our
point of view will be appreciated by
other countries.

Holding of Pension and Gratuity of
Retired Employees

891. SHRI DAYA RAM
SHAKYA : Will the Minister of
RAILWAYS bec pleased to state :

(a) Whether Paras 2534, 2809,
2815 and Rulc 1314 of Indian Rail-
way Establishment Codes with their
correction slips have been abolished
vide letter No. F (E) II1/80/PN-I
dated 18.11,1980, if so, under what
circumstances and under which rules
the pension and Death-cum-retircment
Gratutity of a retired employee can
be withheld ; and

(b) the payment of pension,
DCRG and other settlement of a
retircd employccs are automatic or
requirc any sanction of any authoiity
and since when these rules are in
force ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.X. JAFFER SHARIEF) : (a)
A statement is placed below.

(b) Except under circumstances
dctailed i the statement, payment
towards pension, DCRG and o.her
retirement bencfits like encashment
of leave is automatic subject to re-
ccvery of Government dues.

Statement

Only Rules 2534 and 2815 of the
Indian Railway Establishment Code
have been debted. There has been
appropriat deletion in the other Rules,
namely Rules 1314, 2308 and 2909 of
the said Codc.

2. Rule 2534 had provided that
unless the service rendered was for-
mally approved by competent autho-
rity, the full pension admissible was
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not to be given as a matter of course.
The competent authority was em-
powered to reduce the amount of
pension to the extent considered
necessary by him in case the service
was not thoroughly satisfactory. This
restriction has bcen removed.

3. Rule 2815 of the Establish-
ment Code had only defined the
various authorities who could reduce
the amount of pension in terms of
Rule 2534, Since the substantive
Rule 2534 has been removed from the
Rule Book, the Rule 2815 has also
lost its validity and has been deleted.

4. Rule 1314 related to grant
of Special Contribution to P.F. in
respect of cmployces governed by
Statc Raitway Prcvident Fund (Con-
tributory) Rules. Prior to authorisa-
tion of the amount of Special
Contribution to Provident Fund due
to the Railway employee on quitting
scrvice, a certificate by the Controlling
Officer was ncccessary to the cffect that
the service of the subscriber has been
good, efficicnt and faithful. Thig
requircment from the said Rule has
been deleted and the payment of SC
to P.F. to the¢ employce is now auto-
matic unlcss specifically withheld in
conncction with disciplinary matters,

5. Note below Rule 2308-A
prior to its dcletion provided that the
grant of pension shall not prejudice
the operation of Rule 2534 when final
pension is sanctioned on conclusion of
the disciplinary proceedings.

6. Similarly Rule 2809 dealt
with the procedure for forwarding of
Pension papers duly completed to the
Accounts Officer for sanction of pay-
ment.  Before deletion of sub rule (c)
of the said Rule, it provided that the
authority competent to sanction pen-
sion was rcquired to record his cogti-
ficate as to whether the services of
the employce had becn satisfactory
and approved for full pensionary bene-
fits. This certificate is no longer
required,
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7. Thus in accordance with the’
present provisions, Pension can be
withheld under Rule 2308 only if in a
judicial or departmental proceedings,
the pensioner is found guilty of grave
misconduct or negligcnce during the
period of his service including service
on re-employment.

8. Similarly, undcr the main
Rule 2308-A of the Establishment
Code, Death-cum-rctircment gratuity
can bc withheld only if at the time of
retirement, judicizl or departmental
procecdings for imposition of a
major pcnalty or a minor penalty for
pecuniary loss to the Government or
the Railway Administration is pending
against the concerncd cmployee.  An
amount  equivaleat to 109, of
D.C.R.G. or Rs. 1,000/- whichever is
less can also be withheld from the
amount of D.C.R.G. to mecet the
normal Government dues, if any,
pending against the employce.

Recovery of Settlement Dues from
Gratuity and Pension of Retircd
Railway Employces

892. SHRI DAYA RAM

SHAKYA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the dues of quasi
Government and  non-Government
Railway establishments, such as Rail-
way Institutc, Railway Consumers Co~
operative Socictics can be rccovered
from the settlement dues (Gratuity/
pension) of a retired Railway cmployee
without his cunsent or without observ-
ing prccedurc contained in  Railway
Servant Discipline and Appeal Rules ;
and

(b) if the above mecntioned dues
can be recovered from the settlement
dues of a retired Railway employee,
the period within which such amount
can be recovered ?

THE MINISTER OF STATE IN
THE MINISTRY OF "RAILWAYS
(SHRI C.K. JAFFER SHARIEF) :
(a) No, Sir,
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(b) In view of the reply to (a)
above the question of time limit would
not arise.

Withholding of Gratuity of Class m
and Class IV Retired Employces
without making any Enquiry

893. SHRI DAYA RAM SHAKYA :
Will the Minister of RAILWAYS be
pleascd to state :

(a) whether, even after issue of
Railway Board’s circular letter No.
F(E) IIl. 80. PN1/9 dated 18th
November, 1980 which has been fur-
ther clarified vide Railway Board’s
circular letter No. F(E) III. 80/PN-1/9
dated 8th June, 1983, the decath-cum-
retirement gratuity of Class III and IV
retired Railway employees can be with-
held in full or partly without holding
any cnquiry, not observing procedure
given in Railway Servants Discipline
and Appeal rules, not giving chance of
defence or without intimating the affec-
ted Railway retired employees ;

(b) if so, who is the competent
authority to pass such orders of with-
holding death-cum-retirement gratuity
of a retired Class ILI and IV Railway
employee ; and

(c) whether an affected retired

. railway employee whose DCRG had

been withheld without showing any
reason, has any right of appeal against
these orders and who will be the com=
petent appellant authority in this
case ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
Yes, Sir. Death-cum-retirement gra-
tuity due to the Railway employee can
be withheld in full or part, where
judicial or departmental proceedings
for imposition of a major penalty as
defined in Railway Servants’ Discipline
and Appeal Rules, 1968 have been
instituted against him. It can also be
withheld where it is proposed to make
recovery in respect of pecuniary loss
caused to the Railway Administration
by negligence or breach of orders by
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the employee. During the course of
such proccedings, adequate opportunity
will be given to the employee to de-
fend/explain himself. There is also
a provision in the rules for withholding
a portion -of Death-cum-retirement
gratuity to thc extent of 107, or Rs.
1000/, whichever is less for recovery
of normal dues to Government, pend-
ing receipt of ‘No-demand’ certificates.

(b) A senior scale officer on the
Railways.

(¢c) No appeal lies in respect of
withholding a part of the death-cum-
retirement gratuity not exceeding 10
per cent for purposes of adjusting nor-
mal Government ducs. However,
withholding of any sums as part of
disciplinary proceedings would attract
the right of appeal provided for under
the Discipline and Appeal Rules.

Replacement of Signalling Equipment

894. SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

will the Minister of RAILWAYS
be plcased to state :

(a) whether it isa fact that on
about 1,220 railway stations 1n the
country the signalling equipment has
become due for replacecment ;

(b) at how many stations it has
become safety hazard ;

(c) steps being taken in this
regard ; and

(d) the programme-schedule of
their replacement 7

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI C.K. JAFFER SHARIEF) : (a)
Yes, Sir.

(b) Therc is no immediate safety
thazard. However, replacement of S & T
gears at 250 stations on trunk/main
line is overduc [and has to be done
expeditiously.
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(c) These stations are being given
special attention in the maintenance by
the Railways to ensure safety and pro-
per functioning. 41 stations out of
these 250 stations have been pro-
grammed for replacement in 1984-85
Works Programme.

(d) The work of replacement of
worn-out assets is programmed and
included in the Budget cvery yecar.
Em.phasis is being given to allot more
funds under DRF in Plan Head
“Signalling & Tclecommunication™ to
specd up the completion of recplace-
ment works. An allotment of Rs, 17°3
crores has been made under DRF
during 1983-84 as against a total
allotment of Rs. 16.33 crores for all
preceding three years. A sum of Rs.
20.52 crores ha.s been carmarkcd for
this purpose during 1984-85.

Running of Special Trains for 77th
Session of AICC (I) in Calcutta

805. SHRI SUDHIR KUMAR
GIRI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that seve-
ral special trains were run on the
Eastern and South Eastern Railways on
29th and 30th December; 1983 to
enablc the pcople to attend the open
rally of 77th Session of AICC (1) in
Calcutta ;

(b) if so, whether these special
trains werc run by the railway authori-
ties on their own ; and

(¢) if so, whether such special
trains were run on any earlier occa-
sions in connection with the meetings
of the other parties ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
Yes, Sir.

(b) No, Sir. These were run on
request from the delegates/organisers.

(c) Yes, Sir,
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Running of Special Trains on 29th and-
30th December 1983

896. SHRI SUDHIR KUMAR
GIRI : Will the Minister  of
RAILWAYS be pleased to state :

(a) how many spccial trains were
run on 29th and 30th Deccmber, 1983
on the Eastern and South Eastern Rail-
ways to enable the people to atlend
the Prime Ministers’s rally on 30th
D ecember. 1983 at Calcutta ; and

(b) total income earned by the
railways on account of these special
trains ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
Sixtcen special trains were run during
the A.I.C.C. Session at Calcutta around
the last week of December, 1983.

(b) An amount of about Rs. 8.14
lacs has been realised for running thcse
special trains.

Expenditure on CHOGM Retreat in Goa
and CHOGM meet in India

897. SHRI SUDHIR KUMAR
GIRI ; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state ;
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(a) the total expenditure incurred
in connection with the CHOGM Re-

treat in Goa ;

(b) when was the decision taken
to shift the CHOGM meeting place
from New Delhi to Goa ; and

(c) the total expenditure incurred
in connection with the CHOGM Meet
in India ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM): (a) and
(c) According to the present indica-
tions, the expenditure incurred/commit-
ted on hosting the CHOGM’83
amounts to Rs. 817.24 lakhs. This
includes an expenditure of Rs. 298.12
lakhs on arrangements in connection
with CHOGM  Retreat in Goa.
Ministry-wise/Department-wise details
are given in the attached statement.

(b) The venue of CHOGM 1983
was new Delhi. 1t is, however, custo-
mary to hold a Retreat in. the inter-
vening weck-end falling during the
period of CHOGM which is usually
spent away from the main venue, where
informal discussions take place in a
relaxed atmosphere. Goa was selccted
as the veuue for the Retreat.

Statement

Ministry| Department-wise Requirements of Funds for the Commonweallh Heads
of Government Meet, including expenditure to be incurred in Goa

(Amount in lakhs)

m—

S1. No. Name of ‘Ministry/Department Funds Expenditure to
approved be incured in
Goa

1. Civil Aviation 35.44 20.00
2. Communications 35.00 20.00
3. Culture 15.00 15.00
4, Defence 152.14 151.47
5. External Aflairs 340.00 28.00
6. ' 9.05 Nil

Health & Family Welfare
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1 2 3 4
7. Home Affairs 89.89 63.65
8. . Information & Broadcasting 87.07 Nil
9. Tourism Nil Nil
10. Work & Housing 53.65 Nil
Total 817.24 T 29812

Return of Shivaji’s Sword

898. SHRI SUDHIR KUMAR
GIRI : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether Government have
taken up with British Government the
matter of getting back the sword of
Shivaji ; and

(b) if so, the details thereof and
if not, the reasons therefor ?

THE DEPUTY MINISTER 1IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRI P.K. THUNGON) : (a)
and (b) The Shivaji’s Sword has not
yet been firmly identified with any of
the swords in Britain. The question
of getting the same back, therefors,
does not arise.

Research Re : Beneficial Efect of
Sugar on Diabetes

899. SHRI M.M. LAWRENCE :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether attention of the
Government has been drawn to the
fact that the researchers at the

— e

Haryana Agriculture University (HAU)

say that sugar is good for diabetes ;
and

(b) if so, the reaction of the
Government thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
EAM[LY WELFARE (KUMARI
KUMUDBEN M. JOSHD : (a) It has
been intimatcd by the Haryana Agri-
cultural University that the University
has not published any research results
which would substantiate the claim
that sugar is good for diabetes.

(b) Does not arise.

Number of Ships Delivered by Hindustan
Shipyard Limited, Visakhapatnam

900. SHRI K.A. SWAMI : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state the
number of ships small and large deli-
vered by Hindustan Shipyard Limited;
Visakhapatnam since its inception with
the details of their DWT range and
year-wise break up ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRIL Z.R. ANSARI) :
The requisite information is given in
the statement attached.
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Hindustan Shipyard Ltd. : Visakhapatnam-5 Year-wise Details of

“essels De livered and their ‘DWT’

SI. No. Vessel Name of the Vessel DWT (Tonnes)

Year
Construction
No.

1 2 3 4 5
1948-49 1 vC 101 Jala Usha 8,179
1949-50 2 VC 102 Jala Prabha 8,179

3 VvVC 109 Kutubtari (Passenger Ferry) 249
4 VC 103 Jala Prakash 8,138
1950-51 -~ 5 VC 104 Jala Pankhi 8,150
6 VC 105 Jala Padma 8,137‘
1951-52 7 VC 106 Jala Palaka 8,141;
8 vC 107 Bharat Mitra , 8,134
1952-53 9 VC 108  Jag Rani 8,125
10 vC 111 - Jala Pratap 8,125
11 VC 112 - Jala Pushpa 8,087
1954-55 12 vC 114 = Bharat Ratna 8,100
13 VvC 115 Jala Putra 8,114
1955-56 14 VC 116 * Jala ‘}ihar 7,248
15 vC 117 * Jala Vijaya 7,311
1956-57 16 VC 119  Jala Vishou 7,322
17 VC 118 State of Kutch 8,253
1957-58 - 18 VC 124 Adyar.(Kort Nozzle Tug) . 122
19 VvC 135 Andamans 2,290
) 20 VvVC 120 State of Orissa 8,168
_ 21 VvVC 123 | Vid,yu‘t (Motor I;ailhch) 8
22 VC 121 Jala Vikram  ° 7,312
1958-59 -~ 23 vC 122 Jala Veera 7,312
1959-60 . 24 VC 139 Jag Mitra 6,391
25 VC 142 Indian Industry 6,419
26 VC 134 Dhru;rak (Naval Mooring 'vcssel)' 332
27 VvC 137 Jaya Lakshmi " 5,405
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1 2 3 4 5

1960-61 28 VC 145 State of Uttar Pradesh 9,632
29 VC 125 RSV Haldia (Survey Vessel) 104
1961-62 30 vC 148 State of Rajasthan 9,644
31 vC 146 Vishva Nidhi 9,666
1962-63 32 VC 147 State of Punjab , 12,577
33 VC 149 ~ Vishva Shanti 12,407
34 VvC 150 Vishva Prem 12,366
1963*64 35 VC 151 Vishva, Maya 12,379
36 VC 152 Vishva Mangal 12,409
1964-65 37 VC 153 Jala Kala 12,709
38 VC 136 Darshak (Naval Survey Vessel) 729
196566 39 VC 154 State of Madhya Pradesh 12,669
40 CAP/LB/596 Rohini (Launch)
41 vC 155 ~Jala Kendra 12,743
42 VC 135 State of West Bengal 12,711
1966:67 43 VC 157 Jala Kanta | 12,912
4 VC 158 State of Mysore | 12,913
1967-68 45 VC 159 Vishva Tej 12,886.
46 VC 160 Vishva Tirth 12,886
47 VC 161 Vishva Seva 12,959
1968-69 48 VC 162 Vishva Siddhi 12,972
49 VC 163 . Vishva Bhakti 12,937
196970 50 VC 164 Vishva Shobha 12,931
51 VC 165 Vishva Shakti 12,900:
1970-71 52 VC 166 Vishva Dharma 12,852
53 VC 167 _ Vishva Vikram 12,881

54 VGC 15 Shanti (Launch) —
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22.2.84)

1 2 3 - 4 5
971-72 55 W¥C 168 Vishva Darshan 12,883
56 VGC 16 Walchand (Landing ‘Oraft) —
57 VC 169 Vishva Nayak 42,884
58 114181 T.S. Rajendra 7,800
1972-73 59 157451 Bombay Duck IT (Dredger) —
60 111171 Vishva Karuna 13,967.
1973-74 61 111170 Vishva Yash 23,986
62 144172 Vishva Mamta 13,971
63 111182 Vishva Basdon 13,765
1974-75 64 111183 Vishva Madhuri 13,762
65 111184 Indian Endurance 14,117
66 171002 Jag Doot 21,298
1975-76 67 171001 Jagat Priya 21,393
68 191017 Sagarika-I 933
69 171003 Jag Dhir 21,383
70 191018 Sagarika-I 933
1976-77 71 171004 Jag Dharma 21,420
72 111185 Indian Explorer 14,089
73 171607 Jag Deesh 21,406
1977-18 74 171006 Damodar Ganga 21,355
75 171008 Indian Grace 21,283
1978-79 76 171009 Indian Glory 21,344
1979-86 77 171010 Jala Godavari 20,914
78 171011 Jala Govind 20,868
1980-81 79 171012 Jala Gopal 20,850
80 171013 Jala Gouri 20,854
1983-84 81 171014 State of Haryana 16,700
(Upto
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Orders Received by Hindustan Shipyard
Ltd. from O.N.G.C. for Constru-
ction of Vessels

901. SHRI K.A. SWAMI : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the
Hindustan Shipyard Limited, Visakha-
patnam recently reccived orders from
the Oil and Natural Gas Commission
for construction of some off-shore
platform support-cum-standing vessels
and one drill ship ; and

(b) if so, the details thereof

vessel-wise and valuc-wise ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 Z.R. ANSARI]) :
(a) Yes.

(b) The Hindustan Shipyard Limi-
ted has been awarded a contract for
construction of 4 Offshore Platform
Support-cum-Standby Vessels and a
Letter of Intent for construction of
one follow-on Drill ship based on
Gusto Hitachi Design, by the Oil and
Natural Gas Commission. All the 4
Offshorc Platform Support-cum=
Standby Vessels are identical and are
cxpected to be constructed by ecarly
1986. The price of each vessel is yet
to be fixed in accordance with the
prcsent  Pricing Formula based on
International Parity Price.

Missing of two Staff Mcmbers of
Indian High Commission
in Pakistan

902. SHRI K.A. SWAMI :

SHRI1 VILAS MUTTEM-
WAR :

SHRI1 JAGPAL SINGH :

SHR1 CHHOTEY SINGH
YADAV :

SHRI RAJESH KUMAR
SINGH ;

Will the Minister of EXTERNAL
AFFAIRS be pleased to State :

(a) whether it isa fact that two
staff members belonging to the Indian
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High Commission in Pakistan were not

tr aceable since 2nd January, 1984 ;
(b) if so, the details therecf ; and

(c) the reaction of our Govern-

ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) ; (a)
and (b) N.. Sir, Staff members were
not involved. Two India based do-
mestic servants of Counseller of the
Indian Embassy in Islamabad disap-
peared from his residence in the early
hours of the 2nd January; 1984. The
Pakistan Government was immediately
approached for tracing the missing
secrvants,  Subscquently  the two
servants reappeared in India. There was
clear evidence of the connivance of
Pakistan authorities in the dis-appea-
rance of these two servants from their
residence and in their subsequent
return to India. '

(¢) Government are not contem=
plating any further action.

Adult Education Centres

903. SHRI SOMNATH CHATER-
JEE : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) the number of adult education
centres in the country as in 1982-83 ;
central project and the State Govern-
ment projects ; State-wise, separately ;
and

(b) what is the total enrolment in
these centres, Central Projects, State
Projects, separately ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) A statement is
attached,
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Statement ,
Central Projects State Projects
State/UT -
. No. _ Centres Enrolment Centres Enrolment
1. Andhra Pradesh 7383 220806 r 17753 53229
2. Assam 1213 39993 1235 37177
3. Bihar 4987 148968 | 19135 559465
4. Gujarat 3692 180424 2975 282758
5. Haryana 2355 82489 1093 34954
6. Himachal Pradesh 474 10697 570 11399
7. J&K 1017 24052 2139 41591
8. Karnataka 4422 129228 2989 89403
9. Kerala 13372 83427 280 7718
10. Madhya Pradesh 9848 275185 8200 231772
11. Maharashtra 5899 177796 4759 143317
12. Manipur 218 6970 —_ —
13, Meghalaya 800 11264 200 4481
14. Nagaland 500 14116 100 3030
15. Orissa ~ 3970 119100 795 23850
16. Punjab 2467 75328 — —
17. Rajasthan 5632 172474 3172 96754
18. Sikkim 588 11757 - —
19. Tamil Nadu 5058 165638 6100 199251
20. Tripura 1029 22322 665 14074
21. Uttar Pradesh 10782 . 314125 2000 58916
22. West Bengal 3873 103851 8681 233468
23. A & N Islands 131 2796 59 1156
24, Arunachal Pradcsh 282 . 9910 462 6393
25. Chandigarh 157 - 2017 126 3744
26. D & N Haveli — — 74 2225
27, Delhi 298 8930 1360 30826
28. Goa, Daman & Diu — — 64 1473
29, Lakshadwecep 81 1148 — —_
30. Mizoram 200 5256 90 2132
31. Pondicherry 475 13035 148 3780

|

Total : 81603 2433092 69246 1923853

!
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Fall in River Transport Earnings

904. SHRI AMAR SINGH
RATHAWA : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether it is a fact that there
is a fall in river transport carnings ;

(b) if so, the details of the
carnings from river transport during
the year 1980, 1981, 1982 and 1983 ;

(c) what are the main reasons for
short fall in carnings from river
transport ; and

(d) what steps are being taken to
solve the problem and increasc the
river transport traffic ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b) The Central Inland Water
Transport Corporation Limited, a
public scctor undertaking under the
control of the Ministry of Shipping and
Transport is running Tiver services
mainly between Calcutta and North
East. The river services on  the
Ganga between Patna and
Ghazipur/Chunar were being operated
till Noveémber 1983 on an experi-
mental-cum-promotional basis by the
Inland Water Transport Dircctoratc.
The Directorate was also operating an
LCT service between Colgong-Kara-
gola. These services on Ganga have
since been transferred to CIWTC w.
e.f. 1.12.1983. The carnings from the
services operated by the Central Inland
Water Transport Corporation Limited
and the Inland Water Transport
Corporation Limited and the Inland
water Transport Directorate during the
years 1980, 1981, 1982 and 1983 arc
given below.

(Rs. in lakhs)
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Year Earnings from Earnings from
services ope- services ope-
rated by rated in the
C.ILW.T.C. past by IWT

Directorate

1980 121.10 8.29

1981 167.12 8.95

1982 138.99 6.55

1983 191.97 5.82
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(c) The fall in earnings during
1982 from the services operated by
Central Inland Water Transport Cor-
poration Ltd. was due to the fact that
the Calcutta-Karimganj route remai-
ned open for 4 months only in that
year and consequential suspcnsion of
the service on that route for the
major part of the year. Further, the
restrictions imposed by Bangladesh on
import of certain cargo, particularly
high-freighted cargo, also resulted in
less traffic and ecarnings Decrease in
earnings from the river service ope-
rated by Inland Water Transport
Dircctorate on the Ganga was due to
diversion of traffic to road conse-
quent on construction of bridges across
the river at Buxar, Ghazipur and
Patna as also non-availability of

approach roads at Colgong and
Karagola.

(d) With a view to improving
upon the performance of the Central
Inland Water Transport Corporation
Ltd.; the Government of India have
sanctioncd a scheme costing Rs. 34.20
crores for acquisition of vcssels,
capital repairs of vessels, provision of
infrastructure facilities and develop-
ment of its Rajabagan Dockyard, The
work on this project is alrcady in
progress and with the increased flect
capacity and provision of infrastruc-
turc facilities, the Corporation is

expected to show better opcrating
results.

Inter-Tribal Tension in North Eastern
Hill University

905. SHRI CHITTA BASU :
SHRI RASHEED MASOOD :
SHRI B.D. SINGH :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whethcr it is a fact that there
are signs of inter-tribal tension ip the
North Eastern Hill University as
reported by the University Grants
Commission Committec appointed to
review the working of Central Uni-
versitics ;
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| (b) if so, whether Government
¢ have since taken any action to remove
such tension ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) to (¢) The University Grants
‘Commission Committee on the work-
ing of the Central Universities had,
among others, made the following
observations, on the working of the
North Eastern Hill University :

“In our meeting with the
students who come from
Meghalaya, Nagaland and
Mizoram, it was impressed
us by all the three groups
that they have been brought
together and were “forced to
live together” in spite of
differcnt cultures because
there is a design to create
tensions amongst them. In
fact, there are signs of inter-
tribal tensions which may
have serious consequences,
if nat attended to wurgently
and carefully.” '

While the report of the Committee
is yet to be considered by the Govern-
ment, the North Eastern Hill Uni-
versity which has been established for
the intcllectual, academric and cultural
advancement of the people of the hill
arcas tn the region, and in pursuance
of this objective, is making all efforts
for the fulfilment of the same.

Implications of USA’s Pacific
Basic Plan

906. SHRI CHITTA BASU:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the Government are
aware that President Reagan of U.S.
gave a clear indication in the course of
his recent visit to South Korea -that
US intended to draw CThina and the
ASEAN along with Australia and New
Zealand into her Pacific Basic Plan ;

- and

Government arc also aware
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(b) if so, whether the Government
have since examined its possibilities
and its implications vis-a-vis India’s
security ? .

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
Government are aware that a joint
statement  issucd by the President
of USA and the Republic of Korea
on 14th November, 1983, recognized
the nccessity to enhuance regional cohe-
sion among the nations of the Pacific.
of the

references to developments in the

Pacific Basin made by the US President

during his visit to Japan.

(b) There would appear to be no
direct or immediate security threat to
India as a result of these deveiopments.
Government would, however, keep the
matter under constant review.

Talks held with Visiting Chincse
Dclegation

907. SHRI CHITTA BASU:
Will the Minister of EXTERNAL
AFFAIRS be Qleased to state :

(a) whether Mr. Ma Hong, the
leader of the team of Chinese social
scientists, who visited India recently,
had some discussions with the Prime
Minister ;

(b) if so, whether the question of
normalisation of relations ; between
India and China figured during the
discussion ; and ’

(c) if so, what is the outcome of
that discussions ? '

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

. AFFAIRS (SHR1 A.A. RAHIM) : (a)

Yes, Sir.

(b) and (¢) There was a general
discussion on the common experience
of India and China in the field of
socio-economic development during
which the bilatercl relations aspect
was briefly touched upon. Desire for
further cooperation between the two
c ountries was also expressed.
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Calcutta Metro Rail

908. SHRI CHINTAMANI
JENA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that the
construction of Metro rail in Calcutta
is being further delayed ;

(b) if so, the reasons for delay ;
and

(c) by when it will be completed
and opened for traffic ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFAR SHARIEF) : (a)
No, Sir.

(b) Does not arise.

(c) Subject to availability of
resources the project 1is scheduled to
be opened as under :—

Esplanade—Bhowanipur
? —middle of 1984.

Dum Dum—Belgachia -
—end of 1984.

Bhowanipur—Tollygunje
—end of 1985.

Belgachia—Esplanade
—end of 1987.

Shipping Services Betwecn Madras
And Port Blair

909. SHRI N.K. SHEJWALKAR:

will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that
Shipping services (passenger transport)
from Madras to Port Blair and vice
versa are in a very bad shape as they
are neither running regularly and
punctually noc the service on board is
at all satisfactory ;

(b) whcther it is a fact that in
the ship M.V. Andamans leaving Port
Blair on 6th January, 1984 the
passengcrs werc virtually starved as no
dinner was served and on next days
also because of the strike of the staff,
no food was served in time and only
at very odd hours some food was
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served in time and only at a ,very odd
hours some food was served against

exorbitent rates i.e. Rs. 34/65 per
day ; and

(c) what action Government
propose to take in these matters and
also to increase the frequency of the
above services ? ‘

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K.
VUAYA BHASKARA REDDY); (a)
The sailings for the shipping services
between Madras and Port Blair are
drawn up by the Andaman and Nico-
bar Administration and the SCI
adhere to the schedules drawn up by
the A & N Administration, as far as
possible. The sailing timings from
Madras to Port Blair and ‘vice versa
are normally maintained.

(b) and (c¢) The information is
being collected.

Development Plan of the National
Waterways from Haldia to
Allahabad

910. SHRI NARAYAN
CHOUBEY : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether the details of the
plan for development of the National
Waterways from Haldia to Allahabad
have been completed ;

(b) if nof, the reasons for the
delay ;

(¢c) what are the dctails of the
first phase of the programme and when
will it be taken up ; and

(b) what is the total amount
needed for its completion and what
amount will be required to complete
the first phase ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND-
TRANSPORT (SHRI Z.R. ANSARI) :
(a) to (d) In the first phase of develop-
ment of the National Waterway from
Haldia to Allahabad, a scheme costing
Rs. 189.50 lakhs has been sanctioned
in March; 1983 for providing infra-
structual facilitics in the Farakka-
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Haldia reach of the waterway. The
scheme includes river training works,
terminals at four places namely
Haldia, Nanadwip, Triveni and Berha-
mpur,. aids to navigation, channel
marking etc. The schemc is already
under  execution by CIWIC and
Calcutta Port Trust.

A similar schemc for developing
the reach between Farakka and Patna
is being formulated at an cstimated
cost of Rs. 390.00 lakhs.

With regard to the stretch bet-
ween Patna and Allahabad 1t is pro-
posed to launch a Pilot Project to
identify measures required for intro-
duction of regular river services in
this stretch. This project which has
been estimated to cost Rs. 950 lakhs
includes procurement of crafts and
drcdgers, taking up of dredging and
river training operations, installation
of floating terminals, introduction of
river services t0 move cargo on an
experimental basis to facilitate studies
etc.

Agitation by Non-Teaching Staff of 1ITs

911. SHRI NARAYAN CHOUBEY:
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether  Government  are
aware that the non-tecaching employees
of the various LI Ts are agitating over
the recently announced personnel and
promotion policy ;

(b) what arc the main aspects of
the present policies ;

(¢c) what had bsen the previous
personncl promotion policies in various
LLTs ;

(d) what are the differences bet-
ween the past and the present policics ;

(e) whether Government intend
to meet the representatives of - the
employeces to resolve the differences ;
and

(f) if so, when ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATL SHEILA
KAUL) : (a) to (f) The IITs had a
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sc heme for promotional opportunities
for non-academic staff of IITs. But the
rules under these schemes were not
uniform among all the {ITs. In order
to bring uuiformity in the rulcs the
Council of IITs appointed a Committee.
On the recommendations of this
Committee and after wide-ranging
consultations/discussions a scheme for
promotional opportunities for non-
academic staff of 1Ts was finalised and
communicated in July, 1982. Sub-
sequently, some anomolies were pointed
out to the Council which were
examined thoroughly and necessary

; clarifications were issucd to the ([Ts
in November, 1983. The salient points

of the extant personal promotion
scheme are appzaded.

Any representation from  the
cmployecs can always be considercd.

Statcment
Salient Points of the present Pepso-
rnal Promorion Schemne for Non-
Academic Staff in [iTy.

(a) Under the scheme the promo-
tions-will bc made to supernumerary
posts. No employce, promoted to a
higher supernumerary position  on
personal promotion scheme, be con-
firmed at the higher position.

(b) To qualify for promotion, an
cmployee must obtain 50 per cent of
the maximum marks as per the evalu-
ation table, cxcept for those joining
the Institute in Grade D, in the scale
uf pay of Rs. 196-232.

(c) No person would be entitled
to more than two personal prome-
tions in his entire service carecr except
that 2 Group "D’ employee recruited in
the scale of pay of Rs. 196-232 would
be cligible to a maximum of three
personal promotions in his entire
service career.

(d) After review and assessment
the number of personal promotions
shall not excecd 50 of those found
qualifying except in the case of
lowest cadre (Rs. 196—232).
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(¢) The number of personal
promotions secured under ‘the promo-
tion scheme existing in the IITs prior
to the commencement of this scheme
will be counted in applying the limits
mentioned in point ‘C’ above.

(f) However, in any particular
year of assessment those eligible candi-
dates who cannot obtain their first
personal promotion in their entire
service sequel to the 509, ceiling,
may be given a personal promotion
additionally.

(g) The Fundamental Rules will
be foliowed for fixing pay on personal
promotion.

(h) Persons hoiding higher scales
than those mentioned in the Scheme in
specific cadres will hold these scales
as personal to them until they fit into
the rationalised scales indicated in the
scheme.

(i) Persons promoted to the next
higher post under these Rules will
have no claim for seniority in the
higher post. Appointments to regular
vacancies from supernumerary posi-
tions on the same scale will not be a
matter of right. Regular vacancies
will be fillcd according to recruitment
rules and subject to fulfiiment of
qualifications, experience etc. Existing
recruitment rules which provide only
for seniority will be modified to include
principles of sclection,

(j) Personal promotion fto a
supernumerary post can be given only
if the regular post from which a
person is promoted, is kept unfilled.
Every supernumecrary post creatced
must therefore have a corrcsponding
regular vacant post.

Reasons and Effects of Goitre Disease
and Steps to Eradicate

912. SHRIMATI PRAMILA
DANDAVATE : Will the Mi.ister of
HEAETH AND FAMILY WELFARE
be pleased to state :

(a) what are the
effccts of Goitre disease ;

reasons and
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(b) how many persons arc afflic-
ted by this discase in the country and
which are the worst affected areas ;

(c) whether the number has
increased or decreased since indépen-
dence ;

(d) what are the preventive and
curative measures takcen to cradicate
the diseasc ;

(e) whether it is a fact that scven
worst affected disiricts where fifty per
cent of the population is affected are
1ot yet covered by the Centrally
sponsored programme ; and

(f) if so, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAL: (a) to (f)
Goitre is a non-communicable diseasc
caused by deficiency of iodine in food
and is charactcrised by swelling of the
thyroid gland in the front part of the
neck. Nearly 40 million people are
suffering from this disease in Sub-
Himalyan region—Jammu & Kashmir,
Himachal Pradesh, Punjab, Assam,
Sikkim, Ultar Pradesh, Mizoram,
Gujarat, Mecghalaya, Tripura, Naga-
land, Arunachal Pradzsh, Maharashtra,
West Bengal.

Surveys conducted indicate -that
arcas where iodised salt has ‘been
properly uscd, the number of goitre
cases has decreased.

To tackle the disease, the
National Goitrc Control Programme is
in operation in the endemic areas with
focus on the supply of iodised salt for
human consumption., The programme
which is run in close cooperation with
the Statc Governments consist of
identification of goitre endemic zone
through Central Survey, banaing of
sale of non-iodiscd salt in the identi-
fied zones by the concerned state
Governments, channciisation of iodised
salt to the identified areas with the
help of the Salt Commissioner of India
and subsidisation of the cost of iodi-
sation of salt by the Government of
India. The actual extension of the
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programme to all the emdemic zones is
dependent upon the coordination of all
these activities.

In order to further strengthen the
programme, the State Governments
have been adyised as fotlows :—

(1) To encourage commecial
production of iodizcd salt
both in the public as well as
private scctor to mect the.
requircments of iodized salt
of their ¢cndemic areas.

(2) To set up goitre control
units in their Statc Hecealth
Directorates.

(3) To lift the entire allocated
quota of iodized salt.

(4) Ta strictly enforce the
provision of the PFA Act
banning the sale of non-
iodized salt in the goitre
cndemic areas.

(5) To set up State level coordi-
nation committce on goitre
control programme .for its
cffective implementation.

(6) To keep constant monitoring
and  cvalpation of the
programme.

Ministry of Railways have also
been advised ta extend their full co-
operation by providing the required
number of railway wagons for move-
ment of iodjzed salt (covercd wagons)
on priority basis.

A high level coordination com-
mittec hd§ also been set up under the
Chairmanship of Union Hcalth Secre-
tary to review the Goitre Control
Programme at the Central level,

Policy Regarding Lifting of
Samples of Babyfood

913. SHRI HARIKESH
BAHADUR : Will thc Minister of

HEALTH AND FAMILY WELFARE
be pleased to state ;
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(a) whether it is -a fact that
samples of Babyfoods are not being
liftted for analysis in various States
and if so, whecthcr any statistical
guid:lines for quantum of samples to
be lifted in reclation to quantum of
manufacture have been laid down by
CCFS/ISI Government and if  so,
dctails thercof

(b) what action "has bcen taken
so far on sub-standard babyfood
samplvs detected during last 3 years
and if not rcasons thereof ;

(¢) whether use of time-expired
sub-standard importcd milk powder
has bcen going on since last 25 years
and if so, rcasons for Government
apathy to problems of infant health
and food quality control ; and

(d) whcther  Government  will
also ensurc issu: of orders making
obligatory, declaraticn of contents of
animal origin in various products like
cheese, gelatin, margarine, soap, ctc, ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) and (b)
Samplces of bady foods are drawn by
the various State Governments for
maintain'ng quality thercof. No
statistical guidelincs ffor quantum of
samples to be lifted in relation .to
quantum of manufacture have been
laid down by the Government.

Two statements showing number
of babyfood samples lifted, analysed
and action takcn thereon during the

years 1980, 1981 & 1982 arc attached
(Anncxurc I and 11),

(c) As per information received
from the Ministry of Agriculture, no
time cxpircd sub-standard  importcd
milk powder is used by any manu-
facturer of infant food. Thc State
Governments have, however, been
advised to keep a vigil in the manu-
facture and markecting of infant food
to c¢nsurc that such product conform

to the prescribed standards under
P.F.A. Rulecs,
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(d) The position with rcgard to
declaration of contents of animal

origin in various products is as
follows @ —
Cheese. Animal rennet is not an

ingredient in manufacturc of cheese
but it is a processing aid. There is no
provision under P.F.A. Rules requiring
declaration of animal renpnet on the
label.

Gelatin. Gelatin is @« standardi-
sed product. Gelatin meant for human
consumption is rcquired to be lubelled
as “Gelatin Foodgrade™.
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Margarin. Margarine is an emul-
sion of edible oils and fats with water.
It shall be free from animal body fat,
and hence the question of declaring
the caontent of animal origin on the
label does not arise.

Soap. Only toilet soaps have
been brought within the purview of
the definition of thc term ‘Cosmetic’
with the coming into force of the
Drugs and Cosmetics (Amendment) Act
1982 from 1.2.1983. The Drugs and
Cosmetics Rules, 1945 do not require
the composition of the cosmetics to be
shown on the label.

Statement-I

- Number of Babyfood samples lifted and analysed by State Governments.

1. Director Health Services,
Gujarat,

2. Director Health Services
(Chandigarh)

3. Arunachal Pradesh

4  Director Health Serviccs
(M.P)

5. Director f{ealth Services
(Goa) '

6. Director Health Services
(Assam)

1. Samples of lactodex Batch No. 3910,
3777, 3378 & 4229 were picked up in
1982. Al batches cor;formcd to

_ standards.

2. No samplc of amul was picked up for
test. Also no samples of such products
were taken during 1981.

2 samples seized and declared genuine
during last 3 years.

No facility for analysis.

5 samples of baby food were analysed in
the State. Two of Amul Spray were
reported as substandard. One sample of
lever spray (loose sample) was also found
to be substandard in the last 3 years.

Prosecutions have becn launched in the
courts of law.

Sample (1) of Lactogen was tested and
found to conform to the standard.

Yes, during the last three years, samplcs
of baby food like Amul and other such

products were examined. The details are
as follows :—

1980—11 Samples examined all of them
were found to be conforming to
thc standards
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10.
11.
12.
13.
14.
15.
16.
17.

18.

19.

20.

21.

Delhi Administration

Director Health Services,
Director Health Serviccs,
Director Health Services,
Director Health Services,
Director Health Services,

Dircctor Health Services,

Dircctor Health Services,
Director Health Services,
Dircctor Health Services,

Director Health Services
(Bihar)

Dircctor Health Scrvices
(Himachal Pradesh)

Dircctor Health Services
Andhra Pradesh

Director Health Services
(Punjab)

Dircctor Health Services
(Calcutta)
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1981—12 samples cxamined. Out of
which one ‘'sample was found to
be substandards (Thcre was no
manufacturer’s name and batch
No.)

examimed out of
which 4 samples manufacturerd
by M/s Dalmia Diary Industries
Ltd. under the nam: ‘‘Sapan Milk
Food for infants” were found to
be substandard.

Prosecution have been launched
in the court of law.

1980—No sample lifted.

1981—12 samples lifted and found
conforming

1982—O0One sample lifted and found
substandard. Prosecution has becn
launched.

(Dadra Nagar Haveli) 1

(Rajasthan) |

(Karnataka) |

(Kerala) |

(Manipur) 7 NIL

(Andaman & Nicobar Islands) |

(Sikkim) |

(Mizoram) |

(Jammu) J

No sample of infant milk food was lifted.

13 samples of Amul and other such
products were lifted during last 3 years
and none was found to be substandard.

Four samples of Vijaya Spray were lifted
in the year 1980 and 1»81. Onc sample
of Amul Spray was lifted in 1982. All
were conforming to the standards,

79 samples analysed during last 3 years

and 5 found adulterated.

3 samples and one found

misbranded.

analysed
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22. DHS, Maharashtra In all 56 samples of infant milk food
manufactured by 12 different companies
in India were drawn for test and analysis
during last 3 years ie. 1.1.1980 to
31.12.1982 none of these samples were
reported to be adulterated.

23. DHS, Uttar Pradesh During last 3 years 3 samples of Amul
Milk Powder 2 samples of baby cereal
milk powder were analysed and all were
found genuine.

24. DHS, Orissa. ' During 1980 to 1982.

1980 Skim Milk Powder—2 samples—
conforming=Anik skim milk powder—
2 samples 1 substandard.—The case has
been discharged with acquittal. 1981
Skim Milk Powder—1 sample—confor-
ming Indana whole milk powder—1
sample—conforming 1982 Anik skim
milk powder 1 sample conforming.

25. DHS, Tripura During last 3 yecars, 4 samples analysed
and found conforming.

26. DHS, Meghalaya 1 sample drawn and found conforming.

27. DHS, Tamil Nadu. No analysis of amul and other such

products has been made so far in the
food analysis laboratories in Tamil Nadu.

Statement-I1

In formaticn regarding scmples of baby foods marked by
G.C.M,M.F, during last 3 years

Name of the State Samples Drawn Remarks o
BT 2 3
1. Andhra Pradesh 1980-82 One sample drawn in 1982 Conformed
2. Gujarat No samples drawn
3. Haryana 1982 One sample of Amul Substandard
Spray Prosection
launched.
4, Karnataka No sample drawn
5. Kerala No sample drawn
7. Madhya Pradesh 2 samples of Amul Substandard
Spray Prosecution
. launched.
7. Tamil Nadu No sample drawn
8. West Bengal No sample drawn

. Nagaland No sample drawn
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1 2 3
10. Uttar Pradesh 1980-82 7 samples drawn All confor-
: med
11. Jammu & Kashmir No sample drawn
12. Maharashtra 1980-82 16 samples drawn All confor-
med
13. Manipur No sample drawn
14. Himachal Pradesh 1 sample drawn Conformcd
15. Maharashtra 16 samples drawn All confor-.
) med.
16. Punjab 11 samples drawn All confor-
med.
17. Sikkim No sample drawn
Union Territories :
1. Andaman & Nicobar No ”sample drawn
2. Arunachal Pradesh No sample drawn
3. Chandigarh No sample drawn
4. Dadra & Nagar Haveli No sample drawn
5. Delhi 1981-83 (May) 6 samples drawn All confor-
med.
6. Lakshadweep No samplec drawn
7. Pondicherry No sample drawn
8. Goa, Daman & Diu No sample drawn,

War Museum at Panipat

914. SHRI J.S. PATIL : Wwill
the Minister of EDUCATION AND
CULTURE be pleased to state -

(a) whether the Central Govern-
mcnt have recently received any propo-
sal from the State Government of
Haryana for financial help to establish
a “War Musecum’’ at historic place of
Panipat in that State ; and

(b) if so, the response given to
the scheme by Central Government ?

THE MINISTER OF STATE OF
THE MINISTERIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) No, Sir.

(b) Does not arise.

Mankhurd-Belapur and Kalwa-Belapur
Railway Projects

915. SHRI J.S. PATIL : Will

the Minister of RAILWAYS be pleased
to state :

(a) whether the Governiment have

approved the proposals of Railway
Projects in respect of Mankhurd-
Belapur and Kalwa-Belapur in

Maharashtra ;

(b) if so, the expenditurc on each
of these two projects ; and

= (c) when the work on these
projects is likely to be commenced ?



359 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
Railway Project from Mankhurd to
Belapur has been approved. There is
no project for a Railway line between
Kalwa and Belapur.

(b) Expenditurc so far incurred
on Mankhurd-Belapur is Rs. 80 lakhs.

(¢) Work on - Mankhurd-Belapur
has already started.

Conference of Passport Officers

916. SHRI NAVIN RAVANI :
SHRI D.S.A. SIVA-
PRAKASHAM :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether a conference of Pass-
port Officers was held in New Delhi
recently to consider reducing the time
for processing passport applications
and improving the quality of scrvices
rendered by the passport offices ;

(b) what is the time limit fixed
for processing the applications for
issuing passports ;

(c) whether it is a fact that people
have to wait for longer period than
the time limit fixed ;

(d) if so, what steps have been
suggested during the conference to
reduce the time limit ; and

(e) what other suggestions have
been made to clear the arrears of
applications for issuing passports ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI A.A. RAHIM) : (a)
Yes Sir.

(b) Presently, as laid down by the
Ministry of External Affairs, all Pass-
port Offices are required to" issue
passports within a period of 6 weeks.

(c) No Sir, if the passport appli-
cations aie Completc in all respects,
passports arc being issucd within the
prescribed time limit.
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(d) In kecping with our desire to
further reduce the above time limit it
was recommendced at the recent Pass-
port Officcrs’ Conference that cfforts
should be made to issuc passports
within a period of one month. All
administrative arrangements are being
made to issue passports within one
month in respect of applications recei-
ved after Junc 1, 1984.

(e) Other suggestions include
computerisation - of passport work,
making available passport fee stamps
in more post offices, opening of Bank
counters in remaining Passport offices
and increase in production of passport
booklets.

Progress on Road Decvelopment

917. SHRI T.S. NEGI: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government’s atten-
tion has been drawn to dismal progress
in road development as reported in
Financial Express dated 24th January,
1984 and if so, corrective steps taken/
proposed ; and

(b) whether it is a fact that there
is lack of policy and direction in the
road building programme in the coun-

try, including imbalance causced by

spending large sums oa roads of Delhi,
Goa, etc. to meet the nceds of Asiad,
CHOGM, NAM and Building lndia’s
‘image’ in the capital ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R. ANSARI) :
(@ Yes Sir. The press repor¢
referred to however is gencral in
character and suggests that the Union
and State Goveraments ought to step
up their outlays on the development
and maintecnance of roads. The Govern-
ments arc  fully alive to this requires
ments and are doing their best tO
allocate as much money for roads
both at' the Centre and in the
States as is possible within the
available resources. This 1is clear
from the following table which indi-
cates the position of outlays o4
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Central Sector Roads during the 6th
Five Year Plan so far :

Year Outlays (Rupees crores)
1980-81 108.01
1981-82 129.05
1982-83 150-48
1983-84 150.00

During 1984-85 a sum of Rs. 190
crores is expected to be available.
This shows that there is every year an
increase in the outlays on the develop-
ment in the Ceatral Sector. The same
position holds good for . the State
Sectors.

(b) No, Sir.

Incentives to Aceeptors of Hsmail
vamily Norms

918. SHRI MANMOHAN TUDU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether his Ministry hus sent
guidlines to State Governmeuts to
enforce the package of incentives for
acceptors of smull family norms ;

(b) il so, how far the State
Governments hive become able to

cenforce the packige of incentives ; .

and

(c) what steps have been taken
by the Government to. encourage the
best  performing States and Union
Territories in enforcing the package of
incentives for small family norms ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATIL
MOHSINA KIDWAID : (w) to(¢) A
package of incentives was aanoupced
as part of a statement made by the
Union Minister of Health and Family
Welfare in the Rajya Sabha on
25.2.1983. Schemes for incentives
that were to be implemented by the
State/Union Territory Governments
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have been communicated to them with
appropriate guidelines. Some of these
schem2s have been implemented in
certain States/UTs and others are in
the proccss of being implemented. A
scheme of cash awards to best perform-
ing States/Union Territorics has been
commenced from the curreot financial
year.

Ban on Private Practice by Govern-
meznt Doctors in States

919. SHRI RAJESH KUMAR
SINGH ;
SHRI JAIPAL SINGH
KASHYAP :

Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
Lo state :

(a) whether  Government arc
aware that despite centre’s directive to
the State Goveraments to bank private
practice by Government doctors, the
doctors continue  to run flourising
privat: business al the expense of their
oflicial duties besides neglect of the
patients ;

(b) if so, which of the State
Governmeznts have yet to ban private
practice by Government doctors stat-
Lag the reasons therefor and its impact
on the important National Health and
Family Weifure Programmes ; and

(¢) the reaction of the Govern-
ment with regard thereto ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRL B.
SHANKARANAND) : (@) to (¢) All
the State Governments/Union  Terri-
torics were requested in March, 1983
to take needed steps to give effect to
the resolutions adopted by the Joint
Couference of the Central Council of
Health and Cenfral Family Welfare
Council and the policy embodied- in
the National Hzalth Policy Statement
in regard to avolition of private prac-
tice by Govornment doctors. Informa-
tion received so far reyveals that nine
States and eight Union Territories had
fully or partially abolished the system
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of private practice among Government
doctors.

Memorandum Submitted to Prime
Minister Regarding Interest
of Women

920. SHRIMATI MADHURI
SINGH : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that a
mahila sammelan delegation had met
and submitted a memorandum regard-
ing definition of dowry and preventive
measures for dowry deaths etc. to the
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Prime Minister during her recent visit
to Patna on the matters pertaining to
the interest of women ;

(b) if so, the details thereof ; and
(c) the steps taken by the Govern-
ment thereon ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCLIAL WEL-
FARE (SHRI P.K. THUNGON) : (a)
Yes, Sir.

(b) and (c)
ched.

Statement is atta-

Statement

Many of the resolutions passed by the Akhil Bhartiya Marwari Mahi la
Sammelan require attitudanal changes for which purpose Government v
is taking certain action as given below :

Resolutions

1.  We approve the amendment which
the Govt. has made to give justice
to Indian women and appeal the
Govt, that law should be made
more stringent and those who vio-
late the law should be punished
with social boycott. All the MPs,
higher officers and  Ministers
should take interest in this and

" do not participate in the functions
of those who commit such atroci-
ties. If therc is a murder case
pending against somebody in the
court, he should not be allowed to
get married again.

The Govt. is committed to
equal status to women as guaranted
under the Constitution and also to
ensure that the .ights given to women
under the Constitution are enjoyed by
women in reality. For this purposc
var jous cfforts are made by Govt.
several legal cnactments have been
passed and some of them amended from
time to time in favour of women to
cnsure them their fundamental rights
and also to provide them persoval pro-
tection, to cnsurc that benefits like
cqual recmuncration, maternity bencfits,
humane conditions of work etc. are
provided to them. The Govt. is also
taking steps to bring about attitudanal
changes in socicty regarding the status
of women, rights of women and social
evils like dowry,  rape molestation
practiced against them. For this pur-
pose apart from using the Govt. medis
like radio, TV, short films etc. volun-
tary agencies are being encouraged to
take up programmes for this work and
organise seminars, conferences and any
other activity with this objective in
view. For this purpose assistance is
also given to voluntry agencies for
publicity, conselling, setting up short-

stay homes, working women’s hostels,
etc.

provide

'
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Akhil Bhartiya Marwari Mabhila
Sammelan appeals the society to
simplify the social customs for
family functions. Expenditure of
show off should be stopped and if
it can’t be then there should be
demonstration and social humila-
tion. National, regional and local
responsible people shouid stop
such spend-thriftness and oppose
that and if possible then boycott
that. Like men, women should
also use four rupecs currency
notes and coins for ‘Milni’ pur-
pose.

This Sammelan praise all those
brothers and sisters who provide
health services to society and
nation and ask women to partici-
pate in these works whole
heartedly.

Before the individual goes to the
court for divorce, the social
organisation should try to make
reconciliation between the couple.

We must stop following western
culture and instead should follow
Indian culture.

There should be good celcbra-
tions of widow-marriage so that
other people also get inspiration.

There should be some organisa-
tions which help women in deter-
mining their carcers.

Widower should marry a widow
or deserted women only.

This Sammelan request the Govt.
to fix some practical definition of
dowry. Well known citizens of
the society should not attend
ostentatious marriages.

There should be no age limit for
jobs for widows and deserted
women.
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The amendment of the Dowry Prohibi-
tion Act 1961 which includes the
definition of dowry is receiving atten-
tion. Regarding  abstention from
attending ostentatious marriages, this
would rcquire changes in social atti-
tudes through vpublicity in  which
voluntary agencics have an important
role to play.

Age relaxation for women entering
service would go against the constitu-
tional provisions of equal opportunities
without discrimination of sex.
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7  Widows and deserted women
should ~be provided free train-

ing.

»

8. Akhil Bhartiya Marwari Mahila
Saummelan appeal to Government
to include the Tamily welfare edu-
cation as part of women’s ecduca-
tion so that women get knowlodge
of family works.
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The Ministry is implementing the
scheme for rehabilitation of women in
distress specially widows and deserted
women to impart them not only free
training but also provide stipend during
the period of training for themselves
and for their children wherever neces-
sary. This scheme is being implemen-
ted by giving assistance to voluntary
agencies.

It has recently been recognised that
the inclusion of Population Education
in formal cducation system will add
to the family welfare for which the
Govt. have launched a National Popu-
lation Education Project.  This pro-
gramme is being implemented by all
the States Govts and Union Territories
except in Meghalaya and Arunachal
Pradesh, The Population Education
programme have the following
objectives :

(i) to help students devclop an in-
sight into inter-relationships bet-
ween population growth and the
process of social and economic
development at the individual,
family, socicty, national and inter-
national levels ;

(ii) to make the children and teachers
aware of the population situation
in the country and targets apd
efforts of the Govt. of India in
solving this problem ;

(iii) to institutionalize population edu-
cation in the formal education
system, including universities and
non-formal education pro-
grammes at the national and state
levels.

(iv) to develop dcsirable attitudes and
behaviours in the teachers and
students as well as the community
at large towards population issues
so that they may take rational
dccisions about their family sizc
and the quality of life that they
would like to have.
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News Item Captioned ‘“Off Track™

921. SHRI SANAT KUMAR
MANDAL : Will the

RAILWAYS be pleascd to state :

(a) whether his attention has
been drawn to the news item captioned

“Off Track” appecaring in the feature

“Erom the files”” in the Calcutta Busi-
ness Standard dated the 30th January,
1984 according to which he unduly
condemned the basic concept of
Calcutta’s Metro Railway Project ;

(b) if so, how isit that when
city’s soil was not suitable for an
underground railway, the Calcutta’s
Metro Railway Project was sanctioned
and somec crores of rupees spent
thereon ; and

(¢) the progress -made in the exe-
cution of this project and how long
will it take and its estimated outlay ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : (a)
Yes Sir. The statement that the basic
concept of the Metro Railway Project
was condemned, has been quoted out
of context. Concern was expressed
about the inconvenience caused to
Calcutta public during the construction
of the Underground Metro and  the
time and cost over-runs of this project
and whether in view of these, there,
could have been a quickcer and cheaper
alternative.

(b) The statement about the un-
suitability of Calcutta Soil for the
Underground Metro has not been
quoted properly in thc press report.
What was expressed in the statement
was that the sub-soil strata of Calcutta
was difficult for undertaking Metro
construction because in some earlier
reports of the 60s, some difficulties
were apprehended due to lack of ade-
quate sub-soil data. However, later
detailed soil investigations were done
before sanctioning of the project when
it had been established that the cons-
truction of an underground system is

technically feasible in Calcutta sub-soil,
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(c) Overall progress made on the
Project upto January, 1984 is 45.6%,
The project is scheduled for comple-
tion by end of 1987 and is estimated
to cost Rs. 730 crores.

Meeting of Indc-Mauritius Joint
Commission in Port Louis

922. SHRIMATI MADHUR1
SINGH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state -

(a) whether it is a fact that tha
Indo-Mauritius Joint Commission meet=
ing was held at Port Louis during third
week of February this year ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (2)
Yes, Sir.

(b) The details are contained in
the Agrecd Minutes of this Session of
the Joint Commission which arc laid
on the table of the House. [Placed in
library. See No. LT-7784/84]

The Mauritian Government has
announced that the hospital at Rose
Belle which is being set up with our
assistance would be called the Jawahar
Lal Nehru Hospiial. During this
session of the Joint Commission, the
Foreign Minister prescnted sets of
musicial instruments for 15  Junior
Secondary Schools as well as copies of
books in various regional languages
including 2 complete set of Balmiki
Ramayana to the Mauritian Minister
of Education.

- The Foreign Minister also announ=
ced a donation of Rs. 50,000 as a
take of recognition and encouragement
for the good werk Humaun Seryice
Trust is doing in running the home for
the old and invalid in Mauritius.

Adulteration of Animal Tallow in
Butter in Bombay

923. SHRI SATISH AGARWAL :
SHRI RAM VILAS
PASWAN :

Will the Minister of HEALTH
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AND FAMILY WELFARE be pleased
to state :

(a) whether Government  have
seen the press teports appearing the
“The Daily’> (Bombay) dated the
23 January, 1984 whercin it has been
stated that animal tallow has been
adulterated in the butter in Bombay ;-

(b) if so, the details thereof ;

(c) whether any inquiry has since
been conducted ; and '

(d) if so, the action taken
thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) Yes.

(b) to (d) The Commissioner,
Food and Drug Admn., Bombay has
been rcquested to look into the
matter.

12.00 hrs.
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1 will find out.

st e fagrt s ¢ F9
&1 O gAT IEH AR H T T |
fagwifa «1 wEaa A9 & fao
Wiz uFfag 4% | I@F F9T Iaqfaar
F gw garw< 9951 7Y, w5 gfag
F WA FATE | FAS GFHST AE TAT |
gfae gafwdde adl @ @ 9,
¥fFa gewrd At 9T TE 9gT |

HeAT WEIET ¥ g |

MARCH 1, 1984

Written Answers 372
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lighter vein. This is nothing.

A owew fagrt @i oA
fora stwz <Y srmgaT 10 ¥ | smaes
W EY <@ omEany & ai y a@%r
TSI & FAT 1T &1 7 T 239
§ faear qar g w@r g

qegey HEIIW : TG |

W T wgz  (FEIEAgR)
yeaer WElRd, AW QO arg gd
wifaa

» - -
)}’%0‘/

) L
Tty gt o~

«
A S



373 Written Answers

qegey AEET - TEL AT |

ot =it wgT @ 14-1-1984 F
feas ara @asT A .. (s7@91A)

weaer wgraw : & 3@ W@ E |

e - v
. 4:."/“' S
.../f/;-r_,é-/;. 19 Mgar? I

st Tsitg wgE : d7 T AT
¥ arg g ga Aifeg

weger wgtad ¢ AT fqg F@

g |

LT 2 g il

st TaitE wgE : A WA,
3T TG ATIHFT ...

y 27 M Q‘;’
ESGisslarf o1 ey 2k

Aeqy WEEW : A IGAT |
AT grga 1 W1 aar fgar g
I have already initiated action in this
matter. ATIHT TIAT JTTAT, IGHT
Y 2@ Fq | I will have it looked into.

¥ 3@ QT E | 1 am taking care of it.
Why do you worry about it ?

SHRI GEORGE FERNANDES
(Muzaffarpur) : Sir, I am on a point of
order. I am raising the point of
order under Article 169 (1) and (2)
and rules 222, 223 and 224, on a
privilege motion against the Prime
Minister and the Council of Ministers.
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND*® HOUSING (SHRI
BUTA SINGH) : This is not a point
of order.

SHRI GEORGE FERNANDES :
Sir, [ submitted a privilege motion. .

(Interruptions)

MR. SPEAKER :
There is no point of order.

Over-ruled.

SHRI GEORGE FERNANDES :
But I am raising a point of order, or
you tell me-..

(Interruptions)

st mfase q@am (E16-
93T) : AEFE WEIFA, AT FET T
f faadrs Ao sfex wdrsaT &

Heaw wgaw : § 3@ @IE
1A 1T @ FI FIAT 92T |

SHKRI GEORGE FERNANDES -
Therc have been certain other deve-
lopments.

MR. SPEAKER : You come and
tell me.

SHR1 GEORGE FERNANDES :
The Minister had made a statement in
the other House that the Government
does not propose to go ahead with the
legislation, or the Government does
not proposc to bring forward in the
House legislation based on the
resolution of the Andhra Legislative
Assembly.

MR. SPEAKER : It docs not
matter, '

SHRL GEORGE FERNANDES :
It does matter, Sir, becausc...

(Interruptions)

MR. SPEAKER : Not at this
stage.

SHRI GEORGE FERNANDES :
Sir, the cause of action is...

(Interruptions)
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MR. SPEAKER : Not now, I have
to look into it.r I cannot  discuss
it, I cannot have a debate on it.

SHRI GEORGE FERNANDES :
I would like to know what your
position is on this.

MR. SPEAKER : I will look into
it. T am looking into it, T will find
out the facts and then dccide it and
give a ruling.

SHRI GEORGE FERNANDES :
Before you decide, you will have to
hear us.

MR. SPEAKER : No, ncver don¢
like that. No, not allowed. Yes, Mr.
Shastri, do you want to say anything ?

(Interruptions)

MR. SPEAKER :
I have not allowed him.

Not allowed.

SHR! GEORGE FERNANDES :
Sir, we are discussing 2 constitutional
matter.

MR. SPEAKER :.L have already
done it.

SHRI GEORGE FERNANDES ;
What have you done ?

MR. SPEAKER : I have already
referred this matter and...
(Interruptions)

SHRI GEORGE FERNANDES :

But, Sir, the Government’s position has

been made public, it has been made
public in the other House. Sir,...

(Interruptions)**

MR. SPEAKER : No, Not
allowed..

SHRI GEORGE FERNANDES :
This is not a matter...

(Interruptions)

MR. SPEAKER : That is all
right. L have decided. My ruling can-
not be challenged.
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SHRI GEORGE FERNANDES :
Pleasec listen to me.

MR. SPEAKER : I don’t.

SHRI GEORGE FERNANDES :
Why not, Sir ?

MR. SPEAKER : No, Sir.

SHRI GEORGE FERNANDES :

Sir, a constitutional question has
arisen.

MR. SPEAKER : [ will look

into it. I will not be cowed down like
this.

SHRI ATAL BIHARI VAJPAYEE :
Why not direct the Law Minister to

make a statement on this controversial
question ?

Mr. SPEAKER : I will have the

things looked into and then form my
view. -

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, the
answer is like that of the Minister.
}Vhencvcr wec write to them, they say,
The matter is being looked into.”

Bt TSI GigET el
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**Not recorded.
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(Foraum)

MR. SPEAKER : Nothing will go
on record, I have alrcady gone on
record. Mr. Paswan, what do you
‘want to say ?

(Inferruptions)**

MR. SPEAKER : No. Not
allowed. Yes, Mr. Paswan.

(Interruptions)

MR. SPEAKER : I have seen the
seriousness. It does not matter. No-
thing goes on record. Not allowed.. 1
am not allowing anybody. I am allowing
only Shri Paswan if he wants to say

anything.

st Tw fae@ qEaEw o #
fowar d-ara faat & ghoat #t

gar & gad H...... (3@3907)

MR. SPEAKER : This w_ill. be
discussed under the Home Ministry

later on. )
(Interruptions)
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MR. SPEAKER : We have already
discussed this.

(Interryptions)™*

MR. SPEAKER : Not allowed.
If there is any law and order problem,
we will take that into consideration.

St YW faaE qream T
Esivat G g, foaw v gfeaat
FTEAT A T E 1 AT gwA Qe
fafaezs & arg Faaar afwo 1 W
qTE TAATH AT FY & l...( =aum)
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918 957 gifgo |

Not now, not like this. Shri
Harikesh Bahadur.

SHRL HARIKESH BAHADUR
(Gorakhpur) : Yesterday, there was a

news regarding the leakage of General
Budget. (Interruptions).

MR. SPEAKER : I have allowed

him—don’t you hear ? I have already
asked him.

SHRI HARIKESH BAHADUR -
There was a news  yesterday regarding
the leakage of budget. Yesterday, it
was  not properly clarified by the
Finance Minister who is sitting here
today. If the Budget was leaked out,
the sanctity was lost.

MR. SPEAKER : You know it.
A owed fagrdt T ogg

AT wrAAT 1 faw 7oA agr At
g | #4T 98 99 g fF 39% Toqlougo

CFT STE FF IV ET q9T 97 7 Fq7

ag g9 ¢ fr gad awz § dafay
FSATT 9 7 ST THoHTToHTTo
fagtg @€, a8 us Iavrafa 7 Fa9y
fagrs ? ag 0% Fo aifeq FI7
forerr ? |

*xNot Recorded
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MR. SPEAKER : He will reply

to it.

Y TIAATT WFFHT Tresy : fag
Y S, AT FTT AET QT 7

qemw W : AT FAT AEN
a8 91y ?

- Please sit down.

SHRI SATYASADHAN CHAKRA-
BORTY I will ask two questions
for the Finance Minister.

MR. SPEAKER : No quecstions.
Please sit down.

SHRI SATYASADHAN CHAKRA-
BORTY Yesterday, you did not
allow.

(Interruptions)

AeueT WEFT ¢ ATT 93 AT5Y
(smaum)

THE MINISTER OF FINANCE
SHR1I PRANAB MUKHERIJEE : Mr.
Speaker, Sir......

PROF. MADHU DANDAVATE
(Rajapur) : I thought it was a supple-
mentary budgect.

SHRI PRANAB MUKHERIJEE :
I did not expcct it from you Prol.
Dandavate. You know vcry well how
the budget and other documents arc
being prepared. Sir, I am  just
explaining the fact.

1t is true thgt a brief case of onc
of my Additional Private Sccretaries
was lost and a complaint was made by
one of his relations, one Mr. Bhal. He
went to scc him at Janpath Hotel.
One of the sons of my Aditional
Private Sccretary stayed with that
gentlcman in Chandigarh, He camc to
give the news that his son had a
fracture in his hand while playing
cricket. He went to drop Rim at the
Hotel and thereaftcr they hiad dinner.
In between, it was found that the brief
case was not available.

MARCH 1; 1984

Written Answers 380

SHRI ATAL BIHARI VAJPAYEE :
Was it containing Budget papers ?

SHRI PRANAB MUKHERIEE

Mr. Vajpayee, you know very well.
Not to speak of Additional Private
Secretarics, the Budget papers are
looked after only by the Secretar y and
the Finance Minister. And you are
Just bringing in the Additional Private
Sceretary, here.

SHRI ATAL BIHARI VAJPAYEE :
In many cases, Additional Private
Sccrctaries wicld more powers than
even Principal Secretaries.

SHRI PRANAB MUKHERIJIEE :
At least, not on this matter.

MR. SPEAKER : Shri Shiv
Shankar.

SHRI PRANAB MUKHERIJEE :
Lct me explain.

PROF. MADHU DANDAVATE :
He is completing his statcment. He
has not ye¢t completed his statement.

SHRI PRANAB MUKHERIEE :
I am just giving the list. After all, of
what was contained in the brief case,
the list is available. If you consider
these arc very important papers as it
would appear and it has been reported
to the police also, for the information
of the Hon. Members, I am giving the
list of what contained in the brief
casc:

Tiffin box

List of Members of Parliament

5t H2T fagrdd arwear @ THo
ATZoNTTo H FAT AT ?

ot worg qEst : THoA o3 TTo

¥ geqree 999 oA |
I am telling you ““important
papers’’.

SHRI ATAL BIHARI VAJPAYEE :
Now important papers have become 30
unimportant.
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SHRI PRANAB MUKHERIJEE :
Obviously, the List of Mcmbers of
Parliament is an important paper; the
official Telephone Directory issued by
the Rashtrapati Bhawan and therec
were some personal belongings like a
pair of spectacles, Radio and T.V.
licences......

SHRI ATAL BIHARI VAJPAYEE :
What about photograph of the Finance
Minister ? Was there a photograph of
the Finance Minister in the bricf case ?

SHRI PRANAB MUKHERIJEE :
No; it was the Identity Card containing
the photograph of the pcrson whose
brief case it was, that s, the
Additional Private Sccretary’s.

SHRI SATYASADHAN CHAKRA-
BORTY : Is it that a carbon copy of
the Budget papers was there ?

SHR1 PRANAB MUKHERIEE :
Let me clarify the position. Don’t get
cxcited. You know how the Budgets
are prepared. It is only the Finance
Secretary, the Revenue Secrctary, the
Expenditure Secretary and the Chief
Economic, Advisor who arc the persons
involved with 1t.

AN HON. MEMBER : What
about typing ?

SHRL PRANAB MUKHERIJEE :
You should know these things. The
typing and other things arc being done
by the people who are quarantined;
practically, they are put in jail for
7-8 days. When I say here, ‘Now, I
commend the Budget beforc the
House”, then a telephone call goes
from here and only then the people
are relcased. For 7-8 days, they are to
stay there. It did not contain any
important paper relating to the Budget.

SHRI KRISHNA
HALDER (Durgapur) : On a point of
order under Article 169 of Constitution,
Sir. You did not allow Mr. George
Fernandes to raise the point. The West
Bengal Government abolished the
Legislative Council In the ycar 1969,
It was accepted by the Central Govern-
ment and the Act was passed by the

PHALGUNA 11, 1905 (S4KA)
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Parliament. Why this discrimination in
regard to Andhra Pradesh......

(Interrupt ions)

MR. SPEAKER : Not allow ed.

PROF.  SAIFUDDIN SO0z
(Baramulia) : Sir I am on a point of
nr@er. I am not satisfied with the
British Government investigation...

MR. SPEAKER
point of order.

There is no

. PROF. SAIFUDDIN SOZ : Kindly
listen to me for half a minute, It is a
straight and simple one. The Minister
of External Affairs owe it to the
country and I also owe it to the

;Olmtry. The members of the J.K.L.

MR. SPEAKER : Not allowed.
PROF. SATFUDDIN SOZ -

.......

belong to the occupied Kashmir, pot
to the J & K State which s an integral

part of the country, Kindly listen to
me,

MR: SPEAKER : | will  not,
b‘ecau_se it is out of the rules, You
give it to me in writing.

PROF. SAIFUDDIN SOZ : I want
a Half-an-Hour discussion on this

because some points have not been
cleared,

. MR. SPEAKER : You give it in
writing.

. PROF. SAIFUDDIN SOZ : The
nationality of those pcoplc should be
determined immediately,

(Interruptions)

ot IWEAR A (TAr)
seaer Sil, & aiwar @ A g Afwq

A9 g 3ATq g gz arg FgA
T H srrTEn &Y qeraraqer
Tifg #Y aTF 9w eqa frarar
FTZAT § |

Heqer wgtey : Atfzw 3 afay
faast 3 dfad
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St TIRIASIT A 0 FA ANE
& oav afafFrey & aik ¥ IEN
gav qfafess gffs & am g
fzu o7 @ & faw \ a8 g@vTaqE
Atfa a1 T =TT =JfEy

ALTW WA fagsz 7

Zrfaa o

st TETEAIT ARAT o FT
23 ¢ afea g F13ars T adar 2

SHRIT SATISH AGARWAL
(Jaipur) : Sir, there is some sort of a
discri minatory Practice being meted
out to the members of the opposition.
Yesterday, I saw invitation letters from
the Doordarshan to some Members of
pParliamcnt belonging to the ruling
party, inviting thom to go to the
Doordarshan, Room No. 62, to give
their reactions on the Budget. T saw
invitation lectters myself, I fail to
understand as to why members of my
party and the parties to my left and
right were not extended an invitation
by the Doordarsaan for giving reactions
on the Budget which is such an
important thing for thc whole nation.
(Interruptions) The mass media are
being misucd by the ruling party.

sy TTAAT AYAHT FIEAT

~

Weay ate & 4 ow eafxa Y
FTASTE 99 FT TE TT 8 | AT7-FTT
ger T & 1 BWAl FUENd g9y
TEAT & | UF HT1EHY AV griEl aAr
gAT & a7 |

st TRIEATT e ¢ AT v S
AT IAX ITH ST £ IALT AT
T &, Agr A1 S T H o oorar @
T G

DR. VASANT KUMAR PANDIT
(Rajgarh): During the Winter Session
of Parliament, in the concluding week,
1 tabled a privilege motion against the
Hon. Minister of works and Housing
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regarding furnishing of wrong infor-
mation to the House about DDA
flats. Later on, I also Supplied further
information on the subject and
strengthcned my case with photostat
copies and documents. The privilege
motion has neither been rejected nor
doI know the stage at which the
matter is lying.

qEAY WERT : AT, AR 941G

HTEAMT | & 3@ FAT | You come to
me.

S FEAATT WHAET (T
HETLT ST, GIFTT gWOT Fgar g fF
ag gfvsaY &Y <er F+, I9%F gIy
ATy F90 | AfFT § g97 F1 geq
g, 9d BATSI AMFT Fvagrer
FAEL dF q3q TAT FT T FTAT
THT ... (zaaum ) **

wewer WG : AL AT AT (1Y
gq AT, T wnarT 7 gAy &
fag fea € otx waw #79 & fo3

fzr & 1 #7 SrraAt Arg g &

g7 graat ax  faar fear ey
fag ®v g ar fa=re @, qry
hAeH § G, 9Fr TE AT, a9 Q19
R

At Im fqe grgaw (E0-
qI) © wegey ST, q19A 9@ FaEd
Frax d Fg1 A1 5 zowr fyaaw &
w7 F @9, AT TAFN AIIFH 1 ST
FIT § ITAT T[T T FEN,
(s

ooooo

wemer wEEq ¢ WA S Fgr AT
9g ¥g @l § | afFr Fd Fadl
g¥T &AW e A@ @ |
Not allowed.

*Not recorded,
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Y TAMA AAFL AEHRT -
srTqd av &gr a1 fF FAT F1 gangy ?

wewer wgiad : AA ST FE AT,
forogr, SITTFT FAT 9AT & 7

st IR @NET oA 0 B

STTEY aTd g1 aq &, afET S A
¥ Al HIO ST Tgﬂ' %, ‘ﬁfﬂ'ql’ a9
Y &, el g & Fr fra g !

MR. SPEAKER : Have some
patience.

qa7 7§ |

st TISATA MAFe nEar - @
1t AT AT, AT H AT
T TR 2 A # Haw g ?

areger wWgtaw ¢ B UF ATd FEAT
argar g, qgwEl Argar g o
g7E ¥ F ATTHT X T &7 FT A1
qaqr & 97 § gad F fa¥ JAT
g,hanq% FAAEAATT A0 F & Ay
g1z g v adi @17 39T € 7 T
oF @ arg & (g 7% @A Al 39
7T qE gvMy, &3 AT AT
Rt

sfY TIAATH AAFT ;e ¢ A
uF SFreHl AT ST TG E......

(eamaiA)

RAeaer Wt STTIET TET
FTAF FIAT, faerd F1, w6q@ FIq
ggz F7 | ar & I fgura ¥ wer
71 g, faea & arg A a7dr €
Samething is being repeated.

WU ST @AET JEE
AT ITT YT ¥ TF FTEAY I+
AT AT IETE ... (cuaym)
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QT AFIEW : AT AR I
FY f73gy & <@r % | You are the

only person who is standing again.
Th:rc is a representative Government
in the State. What do you want to say
to me ? Don’t you understand the
responsibilities of the State Govern-
ment ? You are unnecessarily trying to
takc the time of the House,.

st wmare fag (e
AT FAFT S FT gIF v

FLGET & FATAT AT (smaaT)

MR. SPEAKER : That is what I
am trying to find out. '

Y AT FAET AT I
E AT TIFT @Y & IgET )
ArgdE  weT  FT fAgqr wqT |
(za=um)

MR. SPEAKER : The same
thing is t_;veing repceated.

WY USHTA AR FESA 0 qG
at fqaw T2 & sremer &Y

MR. SPEAKER : What scrt of
man arc you ? I have alrcady taken
cognisance of that fact. T have told
you.

(Interruptions)
Sto Afqe gwrT Agar (gaEdl-
q%) : sremer S, fagrz ¥ gfear
A1 fasrdt &1 93F a9rg @y
g afzar @t #r oad faw @7

R...

qewey wWEE@ : al AT fag
FLANT 1§ FT@Er W g

L am a human becing. This is a State
subject. What Government of India
can do about this ? We are taking this
into consideration. A calling attention
on the subject is under my conside-
rations There is a limit to my
patience,

—_— — —— —
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12.20 hrs.

PAPERS LAID ON THE TABLE

Statement explaining reasons for not
laying Annual Report and  Audited
Accounts of the Borgaigaon Refinery and
Petrochemicals Limited for 1982-83 in

time
THE MINISTER OF ENERGY
(SHRL P. SHIV SHANKAR) : I beg
to lay oun the Table a statement (Hindi

and English versions) the
rcasons for - not the laying
the Annual TReport and  Audited

Accounts of the Bongaigaon Recefinery

and Petrochemicals Limited for the -

year 1982-83 within the stipulated
period of the nine months after the
close of the Accounting year. [Placed
in Library. See No. LT-7724 84]

Annual Report etc. of the Calcutta
Port T1rust, Dredzing Corporation of
India Limited, New Delhi Cochin Ship-
yard Limited, Cochin, Central Inland
Water Transport Corporation Limited,
Calcutta and Shipping Development Fund

Committee for 1982-53

THE MINISTER OF STATE IN
THE MINISTRY OF SHLIPPING AND
TRANSPORT (SHRI Z.R. ANSARL :
I beg to lay on the Table :

(1) A copy of the Annual
Accounts (Hindi and English
versions) of the Calcutta
Port Trust for the year
1982-83 and the Audit
Report thereon, under sub-
section (2) of section 103 of
the Major Port Trusts Act,
1963. [Placed in Library.
See No. LT—7725/84]

(2) A copy cach of the following
papers (Hindi and English
versons) under sub-scction
(1) of section 619A of the
Companies Act, 1956 :

(a) (i) Review by the Govern-
ment on the working of
the Dredging Corpora-
tion - of India Limited,
New Delhi, for the year
1982-83,

-
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(b)

(c)

(3)

(4)
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(i) Annual Report of the
Dredging Corporation
of lndia Limited, New
Decthi, for the vyear
1982-83 along with
Audited Accounts and
the comments of the
Comptroller and Audi-
tor General thereon.
[Placed in Library. See
No. LT—7726/84]

(i) Revicw by the Govern-
ment on the working of
thc Cochin  Shipyard
Limited, Cochin, for
the year 1982-83.

(ii) Annual Recport of the
Cochin Shipyard Limi-
ted, Cochin, for the
year 1982-83 along with
Audited Accounts and
the comments of the
Comptrolier and Audi-
tor General thcreon.
|Placed in Library. See
No. LT—7727/84]

(i) Review by the Govern-
ment on the working of
the Central Inland
Water Transport Cor-

poration Limited,
Calcutta, for the year
1982-83.

(i1) Annual Report of the
Central Inland Water
Transport Corporation
Limited, Calcutta, for
the year 1982-83 along
with Audited Accounts
and the comments of
the Comptroller and
Auditor Genperal there-
on.

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papcers mentioned at (c)

-of item (2) above. [Placed

in Library. See No. LT—
7728/84]

(i) A copy of the Annual
Report (Hindi and
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University

English versions) of the
Shipping Development
Fund Committee for the
year 1982-83 together
with Accounts and the
Audit Report thereon,
under sub-section (5) of
section 16 of the Mecr-
chant Shipping  Act,
1958.

(i) A copy of the Review
(Hindi and English
versions) by the Govern-
ment on the working of
the Shipping Develop-
ment Fund Committee
for the year 1982-83.
[Placed in Library. See
No. LT—7729/84]

(Dis-

Grants Commission

qualification, Retirement and Conditions of
Sceryice of Mcmbers) (Aincndment) Rules
1943 ; Annual Report cte. of the Nehru

Memorial
Delhi ;

National Council of

Museurna and Library, New
Scicnee

Museum, Calcutta; Regional Institute of
Technology, Jamshedpur etc. etc. for the

THE

year 1$82-83.

DEPUTY MINISTER 1IN

THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHR1 P.K. THUNGON): I
beg to lay on the Table -

(1)

()

A copy of the University
Grants Commission (Dis-
qualification, Retirement and

Conditions of Service of
Members) (Amendment)
Rules, 1983 (Hindi and

English versions) published
in Notification No. G.S.R.
876 in Gazette of India
dated/the 26th November,
1983 wunder sub-scction (3)
of section 25 of the Univer-
sity Grants Commission Act,
1956. [Placed in Library.
See No. LT—7730/84]

(i) A copy of the Angual
Report (Hindi and
English versions) of the

PHALGUNA i:l’ 1905 (SAKA) -

(3)

(4)

(5)

(6)
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Nehru Memorial Mu-
scum and Library, New
Delhi, for the yeur
1982-83 along with
Audited Accounts.

(1) A copy of the Review.
(Hindi  and English
versions) by the Govern-
ment on the working of
the Nchru Memorial
Museum, New Delhi,
for the year 1982-83.

A statement (Hindi  and
English  versions) showing
reasons for delay in laying
the papers mentioncd at (2)
above. [Placed in Library.
See No. LT—7731/84]

(i) A copy of the Annual
Report (Hindi  and
English versions) of the

National Council of
Science Museums,
Calcutta, for the year
1982-83.

(i1) A copy of the Annual
"Accounts (Hindi and
English versions) of the

National Council of
Science Muscums,
Calcutta, for the ycar
1982-83.

(iii) A copy of the Review
(Hindi and  English
ve/sions) by the Govern-
ment on the warking of
the National Council of

Science Muscums,
Calcutta, for the year
1982-83.
A statement (Hindi and
English  versions) showing

reasons for delay in laying
the papers mentioned at
(4) above. [Placed in Lib-
rary. See No. LT—7732/84]

(i) A copy of the Annual
Report (Hindi  and
English versions) of the
Regional Institute of
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(8) A

Technology, Jamshed-
pur, for the year
1982-83.

(ii) A copy of the Annual
Accounts (Hindi and
English versions) of the
Regional Institute of
Technology, Jamshed-
pur, for the yecar
1982-83 together with
Audit Report thereon.

(iii) A copy of the Review
(Hindi and  English
versions) by the Govern-
ment on the working of
the Regional lnstitute
of Tcchnology, Jamshed-
pur, for the year

1982-83. [Placed in
Library. See No. LT—
7733/84)

(7) (i) A copy of the Annual

Report  (Hindi and
English versions) of the
Board of Apprentice-
ship Training (Southern
Region), Madras, for the
year 1982-83 along with
Auditcd Accounts.

(ii) A copy of the Review
(Hindi and English
versions) by the Govern-
ment on the working of
the Board of Appren-

ticeship Training

(Southern Region),

Madras, for the year

1982-83.

statement (Hindi and
Euglish  versions) showing

reasons for dclay in laying
the papers mentioned at (7)
above. |Placed in Library.
See No. LT—7734/84]

(9) (i) A copy of the Annual

Report  (Hindi and
English versions) of the
National
Educational Rescarch
and Training, New

Council  of
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(12)

(13)
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Delhi, for the  year
1982-83.

(ii) A statement  (Hindi
and English versions)
regarding Review by
the Government on the
working of the National
Council of Educational
Research and Training,
New Delhi, for the year
1982-83.

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at (9)
above. [Placed in Library.
See No. LT—7735/84]

(i) A copy of the Annual
Report  (Hindi and
English versions) of the
Lalit Kala Akademi,
New Delhi, for the
year 1982-83.

(ii) A copy of the Review
(Hindi and  English
versions) by the
Government on the
working of the Lalit
Kala Akademi, Ncw
Delhi, for the vyear
1982-83.

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at (11)
above. [Placed in Library.
See No. LT—7736/84]

(i) A copy of the Annual
Rceport  (Hindi and
English versions) of the
Gandhi Darshan Samiti,
New Dclhi, for the year
1982-83 along with
Audited Accounts.

(ii)) A copy of the Review
(Hindi and  English
versions by the Govern-
ment on the working of
the  Gandhi Darshan
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(14)

(15)

(16)

amn

(18)

Samiti, New Delhi, for
the year 1982-83.

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at
(13) above. [Placed in
Library. See No. LT—7737/
84]

(i) A copy of thc Annual
Report (Hindi and
English versions) of the
University Grants Com-
mission, New Delhi, for
the year 1982-83 under
section 18 of the Uni-
versity Grants Commis-
sion Act, 1956.

(ii) A copy of the Recview
(Hindi and  English
version) by the Govern-
ment on the working
of the University Grants
Commission, New Delhi,
for the year 1982-83.

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at (15)
above. [Placed in Library.
See No. LT—7738/84]

A statement (Hindi and
English versions) explaining
the reasons for not laying
the Annual Report of Regio-
nal Engineering, Surat and
Audited Accounts of the
Regional Engincering
Colleges of Durgapur, All-
ahabad and Surat, for the
year 1982-83 within the
stipulated period of ninc
months after the closc of the
Accounting Year. [Placed
in Library. See No. LT—
7739/84]

(i) A copy of the Annual
Report (Hindi and
English versions) of the
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(19)
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Indian Institute of Tech~

nology, Kanpur, for the
year 1982-83.

(1) A copy of the Annual
Accounts (Hindi and
English versions) of the
Indian Institute  of
Technology, Kanpur, for
the year 1982-83 to-
gether with Audit
Report thereon, under
sub-scction (4) of sec-
tion 23 of the Indian
Institute of Technology
Act, 196].

(iii) A copy of the Review
(Hindi  and English
versions) by the Govern-
ment on the working of
the I[ndian Institute of
Technology, Kanpur, for
the year 1982-83,

Two statements (Hindi and
English  version) showing
reasons for delay in laying
the papers mentioned at (18)
above. [Placed in Library.
See No. LT—7740/84]

(20) (i) A copy of the Anilual

Report (Hindi and
English versions) ¢f the
Indian Institute  of
Technology, Bombay,
for the year 1982-83.

(ii) A copy of the Annual
Accounts (Hindi and
English versions) of the
Indian  Institute of
Technology, Bombay,
for the year 1982-83
together with  Audit
Report thereon, under
sub-section (4) of sec-
tion 23 of the Indian
Institute of Technology
Act, 1961.

(1) A copy of the Review
(Hindi and  English
versions) by the Govern-
ment on the working of
the Indian Institute of
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Technology, Bombay,
for the year 1982-83.

(21) Two statements (Hindi and

(22)

(23)

(24)

(25)

(26)

English versions) showing
reasons for delay in laying
the papers mentioned at (20)
above. [Piaced in Library.
See No. LT—7741/84]

(i) A copy of the Annual
Report  (Hindi and
English versions) of the
Indian Institute  of
Technology, Kharagpur,
for the year 1982-83.

(ii)) A copy of the Review
(Hindi and  English
versions) by the
Government  on  the
working of the Indian
Lnstitute of Technology,
Kharagpur, for the year

1982-83,
A statement (Hindi and
English versions) showing

rcasons for delay in laying
the papers mentioncd at (22)
above. [Placed in l.ibrary.
See No. LT—7742/84]

A copy of the Annual
Accounts (Hindi and English
versions) of the Indian
Institute  of  Technology,
Madras, for the year 1982-83
together with Audit Report
thereon, undcr sub-section
(4) of scction 23 of the
Indian Institute of Techno-
logy Act, 1961.

A statement (Hindi and
English versions) showing
reasons for delay in living
the pupers mentionced at (24)
above. |Placed in Library.

See No. LT—7743/84]

A copy of the Annual
Accounts (Hindi and English
versions ) of the Indian
Institute of  Technolcgy,
Delhi, for the year 1982-83,
togcther with Audit Report
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(29)

(30)

(31)

Papers Laid 396

thercon, wunder sub-section
(4) of scction 23 of the
Indian Institutc of Techno-
logy Act, 1961.

A statement (Hindi and
English  versions) showing
reasons for delay in laying
the papers mentioned al (26)
above. [Placed in Library.
See No. LT—7744/84]

(i) A copy of the Annual
Report  (Hindi and
English versions) of the
Teachnical Tcachers’
Institute (Western
Rcgion), Bhopal, for the
year 1982-83 along
with Audited Accounts.

(i1) A copy of the Review

(Hindi and  English
versions) by the
Government  on  the
working of the Techni-
cal Tcachers’ Training
Institute (Weslern

Rcgion), Bhopal, for the
year 1982-83,

A statement (Hindi  and
English versions) showing
reasons for dclay in laying
the papcrs mentioned at \28)
above. [Placed in Library.
See No. LT—7745/84]

(i) A copy of the Annual
Report  (Hindi and
English versions) of the
Sangeet Natak  Aka-
demi, New Delhi, for
the ycar 1982-83.

(i1)) A copy of the Review
(Hindi and  English
versions) by the Govern-
ment on the working of
the  Sangeet Natak
Akademi, New Duclhi,
for the year 1982-83.

A statement (Hindi and
English versions) showing
reasons for dclay in laying
the papers mentioned at (30)
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above. [Placed in Library.
See No. LT—7746/84]

Annnal Report etc. of Hindustan Latex

Limited,
Research

elc.

Trivandrum; Central Council for
in Homoeopathy, New Delhi

etc. for the Yecar 1982-83

THE DEPUTY MINISTER I[N
THE MINISTRY OF HEALTH AND

FAMILY

KUMUDBEN M. JOSHI):

lay on th

(1)

(2)

(3)

{(KUMARI
1 beg to

WELFARE
¢ Table.

A copy cach of thc following
papaers (Hindi and Engl!sh
versions) undcr sub-section
(1) of the scction 619A of
the Companies Act, 1956 :—

(i) Review by the Govern-
ment on the working of
the Hindustan Latex
Limited, Trivendrum,
for the year 1982-83,

(i) Annual Report of the
Ilindustan Latex Limi-
ted, Trivendrum, for the
year 1982-83 along with
Audited  Accounts and
thc comments of the
Comptroller and Audi-
tor General thereon.

A statement (Hindi and
English versions) showing
reasons for delay in lying
the papers mentioned at (1)
above. [Placed in Library,
See No. LT—7747/84].

A statement (Hindi  and
English versions) explaining

the reasons for not laying

the Annual Recport and
Audited Accounts -of the
Central Council for Research
in Llomocopathy, New
Declhi, for the ycar 1982-83
within the stipulated period
of nine months after the
close of the Accounting
Year. [Placed in Library,

. See No. LT—7748/84].
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A statement (Hindi and
English versions) explaining
the reasons for not laying
the Annual Receport and
Auditcd Accounts of the
National Institute of Homo-
copathy, Calcutta, for the
ycar 1982-83 within the
stipulated period of nine
months after the closc of
thc Accounting Year. [Placed
in Library, See No. LT—
7749/84].

A statement (Hindi and
English versiens) explaining
the rcasons for not laying
the Annual Reports and

-Audited Accounts of the All

India Institute of Medical
Sciences, New Delhi, and the
Post-Graduate | Institute of
Medical Education and
Research, Chandigarh, for
the year 1982-83 within the
stipulated pcriod of nine
months after the close of the
Accounting year. [Placed in
Library. See No. L.T.—7750/
84].

A statement  (Hindi and
English versions) explaining
the reasons for not laying the
Annual Reports and  Audited
Accounts of the Central
Rescarch Institute for Yoga,
New Delhi, for the period
from 18th February, 1980 to
31st Muarch, 1983, within
the stipulated period of nine
months after the close of the
Accounting Year. [Placed in

Library. See No. 7751/
84]. . '
A statement (Hindi and

English versions) explaining
the reasons for not laying
the Annual Report and
Audited Accounts of the
Central Council for Rescarch

.in Yoga. and Naturopathy,

New Delhi. for the vyear
1982-83 within the stipu-
lated period of nine months
after the close of the
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Accounting Year. [Placed in

Library. See No. LT—
7752/8«]
Annual  Report c¢te.  of the Indian

Railway Construction Limited, New Delhi

and the Rail India Technical and Eco-

nomic Services Limited, New Delhi for
19:2-83

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : |
beg to lay on the Table a copy each of
the following  papers (Hindiand
English versions)  under sub-section
(1) of secction 619A of the Companics

Act, 1956 :

Review by the Govern-
ment on the working of
the Indian Railway
Construction Company
Limited, New Delhi, for
the ycar 1982-83.

(1) W

(1) Annual  Rcport of the

. Indian Railway Cons-
truction Company Limi-
ted, New Delhi, for the
year 1982-83 along with
Audited Accounts and
the comments of the
Comptroller and Auditor
General thercon. |Placed
in Library. See No.
LT—7753/84]

@) W) Review by the Goverp-
ment on the working of
the Rail India Tecnnical
and Economic Services
Limited, New Delhi, for
the ycar 1982-83.

(i) Annual Report of the
Rail  India Technical
and Economic Services
Limited, New Declhi, for
the year 1982-83 along
with Audited Accounts
and the comments of the
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Comptroller and Auditor
General thereon. |Placed
in Library. See No.
LT—7754/84].

Annual Report cte.. of the National

Institute of Public Coopcration and Child

Dcyelopment, New Delhi for the year

1982-{3 and Addcndum to the resolution

dt. 19.12.£3 i.e. Indian National Codc for

protection and Promotion of breast-feeding
breast-feeding.

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRI P.K. THUNGON) : 1 beg
to lay on the Table :

(1) (1) A copy of the Annual
Report (Hindi and Eng-
lI'sh versions) of the
National Institutc of
Public Cooperation and
Child Development, New
Delhi, for the year
1982-83 along with
Audited Accounts.

(ii) A copy of the Review
(Hindi and English ver-
sions) by the Govern-
ment on the working of
the National Institute of
Public Co-operation and
Children Dcvelopment,
Necw Delhi, for the year
1982-83.

(2) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (1) above. [Pla-
ced in  Library. See No.
LT—7755-84].

(3) A copy of the Addendum®
(Hindi and English versions)
to the Resolution dated the
Indian National Code for
Protection and Promotion of
Breast-fceding. [Placed in
Library. See No. LT—
7756/84].

*The resolution was laid on the Tablc on the 22nd December, 1983,
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12.20% hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Sixty-ninth Report

SHRI G. LAKSHMANAN
(Madras North) : 1 beg to present
the Sixty-ninth Report (Hindi and Eng-
lish versions) of the Committec on
Private Members’ Bills and Resolu-
tions.

12.21 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Action Taken Reports

SHRI A.C. DAS (Jaipur) : I beg
to present the following Action Taken
Reports (Hindi and English versions) of
the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes :

(1) Forty-third Report on Action
Taken by Government on the
reccommendations  contained
in Thirty-ninth Report of the
Committee on the Ministry of
Education and Culture
(Department of Education)—
Educational facilities for
Scheduled Castes and Sche-
duled Tribes in (i) Indian
Institutes of Technology ; and
(ii) Central Universitics.

(2) Forty-fifth Report on Action
Taken by Government on the
reccommendations contained
in Thirty-seventh Rcport of
the Committee on the Minis-
try of Finance (Department
of Economic Affairs) (Bank-
ing Division)—Reservation
for, and cmployment of,
Scheduled Castecs and Sche-
duled Tribes in the Syndicate
Bank and credit facilities
provided by the Bank for
Scheduled Castes and
Scheduled Tribes.

—— — e

PHALGUNA 11, 1905 (SAKA)
Powers and Conditions of Service) Amdt. Bill

C & AG (Duties, 402

12.21% hrs.

COMPTROLLER AND AUDITOR-
GENERAL’S (DUTIES, POWERS
AND CONDITIONS OF
SERVICE AMENDMENT
BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : I beg to move for
leave t¢ introduce a Bill further to
amend the Comptroller and Auditor-
General’s (Duties, Powers and Condi-
tions of Service) Act, 1971.

MR. SPEAKER ; The question

is

“That leave be granted to intro-
duce a Bill further to amend the
Comptroller and Auditor-General’s
(Duties, Powers and Conditions of
Service) Act, 1971.”

The motion was adopted

SHRI S.M. KRISHNA : I intro-
duce the Bill.

SHRI SATISH AGARWAL
(Jaipur) : Will this be tuken up on
Saturday ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : I suggest that we skip the
Junch hour so that some more members
can speak.

MR. SPEAKER : Is it the plea-
sure of thc House that we dispense
with the lunch recess to-day ?

SEVERAL HON. MEMBERS :
Yes, yes.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : What is
this, Sir ?

MR. SPEAKER : This is to make
you more smart......You will become
thinper and look more smart,
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12.22 hrs.

[MR. DEPUTY SPEAKER in the
Chair.]

MATTERS UNDER RULE 377

(i) Necd for steps to make Gauhati
Airport operaticnal during night time
also.

SHRI BISHNU PRASAD (Kaliabor):
I wish to draw your attention to a
matter of public importiance which has
been agitating the minds of the people
of North Eastern Region n general and
the people of Assam in particular.

Gauhati is the gateway to North
Eastern Region and is also on the map
of Indian Airlines, connecting Agartala
Bagdogra, Dimapur, Dibrugarh, Imphal,

Jorhat, Lilabari, Teczpur, Barapani,
Silchar, Patna, besides Dclhi and
Calcutta.

At present therc are no night
landing facilitics at Gauhati Airport
with the result that all the services
operate duting day time upto 17.00
hours. Very often it has been our
experience that if any flight gets delay-
cd due to some technical snag, it can-
not land or take oft in the c¢vening and
the passengers arc stranded causing
great inconvenience.

Gauhati being  an important town
of Assam having its strategic position,
it is all the more nccessary (hat it
should be made operational during
night time which would help strengthen
and increas: civil and  para-military
traflic in times of emergency.

1, thercfore, earnestly impress
upon the Government to take all these
factors into consideration and provide
necessary facilities to make Gauhati
airport operational during night also.

(ii)) Neced to supply more imported edible
oil to Orissa and to distribute ‘dal’
through the Public Distribution
System therc.

SHRI BRAJ MOHAN MOHANTY
(Puri) : The prices of essential com-
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moditics arc rising high. Morc parti-
cularly, the price of edible oil and
‘dal’ have gone up so high that it is
becoming difficult for pcople from the
poorer strata of society to manage.
The edible oil and ‘dal’ ar¢ commodi-
ties which form very essential part of
poor man’s dict in Orissa.

I, therefore, wurge wupon the
Government to supply morc importcd
edible oil to Orissa so that the price
of ediblc oil can be brought down and
to take over the distribution of ‘dal’
through public distribution sysftcm so
that it can be supplicd to the poor
pcoplc at fair price. This is urgently
necessary to relieve the poor man
from hardships.

(iii) Need to lift ban on cotton exports.

PROF. N.G. RANGA (Guntur)
Under Rule 377 I wish to makce the
following statement :

The cotton-growcers of Andhra
Pradesh producing long staplc cotton
in particular and producers of cotton
all over India in general are very much
agitated over the Government ban
placed suddenly on cotton exports,
thus bringing down cotton prices which
stood at Rs. 670 per quintal, by more
than Rs. 80 per quintel,  Whilce the
Managing Director of Cotton Corpora-
tion of India was saying that there is
very good demand abroad for Indian
cotton and ncither the Indian textile
industry nor the Cotton Corporation
complaincd about the present or arti-
cipated short supply of cotton, it is
mystifying why this sudden ban was
imposed, thus denying to our cotton
growers the bencfit of foreign demand,
though only 40% of the cotton was
availablc with actual growers now and
60%, had been bought up by dealers
or some growers-cum-dcalers. To
deny the advantage of higher prices
ruling abroad is to deprive India of
additional foreign cxchange and higher
incentives for growers to produce lar-
ger quantities of cotton next year. So
I request the Government to reconsi-
der its decision. I also wurge the
Government to give equal opportuni-
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ties for cxport to all growers and their
co-uperatives all over India, if and
when the ban on cxports is rzmoved.

(iv) Necd to open recruitment office of
armed forces in Pithoragarh
District of U.P.

st g0 TrAq (ASHITT) @ I
gaw & foaterag 55 @ a1 £ waf
FIATAT @A AT FT AT aFd 97
¥ Tt AT TE R Wy {Ar o
T 992 & 60 AT Y AfaT FTIIq
&faw & gar @rww gaa & &ar faga
gfaw ot § | 7 AU T 3T F FL
Faazifcar ==, 9I@d1? 9%, fafaee
Far ggx wrea qfas fag g1 awn
7% qfrare ¥ & foasr &% Aifgar
FyAr § T FT F1 qrfanfiE
queqer @ g | %A afwam 7
g¥gg ArTATd 9dl F1aTEg g A
F Freor 9l A1 21 1A § ) 3F AA
¥ qaqd dfqsl # =w T wrd
et sareq g | qagd gfas afz-
gg agi & ATACTHT I AMIATT AT
Fratag @rer A9 T JIT AT AT TET
¢ 1 oeter fexq Wl wrataa ar
wof fafa<t & =@ @wiT &1 Qi q8
g aFhdr g |

g1 198 F  FIA-A0AT F
FAFIT ZH FATE FT FTHEIT T
1981 ® 4 @M@ 90 FATTL & FHLTa 4T

T w7 5 ar@ § afas gagear g1

A9Td & ATITA AT TR § TIT@r
qeed H WAL g7 19 § |

ga: e 7A@ &1 fogyoong
" wte 9t it aradr Fifgg

(v) Neccd to help opium growers of
Madhya Pradesh and Rajasthan

=} | FeEa sfear

PHALGUNA 11, 1905 (S4KA4)

Matters Under 406
Rule 377

(3591F) : weg WRAW IFIT VT
¥ fgrg Atg ®7gd F ;U H
FGAT AZT F FET TF AT wAA!
ot afg gf & adt gIdr e
HAETH AT FIIT FT GEAT: AET TIT
F WIHIT, TAATH, ISAF, WIATYT
faai & qar waegm & faaizag
T ATAETE, FraT I g7 A
U F1 JTr F g qIT T guIeq &
T4y foras #AET 507 77 afa g€ )
wa dgw & & Peara erfas
fageaar & #1¢ 07 Fqw T Few
BT AT ATHIR G AT E | Fe
GIHTT & ATIF g fqurT & Fa10
froai & gdra gfg 2a27¢ fauifeg
qEIH IeTIRT Ffqard 21 ordrw #1
FAT ®F <9197 gex' g Sraqr
Fegd g, ¥ FART AT AT QI09 &
gy a1 257 faFaar @, ag 3o qqa
F T HRAT F ET A JA 04T &
faq uxfaa &7 faar srar &0 €19
¥ gET F ITIUT IFH G qreg
fagaar g | fFam T 999 4 e
Fex a¥F1T faaifrd qeq 97 wvat
g | IR F F137 & faq wfafeag
U, UF-UF 919 FT 2@T qI9op
HTT GHIH FT ATILAFAT FraT 2 |

qqug @ IiFfax fager &
Fex GIFIT ¥ oqrag g fw aife.
sifegq  feqedz & fraay stk
Safaadat & su19F TIAT F  ATHTT
93 9fq FRAT AT ARG Iearaq
7 fautzor w7 fEgra w1 frdy o
feafq & «argda’’ gzar fawea a
FLA FT ATIFET FL ASHT F1 faay
3 foag awr g %1 famt @
T A IR AL qgA A
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[ @ea Ao sfear]

safrg frar st T Sgr gwa gl
faveq #2 3t farma =y g@ fauar
A qafeg ggraar & 17 |

(iv) Need to return the land acquired for
the proposed Aluminium Project at
Ratnagiri to their original owners.

SHRL BAPUSAHEB PARULEKAR
(Ratnagiri) : Under Rule 377, 1 want
to bring the following matter of urgent
public importance.

Even after 37 years of Indepen-
dence, Konkan region of Maharashtra
and, especially, Ratnagiri and Sindhu-
durg districts. have been utterly neg-
lected. This area has been deprived
of Railway, air, navigation and other
communication scrvices.

With a view to promoting indus-
tries in this arca, a dccision to set up
one aluminium project at Ratnagiri
was takcen by BALCO as carly as 1960.
2,000 acres of land was acquircd from
poor farmers at the nominal rates for
the purposc of this project. There are
5,000 mango trees in this land.
BALCO gets an income of Rs. 70 to
80 thousand per year from this land.
The farmers were paid compensation
only at the ratc of Rs. 50 per guntha
(Maharashtrian
Rs. 100 per mango tree. An assurance
was given that after the sctting up of
the project, the sons of the landowners
would be given suitablec employment in
the project or land would bce returncd
to the owners if the projcet did not
materialise.

measurcment)  and

BALCO has decided to sell this
land o M.L.D.C. of Maharashtra
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Government at the rate of Rs. 1,250
per guntha now. It shows that the
project will not be set up in future.

If this be truec, I will request the
Government to return the land to their

original owners. If it is not done, [

am afraid, thc farmers may have to
fight against the Government for
getting back their land.

(vii) Need to construct a bridge over
Yamuna at Namgal or Kundaghat-
near Lakhauti

st Tt wgE (HETTAYY)
fecaY efiwv qrga, wrzg T A

ITT gW  FIEHTT A gfzagrom
AYFIR & (A6 oF ga qgar
9T F@IET & 9rF qgAEaT 1T
FAAT F gl F AT A GATAT 4qT
fear ar fagst @wim gy geg o
FE AT7 A7 AV | IAFT CATT AIFHTAET
T faar qar a1 wav ywqg 7
ard ag § & wa ag ga foan
FRITAYT & qI1¢  GAFHATLT ey
¥ HAT & AET g9 § fgw qq-

ar7g fraidtz g2 At 9 <@
¢ fomsy asg & foar agrage &
arT F1 geafea aurdr aqr @ o
SH & AR AN F Y JYAT 9T
q@EIAT F ATAT g7 FATHT qEdrg
aife vzt it fafaed wradt g, &
FTER 97 WIS v AT # gy
T g, zafae I gIFIT ¥ ITEareq
g fFsgar g 9t g @@ AT
SHAT AT & &9 T A ZAT §

ST AGIAY F ATAX A AT FH 2L
q1Z 9T FATAT ATY |
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12.32 hrs.

MOTION OF THANKS ON
PRESIDENT’S ADDRESS CONTD

MR. DEPUTY SPEAKER : The
House now will take up further
discussion on the Motion of Thanks
on the President’s Address. Three
hours’ time is left. So, we will
continue. with the discussion till 4
o’clock and 4 p.m. the Prime Minister
would reply. Now, Mr. Kabuli. You
have already taken eight minutes.
Please conclude in another one or two
minutes.

s oegw e wEer  (A-
7a%) : fecdY wdyw T @rga, sreae ar
# ug FgA1 ATgAr g % TEIA FT AT
FeA § HL@L F1 dgq 7 g<fuuy
FYHEM 97 AT IEF WIE dAQ
11 1@ F1 ®IgHs "Fqa qET
AH & gew, w1 faswT wT &

PHALGUNA 11, 1905 (SAKA)

Matters Umfer 410
Rule 377

qeAF T@IT AT wigr I o wE | F
ag ®ear AEar g fF gw AEA F
g1 vgq & | AfF gwwr frarag
FEAFIHTF arcgs g AT [+
ag W& framad SEEAEHIT
FT qTAIT LI, q&7 9 g4 F3
arT e fFar sz fET age
Arw qifFearT § A1 IFA STIRE
fear &1 & ag aarar =garg %
ysqd A1 I ATAS & a1 UgA §, &l
yreqdE g, ST qIEFE I
qifafews saredaeT | T aF A
HTEAFZT FT JEGTF &, d 5T ATGHIT
TaT § qQedT Fgar w5 ag &% g
fr forgs at ® ga% aFar 4 fosr-
aF A1 g, AT ITF UIFIT F IFGA
gg fwarag #Y & gNw F12 | 5 gi
qE AERFIAIL GIE HIE & JeGF
g, I94 T FFHERAT A (3T AT
qrT wIFHSAT gwwg A Ffafwde
giYw F1Z & arad g gy fFar |
g9 arg ag g fF g wew A
qrg 919 aF AT RIOA £ FFAAT
fear sitv ga& a1z sq@F @A
F Fed & BITT 1T ITHT  H{ET 9T
qATHTAT 74T | Fr g arqg ag g 6
At OF HIT Fed KT oaT g, fTgHT
fadte e & Fgr «rar g, oo &q
¥ 9% FA4LT 41 §7 1978 & TEFT
FFSAT HAATLH I 731 9T 1 TG
A qreaFE g gArdy gfaar #x
gay 93t gwgfrag & o7 g 9%
Fo fyaised F1gq FI4§ ard
gfrar a1 gd ag agmar g f5 &
T ATAT W ZEGEAATA a1 AR
g% %, FE T AqIAS ¥ qagedy at
adi gf & f5 29 ow wew #FT 4%

" gFIEE T 9L, (smEgT)
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st ghm @ o 1T FAT
Tazy § geas fqar qar g ? e
gt A af9T 1 (saawm)

st srsge TEE wEEAl o H A
agrT =1gat § 5 ge Y@ TEwA
gar gar & i 2 gvw w3 &
& Srara ¥ F1E STegdrsiT al T&r 31 |
¥ 77 %g q91 Argar g % 9 aF
AFIA T FT FIGAT F1 ACIF g,
gUY IUFT FeeH fFATE AR A
FAr o afl IRy 5w qar
Fradl S FwwiTez @, W1 ATH-
Foare 7 fergear & argz fawmae
1 wifrw #R sEAr aswr A faq

S F W o8Ea fEAr § osaay gud
HSEHT &1 & | dfwT G0 aF AT
ARYFZT FT T9TA &, ATTHI 39
LU B B O A O - - B O
ATEFATHRY Q1 T80 F1 | 9L a1 T8
g 5 www ardf #1 qw @ -

FIAIT A Slo HIEF Fegeal I
EESITH QAT STAT 3 |

ATIHT ATH J AE FET AT @I
g BF osto wiww wsgear s
FIEAIT TAT AT | T IT IFH!
qEAR fas o wex qrat & 917 B9
g1 # eagr FgEr =rgar g fF
gAN UF F9T FI @A FT f7ar §
1975 % fgrgeam #1 wgE 1€y,

Aigafen amar gfazr T @iz

TT-ATTHTE, g asgear & afAaara
TFH GAATIT g7 ST qgg  qrey anq
ST AUE T gL E 1 SFATHI &
W & qIT 9 e, 1953 F1SR-
STILIET g2 § 1 1953 § T@ Aigeag
HLTAT qIga q8f & AfTLATTH o |
fras fergeam & @ #wiz &1
faqrar ar 1 sad fawafeal gg
iz argaifear g5 1 9 sITEd 1975 F

SITH St arganieat g € sy 9e g
FTEATT H AWM T 7973 921 {47 3 |
ST T FLFTT 98T 9T AT 8, 399 Fgt
F A ¥ qrizfadms a@ faar 2
AT F Ny § 1 z9 Goar 07 §
FAT A12aT § B 1976 § @ grega
gFAIT | AT TT | FARTE AT &
aafaq #1 7r6 w7 fear, &7 gamw
HWigraz grfes gga 7 oawl &
aifas stfeqare a7 2  sawr gan
ufaforgz frar & 1 sg aury # S
gew & a7 faams s w7 @ 9,
w% fag @ifer @rgs & #ar B
qFT T % 7 Algsaq ¥
AT | 2qFT AT ag Frwer B
1964 % ¥ @rza ¥ faams Faw 3
aifeg faar aqar e S ¥
qifafera awg &1 fawmr war
aifes grga 1 Fiww & € Far
¥ 3 98 19 s frar ) ag
g AT 2T | F ogarewArE 3qu
g sitadt g faw afel 7 g gaw
giaar awsrs 71 1 gifes a5
IEIT & A3 A FAT & Jqr
gl AT, =T gag #IT Frfgm |
St 9 foafga &1 o Sy
@l gifes Agg F gFq * [W
giga T 73Fw & Ifwam uF
AAAIGT AT, ST AT TIET A7 Fag
of et g'fewr st &1 wag o AT
qR fergeam #1 wag ¥ | qr9| Y
st gfeat off, ag @ew g uw
zax F qrg a1 fro-fasd 7, 3 @y
g T | FIEHIT O aga & §fafza
Tz g @ g@a gafme grfeede
1 qre< faqar g1 g9 faqr 9z g
qIZ 7 1976 H AAERTE ATA A TH
SHTd A1 ATE frar &R S9 ¥
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frgmar 1 foad wargs grar &g
TSAT IY AITE | IT T § AGA
ST fgrgram™@ AY  @dAqAd &
AAT FW@ ) fom faq 7 fAw@
wu, 99T feq &g arfgg fao ag
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FAT F

werafza vrezafa St 7 v wf-
WO W FET B FHIIT  qUIISH
qara & N7 F AT TZT § | HEEI
TeEta FR1 & fa 2w F drw-aaFi
17 Sar & qArg_y AT Fg-favar
F1 sf&vd & | foaar gq v ¥ aa
2 399 SAIIT EH SH AT =rfEy
a1t gar far wedta sirawt & ofy
q9: FAAT FT AFAT F1 TEIT |

T Weal A1 U T &, § gOAIAT
g, Agrafen wezafa st 3 g9 @
¥ geHttag ggeal & fag ow oo
fratfeg Y & iz 721 & 5 sTawfa-
fafaat #1 f58 gF1T FA Far
Tifed | oF quE Tegafa St &
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FIYAT £ET & SAFT Joa@ fwar g
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A oA A FET 8, ATF ATgA o7 A
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AT 2 ATq AT AET FEA,

ot A1 ®AtAR (FAIFIR) ¢
UF ATE AT TIq AT AT F82q
FATIE & JIIHT H ATSHT-ATIRIAT
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5 AR wgene @i ¢ T8l T
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gad fau qrTar wgar & 93
I FAT Fadt AYAHT BIEST AT ET
ALY FAT 9T afew Ieg A Al
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AT FT HATI@9 T4 g o, al
gar fag ag Fgr rar a1 ff 2
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fafaas aq o are gar &3ar 41, a8
a1 (42 Tafaad 9 qq19 937 F,
atetfrs g3 & g Ay srfaamE
rarfug #T oiT faam & @x 4 gw
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AT FIIFT FI, Tg Irg Avwl Agl
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qE 2 TE & ZAFI FATAIT FIT HT |
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faafag w37 1, arfgw g5 v
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7 faadl qzarg g€ & wwu fafewa
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A=GT TE ATAY & | AAA, AT 99
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AR AW F o737 UH [geq av gu
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“Indians and dogs arc not
allowed.”

wEl g STy & qraT gw i faar
STAT AT I 1T 99 FgFT Tq0T
g H WIT FT 97T 74T Sy #
Faa a9+ 0 &7 gfafqafageg wzq &
fag & adf afexr gfaar #1 g
103 awi &1 sfafafazg Fet & fag
Atz I ami a1 Faad afawrd
gAI ) d@ g7 fwar war gr,
faasr gard &1 azg wmaw frar
war g1, f9eg 2918 &1 aE FAAIR
FATAT TAT A1, T A1 A 7Y g
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qgq 9AT 3@ g § wiafqfac
F A, 98 WILT A1 F9 qF [ATH
AT, A 94 wAT A1 AA-faarg
q SR gaar & gedl &



423 Matters Under Rule 377

[ snfe® fgeaz @t |

gfafafica ggaq sz g9 & &1
< gafag gg @ifaw o= &t g |

gAY gy JWI FEAl AIEH
A g ¥, AT FLAIT & ATAS T
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¥ FGifF qeFTl @vEIT A IUeg
faqet aeat 1 Fasr & @r
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F ATANT IF gAX § FrAATA G
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FIF I gard FF10 agf aF
TgaT aF faaer FaTa Fr T
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st snfew Agere & : & 1T
qIE FT Iga AT § fF srad qw
FT9 9gd geFT & fzar 1 & zasr
Tt gafae st g f &7 ora ag
FTAT ATTGT AT HIT TF qFAFT H
TAITR J oG FIAIT & AT g&d
WA & ag gt a1 {5 g srqT g
g A GHEIAT T T Fgrar fa
7 g F¥ A€ FET AT | g gFAT
f& ardtg F1gat agg & Atz g3
waTa-gaa fwar st ag Aa
fr®rg av gat =rfze |

5t egS T wTEAr ;A9
Atdt wTEE F G} T Fg W@
IAFT qraNE g feas TadAde ¥

qATFT 41 | ag § feaq qragaid & )

J VM)J(
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Wt anfew wgT & o: IFFT
qeqE § W g g, ¥ o

gmT &TE €, dg Wl WA L, |
graw™ AN gfaarg grfea 3@ §,
¥ ofY 97 9 T T A grfger w7
g1 fag gzdt 9T I gy & ag «r
qrEAa & 1 afdT ard Rar ag
g fF ag @7 @ F Fras 919 IAQ
gz g9ra fear srar g & ere z9
W & qraAfeF § at ag FgAr AUl
aAqT TR F THIT FL A & |

SHRI ABDUL RASHID KABULI :

This is not/confirmed ncws.
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st anifew wgeag @i ;@9 Al
F@aTd & T 4 AT HIAT 1A
gUI FIF STAY § a1 ag adr g |

(soaerm)

MR. DEPUTY-SPEAKER : What
is this Mr. Kabuli ? Why can you not
hear him ? You can reply to him. But
this kind of interruption is not good.

o anfew wigeas @t @ AT
g@arT e § & ag Awar g (%
zat fasqerar & 6 T I OF
gaqsn wIl & fF AEl wEd
gut SR FqT @ TR T
¥, sre z@ faafeq # @18 Ferfe-
feor 30, F1% eqedrFT 4 a1
frfiaq &1 er@aATT a1 9§ ETETHTT
A W waw | gg  ETEIE
gefpeqd @ geaddr 1 aTE @
JTqT &, FEAT qrEAg I AT g
qTaT &, WA I @ qEd A1 ATE
A T aF A ETSEFRTT AL
SITAT | ETCEIFTOT AT ATAT | FEHIT
¥ wqegast o # wd fF o
TredY wre@ &1 e &1 GIT A
AFT AT E AT @A I AFAA
vz F1 o ez & faars gl
% wifww g, fagn & frg, w9
g1 wiEr & T AT FI@E F IW
71T ¥, gux W & usgafa & IgH!
WeZ Fgr AR dgh I gEATA.FIA
¥ fao gt #Y @1 HI=ET wIEG
T ey wsArfas qifadt & @y
FIAIT a4t ¥ &g &1 AEIAM
far

Sl g IFT FAAT TG
foege Taa & 1 a1 ¥ &IGT R &, 4T
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Reflwr 2 311 swarg A o=
FI AT FTY |

R{ACZIN a4
&”JI.JJ g:-’lo;l. 4_5,@ 52!{,,
";:—fl (rL"J]!—JL l‘{{ P IO

MR. DEPUTY-SPEAKER : What
is this ? On cvery point you are
opposing. Everybody has the freedom
of speech.

(Interruptions)

SHRI CHINTAMANI  PANI-
GRAHI (Bhubaneswar : This should
be examined whether there is any
clectric connection therec.

PROF. MADHU DANDAVATE
(Rajapur) : That current has rcached
there also. -

ot sifes wgwe @i ;- AEA
SaTEAEr A, FAY 14 FFIA A
FAT (A1E) F Frax ararfaa fagy
T FEA-FIHIT F1 gfae 7 faar fra
FIT0 & 18T Frst Fpan, TI=AT T,
gew faar, ¢ wraeY ggi 9% 17
Ak T, & fac sedr gow g,
gAY crra"f ®1 ITE & ATAT qAT H1
dTE @ GIEAT sqFg F F fog
A Y agi ofrd &1 H4tET s @i
stAq § 78T § ag @9 FT a9r7 97
f& vedifas ardt & gra srnfag
Uagar &1 wraz ggi F AW
qag 981 fFar w7 I gaw Ay
F18 qg foar, qafer & iz qg)
T A sared FT A | gH guedf
41 g% ofard & arg faaar oW
wE o, f5q 93 gew fFar war A,
foegin gafe @1 9 1 & 3O gaw
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% zafqe wg <@ § Fdits A gewrd
F FIgH WEA AAd aqT W &
AFqq WeE ¥ faafaw # 1 9E X
gag A F #g @I g F 99 @
ST 2@t @ gar @ar fw Fag
1€ F Frawgl #1 gafan qg AT
qar f5 ag F@a a1§ FT FTEEA
g7 afew 98 § FLOHF AIE AT
safzq, Mz gra ary eafaq, faa&
g7 SaTu 7w, faasr oarfgd I3
qFATAT AT, IAFT (V-9 FL FET
amqr fr fex w@  femgEEm
foregraree) ot ag fgrgeam fasar-
are Fear <er urx fgEar w@r |
AT ¥ g mara & fas
MEFag ATAHT  STEHT ALY 9T 1 15
ATE TIT G0 KT ATAIAT I¥ I F
ariy & @y 1 fag adid & 999
s wE | ag oar aredT gt forE
SOIET @I SAY  gEEEd 9 | UH

qraEt T @t &1 faawr waT gad
qT S AT | IEET Aig WAl § AL

g5 1| agaTa & 4T1gT @Y1 AW fasrT
Tigrag & gT g8 9% Far warfa
frz w71 fergeam fasmars 1T
fgsrr wigema fergeara fasarang
FEAT @ |

MR. DEPUTY-SPEAKER : Why
are you talking Mr. Kabuli 7 Are you
against ‘Hindustan ‘Zindabad’? No,
no. Do not get excited. Please sit
down.

st anfed Wgewg @i : 8T S
Fr Jiz g fgegeam faezrang Fgd-
FEN IFT ATAY AT & &1 | qZT IET
FT, 37 qfard #1 faagrsd &1 -
FT qgAl AT Ig GHEA # grav fw

PHALGUNA 11, 1905 (S4KA)
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FITUIT § @21f USAfgF @ &
g9 H Ag &1 FEANT A OZH FIT
qerE § agl A ATHIT AT IF TS
Faatey acal #1 faasr f& agh &t
ATHTT AW 3 T & 1T IT AW
& d H oY qrsara § AT FIIHIT
41 fgegeara &1 sfT A7 § 1 A TG
wrax & o wredte e fgrgearT &1
geatfas «wfasr oF 1 @1 1965
w1 fraveat HfqX@d ATRTH AT
g7 FAf% IT aFT TIIAICH qTF
gLl F1 JRIe FH A A
FAFIT &, IR TFATIEIA  FATFHT
@l TAT 4T | IS IAFRT AT
ywig & f& #wFgw az F1 &iEY
fem 13 & Frg AlFET GIEF AT
ga& ggaifwal & Argarm 9T gl
adl 7 faw arg @ afew ggard
fearet & garfas 12 srewY =Ew
g I (swawr) # ag s@arT Awl
faar 3ar g fsrad gark 199 ]9 9%
wszafq St eftx ward = AT a
giv AT 47 f& g @t sfFax
fafacedi ¥ &qdT ®ATHT § 9187
farar @fwre 1 F4fF, 78T F1eH1T
& faams qq {41 1 39 @
F Ffer qT 9@ g1 H UF arT AN
qATAT ATgAT § | FILHIT & ATAAT
ged HAT S TF gled HT 9IA1E
FIX § AT FFRTT GATHI ¥ AT
Fd & o s @ediT F1 fawg
AT & a1 FETT GEHTT FI SATE
qifas  @EIaAAr  FIRAIT FT QAT
TIA 0 AT FEd g WIFAT AAIL
garar 9 3q faafaa 7 a4t g0g
39 1T gEarfeal &1 T I FT
qaia fawrar 31 7% z@ fawfad
¥ wegs 4y avs 9wy fee f1
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[t srrfRs wigeag @i

FFIEE G0 Y TS QY F o7 garfas
& faar arear ggrar grfgs F€aT)
a7z sr@ary faeell ¥ @Y amET FE
F@ATT TG § afed FADT G &7
afgfaas aro@ oqaTe-gagl’ @
fagx gz fefer 1 3 o9 Ig A
qufaun fr 37 gigdl §1 [@HTFIR
gatge &1 afew gEm Y A
qrafaFar F19 T W ¢, IqF T
FTqFT €qT faarar qEAr g 1 4|
qTAH g J@ATT ATl A AT FIG TH

qEAYA gEd #AT A1 qded F1 fawr
2Y 7Y 917 FT @ A AT A FF W
Y foF F1o@IT FY gdeT § FFafedy

T8 9T A1AT AET | SFTTH S@ATT
¥ 2few qur arg oF FIIAT F I
AFTTHY F4X T ATFT & 7 A7 |
T et WY agr g fa FmEl &
T A 9T UF 417 FI@ § 1%
ST ggaFv A 41T FW 8 |

oft qT § ang FEa fE faedl &
FUT FIHTT FTEH-FTIHI F gfeaq

FFST T F2AAT ATEAT 7, FAMAT
waqarEl #1 UF g1 qEr Jifag |
FiAad) GrET & qr9 grg faagy 6
Y qUT qFAFT AT A1 T FAGAT
g1 Stradr | feedt agwse ang faael
21 SrEd | ggt 9% 9ar F9ar fF Q2
TOSFT ATET AMTH TH IFF 3147
gaT 8\ & AT geg oA ST &
gig AT 1 § AOF (@ATT 9%
SrAT 77 w1 g fwosra @ fwew
FY NF 27 T-ATTH qqT @ §—
o FTET F1 FAQ FFATHT Faw
qT ATFT &N &7 a1’ # F@arT
g3 ATAT AATGT § AT IT ALY |
FaA F47 fHAr 9 AGH  F@ATT FY
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3F FW & faw Far fear o g
g1 ag T | TEU F@A1T faFwaar
R OHATEAT 1 IF A ged et N
ST FET Fg W ®\IT & 1 IR
g1 f& sy fgrg fewwr o)
T JTAT FAr AE  FEAr @y
B9 HY ddd | GIEE  qFZEAT
gfagfaat fraq & srearqr gFara &
garfeqs @fgqr I Qa @Y a9
9N ag Fer | fgrg fevwrowEal
A FYAT IFTT ALY AIAT AT EH AT
g3 (YeF) g | AT F qlayura
F qE AT FIF &, A ATIF!
FATH  F@ g1 afwa qITa &
gfqema F1 guErH W T FAT gE)
gl € fr O uafear 2, Qs 7
J@ S 41d FE ) A AAar g fa
FET HegedAT 93 @@ A §
qg |F T81 JTAd g ar o fafeag
9§ ITHT G F Aferwr<dr geF
aam & fau a3 "igz & fr
qTeT FT Fle W wsTy fEEr o
faaelt e & &g stfaw =graar
TE AT FT | AfFT  IeEiA ar
TE JYT 9 F7F AT AT Fg =T |
@ F QAR ATRAFTT @ITT ALY

g1 Ifaar # w7 fret gew A &
HqqT gHRS gHAT g, FrEr goF F

Fox fauag #@ & fody gox &
FIT g Fd & @ fgegeam &
FITE F@ B | qAcerga faq we
FIATEAAT F % AT FTRT
I g FE H ggFd & faea
¥t wga g & feegearT & a0 ua
agT ot TEdr g afwa faserare &
AT MR F AT IHF I¥ g
uFETAdr 7R grgd fafarey @gar
gEAT & | HHEr FFEIr AT a9
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T 9gT & | dg AT FN WG
FaR ¥ T | SgF ATA9E A
oy faararegs wrae § ATEl FT
a7 faar g @ gF awar g
FA 7 FE TG g qET G| GA
#r$ wfgwrr aff & 5 fear a0
qraq & I ¥ O F§, S9 TV LT
% | AfFT ga q97) TG 919 FT
e afgFre g, sevagay 52
gara frg fear & feg ot @

TYad) wrE@ g A fFHar
__# Y Fgar, R ¥@A TS
TaTE & o7 gT A€ qrAar —aE
& gug fag gwy iy faw faq
gifseam & rsgafq T ey am faar
q1, FEAITH # g7 & AT AT
frar | @3 a9t AT FTIAT qRT
T g® 93 IIrq g fEgw e
ST § TEAI ATT IG | IR AT
FY, AIIT FI AZE T FFT AT
Figl o< fF arq araas o1 srrgd S
# 93T AT AT IT AFIA WG 1 BT
q% =gl fgar war | w7 gw gfrar a1
T 937 fF Fa1 29 vET I
agr &1 frar | & @9 |93 & I30
ZC 9% § | 3T I ATTERT HIA-
fawar &1 aar s=ar & | gaAr Er Ak
9T F AT ATA 7 FI 199 Fgr fw
AFTA HE ATHHAT ATSHT AT | TFIAT
AIASAT ATIHT TET GIIT aY @t 1974 A
31, FIET HsgedT ¥ ITF! A fears,
g% festrar | ag #g @ ¥ fr #%
U I AT § I@HFT ATIT  IAHT
TH I97 H1gHT, A g1 faar
AT AT9FT Fgar ag g % wieh £
IIT a1 qGT AT AT AT & IV H{AT

PHALGUNA 11, 1905 (SAKA)
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9T ATIAT T4 F AFAT AT @
STHT 9 F Y 9g w@Ar Irfgy ar
AT IEEHT FATIT grAT TfEy @)
ag 1 & W1z fow §7 9% @
star, =t feEr yfasrdy &y M
qrT R, AZ IWFT gEar ¥ fag
gqL 90 FT 2 AAT F FH FG
4R fgrqgeam & faam #7170 a3
AT gH IFEF e A o gew T
FIAT I1fgy v H zH 9T :E
fetquy Ha1 g =rgqr | o |
gAA, ST T AN T 9EA T A7y
U GE N FAT A |

¥ qgeY FIst arq I I A2
F f6< amar argar g1 3 srgan
2| ZHFT ATH § #1928 | I J@ATT
St A fag o w2 1 anfe-.
T HTA a1 A § AfwT Ry
& fadw wroq 941 43 g & ¥ wrAaw
TIFT FAIT FT & 5 IroAfgs
gAF g7 q@ATT F1 IAFT ATlE-
WA HTIAT HET FIQT §, IT FEAT
FT ST GEAT FIOHIT FY I8 FFIA
ATATT FIAT FATEAT 8, ST FIOHIT
A1 fEgegeama & araw merAr A 2
AIEH WG HeTAT HIET & TeadTel
F g¥q IFA TIET AT IqT |
AT Al FT IUHT Y Il anfewa
fagr & <t 399 w11 & a8 9z &
qreq® “@ar g, A at wfgy fay
& ag enfewar § wwr Afay oen-
FEHIT @R T frgdr srarwrd
ATAT ¥ 97 9% FA7d fHa7 § |

ag «71qe”’ wEdr?. fagar §

“¥T FUT HIT I HIgEAT

| EIEF FHIT o FEF egeam TR
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[ srrfes ggeaz @]
¥ faardy gaaYar F@ A FTAIT

gl 9T 8 o1 S gIg gA -

¥ feel wAlerewy quTq@ AT ATEA
gifast far 97 gFar &t ey g2
qF FIHIT & fagrE) FaqrEr gema
q% FTE 747 A7 F6AT § 1

gg Afea T ati® FgT qred
AT TAFT Ot & Iro WI®F Hegeal
FEd §, Seald AT9 3T § W FHET
g f #9 zafay A9 wreF &
wrg wagtar fear arfs Fwi &
gaaATal F1 AT @vr fowwr 53 T
¥ I9T 9T @7 § ST @ew fHar ar
gF | 9 M afeag feaar @g-
ATE eI § ) SHAT AqAT §HT qAT
F AT TZT AT AGHEAT TH ATHIX
93 fF 53 @1 & |aST AT AT &
§ I ATYTT 9T IT AT F1 AT IR
a1 & & faa% grg gatar fagre,
129 A A @, faak arg gATd
MNfaar J=w I @rdt | Fw IE
eI FOATT FIITT | AT H{THA
fergeara @ Fagafsw &1 a1d FI9
arr, fgegeam ¥ fRaFOwat @
ATTE FEH AT AT AT @S & FX
g ¢ {7 fgrgeam 9 @@ #1 9g-
- gegE i ¢ wur ¥ fa@r gar @
zafad g0 ATVoq@oTTo ¥ FHAIAT
T @ & da a fwv Afq, fagra
R ARG F& FIAT AL 1 -
arar at Fagreal & srar 93 Fav
g, Fagtal feet gar g 97 ag)
g gFarn, yifae i@ qigs wIEH,
ag Fgr Jar g3 f& gy @
FeEIT ¥ goT wiegag qar g§, (e
FLAITF FEAATET FI FE€IF LA
W IF IEG F1 A@ AsgeAr I
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TEEE FT AT A | ATwA @ AR
T I TEIT FI AGHT FIA &' AT
AE #11 feeddr & IFFT ATIAAAT Y
gFaT g, afwa gegry wsg fa<ieh
AT grfFea T aggE ) qd FIHIT
¥ Y TR Grg IR gEaArdr Tg
fear 1 ¥@ arga #) 3@ 417 & fai
qQIC S T AT IIIT AT EH orqeAT
ggreafa Iax  wfg aftg w7
=1fed, f& @ yegoaAT ¥ IAF WY
FH gaAtgr a8t fFar4 978 FAAIT
FCH 7T, G TIET 7 S5 qIwa of

agl faaa &Y oard I A 9Ef

qEqIT & |

UF HIT AT g, FIHIT A
99 &1 ATHAT | 37 g7 & fgeare &
qE FATAT FTEAT, ¥ ATIHT ATAAT @
frg a7g agr aifseat 43 qgwmw
T, oy fadY AT A Ty, gEy
AT A qiAEAr ué g zaT, afFa

- frad sweg Y  ra g fe wIEIT

qIFTL AT 7w & fargr 71, sran-
JATFT OF Wsk |1 IT AT aF A8
HTAT T T g G A FIHIT
YT F1 37 IR § fa@sy 399 71

BEE R CARRE - Rk B A C A

FIfaQ | 39F q1T IAF! G447 ATAT |
qF FIFATET F1 I |

I qad | A gg frogarfegi
g ww g€ IFF A1 FIHTT JATY
TEATHT & 1% T =TT T TF F49-
gar &1 gaifug fear s agr ag
%7l fr ke 43 § ot g @ gor
ag aaw gfafgea & swrifedi
3T WIFaT F1 o1 fergeam & ufg 2
FiE  FEHI FOAYT F1 W4T AT
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AT AE ATAA, gAY I ATFAT FT
g gfafava gqr) &7 agf 914 & 1%,
q1d FIE & grE, gqr a4 F 919
JGATT F 919 g5, W A1q FT FQ
AT FqF Fr9q A AT FET GRS I
arar @arar fF FIEIT SHId
TEATHY & AIF FAAIT F gEd qAT
q fady, g efcge & I9F qwaT d
fadr oftv gad arg gaw faq SEM
ST GHT &1 Fgi 9% IegiA FF AT
1 Fymifeat &Y 37 wgAr &1 9fq-
fgra aarar Sgf 9g T FT 917G
FT ST AET AT F 1 ATFAAT gEY
oY ot & o7 ag ywA OFAr qar a1

37217 F2T I -—This too, our meeting
referred to, is totally incorrect. And
Arif Mohammad Khan should know
that Gilani comes from Sopur, which
is the fruit centre of Jammu and
Kashmir. Hc¢ had come to see me in
regard to the fruit merchants, who were
suffering for want of more transport
for carrying from their fruit their
areas to other parts of India.

TS GEST aTT ag a1q 91 Al
ff FTeHIT TATAY TEATAT & F16 FT
Al At @aar-wes § A1 feawedt
& T SRR A AT gerH A 91 @
Fraa &1 @Y w19 A&l frar ales ag
Fgr fF ag &l #1 @dA-FHIed
FTF XA FraNg FW & fag
ary & ¢ Argw grar & fF ag fee
JATaY TEATHY & A6 T g afew
farefy wer @7 ST &F reTer g1 | 4E
agi &1 92 73 |

qEATIT gEAAAT ¥ HH &1
FAN-FTET &I 1T FIE F
Frg T fad g FEAT F1 @AA-

PHALGUNA 11, 1905 (SAKA)
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wHAGT FIA vri’r AT FTAT qaﬁ -
AT & Igid FTIHIT F LT &F FT
g1 a¥ &Y wea 331 faar

AT AT 98 g1 g, WA faar
fF gz 9198 &1 Y FAA-FAET
F radg FWO & fay a4y
weT 9z & % 3z srrawy o ey
oF fad agy srmd qear ¥ faar
g7, 3y fag FigdAYT & UsgrE
AATT A FA-THT FTGT & AT
FIIHIT F TIIT & FT T 9T 999
IBAr &, AT aF ITF fars 47
FEAFTE A1 15 7 Iqh faars w18
FIAATE FE g2 & | UH[ TF ATHAT
TE 2 '

SHRI ABDUL RASHID KABULI :
He is in jail.
ot rfes Avgewe @i Ag QT
®|eE frag 9 %8 ag gg N
qrgd g |
(Interruptions)

MR. DEPUTY-SPEAKER : He is
not yielding plcase.

(Interruptions)™*

MR. DEPUTY-SPEAKER : What
is this ? Please don’t record whatever
he says. He does mnot do it with my
permission. What is this ? Everything
you are opposing. There is no
toleration.

(Interruptions)™*
it anfes wigewz @t : § &°
78 #T @r g | facga @@l T #g
RE Tg AT W | AT FEA G
a1 & wrA «ar g | '

MR. DEPUTY-SPEAKER : Why
should you oppose everything. His

**Not recorded
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[+ srrfes gEens @f] 2

speech will come. And if anybody
contradicts, let them contradict.

(Interruptions)**

MR. DEPUTY-SPEAKER : Please
don’t do it. After all what you spoke
is also on Presidential Address.

(Interruptions)

MR. DEPUTY-SPEAKER : Please
don’t become emotional. On every
point of view everybody can €xpress
his views. This Parliament will allow
unless it is unparliamentary.

st arfew AYgewa @i ;AL
JUF Y FEET FE A el
ATAFA FTIAT ATEA AT ITH 7&4-
#AT T AT gL g

= srifeew dlgeag @i ¢ HAA,
FTgeT HIET H AT AT AT A G
& for STEq-FTIRTT g¥FAET H oA19q
 gAFT AT5 gaEd gged Ag fear
¥ waTA W19 978 awwT fzar fe
qd ITFT AE LT ALl §, IT FIA FI
H1T A5G G § FI AT | g AT
AqA) FEIT AL GHAAT, IF FIH F
1T §2T & AIT JZIT AVF ¥ FY
R

MR. DEPUTY-SPEAKER : Mr.

Khan don’t mention his name. Very
often he gets up.

st aifew Agewg @i 93T &
qTgT FAT 81 & !} UST & ATET 4g
g & fr ww@d & #EA W, ggd
R W &gT ST ATUHAT H qIETT
WIFT A1 &, f9ad 7 § IgT qrer
FeqEEAFT F1 Fgr sar g F 15
feT & srg2 arey BYg qif9d, s
7i&) g BT ar fe Ara w1 avaar
Frfera |
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qg FET FETATATE ¢ IGT TS
¥ Fgr wrar & fag wrerer o fowe
14 s1Eq F1 qifFeqra &1 @A Adr
feaa warar aar, sgr v aoifseam
FT AT AT qAT | qE Fa fwaAT
Tar 7 srar 87 s frar f guatar
ag @ frgw srgwaeh & 2@, g
Fgradt ¥ qrge 2@y 1 & frat @ra
safaq o7 rqy A &M W g,
afFd ey qQ &g 9T A9
I &1 FrAATE qAT gE 9 A1gH

fafaezz asked the Governor, and
the. CM to curb secessionst
activities in Jammu and Kashmir,

FEAE qa g§ 9T FI AT
T QFIT TA FIOAT | ATAT S
JIT TF A1 FTAATET TG AT 1 AT
al FTAATEY FW F a8 W IS
At agi swY g7 Fg @ & v gua
FIA FIT AT GIF AW AA A @
FT ST ey aAr faar ow gad
WiET § Mg, AZ WA gATA
agraar & fagia & A= A @rar § |

98 99 2@FT gA a1 qrogd
QIaT &, A gIg aT W HArar
2 g7 39 faaeft o=t 931 FnAT
FyTaAl AT TEL-FTOAT AT 7Y -
gwa ag g fF Fgr &Y 99ar
Jqar  qrdf, WIET  §9aqr qref
MaEed ar A1 fFEr w1 qrEf @y
gq q1gF AT A guAr f5 g
UF GITg I FAAIT qAFTAT &
7T GIET FATHI WA Y | TR
ggag wrqw g & agr 9v fag
feew a1 afafafaar 1d € 1 38 ag
T8t argd g fF sz faqdt qeat
¥ fo qw@ agi dw@w faar ar

**Not recorded
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wr & s ag ad wak fe
Fgi a1 747 3FA & @ & | fael,
FOFAT, FIATE g7 qFAL H 55T
AATAT FIX T w7 2@ E 1 R
fa agi JrFT AEY @r 9AFT FHIAT
FI fras Qear gatwgi & ATET &
& fergear faezrara & @
grErt g3 F1 T g &4, fgrgeara
foreararg w8 a1 grerd 97
&t sy | fEEY § oagh SR ¥
FIq FY A8 2@T | Agl dTHT wAA
T W & AmAg wea fagrd
ardr St § g faar & oA
Fioa () & w7t fgms ArdAT
T i fFar a1 ga Fg g wrtaq
TS ¥ reavad  FATCA | AIAATT
AT qrdf & oremer F WY FHAT AFIY
FT q¥qsq fear gaq fgarsT UE!
aig w2y | afea fedt @ q1F 99
AMHT 1A 8N &7 | A IGFC
agr qrsga g, atea guT fowa
7egg, & fgq a1 uF AgA &
geaif ¥ arg afwwa § 5 g
wrag &% feafa 1 gaga 1 Fifaw
FI AT AT IT TFIT FT qFIT
g ¥ Agr gt w@r ) afsa
agi 9eA ¥ +xT AT 78 I@r fF FY
THEr OHT 1T FEI F%T I dATE A
Frqe gg wnar g fF o§§ gwrd
frqaedt fok 3@ g # g fF agi
FY GIHETT A g0 GH FT | HTA
faetwred 7 a1q W AT § | ATT 7
aig ¥ feagedr idY v IR F
FZT FU T FT AGA AT, AT
gfgo aigt q 1975 % ag dEar

a fpat ar i aR geeg sivw &

59 & ¥reT ¥, Afwa  qwwe

PHALGUNA 11, 1905 (SAKA)
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ATAT FTHETT F FATA T F1 Frav |
gh farar gwwre #1 oadf &, g
fasar g arg #1 & f5 agr av wwsg
faidy w1a g g 8, &% fasar @
1T &1 ¢ fF ag < i Fredi )
HITT FT AT I8 I 98 qIFd
ar g €1 &d farar @ ama #r &
fo sz F91 F1¢ sradiedia afad
gIAT &, 89 97 gAI & foA% W
78 sz g | &, se vy el
gad F fawrt @y & @ arver 39
aimt F 1 faFd grg 9gy #15 arwa
A AT AFTTH, ITH TIF A1 AFRT
WY o TET AT AT WAL g Ay
IFTZ AT T 9% F8Y g A1
—rsl g ] ¥ fF Frger qrga fx
WE Grga 7 ¥A FAZ B ATH FT
fear | a6 FTAT aga qedr qrfaat
g FrEgud Ay &1 gw v e S
# fagia &1 77 ar § 1 9w F3
* fagta #1gn fadw a8 #@
AfFT qATE FIX &1 qIAT qg AN
grar g fF faa et & e -fa e
1 fra &, ot 4 Jwae Qe Fr
fawd § Sa® arm @ afaw &k
FE IFTS T AL W q17 qrfrm #x
FT ATT FIE GHe FT ATIAAT Y 312
T FIT AT I8 &1 Fr f§
JTFRT FEITH HIE ATZ qT AL FI
Wre al AT Jg AT g FIOHIT
wrad &1 fF ga% g @ fadh

ATTHY FT FIE ATH AN G| I¢ 7
fam wrw frar § afes sasr faea)

# oY syor wav Y § faaswr qar afer
area-fadet w@r & weg -fadw
wrg | &y arq Jg g1 /Y Ay
JEFL AT § | AT TET ATEH HIfAQ

a9 Gag ¥ A #r @y =;<
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[ 57 anfos ggeaz af]

F fFg g, ITF A®T HE
Fifae, g #1§ ogus @ g |
afea 917 Fem F77 917 71 gfag A
gAYz vt wg Ffaq zafag fF
s o419 I gfaa § gz aqt
FTI & T FAraTd ¥ I3 gy
qifez 37 a1 98 71gFAT 79F & 93
FT AT FATTIAT, ITFY TEIH FT 1T
AT, SAFT JET *1 Z397 q2A
1 wfow 1 T g wEr &
gz & zafau w7 wgr g aafw av
ar 7 feegeara faearag &1 qr
qATAT B | AT AE T AE FIfSC
afea g g o1% mg Fifay,

qaq w1, @« agr famio
YT wrarw A (g7 fag) 0 AR
W fFar T are 97 w7 fzar

st afys Aigewe @& @ R
are Tz fwar, sasr ard faced
&1 wrag FT fear |

¥ arrak Aregw ¥ fa<g e
F geAtfag @ged & Fgmr fF qar
AFFIL ql FT  FAT @ FAT
SR CC G R S g 1
FAFITE A wfaar AT Fareit
FTATE ? oF Arga qEEIAAI
afest g3 fqa7y wdf g @t A+
TF AT ATT-FIT FAIAT aFT IR
fadi ¥ faar afsede aar fear
el

st gire T (ATS) 0 TEE
qg TN g9 aral w1 Ag @rAr fw
FIE 0 To Uxo FfuFILr TAT AT
T ! wa g% fwoarTE AT IAR
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Frged o5y ¥ Jq AP H1qA A
4T |

o [T  FAT  qraaar
(drargz) : gg¥ ag 7 ar 4,
qT T T & |

Y 3MsgH TFIY wEGAr ¢ ATT
TFH-FEAIR W uF Sfeimd JsaEr
difqn. aifs @3 @ & gfRara
IFFIA EY ¥ AIHEAIT FAT &

(5w )

bJ;b{‘_,,:"/) ‘.‘_/07
I E g
- ':fé;fdﬁfjgafg J'u ij_"; .,

(R ot

=it arifew Aigmz @i T
QAT FIE F AT Y GAT rar qr
9 1S rArT 3 dwrAT &1 #AF
AT qAeqq § fadia ge1 F ARATT
Fasi & savy frar g & oo
ST FIT AT AT, H ATIHT 1 A
qI9 &, a7 FEAe & fEEr oo
faer # &1 for srfgawtd srdo wo
ugo ATfETTE Fa1 1 F1% AT AET 2
(smasra) 36 a% &1 feafq ag @
f& Fe@iz & gfeg T gurga
FgY, foasr arg F1gar GET T FI
g, o1s fe gu et g, a@l faaat
faedt #1 oot fgar war 1 saFt
Fat gfaa & fret sqz a3 wdf <
gorg & (e &FT 97 At W%
zgaT wrAere &9 FT faar § ST
ff uf @ § AIT-ATT FHEA §
few STy & |\ TF ATEHT ATH § I
qrer 9E A1 FEqFET @ AT ag
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HT TroATEos{To T WA TEITAA
ATgoT o AT AATE | AT &ATH § AT
ot Tg 9¢ AT AP A1@ @ FEA
g fo eravged) TFIT ATEoTTHO
v Aroqtoudo fuFT wieg W
frad & gmad ¥ fraqd § o
gfaarg ¥ fegqd as & 7 a0
FFT T F o 1 qrf@y, 3@ 7Y
FAT AFAS & 7 F4AT 98 AfaFrd S
afga wregta aQeqd 99 FI&E
a1 ¥ ot gl 3w & gay feed
d wEse #19 fgg & F#vEIT H
9gT FT TW Arad Agl g ag fF
&t foar atfasrr aqrar S ar
fasr & gfem =t 3rd @fqr s 7
YT FIHIT H Ja7 @1 ¥ afgaran
¥ 30 —zaF NP TF9g 41 g ?
yor v fafiga wa @ afes fafra
CICEIRd ISR . e M- C T
fsasT 9% FT X F IJrd FrAAT
ggeg X Fgl g, wWar FT fe&ar aar
g < fawware angat 9T gaFr faar
fegr war 1 "% Ffag, |ar 1
gF1EAT oo 15 oEy feafy v Sray
2, g faasft srrwwor g1 snar @
graifd gAIX WK AT qI2d AT
sror AT ot Fgd g fw gw vEr
qrargn a1 @ afsa gfaegw
agrar & f& gard gsrEr QW &
fagd ardt ©*@1-A1EY &g F1 1
gar.wrarar feaY AT AT TE I

A8t 9 g wafw e a1 g o

Y srrgrfas gfaare gfvar o &1 aq
g few &1 @ 1 @ FF@ asr
et grar § fe et ofefeafaat
g1 AT @A g TIRIT @7 9%
qiffea™ # gC IATHIT & fag
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T A =g aiEr @ver &t
TIAT FI IJT AGHAT  ATIATSHT A
TqE A AU FEE A AT § !
uaa rar g v orfeegra € s=
® grdwd & sfa guga I3
SYAIY afet ¥ w1 F1H4 ALY {FaAT
3, ag wifgeaqrd & areafid  araa
 ZEqE 4 —ag Fga & req fagrdr
FIAAAT ST T A TI07 Fag S
A JIT X GHAA H  ATHIA § |
FA JFE AT 17 FIA A JGIE WL
FT | q@UE NI T 9IS Far 41 ?
SFT "aAd AT 1947 H g fawrem
F1 g EEFIT A8 F0 | F gHAAT
g AT9F F@IS WITT FT1 IEI AqAT
qr | M T wd feg ¥ gaar
X gurar g & AT AT @+
¥eZA TGRTT @I, S gHR
AT GATT & AT T F, IR
97 fxu 7o seyray F fadrg
aafa &1 st § fF 37 9T«
ATIHRT IS &, ITHTATT Tiiweam
F FrEaAfed Al § gEas 9 a1 @
g1

PROF. MADHU DANDAVATE
(Rajapur) : Let there be no misunder-
standing that as far as Khan Adul
Gaffar Khan is concerned, whenever
there was attack on his liberty, we in
the Opposition have always got up in
the House and insisted that the House
express sympathy for Khan Abdul

Gaffar Khan. 1 am on record every
time.

MR. DEPUTY SPEAKER : He is
only saying what Pakistan was saying.

THE PRIME MINISTER
(SHRIMATI INDIRA GANDHI) :
Certain people in the Opposition have
said this and this has been printed in
newspapers also. Nobody has contra-

- dicted the news.
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it afkw ®lgae @ : AU
wgar g8 & fF ag @<t wed ot
¢ o v fafemg wa g f5 gw

sgrartn gffeafaanr & qaz w®
§ 1 guIR rad a1gd gat W g o
weg § o Gt afefeafaar dqar Ay
w1 @Y &, foad garu snfas fasma
gutfaq 1 91T 1 g 39 AT9F F
W@ fFogw St st eeaIrsdia
qral # qge w1 qhawn far g €,
3@ wfasr #1 7 fawr 751 sr@e
WIXT &1 1T FIF 1T AT F0
¥ <R &, 3 /W F @feq @A AEd
g | EIGQIE FT ATT FIA M
g%t wfgg & @ &, S ATHSAIIX
& fozz ¥ 1 s Ay ofefeafqat
fafega & g7 fau s
gf<feqaai € | g afvfeafaat & a0
fafesa wrrgar g & ag awwm ay
feaeT<y & 2 FY TFHAT FIT AGTAT
F1 FATFT TEAT | ST7 39 71 THAT
AT qgedr yArfaa gar g ar g«
g gwifad g SIQIr 1 gaTd
a-agr gwrfaa & oAt star
o ¥ FE 1 gMA @IAFT
9% a9 §, 59 g9 A9 T &F I
A fage gu «vai & fag, faegia
RATY) ATl ¥ U AZl @] g,
IAFY GUA FL | AGRAT T &
weal § fraw eafsa & oga wax
¥ gEIT A @1 g%, J9 JF gard
EaeAIT IEF A F | A9AT IW
W[IAAIAT H AT g F A0 gH
gAY fawra X wafg a1 afg 1
AT FTAT GAT | IJAXT T FA &
faq, sa#t gfafiga @ & fqo g9
NFTT & I FI, IR A A1 A
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g ar arax § SA# A F @
qFET grn, zafee fr gd 2w 4
THAT AT JGTAT F1 FITHT @AT
g 31T 3= famary gardl @, g\
FIHTT FY & AT AT W &Y 94T
7AT, strady gfaer wied £ & o

I+q A, # Jqq wgT F1AYT, A
f& & wfafafacs #zar g & ws
TEITAAT AR JFTAT 4T Fy =t
34T ggrz W F W 19k wregw
¥ A1 g9 F74Y S F1 gafeq
FIAT ATEATE +

e fearg wg-7g g1,
afgarR ¥ g 9EwR,

99 9T AFATEY F @,
FIAT-I9T AT AR,

g WL Y W1 gAd
fraar srgm & i,

AT 91F & ArAw ¥,
fegar sz itz gy ?

AT A FITE @A,
THEA AT AR

AW /M@ JIA @A
A FATAT § FATI |

MR. DEPUTY SPEAKER : Shri
Banarsi Das.

SHRI RATANSINH
One minute, Sir.

RAJDA :

MR. DEPUTY SPEAKER : Is
your name ‘‘Banarsi Das’ ?

I have called Shri Banarsi Das.

SHRI RATANSINH RAJDA
(Bombay South) : Mr. Kabuli has
made an offer that let there be a
parliamentary delegation. Let the
Government accept it.

MR. DEPUTY SPEAKER: It is
for him. Shri Banarsi Das.
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SHRI ABDUL RASHID KABULI:
I should be allowed time...

MR. DEPUTY SPEAKER : I am
not going to permit you.

I have already called Shri

Banarsi Das,

=t FaEl gt (TAERWET) ¢
AEAT  IQIETE WIIET, AT IH
ged ¥ a7 ¥ fau gg AW 9T
wagz g, afg feedr w1 7ad qmon
Iad Fray w1 afgn o, N E &9r
qrear g, FAifE ag A1ad gIw JARE
TE gHISEY F1 gg 29 g 3 g =
gI0dq gl TAT & |

TR, A g aFqr = q1fw
AIga 4 W99 F1 FTeHIT qF Nfug
w7 fzar | FHIT gAR W ¥T TF
Fer Tg@IW HT g | FTEHIT FY
gueqr F1 gaa™ & fag FE)
gefmar, faas, agmyfa &<
afgsmar #1 sraugFar g 1 gaR
g Fqar o qfsd sargwEE
qg% a 99T gafuar & gra FreEe
F oF que g faar s gArd

garq g4, sady gfawr aneh q

9 AIgAT F1 AT W@HETF [

JegedT F1 UF AqAr f&T ¥ wrga
#1 Frergrar € o

U (e i wis) -
gfsq s 7 @@ fear ar )

it gaTeEr g ;o rga fgar

qr i

sftaat gfiqey wist : qfea A &
37 A @ ZFEl FIN FI qoAg
¥ 3 faware f5a oo &)

PHALGUNA 11, 1905 (S4KA)
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=t qAREt qrg ;o SfET A9F
e sa% gare fear )

A, AT AT § T
qZAT ¥ qINT F@A ST g, ¥ g
wEW sgedr ¥, fawwr  sNwdy
gfear widY #Y @fseaar s @gar
¥ AG regedr T ITUFaFRTY garar
agr, feedt d garaifaes wifaa
AT Aneagafasr & A9 F 337
T IIFLT GITE Hegedl FA T
(1) & oF @rg TNEFFAT A, qq
ag qmaad ¥, afeT a7 97 agi
AT 7 F9qT g frar A gaar
% ag) gl fr #w ¥ 39 uw g
qE AT & qIA qF IAF FIH F
FT 3@ faar star | IqTemer
WEIZT, FIHIT & A S I JTTITFAT
¢t ux e=grzz-aox A fwar a7,
ag AEdr AT qgr & Ay oF qret
FT AGAT IATAT FrT FFIfF gaAR
Fredtegad ¥ 39 939 F fay uw
Ao NEIST § | Fgr F1 FAAT HT
fsg @@ a1 FEASTAT § SR
I@¥ gu AT ATFATSH FT AT qIy
T@AT 9TAT 1 3T ATIAFAT §—
UF AT F-4~q9 1 | A9 § 39
Y8 9T g9 HIAAIG GIT HT ST
qug qAET AT

aerafgn weszafg & @
gfawren wgst uF feaT §—faer
gra 1 gadAfsuqt F11 SIF aer
s fagr 1t § % 142 7 @rare
Eﬁ'\; veafa gg &......

W Fswr wew foEma
" (zErEranR) 142 fafqu 2
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st gy 1| AT A EPT?F
quET AW "IAd  §—142
fafagg e az s 2 feqm
TIAT AT Gar gur, AfFA I
wraq feara &1 Far FETET 9 7
SEF gq, IgFT AT, IA glgEal
q7T S FT THETAHY F1 @ST FL FT
wura fFar &1 @1 E 1 IEET WA-
wfag &1 srar FT fgar aar g
7T T g W Ag &1 A 105
g3 fagewr wr, 99 aaq fram@ &
@iee 19 w9 fagea faa wer 4,
ag 9§ wea W oaiw fEaga A
ge gxar 91, afxa g AT
feafa 2151 =09 F1 wrg IxT AT
feara 33« ) faaca @iz gar 2 |
SFar Fg-wfad 5 @ W ¥
YTEL 2 AT TE AL | AT F A1T
i 9z Mg F1 9wrg, Fyaa fegma
TN IEIT TEAT E, 2 EATT ®IF T
a1, 37 FFq 1 fagew A FIET
feara | fegea Mer g Garar T
afeq st AT T 9rA.gE 9w
EWIT ®IT 27 &, 9a uT fagza g
glizd & fag var 4 faaza g
IFAT 9T AT | 1T 2FET FT Q9
| 9T €947 EI TAT &, g 9guA
S frara gew™ A@r @ AW
ared SIgH-ATTA q B—IT qIFT
 IEFT AT | 9T 1597 g1, Ffaq
ATST 3 TIT |§5 T & TAT & |

% FIGIwA ¥ frgEl ¥
151 ©F ¥ Ag @<, afsy @
FroR e fgrgeam & fuag oy
219 TIA H 2 VEY & | FAT THY FqET
¢ arfwetafr @ aFar g ? fax
A IF FTITIXAT 1 F1€T & | gAIU
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zgTer & Ag @dEar § 9Ed fwe
A &1 gz 3y gfg @idr g, afea
ggt 97 syifgums ar g 1 AT g\
W F ¥+ TN ¥ SAAT AAGEAT
TOE FY @7 &F A9 @A g fra
F1 %7 wigq w1 g1 1 oF gfwomm
gg gt & fwens gwH qreraw
JITE TAT & | UF 97% LrharW
T @Y g fawm & o
frara Y wa.wfsg facga @ @
ag ¢ 1 afg fegm #1 wg-wfag s
FATIT A gt fag s 7 ar faw
ATAT ¥ IS & IH g8 g g
az feafa qar 7 21dY | 78 TrwEa@A
aErc ay Aifgay wv afwrm &
faaaT WY srawasar a s §—
ga% 4 98 §, §IAe F I(H 9%
Y, FITT F AW G TT AT FIE
F 0 WY g3 § | UF JI% 2 aqIrgd
fad faw ady str LY & < g
IAEY JAY FAT ATAT & AT IT TIG-
zrza foat & sfgugw  arg 3%
mifarY aY geaeedt § € geq 7 g
HTAT B, I4F TgA-Tgd A TIE a7
Tel 3TAT & |

AT AT WIa ) e faaq
W qfsa®s 92T F F1L@y g, I
I g9 937 & 3T IqW ud Fde
WY AATAT & =T g1 Wrg | 59
TR ¥ a1 fegrgmma &) qRETHY A
fegafade fva o1 aFar & 1 srama-
Far Aer-aga fewfar 1 78 & afs
gfaardY af@dm @ & e oe
g | faga 1T aier & g swafat
F 14 TEEGHz fea@ig qaE @ &
feg Z M aF sQa o &1 3@
TE Y IR FAT WY TWA A
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TY 1 EE ATAT AT A 3G (F File<
ZAT ¥ AT 2 gATX FAS T HT
qlzr § S A9Er A a9e &, Iad Al
FOa TR &) FUZT TIA FT AET |
st oY feafq @, @y frg a0 & a9
TTRAMA FT GT FA |

AT qUEY FT @1 ¥ A 35

FAT I @A & | SR W wlE
STF g & g Ara fww ada
g fergeara & wsenAr feee #
s1q g8 fF mrAgE sgerfae §
YT ITF AT & genl AwfsAr
S g7 AW g, Sigl g9 ATl g |
FIT 5 § AT ST FT AT GUAT 9T qG
QU FAT & AT T TG F oY I8
& | FT ASTUIAY FY AT ALY aAAT
awar g fF agh ox geil-ast 7 gl
agi T TS-IT AN, WTATEHE TF-TF
UHS IHME H a9 gu WarAl H @A
& 1 (smauna) st 5w faest & ara
UF-0F THS qIEAafaF qHd X F
gaTze X gEIfAd @ WA @ |
A, 1957 & 9@ & wo amdo #o
Hro &1 €T 97, a1 99 57 {4 TH
geTa T@r o1 fF 818 wwrA o fafq-
gzg F1 QAT FIfET | AU q&ATT FAA
g @t & frr v ok gEdy aww feeatt

¥ ag grad g |

UF WA 98 ¢ AT FH B
THTT W@ E

st ATeEr | Hoas st
fFau & wFTT A wWAT 1 & o A<
w a1 fF T A B g fra
AT | FIY TEA GHIU SATA IF QNN
FgIH AT WIfRE, S gl W
ATET § A9 WA & | ATH 37 |9+ &Y
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Tq & ok I graa T g 1 & oSar
gfr Qv oF faq § aff a7 @war |
Fo HZ® 7 '@ YNawim TSI &
T I THRIATHT F1 FY SF-ATH & -
qr a1 @gr fagr a7 & SEs AR
T & STar 9 f ST, gisEy i}
T3 Guadiy FISAT H§ IS F QMg
gafa grir | SUT g AW & F TR
10-12 9% ¥z & o ag a1 wEfa &
ary g fzar st a9g @ wFA FO
geax @ guar g | e gFfq @ty 9
adT, at g WEHS qrEA Ag1 T adr
dY | TS HTARAHRAT TF A1T A g
Y sRrTATgse @, faqT & arg @nge
T8 ¥, SAaT T afuw swrA faan
ST | s fawwar agdt § A< A
g1 ugreAT WiET F agr wr fE A
FTAT FT WIXT ag g1, {58 gF T3,
U afra o gSfafaed e & s &7
TE & Heg grm, 34 faar # gud wwfy
F AT GS & aXh Id T @ & |
FT gH T@H I ¥ gIg9 & 99 Fg
Y & | T H qoq &1 39 g AR
FTFIqE &1 39 gE, ar uF faT At
gzdl T8 g% Al @ frdw e
I 3W AIfqaTHE FT A1@] ®I9T FEET
F T GT g ATAT & |

gfrar & #1¢ T@1 e A ot
| S HAN ¥ @ W\ F @@
fafarss #r@ G371 %Y | ag FA9 G-
FIL qEeTist & § St 5 oF arer ¥
9= AgN FT9 & 8 | gafeu g A
afxfeafoat #t dew gu s gfaeay
#I Gifaq & fear s QY Tavde e
ifear sk ®zg w1 30 @z @=t Fq
fear st @awar 1 gETE 9gelt -
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[wft @t ]
AT AASEMT AWM HY FIH A &Y
& S A Al A @ A A @A |
ITHT ST & g |

siree, FoRalt ot @I & il

qgen FTH GIEAT W& FIAT gHaT 1
arrer g 1 feafa ® g 7 fegem
F OGN H AEAEE F AR
Sed q gFy § 1 TEH FT gATR
grger wigi & s #A faref fewrte-
A9 F1 @Og FA F fag Il g
gifag 7 & 1 agt a7 fafasr fawri
FT el {FAT ST THAT § | TG T TE
AT & 3T §Y I qE @Fd g | ;T
Tq 3W F TS WTEA & ? T Iq
geerm & fau #1E 7w oA g ! W
fox afie g & od &, ¥ FTAQ &
geramgy, fuseaae AR FIUEe
S fF ForaeT & gewad g # daM-
f 3 aF TAd) @ awr &1 gEw
gEAT FY HF FIEAT &Y ! g | T
7z aftfeafa @ & &= o% sww
gIIT |

WEICHT T ¥ 12 W &Y S
19 fFaT a1 @t I A€ gfaw
qa;wfararm_—-

Arms Act should be Ocpealed.

g smEdy F gfgare w@w &+
g fear s e foete ik
ggH & AEad AT FE A1 W
Thal 1 TETE G g | T T IR
FOAR ¥ aga dr agwi & arfaai
Fm @ W & 1 whal # 3 faw wwa)
g Jfww s wifafm amifer § ST
g a8 e awd 1 e e
WIRT & ¥+ET UET s g fF arg|a
gfer arel A FIge § Qo @iwo &

PHALGUNA 11, 1905 (S4KA)

Mar’ters C}mj’er 456
Rule 377

FIZT g9 74T 8, THo THo TWHo &I
FIZT & AT & | TF I5F F ATCEA
zifeet w01 & fog o Awfa &1 F7
¥ FW g9 gIX AT @9 giar g |
HETeAT AT ¥ ag Wi A1 oo fE oS"
ary fagew srefual w1 grear sz 48
FT THA AT Ig AATH qeal F UL
FT FEAT ATZA &1 | AT ATATIHAT 9
TTq &t g 5 v ude & Fedier &ean
Tifge | & awwar g fr @ fag ag=
F &t 9Tt &) ag | gy anfe s
Afed s |y § gfgare & o @& )

O TS R FY arded
FIT HT TS sTavawar g | fFa g
ART &1 ST AT &S qTAT F FIA
frdr, z@at a7 srawawar 1§ ad
FX @I 91 fF 7 qeF fas faeg o
ol & Y I Al & qrew wAwgA
FT TaAT GET SWT g S@Arg fF ¥
JTH ¥ T fq=i faar gawd §
Tg faedfl £ oqx wrea @1 gl d ay
qEd T 1T § FgT IX TF UH  ATIH
g1-8Y g1 a1 @9 F3aT ¢ | sefee-
faezg & a3-a3 Az gisfast & wgi ax
T Afra 7@ g

STAT, TTHAT HT [T FIRN
T g ! U WEifaa @da@d F ey,
qg FEFTA A B a7 qTIAT
e gl, FH . F9 25 &< fog
F%F YT § | 5 awg & fefree e &
25 9%@e fFw A% graT &1 o o
o fray faa e F Sawma ¥ &
AfFT ITFIHG AN FT T AT
a7 & =g a9 foar war § | sy
qero THo Yo SAYUTH &7 faur war § fs
“FRY AR WIS | AT HA A fraw
AT FIA FY ATTEFAT S | F AT §
fe ga3 foau oF @€ qras #ASr Fars
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s | fas faew & Aifas § @ S
HY F1Y | IAHT AT I ATH FFRAST & |
qargl QT wfegar § st @1 9@
F qTE IF FvA FI I T LT I
fear ot & | AwAw SqmIIgA FTCN-
WA aR e ZFgaTzd FINAIREA, 4
gq faas< St SF A FL T |
foat gz faeq @@ T 1 &, -
gF T fAer 93 10-10, 12-12 &S
®qAT FHA1 gl At g | fae 737 =7 g
wasit & g1 o ff ener g gefegaw
gred® 9Y #g FAd 22 €@ FAS
TIC T qF @1 g | IAAT agEl AT
TeY < aF afed fFaTT &1 g 2 AL
giq faar smar g |

3IT§'0 3ATTo &To Glo & &'aua
30 q@e gafgdy st fRaal e
gform aF a8 ag= It | W fe-
geT STe SuTH s #IE ATH g
qF FgT 9gF qIdr | ag qiAr agl 9%
STAURE IERAT F 9TH § | g@& v g |
T MFIT ATHYF AGI g | FT FAT
foax forar war & st 142 fafaae
o s g3 @ w@r Y feegwan &
aey agl wiFea  gfaafgdts
Frorot & fraa W &Gt FT OFTH
HT g | U6 999 JTNT 9 @al &
fre o for R AE faed | o™
ATTEIFAT 3§ AT H1 g & &dr #
UF ATAET J9T F797 F1C | ag JHT
g @%ar g &a frawi § snye afaa-
g fear Srq 1 w'gSi T A FIWT
frar ar 1| e fgegeama & @i
U AXAA F AT Al g | AHUT
gt =wfgr grrafeT & a1 SEE
faq ag fraw s sar =fge &
35-40 §IE &1 omg & gX AR
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15 fe7 @& wew! 9y, Arfadl g,
Al H HW ORI TSAT | AT HE
SgTT G FT T g1 AT JWHT
e args #¢ fear ST 99 9%
ST FT G0 G 9 AT gH AT qGY
FL R | AT AGT AT ATAT A
IgHT AT A F gfeT  Iwa § 197
femgen & 7@ @1 fen 1 agt @
T FATT FT T ©1S AT g | A9fHT,
T ¥qrfg & HeEX wgl 97 ST
FATH FT T ATS TG ¢ |

AT srel qw AT fawsd g
fegfa &1 wea F1IRT FAT & 1 FIFTIT
gfas & a7 97 T& I gl | R
facst & a7 9T 98t =« ashdl | TEH
fau &9 &t Sex@ 7@ & @R
faw oF afaw swia Fr ae@ &1 &
IGTATT  AZT HIAT ATl | UF THRA
9T 9 gW FOW ¥ ¥ | 99 9
feusde &t @&t & faar a1 fF 10
g w01 &wEerd wiaag & afa
wF s &t fear war g aftew
Age ¥ IgHr @ F< fymar ) e
Ftma & RO g ) Iu¥ sy
o o FEUTATY q?ﬂﬂﬁa_ﬂ'@;@
TIAFE FW & deX TR Wr
HATET ATAIZ  FET-—ATGLATT
o o FoaArdl F WA gy §
araxt fafredt § a8 <@ @war |
fedsraidl 3t 390 5w @ |
qre & fawtar eeita $9, g anst
F 3@ 99T FI AT, IJAHT HAIA
TRl oT T geiT 9% 1T S 9% |
HET G 37 wAaAr 9t afew
AT FAT AT E | ATH TF Agl, QA

- Tef afew @A @ fafaeed &,

St g w9 g1 qrdy @ g&%, - gafag
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[wft @ TTE ]

et fF g ardf ¥ g fasran ar
gafat 78 fw, M7 & Jar 3 9@
frmrar o, afeds o ud A%
fuffeeT @i &1 sAF HiFe FLAT
} wfe a1 & from & ag ag
qfesw g1 gam g | g@w = fafa-
I Flamfes g6 ¥ T@T FaT1 g |
39 T FW FAGT § AR g I IFA
¥oomaT € | UF AIqaT AZT & gHA
FIE T IOT HOAT ] AR gER
fer oF wEAE gHE w1 F A
TEIHT 3FT W aTET F oET GRERTY
aay § | fee 3w gffw &8 F 3w aw
F1 syfewa< Y 7ATIT FI F1IT @T |
e Guet fEmr & Sweaany fasy
gfesw €, q@H! HTUL H @I AT
Tifge | dR AF fafaet & a9 7,
IqF ST 7 FAA FT AHST  FIET |
FAT IGHT ZTAT AT 7

fraer grgsie a #gr f& =%
fafaeas &1 5% FA15ad g | AT
qX FA [ aqF71 4g g [F Iat aneg
T AT qATHL 9 fGar 190 | 98 T
2w & arFa¥ gedl F1 Ffasstdd FIT A1
HOFT & 1 3T quTT A ST Fgal
g fF ynfomm Fewea &1 TeEifa
qREAT &) TS I, ¥ AR AW F
ferier gat § st waa g 1 faoe
T WA FA12H, JEE AT, TTIHIR
W g F 9T} 1 agi amuET Sar
W7 SAAEI 7 dgt o< amaar Aifq
TEANT & 8 a1 Fheud H1 g 7 A
¥agy & fF wowemd T g 4
waforaee g 1 Stafe 1o & sy
JI=AA BT 8, TE FHheewd 4,
Afg agh g1 @o WMo o 7 7

foeelt ¥ ws @@ smafaay S{aﬂfa'
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forar qr @ wox A5t = &0 7 dfsq
ST & AT gl f & o goa @

qr= 1@ FTEfAAl FT GG | FS M
Tfsa st ¥ Fgr frad  faems a9 ?
oY UgTeT FICH F1 YUA gorT, HT
ag areree<dt g1 ! wgreAy Ay &Y
geqr gftaT qas 9 &1 off uF 4w
aq7 faar war | ag @ AW AT gErE
& fF "I Q89 & W17 18 9AQr §
QAT AT STy & 1 gaq faq af@ars
¥ g & 17 IUF! DIAFT gL fHAT
Tar | # Jo Yo H IGTT AU AT |
SAET 7z &8 3T I w4 | FafF gEa
I YT ¥ 54 WIT GFA  HWIIAAT
frameo & sree @1 @ afgeRe
gorm | #9 gheawr 7 faar | e 9w
ufagrfas gfom Jaw d@w 1 fagarn
IWIE § AYAT TF  GHKICOT AT
FT AT AT @I & | aGgf 9 A A9
wHtadl &1 faareor A ArEdr § |
T9FT ST g UeAfg FTUTHE, T
g3 A T FIAT | A A1gF QAT 3
it wgr for gow fasfem & foaer
AganT gh a7 Arfgy JuH faxisn qar
FY 1Y Gty At qIEd 1 1965 i
1971 &7 8 g1 | 9 I ¥ apes
fagrd araeat 1T = Ay dsad o
g ¥ | 9gT dF T9 3T Hl THAT HIT
HGUSAT FT AT g, 95 A9 &Y & 9Y
qrUEd ST T @t S giF F | sigh
qF g FT AT A1, I 105 9 1 W
Wil 3 33 F DA A 2 1 AW
wfsd ga ot a8 | frae Q@ aafeq
g o ared oTondr 1 wers ¥ aee
gr & | #% uF Twr ag afew Freatw
qHT AT S ST ufved g & Aq
# anfaat st mfqar ag@ w1 § 139
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AN FT FTAT Gree ag Ag fF W
R AW Fgrar g, I 90 few ¥ oag
goq F1 fF gAY g9 T A1 fRaA
fear & 7 a7 gATT AT AT &3 T
2 a1 g9 SEA 9Ig F AT S @
&1 T FT9 g ATA FT GOSTHER
g ag I qFAr ? @1 I at
Flrg ansfaal # 3¢ &1 we Arfes
IFT qiF gL FUT § ST GTHTT
qrax qel a1§ T Fdr g ! ag 9%
afirga F X FATAT FOE @ Gl
gFdl g |

gl gg Qg ar SIF A g
978 qTal g5 & | «fFd qIgT ardl &1
gfefrde o+t § w9 ax fa srafes
wim 7 gr 1 faeat =T s &
aga AT faqr v an, daEts w1 agd
qrq # Frar 4 1 afww gETd wHY
qY fafazdt faee s #1 sfiv It
awg ¥ dfeq gm A Rl w1 ow
Fraar fgean &9 g1 @ 7 fgrgeam
FI TF JTATT FT 93T IGAT 97 | 48
TF F2G1 g, qUUT g foawt a9g
AT T 5@ qE w a9 HT AW & |
e fafas wier FaAgew W T,
aforgT WY F1, AT TAIS € AW HY
uF Aqr & a4z 3w g few w7 g
M F AT @ AR ATH, AFATH
AT AV g1 Al FAT IAAT qAIH
FHIN A9y 9gA =17 qg) 1 A1fge
T IS AT Agl H gl g |

& smow) OF TEAT JATAT F1EAT
g1 FAYXH TF &l §AT | AR TF
- gTdt qHo To To T | AFH UF ATH
dqetr fF @ &0 ssar Fa @ ?
Ioq FgT fFengwt qmr et € 7 49

FTT MR I F Y AEE? AT
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FTAGITIE Far1g & ¥ weg
T A A M JA-3 gL WY @™
F0 § Fa1 3 fgegeara & fafesw §
M qfaw gfe & 3 Fefame &
gt g 7 ot gvwmH T faeem A
aqtT sETaITE ¥ faar g fF
TERAT ST § qBT Afaw & Jiw
QA § g fraar @4 Far =rfge
Segiv 919 foqr dag wq | 99 I
#gl fo dgg & oY #19 A8 I qFar
gal Iy g @ wu) fagen
Fgd & fF &Y Fm1 B dtw § $9 F -
ey dY ag fagar F o § fw anq
¥ g 5 aa a1 e4q ) | SAvATHET
Fegd & [F IgA FG qT q0Y, 4T
AETE R qeadt ghad § fm g3
TiEr ot & w7 R AN q@r #E g+
g | T FTI7 37 a@g F & fF
AT FT FIIFAT F FIT F qH1T
fewm =7 &, 3 Wi % fou dare A8

I have the courage of conviction.
[ have been living in a rented houss
on a monthly rent of Rs. 112. In 1969
I had the courage to act according to

- my own convictions. Many of my

friends became turncoats and changed
the sides, but 1 did not. Many people
fall prey to the ctrrupting influence.
We may be in a minority, but we work
with belief, we have faith in truth.

MR. DEPUTT-SPHAKER ; Truth
always triumphs.

SHRI BANARSIDAS : We cannot
compromise with injustice, whasever
may happen.

fgedY ax Erat 71 fawd sy
3 ¥ wgear adi 2 FFogw qwe
1 fatg w3 | afFT oo oTH
TYAT AT | g7 9T aga Jaf g€
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[= FaTTET g1 ]
g1 zgwr faene @1 grequa A9r |

gaE 74 fgAdt gol #1 Frfewsw
¥ A1 T goTE AT T FAT
qrt w1 faarg gita #12 F1 El0

gdt | wifgast Falgy & ar ®-

afafge w30 3dt 1 g fag )
qgd o=y e § | BW Al @)
fafyeest srew Al & eraqT gaq q™
g FTH FHAT E | AT AT GATF
% 71¢ safag & fagsr gw wizg
YT weg wfgg a7 gezg Al foar
ST gFAT & ar g2 a7areT fag o
FAFT FTH FI4 &1 Faq g faar
aqr | IgEr geT fEAT v A9
azi ez afa WA zerT # A Ay
ALy gAY @dr a7 wWr g o#
Trgar g fF faqdt qeff aif Frfewda
o e uF qfg a7 a7 Jro fa
afedl, wfedi, Prearai, gEgrd
F orq7 gfag St ? A g &
FAT AT | F qrAar g fx
gatfaal @ qegral &1 fagrs fean
2 | fam qara ¥ 57 9§ § o
fatmy w1 g gy «wr G fgg

sy g wu g At fom fafage
g Aifa F1 Svg FEAT * greg

gar &1 g Aifq @ & AmarfEs
& IFAT RT AT AT | QY AT
FY FT GF A9 (A7 ST, TT TF

FYATE A F GT N 7 oFaT HE

HIZHY IF F99 9T ATHT Wifg q
gz gFar g, feoal ® 2w orow ¥
T3 @Fq § ? gym aaF, famwy

afgarafa & am@z 8t =3ar &1
®qTFAT FT fRar 91, gearagT

BT g AL Y, AT I T AlHF
F ATH 9T FYAE A &1 g7 FoFar
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ST Rgr g1 HAGT g ¥ wrHAT
FW@T g & ws gaarag &qar @
fF sIFTet ad a7 eTealad qT9q
o gxifaat 7 fear a1 #37 far
g, afFT MU-AAN T uF 9T I
TATAT q1 9§ 9T AFRAT AT
AT g o foaar av 1 1w A
dortd ® OE TET B, AT SAAT
qavg @ w O, ar sEar Afad
freardY srwret g 9T AT g1 wF
TFT 9T FF AT JFAT gF5T0 {98
ared &1 Ara7 femm & fo¥r s9-
arfeal #1 Mewrga fzar mar ar, ss
G AT A WA FE AT AT

AE AT FHEAT | AT | ATHA & foy
UF 10 ST S T47 |

wE & yFgT qrdr #1 faarg,
I2ME, FMET AT wifdewr Fx
ferar rar, g7 sreEd AT TH
3T faa F& FIFIT gATATA
TS HAAT L FX THAT 7 FTH FH]
U FietggaaT gqa & fa¥, g
T gegfa, wraT, FAT A reqEdr
# qsdre fFar ar gar §, gegasw
ST gAY FE T ORIG &1 F4qT
T A1 w%FE F1 feama a@f @
FFAT | G IT I9IT ATHT  q@Ieq
0 % SRAT 1R & | F4T 39y 19
9T faa g gwy & ? a8 HF
I & G A AT FAFT TF T
a9 T3 | 9gT 3@ FHG QT J1F &
79§ 11942 ¥ §© §97 F T gow
¥ wifa saar o1, FfFw TaE 9w
Sty FErar o oag wify a4gi @
qEE g, famr dwT e Evee §
zafay s@d #Y s=ar & fea @)

Srad A1 qEd § 1 sfqr et
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Femarma F1 Afg B | FAIEE
gTwRiy &1 faudx & ogAE, &
FAYT gLETT A1 3@ fad & od
FIX FT 9979 FFAT AT @I | ATE
T geaHAY 9T IR GF A |
RAT g2 ATIW § W1 WlAd GrEf JAaT

F qray 9w F3 AEAT e ! Hg@

¥ g g1 Jgar g v safaaal
¥, Te & ST FATE | safsd I
STAR, TerAfas qifzar sar SrEr,
qga ar waAifa®s afeai sda &
aw ¥ A g1 7E, IAFT el gar
g & T TW ATT KT ATALAFAT
2 fs afwr womifas e g
FT3 Fr oW1 Afa g, SEE BISFT
gl @I ¥, FAT Zo TTo . H

guTd HAT 4 FET : “The power and
might of the Government should be
used with restraint; should be used
with compassion. Power should be
tempered with compassiOp; _Justice
with restraint.”” g Weg fqad afas

qUIT §A & FAY A fowaqa & AT
¥ gq¥ sgrar frdAr & fad adi €
gafer gurT g4 o gAc e &
WG F1 T AT 37 |

SHRI CHINTAMANI PANIGRAHI
(Bhubancshwar) : I rise to support the
Motion of Thanks moved to the
President’s Address.

In 1954, Shri Aurobindo in one
of his famous discourses, had said, ““As
individuals have thcir souls so also the
nation.” Today, in Punjab, in Jammu
and Kashmir the hcart of India, in
blecding and India’s sole is in agony.

As, a nation, we are dedicated to
uphold our freedom, integrity, demo-
cracy and sccular character. All these
basic national values are under attack
every day in Jammu & Kashmir, in
Punjab, in Haryana and in the North
Eastern parts of our country,
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If we simply call this as madness,
then we will be little the underlying
grave importance of these happenings.
There is a calculated move and a
design in this mcthod of madness to
dcstroy our basic values for which
many became Sahids. The design is
that India should not risc to further
hcights on its own.

The success of Asiad, the success-
ful Non-Aligned Summit meeting and
the election of our Primc Minister as
its Chair-person, the Commonwealth
Heads of meetings and all such efforts
to strengthen third world countries and
forces of peacc by our Prime Minister
have irked the core powers in the
international arcna. [ do not want to
name who arc the corec powers.

The design for 2000 AD is to
build up a kind ol new internalional
system which they call ‘Sino-Japan
Co-prosperity Sphere in this part of
the world. In such a scheme of things,
India’s asccndency does not fit in.

Therefore, the subversive agents
who are called as the ‘Army of the
Night' are at work day and night to
destabijlise India from onc end to
another, If youstudy the sequence of
events you will find that this dcsta-
bilising action has been accelerated
after the Non-Aligned Summit meeting
and has culminated in the vandalism
of burning of our Constitution. There-
fore, this is the basic problem which
we shall have to meet collectively.
This challenge to our freedom, inte-
grity, secularism, democracy and
socialism has to be nipped in the bud
both politically and administratively.
The Army of the Night has been let
loose. Killing of innocent people and
personalitics like Mhatre, Lala Jagat
Narain and others arc part of this
grand design to destabilise and weaken
our country.

Herc I would just like to refer to
our intcrested necighbour who has
started arming itself with all the
decadly weapons.

1f all the recent publications are
analysis the
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strategic studies countries, for the last
four to five years, iL appears that there
is every possibility that we are being
dragged to a war in 1985. Most of
the publications deal with this. This
interested neighbour who has attacked
India three times is going to attack a
fourth t'me, committing aggression on
India, with all its dcadly weapons. All
the forecasts say that there will be a
thirteen-da y conflict with India which
will be deadly. Lhis will be the last
conflict. This is what the militarists
are saying. So, anybody who has read
the history of any military dictatorship
will find that the dictators want to
divert the wrath of their people by
unleashing attack on neighbouring
countries. In that process, they get
liquidated.

Therefore, when we are thinking
of another seven to eight months, in
1985, when such a conflict is before
‘us I think the time has come when
we have to think among ourselves
whether we shall devote more of our
time and attention to safcgaard the
security to safcguard the basic values
of our country or we shall haveto
frittcr away our energy on minor
things.

Here I may refer to the reply of

Sai Baba to a group of foreign
journalists. A group of foreign journa-
lists once asked Sai Baba whether
India will survive through all these
turmoils. Sai Baba, though he is not
a politician, with his spiritual wisdom,
with ease, he said, that as long as
there are Himalayas, and as long as
snow falls over the Himalayas and as
long as the snow melts and the melting
snow flows into the sacred Ganges and
as long as the Ganges is not dried up,
India will survive. Therefore its cul-
“ture and religion is called Sanafan,
that is eternal, ever flowing. There-
fore, I say that the attcmpts to destroy
the values, culture and our thousand
year civilization will fail and nobody
will be able to destroy our traditions,
this six thousand yecars of culture and
civilization of our country. So, all
attempts to dc-stabilise and destroy
the immortal soul of India should be
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thwarted because they are bound to
fail. In its thousands of years of
history it has withstood many onslan-
ghts, wanton onslaughts on our soil.
Even now we can admire’the wonder-
ful forbearance of our vast masses in
the face of all kinds of provocations
by the "Army of the Nights’. That is
the magnanimity of the vast masses of
India. But before the conflict starts
this should be destroyed. This attempt
should be nipped in thc bud. This
should be the task before us. These
fories of disintegration and subversion
should be totally liquidated. Whatcver
may be the cost, this should be our
major task. All the subversive agcnts
should be destroyed. This is the first
task before us. Then, should not all
the progressive, democratic secular
and socialist minded forces unite at
this juncturc ? These are the major
issues before the Nation. Thercfore,
the only and one task beforc the
political partjes today is to awaken the.
conscicnce of the nation to this reality
But they arc wasting their time and
energy in extraneous and peripheral
matters. They arc making themselves
irrelevant to the needs and aspirations
of the nation. Let them be rclevant
to the time. Therefore, today if the
opposition partics do not flnd any
response among the masses, it is
becausc it is only the Congrcss which
is rclevant. Congress mects the very
needs and aspirations of the people.
Congress wants that India as a whole
survives. Thercfore, people admire
Congress ; people admirc our Party
and the Prime Minister.

Herc again another story relating
to understanding of things come to
my mind. Therc was a very rich man.
He incited all the learned pccple of
the land and put before them some
questions and told them whosocever
made him understand thcse questions
he would give a part of his land away
and hc fixed a day for that. The
learned people went away. The wife
of the rich man, who was listening to
what her husband was offering, asked
him if any one of these learned person
by chance made you understand, thcn
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what would happen to us because you
would give away thc land. The rich
man laughed and said that he would
go on listening to them. After
explaining they would ask him whethezr
I had understood and then I would
simply say no and thcre it would end.
They could put facts, they could
explain, but how could they make me
understand when I had decided not to
understand at all. Likewise, the wholc
opposition is in predicament. 1 re-
member the famous speech of Shri
Krishnamenon. He once said : Well,
Government can supply you facts, but
how can it supply you understanding.

The other day one of our opposi-
tion members was saying that the
President’s Address is hiding facts
about inflation. The facts are so clear.
I have got the figures of rate of
inflation right from 1970-71. They arc
like this :

1970-71 was a marvellous year.
At that time the rate of inflation was

in minus,

1971-72 8.2
1972-73 12.2
1973-74 10.0
1974-75 9.4
1975-76 6.5
1976-77 12.0
1979-80 21.5
1080-81 16.7
1981-82 2.4
1982-83 6.2.

This was onc of the most affected
drought year.

In 1983-84 rate of inflation has
gone upto 8.2 despite the excellant
crop. The Finance Minister has
admitted this. And this is a matter of
concern. So, where is the question of
hiding the facts ?

I fully support this Motion of
Thanks to the President’s Address
because there is remarkable recovery
in the economy, there is remarkable
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achievement in the agricultural sector.
Even wc have not drawn fully the IMF
loan. This is one of the biggest
achievements that we have made. Our
foreign exchange reserves have increa-
sed and our exports have increased.
For all these achievements we can
explain to them and if we are not able
to make them understand, then we can
only supply facts and thc people of

India will understand them. The
opposition will become irrelevant.
They will not understand what

progress we have achieved.

MR. DEPUTY SPEAKER : Hon.
Members should not take more than
ten minutes. The Prime Minister has
got to reply at 4.00 p.m.

Mo famar A  maaTEa
(Fa<ttens) qAATT ITrEqEF
wgrea, mrada wszafa st § o«
gfaaraor @AY @39 & Frga faar
g, ITFT 099 &1 & fau & @@
ES g # ag Wy FPAT AEAT g,
fadl o =17 g® W Fg, 9Tq
frger F17 agt & qaragor (1T Fo9-
w7 gfdferfaat i gg w1 guy aga
gafg #1 21 I@ gafa & aFTXC
TE T FFAT & 1| AR AATCAFY
gt éxfafoasg 3 aga g )
g, o frgaRawsd FIW H Tose
fegré 2T & 1 Tfgol st gade-us
T HIT uFE-I BITFHT guA Aqfey
g ®H W waw FT faar g sow
AT TFIS g3 AT JATTAT A &t
9@ AW AR Fraw F faw S
GIT ®r g, STFT W AFTU ag T
gFar g | gua getfesdr wv daw
T WA9FT oF famwfag  qwaar
qreq F1 g | THH @19 77 dg § [

T gEY @ I g E, AT H 4T QA
afgars 1 FF AT TAATE | TR
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fau & srrad grar adrfast &0
g gqre AT ATZAT |

Tgd TI9-9rF g qq@ H A
qETTAT ST & ATfAF  FTAFT I
@ § afe 37 97 gfegra =T a1
qig-at ¥ g% fawra & faeg faarg
X Ol Ay gAr FAEA d dgd
Mg ¥ fadrg gaar § | To ATFo
Tlo HIT ATZo ATTo To Fro HFITFHI
Zrer qral | Ay faekdr &1 98
fear &\ 37 @a$) v g@q gQ Afg
faeft wey aFwAF gfozdtor T@ar
g, @ g8 1% gfgaar o1 aras &l

Tl

14.26 hrs.

(SHR1 CHINTAMANI PANI-

GRAMHL in the Chair)

foger 15 srTeq &1 gATLT U
g3 Y gre FASATT AYFATT &
fau wta=q FT G907 T g | S99
ywee gaF A, foaasr &1 weqr g
foar g 91, SAF UF agd gl
Wgeaqu TI-YIUF (HAT & | T4 &1q
F1 T & 97 faqy F33 gu, €T
fF ot gare@y @ AT 7 FEr g fF
gzt ufmars T gefawe aryewt
# ot gfefedz grea frar §, sgx
qm Ay wY gda gl frar g ag
SATY Y B | TeE qZ ATAR ALY
fo sty QW AT FAAT A T AT &
fae v ® &3 T @M ¥ ggeAqr
arfge #1 2\ weaieAtw wg o
FAT FT FHATT TF 41 |1 AgH g
for gardy Aar syAar gfrgr ot 3
TF qgd &l WEAqw  WEAr it
sue fawar g
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gq faqnfag fasm ste 9=-
gty AR F wrEgw ¥ ARA-
fasgzar &1 o< a3 § | afsa faadh
qe7 3@ a1 &1 faarer qrearg f®
gas fgad F9 AFT I IW HI
Forare a7 fear g1 F ag TE 9A4-
7 § fr safagmt &9 AT gF wsg
g fam wo FF A FST AT
Qar g | # aqrar Frgd § FF Q@
W WY &, 9 gfggsr, dqEFe 9
grate, foaFY 40 ¥ 50 wfawa
Ie2VT fag ot & &1 QT & 1 gard
FRTT A fagay & § F7° &7 & |
FdY BE gFIgty N7 H FHA 5.7
afgwa &5 faar & < e o
THoUFo ZITT JATALT AT 4T, ag |l
gaq agl faar | zafay ¥ qrd ag
g9 arg 1 fag Fxdt & fF 3o
9g @l & | AT 97 gfqar § snfas

W3l g, 9Tg gAR aW ) gfy sufaq

ATT AqT & | AZ arg § 98 Fg @
g gard ardt F &t agf 75 @ §,
qg a°8 4% & aeae FAfaT g
Fgr T F

cFEE & gHT WEIT
ufasrag ggi qurdr oY, I9EiY 9 g4
T F A7 qw & @ugar a1 x5 23
99 9g ¥ 7gf a4 ff Ty 97
ggl %1€ € a1 IW H uF  wifrawrdy
ofada faars gar &1 za¥ sremar
qvRT graal ¥ gAY arewfawan
grTd AT &1 WLTE F 009 Feqwq A
gA A1 qIATY frudz T adrar g, ag
T T F TaIW | GEHT 3@ FL
%% fazeft wfzgal & agarez dar
gl % &1 T@H AR sgrar quas)
FE AT Y &, wEE-AST-ATIFR,
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wIY art & g7 3@ ¥ @ a¥ go
AMEAN | 3F qIE F @1 AT ql
U 3w Fafawl  eie Ewarfaaat
1 gfez & gfaar & drawr earq
w@ar g | ararfas gfez & gart qw
FT €179 gfaar ¥ agai g, 94 3@ &
fpz off fgQet = & AT A aAg

famerrs Agf 2ar & fF 3w g ¢

@ &1 TEF guamrd & fa¥ gm
g FEAT 93N —Fo g feat F
gATIT TZ JFSAACT W TAACT I
FI T O H T AT a9 TR
fadr ag ox STF13 et arg G

gwtafa @giga, sadr a9 §9
2 & qravE AR AW H T HT°a-
frw wfaqar stz go argd afsqar
uF Fuifed &1 TGO 9T FEH &
fad gat g& & 1 srvreAY reRIAA &
IR ¥ agf agT §0 9% & 57 8 |
#aqyzaad arix ¥ g gl fr ag
qITAqd #Y OF 979 1§, UF
o gea-grar g fagq oF ersira-ar
Mz faar 1 3 I gfgam w1
ST FT 419 FI &, FAT AT 97,
ATF g7, VAT 77 FIAT ATEX & |
guy § q2 arar fF ¥ AT gw &
FYT 1T FATed g | I GIFHIT A
g% aifgs qim &1 |71 faar g,
fiyag gamas ¢ fFuF & ae
UF HIT FIF JRT AT AZ IR
qIAAT AT STCAT | FFElT TF FTT
gg A F1 0F UL F qAFAR
gaFT 7 fegr a0 gHIX ANnaTE
Wt FIT-ATT qg &gd § [ WIGT &
HTUTT gT qI°q IAT (34 qA1T 1 39
qE Y W AW FIATAG | A
W qAT qET qAF AT & A g@ AT
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1T & 97 39 fwew #7 gaaraf
o gzt T &ar &1 g # o
FO g1 28T & ITFI 3@ T {wgr o
FRAITT Al 71 fac wR ¥ g%
STET & | gufar ¥ goEe ¥ fqaw
wsal ¥ faygq wTAT TIgm & ara
IE &7 AIq1 &Y yAI@ A FX | TG
fafaarz a7 & % 39 9 arFa) &
91 fagot wfaqai § ) g g7 qarm
argl 9% qWar ¥ A FET
=rfEd |

BHIX FTYAT 7ga T A agq
FTO Fg—aATF qIT 97 HIed Aagear
AIEd & aR A IeEi 9gd T
FY | H g9 graew § A2 FEAT g
—xrezfaargy afgfafysy #1, faas
Fgvgw 3 W a3 fEHramr
afgr 1 ez e afafafua) &
qg W qAA JIAT AR g | TG AT

EW AE FE Q& | I@T § A AT

& o qq WY gHIX gErEY sz &
#eq7 O ATAfvw F@g aar gy, I
T AR MEAT FT YAIT GHI W
FY qF FT T ¢ | fAgrd 29 a41q
FT YATT §—aE TUE 17 IHT q1fF-
&qTHY gAY FT GFAAT FT AHT ]

ATT T WY GHTR FW T AT 93

gg & 913w HEAT @ 3| AT 9
ueY faget qrad § S eraeT 9w 9%
gg AL ATZAT & | dAZ-AE *
agfa® gfrar gaX T A g¥ A
wifgw & wgar & 1 a1 wAAFr &
gran qifeear &1 argfasan glaare
fag o Tg &1 98 3T ATT &I AR
femry &—fa@ F1T EqUIT H
qEIAAT 3FT qIAM FI GG 9T
gg FAT TAT 4T |

[ ]
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T@ J1q ¥ faQ g 3T AT
aifge, ga a1 & fam gr=a1 9rfen
fr g} 3@ SHIT F1 GAA AR
g @y Agr &t w@reg) # wfgrma
ag Fgar g f& g qra
¥ git F1E AT gfeewr CEAl
wgar  =ifgg  afed  gA@ERAT
gfezror 7@ Tifze 1 ag 9FTd |
) faardr faser 2, ag Iamad T
®q gTTO 7 FTH, TAFT EH A@AT
aifey stz fadet @a #1 zgd gra
e F1 afqed g AN FTOATA
Fzar 7ifgu |

3w A ST Fe AT qIET FTE,

3 wER AT FW AfH, a1 agT AT
fegrs Zdt 2 ot aga feard adl

2T & iz g@ar wrew ag g 7 fow

AT ¥ gGEFT g & g, Sl

WIATT ¥ FE AT gATE JAEEAT 48

@ g gmruaw e g, ag gfqar

Fr w1 F7 2.4 Sfgwg ev A w@ar

2 qzeg arardr F1 fe@mra @A

ae, &t gfar & 14 sfqwa san

garR g ¥ TEAT |

MR. CHAIRMAN : Please
conclude now. You have taken eleven

minutes.

PROF.
SHAKTAWAT : I will take five
minutes more.

MR. CHAIRMAN : The Prime
Minister is replying at 4 O’ Clock.
Twenty speakers from your party are
there. What to do ? Already you
have taken two minutes more.

sto fsten FwTQ TAA@Ea : H
qaIcy FI@IE | T TV AT AT

NIRMALA KUMARI

Mqaers Unaer Ruie 377 476

FITFA gHA 984 O€ 67 A, IaH
T @I 7 geq w7 faar o7 gaE)
afssar Ier &1 | vEr fegfa & 3w
AN FF AZAT | gH A @AT
gy fF gw am &% 3z 1 g%
fea g8 gt &1 fas o g, a8
FAT G117 faafrzg e gw #
waifug foa o wifge | gart 3w #
TATAr THYT g T @fasr warat F1
FAT A Z 1| 7 3@ QI H 5§ 417
Fg1 2 5 gart waeam § fadteng
¥ o gI3 faF eey Az arar
S 1 & fAaga Femr fg wd
qaaufy 91 F feqn g § afz
qgi 9% g7 fas wweT e 910
fear stroar @1 g9y agi & faw
T TTEAT A ATTAT |

MR. CHAIRMAN : Kindly con-
clude now. You have already taken
fiftcen minutes.

gio fadear gardt maEa
e 71 feafg & g ¥ # ag

frags mar =gt & agh 93 amaz
FT ALY AES | qgf TT T FT@IA
g, STH aga °7 sl 9% 100 Sfqwa
9T F1 FEIIET A9 W E 1 gEd
FATAT TIFT &1 FHT & F107 Ay
F1 st aga wfus aFg@ I3AT 9%
TET & | Tl 919 JARAT F 19
FY g agMT Ifgq | gWIU I3
gz & fF 38 wared) & o+q a® g
10 21T Harare faset dar FIX
T T B3 AVFAAT A 2 FATT AMATS
fasrelt QT FIT T FIFAT | AT
fagaa g & wsreara § et & qrd
st gerfas Al e qT AT 2,
ST& G § # ag gAq AT AAL
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f& gasT X FT QU TAAT JI1TE,
a1 gw @l 93 222 AMMEARE &
9 AuzT F[ATX F I0@ T | TH
A Faq qEr T GEEAT W BNV, AleF
W FY gHEAT W FA T |

ax N7 g F@r =TEar
ga%a a1 gfee ¥ wFwAE FHU
ay T gFT & | UFEIA AN
Mnoar & fqu agi #1 GIFHT X a9
1984-85 & fag oo 0T F1T A

TiT F1 AV gTg  AIAAT AN |

Faq 401 Tz wwy g fag g
TIFEATT UF QT "T=q &, WG 9%
fower Y ad & arwTa ST AT & |
vat feafg & & ag wgar |gm f=
zg vifa %1 syawg Fr47 FATAT FIfgU
gy ar gg s fowsr gar wid @,
gg FA arawy A w7 @ar | Gfq
sufaq e fagar gax greal &t
T T & 9FAr & UFEA FV AT
Fifgr stw ag st wfw w59 7
T 2, gEI 1T agEr Jifgq | gE
gidf #1 AT SATEAT I W@ |
ot #1 afa-eafsdqs @9 & foo
qga T 3 R | T ATIRT HIET
FFT aqEr =rear g | gframr #§
ufg safaq 385 &3, garg # wfg
sgfaq 1179 ®94, qaug # ufg
sufag 1073 ST U™ # gfq
safaq 517 &9 @ F39 F1 faq @1
g1 zafqu TSR AT agT FW

fas <gr &

s T R AT A wIq
gg & 91a9 HIAT @ g fa@sl ga
gl W7 WY FIQE | ATH IW
feafq & swar &1 ag wgw g &
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gAR 3@ &I &1 Jqr §, swdr
gfezwr @i, ga#r safaqes w99
¥ gw F1 qar gt fegmaar ) qg oF
tqr eafsac § foasl wFwET #
g9 gt qlurfqal & IWR @&d |
zgafaq I T TR W FI
1T Hfema §

gl ata Fghs #  egafg
wgIgg &1 Iax sfwwrgw F fag
St FeRA AT GEAl F gEgE GE
foar & grgars AT § &M gwafa
WEIE ATTFT A geAae g g A
sray ga a1 faae sfas fay

SHRI1 INDRAIIT GUPTA
(Basirhat) : Mr. Chairman, the
President’s Address by tradition and
necessity, I suppose, covers a very
wide field. Nevertheless, I think that
is not a justification for the ecntirely
superficial and cavalier trcatment
which this Address has given to the
situation in Punjab. I know we have
had a lengthy debate on this question
during the discussion on the¢ adjourn-
ment motion which was  admitted.
Nevertheless, in the limited time at
my disposal; I am constrained to once
again refcr to this subject. The main
reason for that is, I did not participate

- in that dc.bate, but I was waiting

mecrely along with, I suppose, several
millions of our countrymen for some
sort of lead to be given to the country
by the Government, by the Prime
Minister, on this matter. A debate
can take place in which allegationg
and countecr-allcgations take place, in
which excuses are given for all sortg
of things and so on. But at the end
of it all, in this very disturbing and
very appealing situation that we are
facing, one expccts the Ruling Party
and the Prime Minister to give some
indication of what is to bc done¢ now,
They are rather completely bankrupt,
they have nothing to offer to the
country. I am afraid, I was very much
disappointed that nothing was stated
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here as to what the Governm:nt pro-
posed to do now. They may not
succeed, they may fail ; that is a
different matter, But no kind of indi-
cation whatsoever was given.

In the President’s Address, out of
30 paragraphs therc is onc paragraph
referring to the Punjab consisting of
five sentences and therc are two sen-
tences about what happcened In
Haryana. That is all, 1 think that is a
masterpiece of complacency and also,
I should say, of callousncss. I kept
feeling that we are now approaching
within a few days two very historic
anniversaries which are connceted with
the blood of our people, with the
Punjab. Onec is the 21st of March
this month, the day on which shahced
Bhagat Singh was cxccuted. Another
is in the ncxt month, the anniversary
of Jalianwallabag massacrce. We have
talked a lot about the great traditions
of our country, our Indcpendence
movement and all that, of which we
" are all very proud. We cennot forget
Sardar Bhagat Singh, whosc picture
hangs now probably morc than any-
body else’s picture, in so many houscs
in this country and we cannot forget
Jalianwallabagh where the Dblood of
Hindus and Sikhs and cverybody flowed
togcether., On such an occasion, Tthink,
more is expected from the Parliament
of India than we have been able to
considering the terrific problem which
we are facing now on this occusion.

The first thing, thce  President
ought to have done in his Address was
to admit, if I may humbly say so, that
the rule which is goizg oun in Punjab
in’ his name sincc the month of october
last has been a total failurce. Tast
November we dcbat:d in this House
the Bills which were to replacc the
ordinances. Oune was the Disturbed
Areas Bill relating to Punjab and the
other was the Armed Forces Special
Powers Bill. At that timc, during the

debate; some of us had warned that
thise measurss were not going to have
the slightest ¢ffect. Wc¢ were attacked,
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of coursc, from that side saying we do
not want law and order to be main-
taincd. That is why, we are opposing
t his Bill and so on and so on and so
forth. But now, of/course, 1 can
say—I do not want to score a debating
point—but the fact is that we did em-
phasise this point that this is a pro-
blem which has to be solved by
political mecans and it cannot be
solved by the Disturbed Areas Act and
the Armed Forces Special Powers Act.
Even undcr thcese Acts, the special
powecrs that were given to police and
army have they becn used against the
pcople who arc creating this violence
and terrorism ther¢ ? Have they been
able to usc them ? 1If thcy had been
ablc to, that would have been to their
credit and they would have becn able
to come before this Parliament with a
report and a rccord about it. The
fact of the matter 18, nothing was done

and nothing can be done. And the

situation has actually gone on worsen-
ing as everybody knows here. It has
not improved. It is worscning in spite

of all those special powers—military,

police and everything.

Sir, Mr. Darbara Singh was remo-
ved, Hc¢ was supposed to have
rcsigned, of course. But he was
removed from the Chief Ministership.
As | had said on that occasion, the
President’s rule was imposed even
without & proper report from the
Governor.  All that he forwarded to
the Centrec was a  letter from Mr.
Darbura Singh. 1t was not the
Governor’s r.port. Any way, the pur-
posc at that time, as 1 sce, was only to
appease the Akaliecs. There was a
lobby which was saying, ‘‘Nobody will
come for talks and nobody would
negotiate so long as Darbara Singh is
there ; he must be removed”. And
our Government suffers pathetically
from-this dclusion that if some sort of
condition can be crcated then the so=
called moderatcs among the Akalies
will be willing to come for talks and,
scttlement ; they will have the courage
to stand up to the extremists. But
longer the delay and if you go on
l‘lftlng like thISou
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SHRI RAM PYARE PANIKA
(Robertsganj) : This is your imagi-
natioln.

SHRI INDRAJIT GUPTA: We
have seen now what is happcening...

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDH]I) : At this
stage, I do not want to interrupt. But
this is what the Opposition leaders
have been saying all along, including
Mr. Gupta.

SHRI INDRAJIT GUPTA : Ycs,
including Mr. Gupta have always said
that this must be a rolitical move. It
cannot be done by mcans of some sort
of gimmick of removing one Chief
Minister,

SHRIMATI INDIRA GANDHI :
That was not a gimmick.

SHRI INDRAJIT GUPTA : Ys,
you have a majority in the Punjab
Asscmbly. You have a majority and
you could have made somebody else as
the chicef Minister and carried on. But
the whole idea given, impression given
was by the imposing the Prcesident’s
rule and giving spccial powers to
police and military, it would be possi-
ble to control the situation. We said,
‘No’. I must point out and I hope the
Prime Minister will not contest this.
You sce, the other day—on the 7th
of last month—when she Kkindly called
the leaders of the Opposition for a
consultation, it was dccided that again
a tripartite mecting would be convened
and thcy would be asked to come
which would be held later on the 14th.
I am sorry to say that the cntire Press
has becn given the impression also and
the Government, of course, has taken
credit and kept quiet as though it was
the Government which called the
Opposition leaders in order to initiate

the idea of havnig another tripartite
meeting. This was not so. The hon.
Prime Minister remembers that. It

was not so. Please bear with me.

SHRIMATI INDIRA GANDHI :
I am not contradictine you,
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SHRI INDRAIJIT .GUPTA : You
please bear with me. I canread your
¢xpression, you see. As a matter of
fact, in that mceting—the point is, I
am coming to that connection in the
subscquent events. Otherwise, if does
not matter much. We did not deny

also that. If you want to take
the credit, you take the credit.
But in that mecting, all of wus

were pressing for resumptioa of the
tripartite talks for the simple rcason
that there was no other way out to
deal with this guestion. You may fail
in the tripartite talks, once or twice or
thrice, whatcver it is. What else are
you going to do ? How clsc will you
tackle the problem ?

If I eemember a right, it was the
Government; the Prime Minister, who
were very reluctant at that time to
resumc the tripartite talks saying. It
will not lcad to any result. We have
tried it before. It is no use negotiat-
ing with thcse pceople. They always
come up with new demands and so on
and so forth. The day the tripartite
talks resumed, new and widespread
disturbances were cnginecred outside—
the whole thing callapscd in onc day—
and the Akalis walked out of the
talks. Thcey got a chance and they
said, “We will not comec back.” And
the trouble spread to Haryana also. 1
am not going into all that now as to
what happened in Haryana.

MR. CHAIRMAN : You take into
accrunt the time factor also.

SHRT INDRAJIT GUPTA : I do
not think this kind of a dcbate will
take us very far.

MR. CHAIRMAN : You might
have so many things to say. There-
forc, I said, the time factor is also

there.  The Prime Minister. will reply
to the debate at 4 O'Clock.

SHRI INDRAJIT GUPTA : It is
not yet 3 O’Clock.

MR. CHAIRMAN : There are so
many other members algo o speak,
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SHRI INDRAIJIT GUPTA : She
must tell us what the Government is
thinking of doing. It is no use saying
that her party is not lik: some other
parties. She has cried to make a
virtue of this indiscipline in her party
saying, “W¢ arc not monolithic and
we do not want to be monolithic.”” But
you are the ruling party and you can-
not boast of your lack of disciplinc,
lack of unity and chaos inside your
party. You should not try to make a
virtue out of something which is divid-
ing Congressmen from Congressmen
even on communal issues depending on
whether they belong to Punjab or
Haryana..

AN HON. MEMBER : The Con-
gress is not divided.

SHRI INDRAIJIT GUPTA : Ear-
lier; I remember, a few days ago, in
some other context, I think, in some
interview to some foreign press also
the Prime Minister was on rccord as
saying, “We are not as disciplined as
some communist parties’” and so on.
That may be...

PROF. N.G. RANGA (Guntur) :
That is true.

SHRI INDRAIJIT GUPTA : Every-
body says that we have to get togcther
to fight this violence and this situation
which has arisen. Bcefore we can all
get together, the Congressmen have to
get together if they want to join in this
endeavour.

AN HON. MEMBER : Arc you
very serious about it ?

SHRI INDRAJIT GUPTA : I am
not less scrious than you.

Some forces which were anxious
to sabotage any kind of a settlement
saw 1o it that as soon as the tripartite
talks resumed, there¢ would be wide-
spread disturbances in both the States
This itself is evidence of the fact that
the peoplc who are including in terri-
rism, violence and communal fanati-
cism are very much frightened about
the possibility or the probability of a
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negotiated settlcment through the
tripartite talks. They do not like it at
all. They do not want to take it to -
the negotiating table ; they prefer to
takc it te the streets with the weapons
which they have got. Prccisely for
this reason it is necessary for all of us
who believe in secularism and in fight-
ing this cvil that we should try to see
that thcy arc forced to come to the
negotiating table and hammer out the
points there,

PROF. N.G. RANGA : Forced ?
Invited or forced ? You want to bring

them to the negotiating table at the
point of gun ?

SHRI INDRAJIT GUPTA (Cal-
cutta  NOrh  East) : How can you
do that ?

SHRI SUNIL MAITRA : By
force of logic.

SHRI INDRAJIT GUPTA : I am
very glad that the Prime Minister in
her speech was forthright in debunking
the theory which was being talked
about, reaction and relation, that re-
action and retaliation is justified and
all those implications were being made
here by some people. I am very glad
that she has categorically rebutted
that most dangerous and ill-advised
linc of thinking.

May I now make a few sugges-
tions herc ? All these are my humble
suggestions for the House to consider.
We arc all hanging in the air without
concrete proposals at all, as to what to
do.

The first point I wish to make on
behalf of my party is, nobody can de-
pend on the Police now and nobody
has any faith in the Police. You know
that as well as I do. Yesterduay there
was disturbance during the Shiv Rathri
Mela. The main angcr of the people
was against the Police first, for having
failed to make any proper arfange-
ments. You read it in the newspapers.
It was the Police who were the object
of the wrath of the people. The Police
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totally failed in their responsibility
even on such an ocuasion.

Therefore I would like to say first
of all that all parties which believe in
Hindu-Sikh unity and which are united
in opposing violence, terrorism etc.,
let tehm jointly set up Peace Com-
mittees in all the villages and towns of
at lcast threc districts, Amritsar,
Gurdaspur and Ferozepur which are on
the border. Actoss that border, you
know what is happening on the other
side and who is deriving comfort fiom
this. We arc talking czvery day about
this danger coming from outsidc. Some
times the Opposition is being chided
and it is said that the Opposition do
not understand and do not realise the
danger from outside.

If you want to combat this exter-
nal danger which is also growing—we
know the United States is building its
base “ in Ria-ul-Hug’s territory——then
it is compulsory on all of us that we
should control this situation on the
border on our side by seeing that this
is not allowed to develop fupcher and
that it is stopped. We are = ot at all
of the view that, by depending On secu-
rity forces and Police forces, this can
be put down. That has been proved.
It would only provoke the terrorists
more and ma1ke the situation worse.
Now, it is necessary that there
should be mass campaigning among the
people down below.

Your Part, the Congress party,
I am afraid, is not very much coming
forward at all in this regard as is
known apparently from all the reports
we have got from Punjab.

Some Peuce marches and so on
have been planned and organised only
threc or four days ago in Ludhiana
and in varicus towns but th: Congress
party is eonspicuous by its absence.

We do not believe that you will
be able to isolate these extremists or
do anything without going to the
masses and rousin g them and explain-
ing to them the issues at stake, with-
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out exposing these people who are
carrying on this vicious campaign and
these attacks. This must be taken up
seriously. I can only make this offer
that for every one peace worker or
volunteer that the Congress party
brings forward, my Party in Punjab
will bring two people. We will bring
two people for every one person that
your Party may bring. But you must
come forward. Let us all go there
together, if nccessary. Let us  take
part in pcacec marches. If we are
attacked by thesc people, if anybody
wants to firc or shoot us down, [t
them. We are living in the land of
Bhagat Singh who was e&xecuted here
in this month in 1931. Wc¢ arc living

in the land of Jallianwala Bagh
martyrs. We arc living in the land of
Sumit Singh. The Prime Minister said

“I am surprised that he was shot and

kllled a few days ago beccause though

hc was a Sikh, he did not have a
beard and, therefore, they killed him.”’
That was not why they killed him.

They killed plenty of pcople with

beared also. They killed him because .
he was the grand-son of Sardar
Gurubaksh Singh, editor ‘Pritlari’ and

he was using his pen against these
pecople, preaching the message of
brotherhood and Hindu-Sikh unity

and pcac:. That is why, he was killed.

It is not done just because he did not
have a bearcd. They do not bother
whether one has a beared or no beard.

He is a martyr. He was fighting them

with his pen. So, he had to pay with

his life.

My Party suggests that if you are
scerious about this, let us all get to-
gether. Don’t go on making accusa-
tions that you are not gectting the
cooperation from the opposition and
this and that, Let all Parties which
are willing to fight this evil, let us all
gct together and go to Punjab. Lt
us set up Pcace Committees and
organise volunteers in every Mohalla
in the towns and in the villges. Let us
organise peace marches. Let us carry
out a propaganda campaign among
the pcople. Everybody here says that
we congratulated the people rightly.
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[Shri Indrajit upta]

Even now the mass of the p.oplc are
not interested in having Hindu-Sikh
clashes. Their heart is sound, Their
traditions are sound. Let us depcnd
on those traditions instead of depend-
ing on Police force.

The sccond proposal is about
Police that is there. You arc not
going to abolish the Police, I suppose.

The police is there ; the C.R.P.
is there and thc B.S.F. is also there.
But, how they are being dcploycd_, L
do not know. But, the Punjab police
and the other police, the Haryana
police, are all there. We know what
kind of a role they have played there.
I would humbly proposc that these
police forces must be really rigorously
over-hauled. At least all the officers
who are found to huve been commu-
nally implicated in any of these inci-
dents or those who have behaved like
cowards or who have shirked their
responsibility towards the pco?le,
strictcst action must be taken against
them. Whatever be your intelligence
system, as far as terrorists are
concerned, that intelligence system
must be tightened up. It is no
use saying that we do .ot know
whether they are going to strike next
hecause they go on motor cycle "0r go
somehow suddenly to some place, I
know it is a difficult job to bc on the
right spot cverytime when they are
operating. But, there is some failure
of intelligence obviously. I do not
know whether your inteclligence ser-
vices are. als¢ manncd by reliable
people or not.

My third suggestion, my final
suggestion, is this. First of all, lct us,
for a short time, together, in this way,
‘appeal to the Akali leaders to stop
this non-sensc, the burning of the
Constitution and all that ; let them
candemn unequivocally all these vio-
lence and killings ; let them condemn
again publicly the use of the places of
worship for harbouring the criminals
and storing arms there. Let us invite
them back to a tripartite conference
whether they come or do not come.
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If they come, well and good. Even if
they do not come, my party proposes
that all others should meet : we
should work out some just and equi-
tablc solutions which we consider to be
fair and lct us announce these before
the country and the people that these
arc solutions for these problems
whether it be torritory or division of
water or about the Gurudwara Act or
whatever it is. Let us do it and let us
call them. If they come; well and
good and, if they do not come, may
I know what you propose to do?
How long can wc¢ go on like this?
Every moment of drift is making the
situation ten times morc dangerous,
making it much worse. Therefore,
Mr. Chairman, I must say that nobody
has been trying to get down to brass-
tacks and tcll us concretely what are
the steps which can be and should be
taken now. On behalf of my party, I
am making these proposals—{hcy may
not be exhaustive because there may
be many things which require to be
done. The television and radio can
play a big part. They should have a
number of programmes which should
highlight the traditions of Hindu-Sikh
unity.

15.03 hrs.

[(SHRI R.S. SPARROW in the
Chair)

Which  should preach the gospel
of brotherliness, pcace and all
that much more than what is being
done. They should use some of the
old traditions, the old writings and the
old message which they have preached
in the Punjab or in other parts of the
country, that should be put across
through the T.V. and Radio incessantly
throughout the country. There are
many othcr things which can be done.

[ would like the Prime Minister
to give some hope to the country that
wo are not just drifting along, that we
have been overwhelmed by the events
of the last few days and since the
Akalis have chosen to walk out, they
have nothing further to add now. 1
think this kind of thing will create an
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atmosphere of great decpression and
demoralisation in the country and
will cncourage those pcoplc who are
out to create violence and trouble and
disunity.

Therefore, this matter matter is
too big t go into—these party allega-
tions and counterallegations. If you
had that kind of sccurity force on
which you can depend, it would have
been a different matter. We have not
got it. If you depend upon ourselves,
on the strength of thc people, on the
unity of the pecople, our combined
efforts should” be to mobilise the
people to fight against this evil. No
amount of speeches or statements arc
going to suffice. Let us go—wc are
prepared to go—and let the leaders of
parties go together there { let us go
and mobilisc our own cadres and
workers first.  Let us be with them
let us form those Committees ; let us
take out piece marches, let us carry
this message from village to village ;
and then only you will be able tu
isolate these people who are spreading
all wrong rumours and ideas among
the pecoplc. These arc our Suggcs-
tions in respect of Punjab and duc to
lack of time it is not possible for mc
to discuss on economic aspects. The
same will be done later but at thc
~ moment this is the main problem and
the main issue and a challenge before
the country and I hopc Government
will give some hope to the country
that they arc thinking of something
concrete.

SHRI SANTOSH MOHAN DEV
(Silchar) : Mr. Chairman, Sir, I have
heard the speech of Mr. lndrajit Gupta
and whcen he spoke hc said  those
parties who belicver in Hindu-Sikh
unity should joint but very cunningly
he left the names of those partics
who don’t believe in Hindu-Sikh unity
and who are ncar to his right—not
very much far away but only two-three
yards away. [ wish hc could spell it
out. (Interruptions) We know which
parties arc those. Don’t get excited.
When Mr. Indrajit Gupta charges the
Congress (I) our Members this side
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get excited. 1 am not. Here I would
1%ke to quote what onc of their
ministers in West Bengal, Mr. Ashok
Mitra, remarked about communists
that “we are communists. We are
not gentlemen.”” This is the quotction
of a minister of West Bengal and from
that point of vicw when thcy say so
many things about the Congress (I)
which is the biggest party not only in
this continent but also the whole
world T don’t feel very bad.

(Interruptions)

Mr. Chairman, Sir, about Punjab
problem I do not want to go in detail
but all I would like to point out is
that it is always wrong to say that the
Congress party and the Prime Minister
want to kcep it alive. Those who
want to kecp alive they want to judge
their strength and that is why he had

suggested for cvery one Congressman
he will give two.

(Interruptions)

SHRI INDRAJIT GUPTA : Out
of the two one will be a Sikh and one
will be a Hindu.

SHRI SANTOSH MOHAN DEV :
Qur party can give Buddhists, Chris-
tians, Muslims, Jains and cverybody.
This is what cur party belongs to.

SHRI INDRAJIT GUPTA : They
will be fighting each other.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, is this
the response from the responsible
party ?

SHRI SANTOSH MOHAN DEV :
I have got a book hcre from West
Bengal.

SHRI SATYASADHAN CHAKRA-
BORTY : You arc not debating. West
Bengal. Talk about Punjab. Thrce
thousand people were Killed in Assam.

(Interruptions)

THE PRIME MINISTER (SHRI-
MATL  INDIRA  GANDHI) : The
whole world knows that we have prq-
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tected the people therz and if you ask
the pecople there, they also will tell
you who has protected them. To keep
on spreading such a lie is not only an
insult to me but itis an insult to the
peopie of Assam.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, the Prime Minister has
said that it is a lie. I had said three
thousand people have been killed in
Assam. That is the official record.
The Prime Ministcr has called me...

(Interruptions)
This is unparliamentary.

MK. CHAIRMAN : No. No. Not
like this.

SHRI SATYASADHAN CHAKRA-
BORTY : 1 had said that three thou-
sand peaple have been killed in

Assam.

MR. CHAIRMAN : When I talk
you kindly listen. Which rule arc you

quoting ?

SHRI SATYASADHAN CHAKRA-
BORTY : Itis a question of whether
it is Parhiamcntary or not. Pleasc sce
Rule 376, Sir. Can th: Prime Minister
say, I am sprcading a lie, when T am
quoting thc figurz given by Saikia
Government that 3,000 pcople were
killed in Assam ? That is the official
figure and the Prime Minister says that
I am spreading a lie.

MR. CHAIRMAN : Kindly hear ;
you are not understanding...

SHRIMATI INDIRA GANDHI : I
I don’t know whether hc has a guilty
conscience or what the problem is. He
gets so cxcited whether anybody ref ers
to him or not. I am not contradicting
his figure but I am contradicting
what he is implying that we were
responsible for the killing. This is
what I said very clearly. We were the
peoplc who went there, who did our

best to protect the people ; and this,

the people themselves there have

acknowledged. This is what I said. I
am not contradicting his figure. ' And
I request the Hon. Member to et ous
member get on with his spcech and not
to interrupt him any more.

(Interruptions)

MR. CHAIRMAN : That is all
right ; leave it.

SHRI SANTOSH MOHAN DEV :
Sir, I think the Hon. Member from
the opposition wants tuv hear about
Assam. In Assam the problem was
created during the Janata rule of which
the CPM was in alliancz. President’s
rulc came; wc do agree that the
opposition refused t> coopcrate with
the Government.

(Interruptions)

*¥SHRI SONTOSH MOHAN
DEV : Sit likec gentlmen and listen to
what I am saying. Don’t make noise.

(Interruptions)

Sir, when the Government of
India came forward to discuss with
opposotion parties (either to amend
the Constitution or extend President’s
rule or to bring a situation whereby
election can be held) the opposition
parties could not unite themselves.
Some partics supported. Some parties
opposed. Unfortunately we arc not
having that much majority in Rajya
Sabha. Therefore there was a
constitutional deadlock. That is why
election had to be held. Without
giving election only internal emergency
could have been given. And even
some political parties suggested to our
leader which she ,rejected. Those
people who shout so much against
cmergency themselves suggested to the
Government, you bring emergency
and take step in Assam. Certain
political parties in India try to go to
certain parts of India, especially
during the Kashmir election. They say,
3000 people are killed and they are
only Muslims. It is wrong. Those
killed are Hindus and tribal' pcople,
and among the Hindus unfortunately
there are also Assamese who have

**Spoke in Bengali.
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been killed, 3,10,762 people were
dislodged from their houses. They
belong to all communities including
Assamese, Bodas and others. This
Government  after  installing this
popular Government in Assam has
rehabilitated cach and cvery person.
Sir, you will be surprised to know
that only 20000 people went to West
Bengal—Cooch Behar. Bengal Govern-
ment everyday asks, give us money to
look after them. Traditionally in
Bengal if a man comes from his
neighbourhood, he is looked after.
They want money from Central
Government to feed them. Not only
that. In our camps not a single fellow
died. In West Bengal camps 92 people
have died and yet they arc shouting
against the Central Government. Sir,
it is very easy to accuse thc¢ Congress
party or ruling party and to malign it.
But what L am goingto say today is
this. From our experience of Assam
we have seen that AASU and Gana
Sangram Parishad boys were given
freedom to ride on a lion and these
political parties, BJP and Janata would
not allow these boys to come down
from this lion; this is why thc situation
went so worse. Sir, Mr. Indrajit Gupta
has spoken so many things. His party
in Assam disagrecd and changed their
stand. They are aligning with the
activities of AASU. 1 must say it
openly.

The latest situation is different
from what it was before. I congratu-
late the President and I thank him
because in his report he has brought
owt the correct picture of Assam. The
Government which has been installed
there, has been able to bring the
situation to near normalcy. The Prime
Minister had visited Assam in the
course of last one year at least six
times and with her motherly attitude,
she has been able to develop a peaceful
atmosphere there. We arc glad that
Assamese and other linguistic and
religious minority have developed faith
in the Government of India and the
Prime Minister, in particular. Now,
an amicable solution can be reached.
I would only like to appeal to the
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Prime Minister that if the boys are
now willing to talk and willing to conie
a settlement with the spirit of give
and take and provided their demands
ar¢ legitimate, an amicable solution
should be arrived at. This is my only
appeal to our Prime Minister.

Sir, I understand that AASU and
AGSP recently had a meeting at
Gauhati when only two or three
Opposition party leadcrs were present=-
Mr. K.P. Unnikrishnan and Mr,
Ravindra Varma-and during the
discussion there, these party leaderg
had also appcaled to them to bring
normalcy for which I thank the Janagq
Party and the Congress-S. Now, thy
the situation is moving in such a wa
I would recquest all the politica{
parties to bring normalcy there. I d g
not mind if it is done with the help oy
all the opposition parties with a sp irjg -
of give and take, this problem can b,
solved very peacefully. It is wrong to
say that the Assam tyPe
of agitation and violence is going on
in Punjab. Assam sMould not be shown
as a symbol of instability and violence.
Now, there is stability and peace
cverywhere in Assam and normalcy’
is restored there. What is happening
ncw in Assam is that irrespective of
caste, crecd and religion, they are
now forgetting their past differences
and cveryone is living in peace. I am
again requsting the Prime Minister to
have a dialogue provided they come
forward with a reasonable solution..
Thank you.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Chairman, I really
offer my sincere thanks to  the
President for giving very good advice
and for giving all facts and figures
about the development in our country.

Sir, had the population remained
static as in countries like the USA,
Britain, USSR, Japan and Germany,
the condition our people would have
been better than the people in
thosec countries of the world. Pandit
Nehru had to managc about 30 to 40
crores of people and now our Prime
Minister, Shrimati Indira Gandhi, is
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[Shri M. Gopal Reddy]

managing 70 crores of pcople and
cviry year we ¢re adding one Australia
10 our country in so far as population
is concerncd. But the opposition
partics soy that iherc shculd be no
family planning in our ccuntry. They
want the pcople «f this ccuntry to
produce more and more children and

they want the Prime Minister, Shri-

mati Indira Gandhi, to take care of
them.

SHRI SATYASADHAN C(HA-
KRABORTY : Churity begins at home,
You start it. .

SHRIM. R/ M COTAL REDDY :
We have alicady dene it, Sir, thcy now
ask our Prime Minister to give them
food, shelter, c¢ducutien wnd cmploy-
ment. That is what thcy are now
saying. But has anvbedy ¢n  their
side taken any step to control this
population explosion ?

TEAT AT, BAIT AT FA,
IFFT fav wret T W 1FT )

This is what they are doing. They
cannot do good for the develorment of
the country. Now, all the 18 partics
joined togcther, It looks as 18 weak
fellows start walking on the 10ad to
reach the goal. At the same time,
they do not know that therc is one
capable fellow, a very strong man,
who works hard and can rcach the
goal. Only the strong Congress-1 men
will be able to l.ad the nation and
reach the goal.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) If all those wecak
persons sit on the road, at .east they
will, block the road.

SHRI M. RAM GOPAL REDDY :
Sir, nowadays we hcar a jct ¢f things
about the Chief Ministers of the
States having powers. Whether the
Chicf Ministers huve got powers or
rot, 1 do rot know. But in my Statc,
the Chief Ministcr has got ail the

powers Supernatural powers. With one
stroke of pen, he can dismiss 35,000
persons. There is a saying in English
language—to rob Peter to pay Pal.
Though he has robbed Peter, he has
not paid tc Pal. He has dismissed
35,000 people, but not a single
person has been appointed. Not only
that, he has rcmoved 40,000 village
officcrs at a time when they had to
collcct moncy. All the money that
was to be collectcd from the farmers
has not been collected. Apart from
that, he has suspended over 14,000
cngineers in AP, Construction
Corporation. Undcr his formula of
reduction of rctircment age from 58
to 55, he has rcmoved all the best
(ngineers in the Electricity and
Irrigation Departmnis., As many as
11 Chicf Enginecrs in the Electricity
Dcpartment alone have becn removed,
and that is why, therc is scarcity of
¢leetricity in the State. You can well
the position in the other departments
imagine also where a number of cxperi-
cnced people have gone. Very good
profcssers and tcachcers have also gone
under this scheme. He did not stop at
that. He asked the police officers to
catch hold of the students, who Jooked
this side or that side, in the c(xami-
nation hall, and who had not completed
the syllabus, and they were cventually
rusticated.

The opposition leader has statced
that undcr the Integrated Rural
Dcvelopment Progremme, the Govern-

* ment of India has sanctieoned 16 crores

for minor irrigation; the matching
grant of Rs. 4 crorcs is due to some
State Governments, «rnd they say that
it is simpiy not made available. Now,
what is the use¢ of sending all the
money here. About hundred crores of
rupecs have been sent regarding
measurcs in the flood affccted areas,
but not a single pie has been spent.
With the first floed, all the money
will wash :way. It is in the hands of
contractors, who are connected with
the ruling party in the State. Ours
wes a presperous State  built by
Sunjceva Reddy, Sanjivayya,
Brahmanarda Reddy and Vengal Rao.
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They had been spending 60-70
percent of the budget money on
irrigation and electricity, and now
N T Rama Rao has reduced it to only
30 per cent. Then, the , Srisailam
projecct was to be completed long
back. This year all the water was let
out, and thus the gencration of
clectricity stopped. That is why, for
that project, the Central Government
has given a lot of money. Central
Government had got 80 crores of

rupees from Saudi Arabia for this,

project; now all that money is 8 waste.

All the industrialists w ho wanted to
cstablish thecir industries in Andhra
Pradesh’ ar¢ having second thoughts,
and those who had established are
running back, because thcre is power
cut for the first time after 30 ycars,
Because of the power shortage, the lift
irrigation programme  was affected,
and the crops have dried up because
of non-availability of water. This is
the pathetic condition which has been
brought about by our Chief Minister,
and he wants to giv ¢ milk to ¢ach and
every village, though he has failed on
every front. Our state has become
bankrupt, and I want to know
from the Central Government how
they are going to help us, so that
whetever money is spent in our Statc,
it is spent usefully and thcre_ is no

waste.

SHRI BAJUBON R. KHARLUKHL1
(Shillong) : Mr. Chairman, Sir, 1
would like to ¢xpress my profound
gratitude to you for giving me this
opportunity to speak, and you will
permit me when 1 say that the
President’s Address, drafted as it was,
by human beings, contained not only
the bright side but the dark side as
well or, rather I should say that the
Address is, for all intents and pur
poses, ‘a record of achicvements and

failures.

I call it a record of achievements
because of the gigantic strides we have
becn teble to make in the field of
scicnce and technology, to the extent
that the day is not far off when we
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shall be sending the first Indian cos-
monaut to unravel the mysteries Qf
the Universe. And I have a dream
that in the ficld of science and techno-
logy, our country shall one day emerge
as a self-supporting country, so that
our international image can be
projected in an abundant measure.

I believe that this August House
will join in chorus with me in my
paying tributcs and in my saluting our
scientists, for placing the Rohini satel-

" lite into the near-carth orbit and for

the successful launching of INSAT
I-B satellite. By human courtcsy and
by dictates of conscience, T must also
congratulate the Government for the
expansion of TV services and for our
becoming the 15th consultative
member-State of the Antarctic Treaty.
In this connection, I am tempted to
state that if politics cannot heal
economic wounds, let science and
technology perform that glorious role.

I must also congratulate the
Government for focussing the attention
on the need to eradicate adult illite-
racy; to improve clementary education
and also for the national policics
aimed at the conservation of our rich
and glorious heritage. But my con-
gratulations to our scientists and my
congratulations to Government cannot
dissuade mc from cxpressing my
anguish; in the sensc that inspite of
the fact that we have registered a
significant progress in the field of
science and technology, such progress,
so far achieved, is esscntially vertical
in character, while from a horizontal
perspective, we have not been able to
emerge, as @ nation, from the same
old civilization of bullock-cart, where
abject poverty is writ large on the
foreheads of a greater portion of our
population.

I am also pointed to see that the
Address has not outlined the need to
improve the pay-scales of the primary-
school teachers, who have been
working very hard to lay a sound base
for a sound educational structure.

Coming to the political scene,
there appears to be morc failures than
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achievements. Failures not beeause
the Government was inactive but it is
mainly due to the government not
giving that amount of attachment to
certain burning issues affecting natio-
nal unity and sccurity. ln this connec-
tion, I would like to quote from page
6 of the President’s Address which
reads as follows :

“Tribunals have started working
to facilitate a resolution of the
foreigners’ issue. Firm measures
have also been taken to check
illegal immi gration.”

The tribal minorities of the North
Eastern region and our Assamese
brothers have expressed a deep
resentment over the TIllegal Migrants.
Act, 1983, on the solid ground that
the Act secks to grant legal protection
to foreigners entering the region
before the 25th March, 1971, thereby
paying the way to their claiming
themselves citizens of the country.
Since the Act does not comply with
constitutional provisions wherein thrce
positive tests have been outlined for
conferring citizenship, it can never
offer a lasting solution to the forei-
gners’ issue and will not help check
illegal immigration. The hon. members
of the House are aware that on the
16th February we have observed a
protest day and we have called upon
the government to scrap the Actin
the larger interest of national security.
.1 do cherish the hope that the govern-
ment would be responsive to our
demand. The States and Union Terri-
tories of the North Eastern region are
like 7 sisters sailing on the same boat
of political fortunes and I would wish
that the Government of India would
be instrumental in clearing the dark
clouds hovering over the ocean of our
existence. I also wish the ‘“Demand
Day” onthe 2nd March a complete
SucCess.

I may be permitted to state that
in trying to find a solution to the
foreigners’ problem, which is a very
sensitive issue, it must be considered
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not from a narrow political angle but
it must be vizualised in the larger
perspective of preserving national
unity.

Coming to the international front,
the country has no doubt earned a
greater degree of credibility by the
successful hosting of the Seventh Non-
Aligned Summit and the Common-
wecalth Heads of Government meeting.
We:- have been able to reaffirm our
faith in the policy of non-alignment
and its continued relevance to a
disturbing international  situation.
The fact that our respected Prime
Minister was elected Chair-person of
the Non-Aligned Mcet shows that we
have won world recognition in the task
of building lasting peace and security.
We believe in peace.

MR. CHAIRMAN : Kindly wind-
up now. Time has to be given to so
many others also. Therefore, finish it.

SHRI BAJUBON R. KHAR-
LUKHI: We believe in peace,
because we knew that war will end us.
We believe in peace and in the words
of Pandit Nehru, pcace is not only a
moral requirement. It is also a
practical necessity. Therefore, we must
remember this.

As a Parliamentarian I must
submit myself to you. In spite of the -
fact that I have some further obser-
vations to make, I do not want to take
much of the time. With these few
remarks [ must express my gratitude to
you once again and I resume my seat.
Thank you.

MR. CHAIRMAN : Mr. Namgyal.
Pleasc mention only the salient points.
We have to work acccrding to the
time.

ft flo ammw  (FIIW)
IHHT qrgd, wsgafq ST wgd av
Tq e ¥ %% faq) ¥ 929 9«9 @
g1 xezafa s X Awad ol T
ANTA TS Y, AT A I
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#YT gEL FYST TY ATN U3 F FEr
T & qEF 9T A1 7 QAT ¥ q7@
qE9 g1 TFY 3 AT ITH FqA FT
fas arar ar 1 & g& w1 9T A&
ST ATZAT | FFIT FT &ATA @
gU, HYAT WE FIHIX H 91 7FAT g,

T 9T FIST-AT ANAFT FTZAT § |

gw g fr afew Algeag af
qIga 3 FIAIX & AMAT § g7 T
@ UET A Agr g o fF I ga
FqAT @l ¥ d@r g A ogw@ AN
F1 AY T ATTHT qasaitg fToa G
9T ¥ §U gNAFAT F 41T gT TIFATT
F aTF feenar F1gar g # Q-da
arge 6% g FgAT ATEAT | ggHT
qIT 9T oY TAAT § SAFT A AT
f agi & =ve fafarexa amase

F & fag #gr 911 (=maam)

& eI ergva o fF o &

AT EAT & 30 I7, 1983 FT

Iy FNT FIQAT g———‘Farooq vows to
boycott press and pressmen’’

3T qrivE &F TEF A AT IFT

Jay & ot BF sIAY WA w |

FI ATH T ATTAFIESE g5 AT Segiq
Fgr 4T | AT &4 & 1947 ¥ ;&
fNards ggw Wig giga fqast 5
g grga 7 qrfwear o faar 4,
frg &1 & W7 AT g@ 1T AL |
gl ag wifer Jz Akaar
@IET 1 37 agdd way & Tau
FAATET F1 4¥ | I FTT 9T agi &
HIT qrast TI8F 7 Hgr 97 & FwHIL
¥ o wrew gaHz 193] ¥ wF gaAT
uT 98 wdl paAfea qE gar & %
Segia Fgr f ga®T g’ o & S
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g arfs  FeHITHF 9 ® qronEr
fadr | ag 97 aa7 978 #ar Wk
ST Aifer & a7 IEr Aw g Wt
fF srareT wFmT +AET A qOE I
FEATES g€ o, % fafiees wreg
qiga T AT & N Fg F e
fafrezt 3+ a1l & @gr aw TH
T 1 ggU Afew A e & g garg
F1 Eé. ff ag «FeAIT Trzrg’’ ¥
9 g F afsaw g€ & soy agi
¥ AT qraT agg A7 FeRT &
qEAATAT FI w7 fzar qr 5 qa
AT gfaard ¥ d7 @ wrer ste
g & fau qarx & et gg
ffzw § oY e & q&d 71 giga
AN F |

PROF. SAIFUDDIN Soz
(Baramulla) : I have a poiut. You
kindly consider it. I have a requested
to make and then he can contiuuc,
I have requested that I must
be given four minuteshe cause
earlier  Shri  Arif Mohd. Khan
spoke for one hour and he had denj-
grated all the secular forces and he
was not speaking for the nation. He
was distorting the facts...

(Inrerruptions)

MR. CHAIRMAN : Listen care-
fully. This is not the way. What you

_have to do is when you want to ask

me something, you will have to send
just a chit to me. This is not the way
to deal with the problem. This js the
prerogative of the Chair and thé Chaijr
will consider that.

(Interruptions)

PROF. SAIFUDDIN SOZ : He is
distorting the whole history.

(Interruptions)
st qto TR 2 & ey
ZIZF’ 9 FATE 1983 FT FIT FT

W@ E | N ATHATT TG 9T @ &,
IAHT T qA5E fawrr Ingar g |
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FOSTIA F AT T A FH AT FT
qaT § @few & sASw a1 q&G
FY AT 3'F TG g, WfAQ § IFFT
1T gasag femmar =rgar g 1+ &
FIT FIAT § —

““Mirwaiz Farooq accused the
Congress (I) of hatching conspi-
racies 'to harm the Government
led by the National Conference
and charged it with attempting to
change the “Islamic character” of
Kashmir.””

Il wgre ¥ fag st FE
fagr, 9w fza #v ag@ g IF 9T
wreq wred, 1% fafqeay sIEE
g 8 Fe FWT§—

“The Chief Minister, Dr. Farooq
Abdullah, who also addressed the
gathering briefly endorsed the
utterances of the Mirwaiz saying
that ‘“‘there is nothing more left
for me to say as all that I had to
say has been said”’.”

TF A
AYAET ¥ FAT FLETIT & AT G
¥ gg@ F@I g1 AT AAET F
gFEAY 1 JAF FIJTE | -

Fe1T ¥ fog wagdifaeza 1 afqm

FIq ATEM FI A FATIG &7 E,
g T H SATRT A AAT FANfE
FTH FS 59 IR H FJT AT IF7 § |
IOET AATAT AT IATT H 3@ T & |
14 FTET F1 AAFEITT KT FAAT &
gr | AfXF qIET A FIgTL, F qaR F
aqgr @1 wema fwar gm0 @ige A
ZAR ZTE-FAL &9 FI IAIT FT
wre faar < qre & war faar aq7 )
qWt v w2 g & f5 faw
uFeifaee® 7 sy T
Fifeqd 25 &1 FATAT | IEHT IH1G

g3 F3FT  gEA
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FIT CF q417 ¥ F2d fHar § 1 Far
BAR AWAA g7 AT AU
I1% gfear § 1§ w5 31 ITR!
%9 a41 9g% fwar ? seg-FeAIT H
e &1 g9 gar) & g% a ¥
fsdmr o 7€} otrar =rgar | ag Nw
fafrees #1 2@t ® s¥q fwar
TAT | Fg7 9T AT FIWT LT
AN AT TAWT AFT & AL AT
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PROF. SAIFUDDIN SOZ :
(Baramulla) : I have a point. You

kindly consider it. I have a request to
make and then he can continue. I have
requested that I must be given four
minutes because earlier Shri  Arif
Mohd. Khan spoke for one hour and
be bhad denigrated all the secular forces
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and he was nat speaking for the
nation. He was distorting the facts...
(Interruptions)

MR. CHAIRMAN : Listen care-
fully. This is not the way. What you
have to do is when you want to' ask
me something, you will have to send
just a chit to me. This is not the
way to deal with the problem. This is
the prerogative of the Chair and the
Ohair will consiner that.

(Interruptions)

PROF. SAIFUDDIN SOZ : He
is disterting the whole history.

(Interruptions)
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Congress (I) of hatching cons-
piracies to harm the Government
led by the National Conference
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change the “Islamic  charactor of
Kashmir.”’
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“The Chief Minister, Dr. Faroogq
Abdullah, who also addressed the
gathcring briefly ondorsed the
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that “there is nothing more left
for me to say as all that I had to
say has been said”.”
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DR. SUBRAMANIAM SWAMY :
(Bombay North East) : Is he advo-

cating the abolition of Article 370.

s} stsger TaE wrge! (A1)
sy q‘Tawra arfww & g =
qrEIgre 4 Qedwer @y § 1 g
wYer fear sy B g wadT @Eg
FT TFH |

L

¢/ .
() S s
i (J‘ff‘ G)ﬁfxuulau_;b/d/
f‘(“l""afb’" Sieb,
- w"/&ww

PHALGUNA 11, 1905 (S4KA)

Matters Under 510
Rule 377

PROE. SAIFUDDIN SOZ : 1
have requested for five minutes,

SHRI ABDUL RASHEED
KABULI : Allegations have been made
against a Minister against Dr. Farooq
Abdulla. We must defend ourselves.
Some time must be given.

MR. SPEAKER ; I allowed you to
appeal and you had the time.

SHRI ABDUL RASHID KABULI:
We have to reply to the allegations.

MR. SPEAKER : Have patience
to listen. If there is any personal
explanation, that can be given later.
This is not a debating society at all.
So, it cannot be allowed. It has never
been allowed. I am not going to allow
it. I will allow you latcr, mot now.

PROF. SAIFUDDIN SOZ:
Kindly give me four minutes.

MR. SPEAKER : It can be taken
up later on, not like this. You must
learn things like decorum in making a
demand and proper parliamentary
procedure. Mr. Soz, please sit down.

PROF. SAIFUDDIN SOZ : I
want to speak.

MR. SPEAKER : I will name you .
if you do not sit down.

PROF. SAIFUDDIN SOZ : Be-
fore the Prime Minister spcaks, you
must allow me an opportunity.

MR. SPEAKER : This is not the
proper way to make a demand. You
must learn ethics.

) qro MATIN ¢ 18 AT F1
FEHYT q°€ F1 F1 &7 TE | HT9HR
grg Q% ofq AFga 9T ATHT TF
fpfrae #1 agi 9T HiE 9T 14T
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15-55 hrs. .

WELCOME TO THE FRENCH
PARLIAMENTARY DELEGATION

MR. SPEAKER : Hon’ble
Members, I have to make an announce-
ment.

On my own behalf and on behalf
of the Hon’ble Members of the
House, 1 have great pleasure in
extending our warm welcome to His
Excellency - Mr. Louis Mermaz,
President of the National Assembly
of France and the Hon’ble Members
of the French Parliamentary
Delcgation who are on a visit to [ndia
as our honourcd guests,

The other Hon’ble Members of
the delegation are :—

(1) Mr. Jean Brocard, M.P.

Vice-President of the
National Assembly

(2) Mr. Alain Chenard, M.P.

vice-President  of the
National Assembly

(3) Mr. Michel Suchod, M.P.

Vice-President of the
National Assembly

(4) Mr. Christian Laurissergues,
M.P.

(5) Mr. Georges Hage, M.P.
(6) Mr. Claude Birraux, M.P.

(7) Mr. Germain
M.P.

(8) Mr. Martin Malvy, M.P.
(9) Mr. yichcl Sapin, M.P.

Gengenwin,

The delegation arrived here early
morning today. They are now seated
in the Special Box. We wish them a
happy and fruitful stay in our country.
We also convey our warm grecetings and
very best wishes through them to His
Excecllency the President, the Parlia-
ment, the Government and the friendly
pcople of the Republic of France,
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15.57 his.
MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS

CONTD
[

PROF. SATFUDDIN SOZ
(Baramulla) : Sir, certain  allcga-
trons.

MR. SPEAKER : No. Please sit

down. Don’t you have any ethics ?

PROF. SAIFUDDIN SOZ : Three
minutes, Sir. Allegations have been
made against the people of Jammu
and Kashmir.

MR. SPEAKER : I have explained
to you that T will allow you time, but
not at the present time.

PROF. SAIFUDDIN SOZ: Two
minutes

MR. SPEAKER : Nct now. I will
allow you later on.
PROF. SATYASADHAN

CHAKRABORTY (Calcutta South) :
You can give him two minutes.

MR. SPEAKER : Professor, don’t
you relise ?

THE PRIME MINISTER
(SHHRTMATL INDIRA GANDHI) :
Just the day before yesterday we had
a long discussion on the unfortunate
and tragic happenings in our ncigh-
bourhood in Punjab and Haryana. It
was my impression then that we had
all agrecd that we should try to create
an atmosphere in this country which
would be more conducive to different
elements working together ; and that
this could onl y be donec when we all
join forces to fight all communalist
tendencics, all casteist tendencies and
all above all secessionist and fissiparous
tendencics. Unfortunately that debate
docs not scem to have lcft much
impression on many Hon’ble Members

here.

The President’s Address is not
basically dealing with these subjects,
although these are the background and
arc very important ; I shall come back
to them at a later stage. I have refer-
red to this only because of the irregu-

on President’s Address

lar disturbance which took place just
before I got up to speak.

PROF. SAIFUDDIN SOZ : It is
regular.

SHRIMATI INDIRA GANDHI :
If somebody wants to make a state-
ment, the Chief Minister is absolutely
able to reply to the questions which we
have asked him.

LROF. SAIFUDDIN SOZ: But
a Member of this House has a right.

SHRIMATI INDIRA GANDHI :
I am not spcaking to you, I am spca-
king to the Spcaker.

Mr. Speaker, Sir, in this House
we thosc sitting on this side, the
Government, do not ¢xpect praise, but
we do say that proven facts cannot be
disputcd. I could have gone into much
greater detail, but fortunatcly my
collcague, the Finance Minister; pre-
sented the Budget yesterday and he has
given the dctailed figurcs. So, I need
not go into them. But even at the risk
of boring my friends here, I am going
to repeat some of the things he said,

Now, the most important fact of
this ycar and thesc last four years has
been the big increasc in our develop-
ment cffort year by year, not only in
physical terms but in terms of the
number of peoplc covered and sections
of population spccially helped. In the
Sixth Plan as a whole the growth of
the G.D.P. (Gross Domestic Product)
is cxpected to be 5.2 per cent which
is the highest in any Plan. Financially,
the Plan outlay has been increasing
substantially year by year and this ycar
it will be 25 per cent higher than in
the previous year. Our sound fiscal and
monetary policies have created a
sound macro environment for growth,
but we are also concentrating on the
vigorous implementation of  our
programmes So as to give greater
purchasing, power to all sections,
specially the poorer sections and
alleviating the hardship of our middie

classes,
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DR. SUBRAMANIAM SWAMY
(Bombay North East) : Is it about the
ndian economy ?

SHRIMATI INDIRA GANDHI :
It is about the Indian economy. 1f
you were not travelling so much,
perhaps you would know more about
it.

As for the coverage, let us sce
what we have becn ablc to do for
various secions. But I shall go into
the details only on two or three of the
most deprived sections. I was astoni-
shed to hear my old friend, Shri
Banarsidas saying that the purchasing
power of farmers has gone down. The
very fact that more and more farmers
arc using in larger and larger quanti-
ties various modern inputs and are
thus able to increasc to producec, more,
contradicts this allegation. You need
only comparc the deal which our
farmcers got during the years1977-79
and since 1980. I should like to rcad
out thesx figures.

We have substantially increased
procurement and support prices of
agricultural commodities. Since
January, 1980, wheat has increased by
32.2 per cent, paddy 38.9 per cent,
pulses 40.71 per cent, cotton 45 per
cent, ground nut 66 per cent. Sugar-
cane prices have not bcen allowed to
fall and wherever there was any
remote suspicion that there might be
trouble, we have gone ahead to give
support prices and so on. By way of
direct help, we have reduced fertiliser
prices by 7.5 per cent in 1983, we
expandcd shori-term credit by 47 per
cent and long and medium term credit
by 27 per cent.  Farmers, specially the
small and marginal farmers and land-
less labour have been the focusy of our
attention. It is obvious that all of us
owe our very lives to their production.
In fadt, I think it is no cxaggeration to
say that our Government and this
particular government has done more

for them than has cver been dong
before.

We are trying out the crop
insurance scheme on a pilot basis,
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Irrigation and dry farming have been
special concerns of mine and I should
like te give some figures about irri-
gation. The addition made in 1981-82
was 2.2 milliop hectares ; in 1982-83,
1983-84 and 1984.85 each year 2.3
million hectares. In just these four
years, more than 9 million hectares
have been added. And it is most
unfair criticism to say that we fell
short of the annual target by a small
percentage. We had, I admit, kept our
target rather high. If there had not
been drought, I am surc, we would
have overtaken it.

So far as dry farming is concer-
ned, a national scheme for dry farming
was formulated and launched ; more
than 4000 watcr-sheds identified and
crops and practices suitable for them
have been decvised. One hon. Member
spoke-may-be more than one spoke-of

~our importing foodgrains as if this was

some big secret we werc hiding and
which they had managed to unearth.
Sir, I have spoken on this openly and
publicly. As you know, we did not
import foodgrains because of any
compulsion but because of abundant
caution. This is nothing new. I have
spoken on this the last time we impor-
ted grain. On both occasions we were
able to buy at a time when prices were
low in the other countries. Whatever
the monsoon and weather forecasts
may be, one has to be carcful and he
prepared in case of trouble or of
drought. We should not find ourselves
bzgging as happencd in 1966. I should
like to remind the House that when I
became Prime Minister in 1966, it was
a time of faminc-not just drought but
famine. When I toured the States of
Bihar, Maharashtra and at that time
Mysore, the only point that farmers
put to me was : Don’t bother about
relief ; don’t bother about anything.
But do something so that when there
is drought in future, we should be
stronger in facing it. So, since ‘then,
this has bcen my major concern. Now,
this time in 1982-83, there was drought
which, I think, has been called the
country’s very worst affecting hundreds
of districts. Its impact was not felt by
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the people, and the Opposition was
denied the opportunity to raisc a hue
and cry as they !would have liked to
do.

DR. SUBRAMANIAM SWAMY :
That is because of the good work done
carlier.

SHRIMATI INDIRA GANDHI :
That is becausc of our success 1In
managing thc crisis, Yes. There were
good buffers/stock from internal
procurement and we augmented them
by importing 4 million tbhnes in
1982-83 and 2.7 million tonmnes in
1983-84. There was no knowing last
year how this ycar’s monsoon would
turn out. So, it is an example of
taking advance care as any good housec-
wife would do for her household.

DR. SUBRAMANIAM SWAMY :
Spare the children.

'SHRIMATI INDIRA GANDHI :
Now, I mention certain special cate-
gories. It is not that these categories
are more special than others or as
somcone has said “more equal than
others.” I think, we are all equal.
But some categories have suffered over
the centuries. I am not talking merely
of our programmes for thc Scheduled
Castes and Scheduled Tribes because
thcy have been discussed in detail and
the figures are known. Therc have
been questions and answers about
them in this House. I am spcaking for
some of thosc who are not so well-
known. One such category is that of
fishermen. We have formed 35,331
fishermen’s .cooperatives, We are
giving them credit for the purchase of
boats and equipment. We have sct up
training institutions. We have reserved
5 kilometrc zones from the shore for
traditional fishermen, so that those
who are now going in for dacp-sea
fishing will not harm the interests of
the poorer fishermen. We have deve-
loped infrastructurc facilities—roads,
schools and welfare activities. There
is a Group Insurance Scheme. The
Central Government has gapproved a
scheme of subsidising 50% of the
premium for accident insurance. The
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remaining 50 % is to be provided by
the States. Rs. 39 lakhs has bcen
provided in 1983-84 for this scheme.
The scheme fs applicable to mari-
nc as well as inland fishermen. Origi-
nally, we had announced it only for
the sea going ones. But some months
ago, my attention was drawn to the
fact that river and lake fishermen were
left out. So; we have included them
also.

We have also asked the States to
creatc a Natural Calamity "Distress
Relief Fund.

A large section of our poor
people are weavers. We believe in
encouraging handloom production. Not
only is this thc mecans of livelihood
for millions of pcople but it is an old
Indian tradition of which we¢ are proud
and which we want to rctain in all its
traditional bcauty. In 1978-79, only
126 million sq. metres were produced
by the handloom scctor. In 1983-84,
350 million sq. metres are ¢xpected to
be produced.

There 1s a special scheme for hill
area dcvelopment which is more
liberal in its terms. Coaperatives are
being cncouraged. The coverage of
cooperatives at the beginning of the
Sixth Plan was only 30 per cent. By
1983-84, we expect to acheive a cove-
rage of 32 per cent. The level of the
annual outlay is bcing incrcased from
about Rs. 16 crores in 1979-80 to
about Rs. 33 crores in 1984-85.

Many Hon. Members have spoken
about unemployment. This problem is
causing great anxicty to us all., We
have taken some mecasures earlier and
we continue to préss on with them.
There is no doubt that, as an Hon.
Member mentioned just now, the
increasc in population is not heélping
this or any of our programmszs for
development.

Apart from our regular Plans
which cover all these sections, hon.
Members will remember that we
» ealled out from them 20 points. They
are to focus attention on those aspects
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of the Plan which we felt needed much
more¢ concentrated attention and which
tended to get pushed into the back-
ground by bigger programmes, probably
unintentionally.

The thrust of this 20-point
programme is higher production and
direct help to weaker sections, spe-
cially in creating cmployment in our
rural arcas. No programme has evoked
so much enthusiasm and expecctations
amongst our people as this one. Is it
working ideally 2 I must confess, no.
Buat it is making an impact and I
think, this is what you can expect of
any programmc. No matter how good
our intentions are, no matter how
much moncy we have, and we¢ do not
have enough moncy, we can only do
our utmost to take the programme
forward and to try to reach more and
more people with cach step that we
take.

The allocation for the 20-point
programme is being raised by 47 per
cent next ycar. Whenever, I get gri-
vances whether trom MPs or MLAs or
other pcople about the programime not
working well, we look into them. The
State Governments are monitoring the
programme ; the Central Govcrnment
is monitoring it. Apart from that, we
also scnd out our own people to let us
know where there arc shortfalls or
mistakes. They do find shortfalls ;
they do sometimes find discrepancies
in numbers. As you know, I do not
hide these things. The programme on
the whole is going well. What wc¢ need
greater people’s participation.

In many places whcre the
programme is not functioning so w_ell,
it is because the people do not even
know about it. They do not know
their rights; they do not Kknow
what they can ask for. And, of course,
a major point to keep in view is that
even if they do know, we cannot
possibly cover 680 million people all
at once. Therefore, those who are left
out of the first or the second or the
~ third groups of people who take
advantage are bound to feel discoura-
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ged and frustrated. I can only appeal
to the hon. Members in the Opposition

not to c¢ncourage the sort of
discouragement and frustration
which will obstruct the programme
itself.

DR. SUBRAMANIAM SWAMY :
We do not believe in the Pro gramme.

SHRIMATI INDIRA GANDHI :
That is the whole point now. That is
exactly the point. The opposition
does not believe in Programmes which
will help the poor pcople. They do
not belicve...

(Interruptions)

That is why we are facing this
extremely difficult situation. For three
years, the whole talk of the opposi-
tion has been “We do not believe in
these Programmes. We do not want
to implement the Plans. Thercfore, we
are going to roll it up”’, which is what

they did. These are not my words,
but theirs. T am mecrely quoting
them.

SHRI SATYASADHAN

CHAKRABORTY : We belicve in the
Programme. But do it sincerely.

MR. SPEAKER : For once he is
right. '

SHRIMATT INDIRA GANDHI :
Thank you very much.

SHRI SATYASADHAN
CHAKRABORTY : We belicve in the
Programme but, we doubt your
sincerity. :

SHRIMATI1 INDIRA GANDHI :
Anyhow onc of our colleagucs does
not agree. Please do your fighting in
your own meetings, not in Pajliament.
Do your fighting in your conclaves.

DR. SUBRAMANIAM SWAMY :
We shall roll up your Government
also. '

SHRIMATI INDIRA GANDHI :
Reserve the conclave for such debate.
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DR. SUBRAMANIAM SWAMY :
Here I agree with you.

SHRIMATI INDIRA GANDHI :
Under the IRDP, we¢ have already
helped 9 million families including 3.2
million Scheduled Castes and Schedu-
led Tribes familics and this year
another 3 million will come under this
Programme.

We are cxpanding the National
Rural Employment Programme; the
Rural Landless Employment Guaran-
tec Programme, and Sclf-Employment
for Ecucated Unemployed.

(Interrutpions)

Perhaps many of you are parcnts
here and some of you are not...

DR. SUBRAMANIAM SWAMY :
Some are not officially.

SHRIMATI INDIRA GANDHI :
Again, this particular quarelling of
yours is internal, not against me.

You all know that small children
think that if they close¢ their eyes, they
are hiding themsclves or the thing
in front ¢f them will go away. And
therc is also a story—1 forget whether
it is Indian story or of some other
country—of a philosopher who thought
if he closed his eyes, the thing would
go away.

THE MINISTER OF ENERGY
(SHRI P. SHIVSHANAR) : Like Dr.
Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY :
I would like to close my eyes and you
g0 away.

SHRIMATI INDIRA GANDHI :
May be that is why thc Hon'ble
member does not attend the Housc so

often. He thinks that will make us
disappecar.
SHRI SATYASADHAN

CHAKRABORTY : But they do not
sec.

SHRIMATL INDIRA GANDHI :

Anyway, this philosopher kicked a
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rock and you can imagine what

happencd. He hurt his foot.

AN  HON. MEMBER : Dr.
Subramaniam Swamy will hurt his
head.

SHRIMATI INDIRA GANDHI :
Somebody made the complaint that we
had given up the ““Food for Work
Programme™. '

- No. It has not been given up.
But, it is truc that it was not working
well. [ myself visited many areas
when I was out of power to seec how
this Programmec was functioning and 1
did not find a single place where they
said that they were actually getting
what they were supposced to get. And
this complaint...

(Interrupations)

This has actually huppened to me.
This is nubody clse’s report.

DR. SUBRAMANI[AM SWAMY :
You must have gone to West Bengal.

SHRIMATI INDIRA GANDHI :
I could have but, unfortunately, at
that time, 1 did not.

DR. SUBRAMANIAM SWAMY :

-West Bengal is the best.

MR. SPEAKER : It is Dr. Swamy
who is speaking ?

SHRIMATI INDIRA GANDHI :
I am not talking of West Bengal just
now. So kecp quite.

There was spuerious work and there
was the problem of middlemen who
were in charge of distribution. Some
States did not lift the grain. As you
know, therc was also a time when we
had acute shortage.

However, we tried to rctain this
Programme to the cxtent possible and
now we¢ are giving one measure per
manday in licu of a part of the wages
under the NREP.

There has been a lot of criticism
of banks. Hon. Members may have
noticed that [ have also raised my
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voice on that point, not beccausc no
bank is doing any good work but
because somc banks or, rather, some
individuals in some banks have not
behaved as they should.

I have drawn the attention of the
Fipance Minister as well as othcrs
concerncd to see that therc is closcr
monitoring and I have also asked those
who have complained that instead of
making Swceping complaints, they

should give specific iastances which

can be inquired into. Those particular
incidents would be examples for
others. But you cannot inquirc into a
general and vague complaint.

SHRI RAMAVATAR SHASTRI
(Patna) : I have given  specific
instances.

SHRIMATI INDIRA GANDHI :
One can inquirc into specific instances.
I think many Mecmbers cven on the
opposite side will agree that in the old
days banks were for a extremely limi-
ted section of the people ; the banks
were for the rich. This was one of
the issues on which some of our friends
left us. Now banks are for all and
especially, for the poor and hard-
working...(Interruptions) No, 1 am not
saying that everybody gets loans. But
the door has been opened for them to
get them.  That is the big thing. We
arc free to-day but we have not got
the sort of freedom that we had
dreamt of. But at lcast the door is
open for wus to work towards it.
Similarly, we are opening the doors,
we are opening opporunities and we
must see that these programm:s are
implemented in the proper way. And
in this we seek the co-opcration of all
the general public, including politi-
cians.

I consider this to be onc of the
biggest achievements of our Party and
our Government, In  fact, Bank
Nationalisation was a turning point in
our zconomic histrry’ and we are not
allowing the banks to rest on their old
layrels. Therc has been a big growth

-
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in rural deposits and in the number of
branches opencd.  We cannot possibly
give loans to absolutely everybody.
This is where the difficulty arises
and also the test is one of credit-
worthy purpose. Obviously a person
with such a purpose becomes a credit-
worthy person....

AN HON-MEMBER : With your
rccommendation. '

SHRIMATI INDIRA GANDHI :
We have said that when therc is a
spzcial problem and when the person
is absolutely unable to pay for a very
good reason—this is, of courss, my
suggestion, [ am not saying that the
banks have accepted it—in thosc cases,
some debts should be written off. But
this is something which | cannot dic-
tate to the banks. They have to study
and decide. My suggestion to them
was that where they ignorce delays in
the repayment of debts by big con-
cerns, they should certainly give the
same advantage to the poor. This is
what I am saying.

Now we have also said that a

greater proportion of depgsits should

be disbursed within the
collection. . .

region of

SHRI RAMAVATAR SHASTRI :
This is not happening in Bihar.

SHRIMATI INDIRA GANDHI :
Some people do not want us to succeed
in this cobjective. So obstacles are
bcing created and false propaganda
made in order to bring this credit
programme into discredit. In fact one
political party took large number of
people to the banks to demand such
loans and when the banks could not
immediately give them...

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : They are all poor.

SHRIMATI INDIRA GANDHI :
They may be all poor. But, as I said,
we cannot yet cover the 680 million
population of India. It can only pro-
cced little by little. . .

>

(Interruptions)
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SHRI ATAL BIHAR[ VAJPAYEE :
If I recommend a case, it is not being
considered sympathetically by the
banks. . ..

AN HON. MEMBER : Unless; l‘t?'
commended by a Congress (I) MP it is
not conside:ed.

THE MINISTER OF HOME
AFFAIRS (SHRI P.C: SETHI) : Your
Party is doing it.

SHRI JAGDISH TYTLER (Dclhi
Sadar) : Sir, all the MPs of Dclhi
were told, ‘In your constituency you
please give the loan to poor pecple.”
Mr. Vajpayce never attended one
meeting and even he has not given
a loan to a single person,

SHRI ATAL BIHARI VAJPAYEE :
I represent New Delhi.

SHRI SUNIL MAITRA (Calcutta
North East) : Will the MPs of other
Partics also be extended the same
privileges given to the Congress (1

MPs ?

SHRI NARAYAN CHOUBEY
(Midnapore) : This is enly for Dclhi.

SHRI SATYASADAN CHAKRA-
BORTY : In Ram Lila, there was
another Lila by Mr. Tytler and others.

SHRITMATI INDIRA GANDHI :
It was a Lila which becnefited the
people. It hag not been misuscd. The
loans are going to the poor pcople.

I remcmber the timec, Sir, Shri
Vajpayce will forgive me—when there
werc floods in onc arca of Dclhi. At
the timc they did not give rations to
our people. I went there myself. It
was only after we. made a big noise
that rations werc distributed. Don’t
lecture me here, Shri Vajpayec. I
know what [ am saying.

SHRI ATAL BIHARI BAJPAYEE :
The Prime Minister is in the habit of
making baseless allegations. )

SHRIMATI INDIRA GANDHI :
This is not true.
have I made a false allegation.

Never in my life ”
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THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF  PARLIAMENTARY
AFFAIRS (SHRI H.K.L. BHAGAT : It

is a fact. The floods were in my
constitutency.

SHRIMATI INDIRA GANDHI :
[ am sorry to say that not only did it
happen then but it has happened very
recently in another State also. I am
not naming the State to avoid further
shouting. Pcople know it well. This
talk about taking political advantage
is utter non-sense. Why should be
not take political advantage of our
good programmes and after good
achievements ? The opposition wishes
to take political advantage oyt of dis-
ruption—we, out of construction.

SHRT SATYASADHAN CHAKRA-
BORTY : After thirty-seven years of
unit crrupted rule, you cannot keep

the nation together. We are disrup-
ters ?

SHRIMATI INDIRA GANDAHI :
1 do not want to get into questions of
ideology now. There can be no doubt
in anybody’s mind anywhere in the
whol: world that had the Congress
Party not been at the helm of affairs
here, India would not have been one,
India would not bc¢ united and inte-
grated. (Interruptions) Some of you
opposite are sitting with those parties
which were at the root of the disrup-
tion. Somec of you were not even
born at that time. What do you know
about it ?

ol TRIAAR et : A=A, gW
AT AT &
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ruptions that werce

We are talking of the dis-
created  after

frecedom.

SHRI SATYASADHAN CHAKRA-
BORTY : We ure all patriots.

SHRIMATI INDIRA GANDHLI :
Now, ¢verybody may be a patriot.

st TIRTEATT St ¢ (69 ST
2, ST artay |

SHRIMATL INDIRA GANDHI :
But. therc were people who were
spreading communil  disharmony at
that time. With my own two eyes [
saw people killing people. Do not tell
me that this is untrue, It was because
of that Gandhiji  allocated that
work to me. There arc many here
who do not krow what has happened
pefore they do not know the history—
what happened in - Kashmir  or what
happened in Delhi or  clsewhere in
those ycars.

DR. SUBRAMANIAM SWAMY :
To whom you are pointing ?

SHRIMATIL INDIRA GANDHI :
I am not pointing to anybody. 1 say
therc are many pcople.

I do not know your age. L do not
know when you werce born,

Now, Sir, one of the qucstions
which is bothering all of us and 1

share and understand the concern of’

the opposition, is the question of
periods. The Economic Survey and
budget speech have dealt with this
issuc at great length, My ‘colleague,
the Finance Minister has also put it in
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its historic perspective but I want to
repeat just a few facts.

Two huge increases in the prices
of oil some years ago ‘triggared off
world-wide inflation. No country has
rcally recovered from it since of course
the problem is not there for countries
who do not neced oil, or those who
have oil. We were able to control
inflation in 1974-75 in a manner in
which few countries did.  Other coun-
tries have acknowledged this in public
statements and international con-
ferences. '

Price stability was maintained
until 1977. But in 1979-80 things
went haywire. Prices went up by more
than 22 per cent.  That was the situa-
tion we found in 1980. I don’t like
repeating these things but since you
kecp repeating your allegations. I
have to answer. We worked hard to
control inflation and in 1980-81 it
came down to 15 per cent. In 1981-82
it was about 2:5 per cent.  Just look
at the difference from over 22 to 2.5
per cent. Unfortunately nature took
a band and we had if a very severe
droughts. Even so we managed to
keep inflation at 6.5% in 1982-83 but
the pressures gencrated by these two
successive years of failure of rains
have created problems in the current
year.  Even so, Sivy skilfull Manage-
ment has preventad the kind  of situa-
tion which had developed in 1979-80.
What did we do ? We had an intensive
programme to dcevelop  agricultural
production. Even in such a very bad
year, the decline of production was
much less as compared with 1979-80.

Ycsterday or day before an hon.
member  remarked @ “What have you
got to do with production. Rains
were good’.  Rains have been good
in many years and rains have bcen
bad in many ycars, I have just-shown
how in a year of very scanty rains
we slill managed to control the situa-
exceedingly
good during part of the Janata Party
period for two years. 1 forget which
year but for twu years they were very
good. One year was bad, But prao-
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duction did not g¢ up. How does
production go up ? It is because of
the manner in which we come forward
to help farmers. We have also had a
sizeable expansion of the public distri-
bution systcm. You will, perhaps,
remember that most of the shops were
closed down in 'the Janata Party
period:

DR. SUBRAMANIAM SWAMY :
We did not believe in them. We did
not need them.

SHRIMATI INDIRA GANDHI :
You don’t belicve in them. But we
do belicve in fair distribution. There-
fore, it is our duty to do everything
we can do to expand it.

In 1980 therc werc 2.36 lakh
fair price shops. Now, therc are 2.97
]l akhs.  Distribution  of essential
commodities through this distribution
gystem has been stepped up. A re-
cord 15 million tornes of foodgrains
were released in 1982 and we think
that in 1983 it was more. 1 don’t
have the (xact figures with me at the
moment. Public stocks were augmen-
tcd through timely imports. Action
was taken to control money supply
and monectary policy was tightened.
The budgetary situation was kept
under control and we made cvery
effort to curtail government cxpendi-
turc. It has been curtailed in some
areas but I confcss not at all to my
satisfaction.

Incentives such as Excise Duty
relicfs were given to stimulate indus-
trial production. This policy package
has yielded rcesults.

The rate of incrcase of prices
was fairly steep up to September,
1983. After that, the rate of increase
has slowed down. We are continuing
our vigilance and will not hcsitate to
take further steps as and when neces-
sary.

The Budget has reduced levies on
many items of essential consumption.
It has to be ensured that these benefits
are passed on to the consumer, This
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is our major difficulty. The Govern-
ment will monitor this.

My hon. friend opposite questioned
our claim of 5 per cent industrial
growth bccause the average growth
rate between 1978-79 and 1982-83
was much lower. The fact is that in
1979-80 there was a fall in industrial

~production with a ncgative rate of

growth—minus 1.4 per cent. But in
the three years 1980-81 1981-82 and
1982-83 the average growth ratc of
industry was 5.5 per cent. I am confi-
dent that the growth of industrial
production will be sustained. We are
concerncd with industrial production
and we are worricd where it has gonc
down, and it has ia somc areas. But
no one can deny the substantial gains
made in the last four ycars nor should
they be decried by anybody. A simplc
example is Oil, where we have struck
it luckly. But it is also a qucstion of
policy, of being able to cxploit the oil
propcrly and to make it available.

As you know, therc has becen a
phenomenal increasc in indigenous oil
production. How did it come about ?—
By national determination. Fortunately
this is a sector which is net subject to
natural calamities although it is also
an endangered arca. Many industrics
arc subject to natural calam‘ties. But,
inscveral industries, such as Cement,
Electricity Generation and Coal, we
have made impressive increases.

The main problem is of higher
capacity utilisation. We have been
going into this, secctor by scctor and
plant by plant.

The housc knows that there are
some long-term structural programmes.
The biggest of them is the modernisa-
tion of out-dated plants and out-dated
managerial methods regarding which
we arc taking suitable policy action.

We are deeply concerned about
problems faced by Industrial Labour.
If the farmers are the foundation, I
would say that Industrial labour is
the spin of @ modern nation.



831 Mot ion of Thanks
on President’s Address
[Shri Ma.i Indira Gandhi]
A matter of concern—and which
crops up again and again—is that of
the phenomenon of corruption. It is
there. 1tis a fact to bc reckoned
with, and it is something which we
must fight with all our might at every
level and in every possible way.
Government agencies are doing their
utmost to check this and to punish the
guilty. The issues are complex and
they do not yield to simplistic solu-
tion. We need vigilant public opinion,
that can bring specific case¢s to our
notice. Whenever such cases are
brought, I assure the House, that I
have done this in the past, and shall
continue to do so, that is, to look into
every case and see that it is properly
dealt with. But cynicism is-a protcctor
of corruption. It does not help to be
matters. The

cynical about these
fight against corruption has to be
relentless. Certain firm steps have

been initiated for which we will need
public cooperation. In fast hardly any
programme can be successful without
full public cooperation.

The day before yesterday, Punjab
believe was discussed at great length. 1
believe Just misscd the beginning of his
speech—my hon. friend opposite
accused me of not clarifying Govern-
ments mind on the subject. Since that
was stated in detail in the Home
Minister’s speech, I thought there was
no point in my repeating it.

DR. SUBRAMANIAM SWAMY :
What he said, is it Government’s view,
because we have scen that there are
-contradictions in Government’s view ?

SHRIMATI INDIRA GANDHI :
Therc is no contradiction in Gaovern-
ment’s views. Sometimes we have
offered a solution. But if it is not
accepted naturally we have to look at
the whole matter again. But there is
no difference of view amongst ourselves
on these issues. Our stand was very
clearly explained. The basic point
which I mentioned yesterday and which
I should like to repeat, is that commu-
nal violence and terrorism have to be
routed out from our body politic.

MARDH 11, 1984

Motion of Thanks 532
on President’s Address

‘Communalism was the biggest threat to

the initial unity and stability of the
country and it remains the biggest
threat to our present unity and stability.
It is the Indian version of fascism and

my struggle against it has been un-

compromising. Our fight is against
extremism and the separatist philoso-
phy of extremism. Extremism i&
against the interests of all sections of
our people, whether they are Hindus,
Muslims, Sikhs, Christians and other
people and of the nation as a whole.

The Sikhs are dynamic and enterprising
people who have contributed much to
the country, not only in Punjab. If
you travel all over India, you will find

that there is hardly a place in which

you don’t find Sikhs. [Initially we were

told that certain races were martial

races, certain races have some qualities

and not other raceS. Now we know

that after people get training, the

people of any State show those quali-

ties, of courage or other types of abi-

lity and capacity.

I have had a special feeling for the
Sikhs, because of what they suffered
during Partition and because of the
manner in which they got on their fcet
again without complaint. This is one
of the qualities 1 admire most in people
I have specially mentioned this is num-
ber of time. Their prosperity and
progress are linked with the progress
and prosperity of the whole country.
But this progress and prosperity can
only take place when there is also pro-
gress, prosperity and harmony amongst
the other people around them, with
their neighbours in Punjab or in any
other State, I do not think a commu-
nity which has itself suffered so much
should allow the bonds of brotherhood
and trust to be weakened by a tiny
minority of extremists. I do not know
whether this particular group is anti=
national or what is motivating it but
there is certainly a very small ele-
ment—I do not know what, word to
use—that is bent upon creating confu-
sion, discord, mistrust and suspicion
which has led to violence and terro-
rism. I agree with my hon’ble friend
who said that the Sikh masses should
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n -t be confused with any one political
party and certainly not with the extre-
mists. Theyare not identified with
this small group of terrarists.

While I condemn the killings in
Punjab, I equally condemn the killings
and other happenings in Haryana. This
type of retaliation does not achieve
anything, it does not strengthen any-
body. In fact, it is counter-productive
because it increases  violence, it
increeses suspicion and feelings of
Communalism. The same is true of
other communal incidents which have
taken place earlier, that is, betwecen
Hindus and Muslims in some parts of
the country, between Christians and
others in differcnt parts of the country.
These tendencies are divisive for the
country. They weaken our country
and thc States in which they occur.
They weaken our whole country and
we must get together at least on this
one issue and categorically state that
we are not going to allow such inci-
dents to take place. Not oney is it
very bad for us but it is bad for the
communities themselves and for the
character of  individuals. Apart
from its being damaging
cconomically and socially, as indivi-
duals, wec deteriorate. Even those
who may not take part merely, by
living in the midst of such an atmos-
phere of hatred and bitternecss,
dcteriorate as human beings. '

Unfortunately, there has been
some false propaganda, much of it is
abroad, by misguided elcments. It is
against the country’s honour. We
cannot ignor¢ the danger of such
groups acting as tools of foreign
agents. As 1 said carlier, they may be
very few In numlper, but if you see the
foreign prcss, they got publicity out
of all proportion to their number or to
what is happening, and gencrally the
impression is given of the whole coun-
try being in flames, everybody killing
cverybody else, whereas as people of
all religions will testify, Hindus,
Muslims, Sikhs and ° Christians, that
wherever there ‘has been trouble,
there are numerous instances  of
People of other religions saving their
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neighbours and helping them in threa-
tening situations. This is the anmos-
phere which we must build together.

A suggestion was made by my
hon. friend upposite that we should
have peace brigades peace committees,
or pcace marches. I am all for it, but
we have to be surc that all those whose
who take take part in these marches
are actually for peace, but som: times
our ecxperience has been a little
different.

DR. SUBRAMANIAM SWAMY :
Please make sure about the World
Peace Council also.

SHRIMATI INDIRA GANDHI :
Again, in-fighting on the opposition
benches. Pleasc.do it outside the
House.

DR. SUBRAMANIAM SWAMY :
They are with you on foreign policy.

SHRIMATI INDIRA GANDHI :

"They are not with us on anything.

They sometimes say so becausec they
think it might help them.

The day before yesterday I said
in this or thc other House, that the
basic problem in Punjab is not the
demands put forward by the Akali Dal.
The legitimate demands of any group
are to be met through discussions and
negotiations in a democratic system
such as ours. But here the basic
problem is the kernel of extremism
with its irrational and destructive
philosophy of violence. Violence and
terrorism should not be allowed to be-
come a premium in resolving a pro-
blem. An hon. Member said that some
pecple were interested that the talks
did not succeed. That is what I meant.
When 1 said, I do not kmow, what
would be achieved, this is what was at
the back of my mind ; T knew that
certain pecople were interested in
keeping distance between us.

) SHRI INDRAJIT GUPTA
(Basirhat): I said there is no alternative
tc talks even if you fail at first.
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SHRIMAT! INDIRA GANDHI :
I am not objecting to what you saic].
You said, before this or after t_hls
particular rcmark, that my expression
shows that I thought that the tripar-
tite talks would not succeed. Some-
thing like that you said.

SHRL INDRAIJIT GUPTA : You
were reluctant.,

SHRIMATL INDIRA GANDﬂI :
It is in answer to that T am specking
I am not saying that we should not
have talks. What I said was that it
was because L felt on the basis of
certain information that there were
individuals interested in breaking the
talks, that I expressed certain doubts
about the success of the talk. There
is no doubt in my mind whatsoever,
the ncgotiations are the only wayout
for the cnding of any dispute, whether
national or international. There is no
question of adybody encouraging these
funds to be taken to the streets. We
oppose this vehemently. 1 am again
stressing the responsibility uf_ all
political parties and non-pelitical
people to realise the danger of terro-
rism, thc dauger to vurselves and the
danger it throws up the chance it gives
to those who may wish greater destruc-
tion so that they can interfere.

In Kashmir also the situation is a
disturbing one, because of the con-
certed activittes of secessionists and
certain communal organisations.
Thcy pose a threat to national
security and to the integrity of the
nation. As onc hon. Mcmber has
pointed out, insulting the national flag
is no less serious than insulting the
Constitution. Why has the opposition
not spoken up about this? The
Central Government have written to
the State Govcernment. Firm and
cffective action and continucd vigilance
is needed, and we keep pressing for it.

The murder of our official in the
United Kingdom, Shri Mhatra has to
be viewed in th: context of the anti-
national actlivities of certain such
organisations,
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PROF. SAIFUDDIN SOZ: At
least JKLF has no conncctiom with
Jammu and Kashmir which is a part
of the country.

SHRIMATI INDIRA GANDHI :
Irrespective of political differences, all
should unite in isolating and combating
such elements. The question is not
one of victory or defeat of any politi-
cal or other party in Jammu and
Kashmir. The question is of preserv-
ing the unity and integrity of our
country, on the basic principle of
secularism and democracy. When we
see that these precious objectives are
threatened, we have to raise our voice
against it. If we did not see that there
were some signs of such a threat, I
would not have raised my voice.

Now, we have got.used to the
fact that sometimes Pakistan says that
India is not reconciled to its existence.
It is an old complaint which we have
refuted time and again. The creation
of Pakistan was something to which
we agreed. Whether we liked it or
not liked it, is beside the point. We
agreed to it, we have accepted it and
we are living with it ; and we believe
in co-existance. Because I said that
our system is a democratic one, in
answer to a question from a Press-
man—vhe or she asked, I forget who
it was—viz. “Well, what about
Pakistan 2’ ; I replied : “Look ; we
belicve in democracy ; but it is for
other countrics to decide their own
system of Government.” Because we
believe in democracy, we may like
other countries to be democratic. But
it is for them to decide what system
they will have. That is the extent
of my remarks regarding which hon.
friend oppositc blamed me for inter-
fering in Pakistan’s internal affairs.

DR. SUBRAMANIAM SWAMY :
What about democracy in Soviet
Union ? Why don’t you speak about
it ?

SHRIMATI INDIRA GANDHI :
Unfortunately, you do not wear a
bonnet.  Otherwise, there is a saying
in English, ‘You have a bee in your
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bonnet’. That is your bec which
buzzes all the time. You cannot see
rcalities. That prevents your under-
standing thesc issues clearly. We
have not said that wec support the
Soviet system. That is our quarrel
with these fricnds, this side.

DR. SUBRAMANTAM SWAMY :
Hcar, hear.

SHRIMATI INDIRA GANDHI :
We have ous own systcm. They have
their own. W arc not interfcring in
their system, and [ don’t think they
are interfering in our system.

DR. SUBRAMANIAM SWAMY :
You don’t think.

SHRIMATI INDIRA GANDHI :
Yces, 1 don’t think.

SHRI SATYASADHAN CHARRA-
BORTY : Send him to Soviet Union
for practical trauming. T would request
you to send D:. Swamy to Scviet
Union.

SHRIMATI INDIRA GANDHI :
They have their own. . .

SHR1 ATAL BIHARI VAJPAYEE :
There was a letter from you addressed
to the late Sovict lcader, Andropov.
Was it not an intcrference 7 Were you
not inviting him to interfcre in the
internal affairs of the country ?

SHRIMATI INDIRA GANDHI :
No. Mr. hon. Mcmber. I can tell you
I was not. I have cxchanged numerous
letters which. .

SHRI ATAL BIHARI VAJPAYEE :
What were its contents ?

SHRIMATI INDIRA GANDHI:
If 1 discuss the substance, you will
then want the letter to be laid on the
Table of the House. I am willing to
tell you if you come to my office be-
causc thcre was nothing secrct in il.
It was just a short, about five or ten
line letter.

SHRI ATAL BIHARI VAJPAYEE :

Only five lines ?

'SHRIMATI INDIRA GANDHI :
[t was a very short letter, for a parti-
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cular occasion. But I am not going to
lay it on the Table of the House.
Therefore, I am not going to tcll you
here. I am prepared to tell you out-
side.

SHRI ATAL BIHARI VAJPAYEE :
Why were the scrvices of a CBI
member  utiliscd to  despatch  that
letter ?

SHRIMATI INDIRA GANDHI :
There was no question f his services.
Suppos¢  you comc to me and say :
“Would you mind giving me such-and-
such a message 2%, [ shall say, ‘Yes® ;
if I agree with what you are saying, of
coursc.

DR. SUBRAMANIAM SWAMY :
But if you wrotc to Andropove saying
that please discipline Mr. 1lndrajit
Gupta, it took only five lines ; not
more than that.

SHRIMATI INDIRA GANDHI :
But, well, this much I can say that [
did not writc that.

I am unhappy at the frequent
complaints that India is not reconciled
to the coxistence of Pakistan ; and [
am sorvy that hon. members some-
times also say something along those
lines. This does not serve the national
causc. I frankly tell you that 1 am at
a total loss to understand such a senti-
ment when I myself have mnot only
dcclared my policy but acted upto it.
You will remember that it is I who
have taken all the initiatives to re-
establish friendly rclations  with
Pakistan and with China. I hope you
are happy with that.

DR. SUBRAMANIAM SWAMY :
Now hec is happy. You have taken
carc of it. I hopec you will keep it up.

SHRIMATI INDIRA GANDHI :
I am keeping it up. But in spite of
that fact, from across the border state-
ments arec madc which are not con-
ductive to the creation of a better
atmosphere. [ do not want to go into
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the question of arms,' but it is some-
thing that is concern to us.

DR. SUBRAMANIAM SWAMY :
Give me also some letter.

SHRIMATI INDIRA GANDHI :
If you come for a letter, I shall be
happy to write, plcase do not get these
arms.

DR. SUBRAMANIAM SWAMY :
Give mc one-way ticket.

SHRIMATI INDIRA GANDHI:
So, there is no doubt that we want
better relations with all our neigh-
bours, not just Pakistan and China.
You know with what great restraint
we have acted in Sri Lanka, although
on that issuc our hon. friend had quite
different views. You will remcmber
what dcmand be made about scnding
our army.

DR. SUBRAMANIAM SWAMY :
Only sensible demand.

SHRIMATI INDIRA GANDHI :
In that you are isolated in this House,
which is a good thing. Now, as I said,
it is our policy to respect all our
neighbours like Bangladesh, Shri Lanka
Nepal, Bhutan, Pakistan and China :
and we shall not spare any effort to
promotc good neighbourly relations
with them. We have taken an active
part in the establishment of the South
Asian Regional Cooperation which was
launched last year by the Foreign
Ministers of the 7 countries concerned
and which has now gathered a certain
momentum. We welcome this develop-
ment.

But the situation in our region
cannot be divorced from the general
environment in the world as a whole.
Hon. members know that the inter-
national atmosphere is marked by a
complete collapse of detentc which had
begun to create a new atmosphere, if
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not, a friendship, at least a dircction
of cooperation and friendship. But
today there is heightening of tension
and confrontation. The casualties in
the war between lran and Iraq both
of whom are—good friends of ours
have now reached enormous propor-
tions and causc us deep anguish. We
want a climate of peace, trust and
mutual respect ; in  other  words,
adherence in letter and spirit to the
principle of peaceful coexistence. This
1S necessary now more than ever
before. India is working hard for the
ending of the nuclecar arms race. These
are the two main international ques-
tions which have been of concern to
everybody who has been here ; and
we have had leaders from the East and
from the West both the political East
and West, as well as the geographical
Bast and West who have also expressed
their concern over these two metters,
first, the stock-piling of nuclear arma-
ments and taking the war into spacc
and so on; and thc second 1is thc
growing disparity between the afflucnt
and the developing countries. This
must be diminished. My government
remains decided to support all cfforts
to achieve these objectives. The
whole world necds peace but we, the
developing world, need it more than
the industrialised countries, becausc we
have another war to fight, it is the
war against poOverty, the war against
underdevclopment. Wce  need peace
and harmony internally  externally
to win this war and to take our
country forward.

The President’s Address, Sir, is an
opportunity for annual stock-taking.
Criticism of policies and programmes is
a normal feature of Parliamentary life
and of this debate and we accept it.
But I do hopc that the honourable
Mcembers will look at the broad dirce-
tion of movement, 1 c:rtainly do not
want to minimise the enormity of the
problems, or thc long distance yect to
be covered on the road to progress,
but I do have full faith in the Indian
people and I am sure that if we can
work together at lcast to combat the
disruptive forccs, then we can achieve
far greater progress which will help
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the whole country. All our programmes
,should be seen in the ovcerall context
in which we are functioning today. The
pecople should realise the difficulties of
nation building in the sort of situation
that exists in our country as wcll as
in most other places around us.

I thank all the Members for their
paticnce, I commend the President’s
Addrcss far adoption. 1 rcquest all
those who have moved amendments to
withdraw them.

Thank you.

MR. SPEAKER : A number of
amendments have been moved by the
Members to the Motion. L shall put
all the amendments to the vote of the
House.

The amendent’s were put and
negatived

MR. SPGAKER : Now 1 shall put
the main motion to the vote of the
House.

The question is :

“That an Address be presented Lo
the President in the following terms :

““That the Members of Lok Sabha
asscmbled in  this  Session are
dceply greatful to the President
for the Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 23rd Fcbruary 1984."

The motion was adopted
17.03 hrs.
STATUTORY RESOLUTION RE :
DISAPPROVAL OF INDUSTRIES

(DEVELOPMENT AND REGULA-
TION) AMENDMENT  OBDIN-

ANCE AND INDUSTRIES (DEVELOP-

MENT AND
AMENDMENT BILLS

REGULATION)

MR. SPEAKER : The House
will now take up the Statutory Reso-

lution at Sr. No. 12 and the Industries
(Developm:nt and Regulation) Amend-
ment Bill, at Sr. No. 13, togcther for
which two and a half hours have been
allotted.

Dr. Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY :
(Bombay North East) :

I beg to move :

“This House disapproves of the
Industrics  (Development and
Regulation) Amendment  Ordi-
nance, 1984 (Ordinance No. 1 of
1984) promulgatcd by thc Presi-

dent on the 12th January, 1984.”

I oppose this Ordinance on a
broad moral principlc that, firstly it is
inadequate, it is  peacc-meal, and
secondly, that there has becen a gene-
ral neglect of small industries by the
Government in the last four years.

First of all, all that this Ordi-
nance cstablishes, or tries to achiecve
is the question of certain exemptions,
outlined in the Industrics Act, 1951,
But the fact of the matter is that from
the very beginning in 1947, following
the Gandhian path, w2 had planned to
give small industries a g-cat deal of
importance and focus. But in fact
what we have found over the last 37
years is a neglect—pregressive neg-
lect— of the small industries, as a
group and from time to time this
Ordinance or these changes have been
brought about and as a collection of
notifications given by the Department
of Industrial Development shows, that
from time to time this nit picking as I
might call it, small tinkering of the
concept takcs place. So, 1T would;
therefore, rise to oppose it on
this ground is not that this a very
sincere effort in prompting the small
industries as a group.
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The second thing is that during
the Janata rule we had worked out a
concept of district industrial centres.
This concept was, in fact, in my
opinion, a rcvolutionary one, because
through that we had hoped to solve
the problem of unemployment, In my
opinion unemployment in this country
can only be solved by c¢ncouraging the
sclf-employment sector. And in the
industrial sector, the small industry is
the key thing in that. And what we
had proposed to do is to build up
these centres and in thosc centres in
the district the people would be able
to get all the services and facilitics
and vormissions so that they could
start the small industries in that area
itself. Prosently the small industrialists
complain that the tax system, banking
gystem, credit system and all of them
are working against them and they
have been squeczed from time to time.
1n fact, whatever facilities are offered
from time to time are utilised by the
monopoly houses throogh ghost small
industrics. The Government knows
about it, but it is not at all serious.

Some time ago, the House debated
the question of import of oilsceds. You
will remember that there was a
unanimous demand from the opposition
here that forcign imports were not
neccssary but the collaborations wcre
being encouraged. 1 would say that
particularly sincc the Government took
the loan from the International
Monctary Fund they have made certain
changes in the foreign collaboration
policy by which the small industrics
are being adverscly affected in the
country. And in a large number of
areas wherc it is not necessary to have
forcign collaboration the Government
is allowing it. 1 do not know what the
compulsions are. I do not know
whether it is due to the commissions
that have been offered. i do not know
what the reasons arc. But the fact of
the matter is, whercver 1 go in the
country; the small industries are
complaining that here they are pro-
ducing it locally but the Government
is, in fact, encouraging foreign com-
panics to come here and sjueeze them
out. For example, rccently some

Indian small industries have said that
they have the photostate cquipment.
They have the techonology. But the
Government goes on giving permission
to all these big monopolists and
multi-nationals from foreign countries
to come and squeeze the small
industrialists.

17.07 hrs.

(MR. DEPUTY-SEPAKER in the
Chair).

Finally I would oppose the
Ordinance on the ground that the small
industrialists  actually sulfer from
inability to have a proper marketing
channel.  In fact, if you look at the
experience of Japan, you would find
that  the greatest  assistance the
Japancse Government gave to their
small industrial nctwork, was to pro-
vide marketing outlets and facilities.
Here the poor small industrialists have
to competc with large scale companies
in the question of marketing. There-
fore, they arec not in a position to
fight. That is how they are being
pushed out. I think, from the point
of view of employment, small industries
should be given back the centre stage
which the Janata Party had given and
this Government pushed them off the
stage. If the Government comes for-
ward and gives a concrete assurance
and makes a statement herce  which
would satisfy mc that they are, in fact,
considering the small industrialists and
the small industry as a backbone of
our industrial development and not
treat 1t as an orphan child, I am pre-
pared to withdraw my opposition. But
I am surc, they will not do it. There-
forc, I risc to oppose this Ordinance.

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARD : I
beg to move :

“That the Bill further to amend
the Industries (Devclopment and
Regulation) Act, 1951, be taken into
consideration.”
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PROF. RUP CHAND PAL
(Heo ghly) : Mr. Deputy-Spcaker, Sir,
the Industrics (Devclopment and
Rcgulation) Amendment Bill has been
brought to take the right for the
Government to  reserve items  for
the small industries. As has becen
stated, no less than 837 items
arc rescrved for the small industries
Sut still  we sce that the small
industries cannot be protected by
the Government. It is just as therc
is the pronouncement of garibi hatao
but the poor people cannot be protec:
‘ted. Even after all the measurcs
taken by the Government and all the
pious proncuncemecnis made, the small
industry is "in distress. Rather I will
say that though the small-scale sector
plays a vital role in our cconomy and
accounts for more than 50 per cent of
our GDP and more than 26 or 27 per
cent of our total industrial cxports and
though 95 per ccent of the total
factories arc owned by the small-scale
sector, the present picture of this
sector is that it is gasping and a large
number of them are alrecady dead.
According to one estimatc, out of
5.5 lakh small industrial units, about
70,000 are sick and only in one Statc
about 10,000 of them arc closcd
involving about 10 lakh workers.

The smzll-scale industry which
has all along been upheld through the
Constitution and all other measures as
th¢ most appropriate industry in our
country which can provide employment
to a large section of pcople, has not
becnn protected by this Government
although pronouncements have been
mide. LCven in the 20-Point  Pro-
gramme it has been said that it is the
respousibility of thé Government to
protect the interests of the small-scale
scetor, it has bcen announced as the
priority scctor, the Rescrve Bank of
India has issued instructions to the
scheduled commercial banks to treat
the small-scale sector as a  priority
sector. But the small-scale units, at
least 70,000 of them, are sick and they
cannot be revived becausc of the

Goveérnment’s wrong policies, because.

of the Govcrnment’s step-motherly

attitude towards this vital sector.
1

It bas been rightly said by my -

colleague here—although T differ with
him on most of the points, - with most
of his views, at least on this one point
I do'grce...

(Interruptions)

MR. DEPUTY SPEAKER : You

should simply say you differ vehe-
mently.

SHRI SUNIL MAITRA (Calcutta
North East) : No, Sir, we all belong
to the Opposition.

PROF. RUP CHAND PAL : I am
happy to note that you agrec that the
simall-scale sector is being swallowed
by the multi-nationals.

According to a very recent survey,
uqdcrtaken by a very ceminent econo-
mist, Dr. Goyal, the multi-nationals—
not the MRTP companies or the
FERA companies—even after receiving
so many instructions from the Govern-
ment to bring down their  foreign
equity to 140 per cent or below, have
not cared to do s®. At least 300 such
cases have been mentioned in that
study.

They have startcd competing with
the small-scale sectur in drugs and
pharamaccuticals. As a  result, the
small-scale industry is facing a crisis.
A number of committees, like the
Sachar Committee and “others, parlja-
mentary committees, non-oflicial
committees, have made specific recom-
mendations on how to proteet the
small-scale industries, how to provide
them better marketing facilitics, how
to protect their marketing interests,
b.causc they cannot compete with the
multi-nationals. ‘

T will give some examples. Shoe-
making is resérved (o the small-scale
sector. But who is marketing theso
shoes which are manufactured in the
small-scalc scctor ? It is the Bata
Sho¢ Company. So far assseveral

1
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cngineering items produced' in the
small-scale sector are concerned, they
are markcted only by the multi-
nationals, who are minting money, who
are swallowing 2 major share of the
profits, leaving a very small share to
the actual manufacturers.

Similarly, biscuit is mentioned as
a subject reserved for the small-scale
sector. Yet, it is manufactured in our
country by multi-nationals, Tooth-
paste is declared as an item which is
again rcserved for the small-scalc scctor.
But what is the brand of tooth-paste
which we use cvery day morning ? It is
either Forhans, Colgate or somc Simi-
~lar brand which is manufactured and
marketed by multi-nationals. Soap is a
reserved item. Who manufactures it ?
The Hindustan Lever, which is the
Indian subsidiary of Unilever. 1low
can small-scale units compete with
these giants ?

Then I come to the question of
supply of raw materials to the small-
scale units, In spite of thc various
announcements made by the Govern-
ment that these units will be supplied
raw materials in time and that they
will not be starved of them, the posi-
tion is far from satisfactory. For
want of time, I will give only one
instance. So far as steel is concerned,
West Bengal has the concentration of
about 25 per cent of the small indu-
stries connccted with steel. [n fact,
one rcad in Calcutta is known as the
Ruhr of India. What is the positicn
today ? 3,000 units in the small-scale
secctar are closed for want of either
raw matcrials or marketing facilities.
The Small Industries Corporation of
West Bengal have approached the
Government of India (ime¢ and again
with the request, “Please give us the
raw materials, their timely supply is
required so that we can try to revive
the sick units and rehabilitate them’’.
But what is the result ? The Steel
Authority of India would not give you
the rcquired quantum of steel when
you need it ; on the other hand, when
“you do not necd it; they put pressure
on you to lift the stock., In that way,

the large amount of money of the
small scale unit is locked up in the
purchase of steel, which they do not
rcquire at that particular moment.

Time and again, this was brought
to the notice of the Central Govern-
ment by the Government of West
Bengal. What is the situation pre-
vailing in steel ? While the small
scale units are deprived of their raw
matcrial, the non-official channels
manage to get plenty of steel, which
they sell in the blackmarket. Though
the policy is supposed to cncoura ge
the small industries, they do not get
the raw materials in time. When there
is a huge supply, the hoarders unload

their supply in the market and there
is a fall in prices.

Then you find the Government is
pressurised by the Steel Authoritics,
now that we have amplec supply, you
stop piling. This cannot be the policy.

Sir, in this Amcendment Bill there
is nothing to quarrel. But it js going
to improve the situation in our
country, particularly in respect of the
problems being faced by thc smal]-
scale sector ? The number one problem
with the small scale industries is the
lack of adcquate credit from the
Scheduled Commercial Bunks, Although
it has been declared a priority sector,
not much of credit has becn provided
to them from these banks. I had in
occasion to go through somec of the
documents and annual reports of the
Scheduled Commercial Banks and I
found that the picture is dismal in
regard to the credit given to the small
scalc sector, credit given to the rural
industrics, credit given to  the back-
ward areas or where the small indus-
tries had sct up the new units. There
the problem is that the guarantees ure
required; sccurities are required in
such a manner that the small indys-
trics owners, or the promoters of such
small industries cannot afford to fulfil
the requircments. They arc harassed
as much as they can be. On the other
hand the monopoly houses, big
busincss, cat th¢ major share of this

cake. You know all these things.
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This was raised several times that only
one financial institution had given only
to two such houses—Tatas and
Birlas—more than one hundred crore
rupees and they did not pay back, on
the other hand, more than Rs. 2,000
crores are locked up with them from
these financial institutions. A large
amount duc from the twenty monopoly
houses has been written off, although
we as Members of Parliament are not
entitled to have full information
reﬁarding that., But the small-scale
scctor in every way is harassed. And
when the Government wants to mop
up excessive liquidity, the ncw mea-
sures are taken i.c. the cash resecrve
ratio goes up say from 8.5 to 9 or from
9 to 10. the first casunlity of whatever
measures of creadit squeeze that are
adopted by the Reserve Bank of India
and subsequently by the Scheduled
commercial Books is the small-scale
sector. The small-scale scctors are the
victims of another thing also. The
Government has  been  approached
several times on this scorc that the
Bills are not paid by the large and
medium houses. They have Ilimited
money. Altnough there are stipu-
lations that within 90 days, within 100
days, the bills will have to be paid by
the large houses, these business houses
not only do not pay within the speci-
fied time limit, but they arc also
looting the financial institutions. They
also deprive the small scale sector of
their dues for a long time. And in the
mean time because their resources are
limited, their bills are not paid in
time, the small scale sectors grow sick.
So, when we are looking into the
problem, we shall have to look at it
afresh.

We had a lot of differecnces with
the former Prime Minister, Shri Charan
Singh ; but he did one thing, at least
on one score that in the spherc of
cosmetics and certain other items, he
declared that certain brands will have
to pay tax,to the tunc of 105 per cent.
And you know what had happened ?
The multi-nationals engaged in toilets
and cosmetics had to find markets

abroad and the small industries were
benefited as a result of the above
measure then. In the toilets and
cosmetics which account for about
Rs. 500 crorcs, the small industries
are being pushed out of the market by
monop slists and multinationals.
Ponds—it is unimaginable, Sir,
that in a country like ours toilets
powder is manufactured by that
Company. Hair oil—that is reserved
for small industries is manufactured by
some multinational company. Tooth
paste—that 1s monopolised by some
multinational companies. But during
the days of Shri Charan Singh’s budget
there was a reservation and at least in
two or three spheres this small scale
sector had fpund a way out, the
multinationals could not just control
the markct and have it in their grip.
And because of somec incentives the
small scale sector had been revived,
although only a little bit. So, my plea
to thc Government would be that you
arc just bringing one amendment, the
Industries (Dcvelopment and Regula-
tion) Amcendment Bil!l. But you do not
implement whatever is already there.
For cxample, thc taxation policy of
the Government, about the excise
duty. The large scale scctor can
afford to have their contact men, to
have their advisers and others, they
can have their barristors and lawyers
to go to the courts and thousands of
crores of rupees in the form of excise
duty can be locked up in the form of
litigation.

SHR1 SUNIL MAITRA : Even
aftcr litigation, they are not paying.

PROF. RUP CHAND PAL:
What will happen to the small scale
scctor ? Time and again in rzspect of
this import; customs and all thesc
measurcs, the G ivernment 1S just
making charnges. I have met sume
pcople. They say, ‘We arc unable to
just understand the implications of
certain changes being made day-te-day
nor we have the money to find the ,
Services of cxperts in this line. So
we are the worst sufferers as result of
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all these decisions.” Even if somctimes
decisions are made, the so-called
measures are taken in favour of the
small scale sector, the benefits do not
reach them because they do nor
understand the implications of the
measures because they will have to
understand themselves, they cannot
rcquisition the services of experts for
which they will have to pay, which
they cannot afford. In the mcan time
certain other changes have come and
the multinationals and monopoly
houscs through their intelligence,
through manocuvring just enjoy and
swiallow the bencfits that have been
meant for the small scale scctor,

So, my carncst appcal fo the
Government would be this. If ycu
are at all serious, you should have to
make onec comprchensive legislation
with a strong political will to streng-
then the small scale scctor which 1is
vital to our cconomy, which is vital
to our further ¢conomic development.

st | |vg A (TIE) ¢ AT
wgiaa, fergea™ A1 g9 A1T AT TG
Atag wifen 5 etenfos & 7 & gai2
¥ s IEFT 1097 TF 2 ) FEA S0
CIC FAY off, v & wfww 29 =g
qx &Y garg Agf FwAr g |, 218 41
AT gy A2 & q97E AN F arg
ATGT AW IHY & AN AT H qwl-
uq fag § 1

Ar-AM AR qgIT AT T 0
qra F& AN 7 qgi FE 9@ Fvewd g,
WSIHTT §, TIAH 937 T §&d Faq
FSIT AN | AT T & FrL-709 |
BT IYIT FATAT FIEA & | Ig ATTTT
aeq 3| afra § oraw FgAT A1ZAT
gfFaud FA!28 FIATT FEWT af1eT

T AT A gFEar ¥ E) o9
FAT TCH G AT TIT FEA TG
T T AT QY ATTFT FEA gAAT
wART T8 91 F 3@ F1AT F AT
9T ATT 3T T F1 TAF qFS | AT
ST gmega Fear § gg goga ¥ arag
a1 # arqEr audT FG7 § 1 uF a1
& 91 B IR AT qAqray & |

ST B SIN ATIT M IE
AT H T IIAAT FEAT HTAANT geofy
giEa ¥ fr Fop T A Ay §
TYITT FT F6T 7T | 7L fF5 F 6o
T w2 ST At go § afEw
ggt av ag-78 s ufg & fa=m
gave FT fau § w18 @ )
Fgrad St sfgmrd & § T gEvg 99
it a1 BF § S made av A
TN AT g, IAFT T GATH
IGTE 4 TF FHIT § | TH AR
X a1F o A FE@ BOTE )
oF arg T gy vEr g fa g
gwg? fagsv @tv afas fas
forat Averor faan gem 2, 3 o9
AT &1 TadE T Ad @ | gaqe
Fed YATHT FATT 7gd & | § aqaar
g fr a0 A9 ¥ o Ara AWl wifeg
far el =01eY 41 &Y s@ve faw qooa
97 & 1 gfagrw' godsg w0
STy, S A A F91 fEar sramr
ST ATEdd ¥ I T § | $O a3-
F1 afur1d &@Y< uaHfas qqd g3
FT @19 SaaT fomerd & fagsz
SHIT F A7 § AT AFT F gIAS FY

g & em uia ¥ ger el 7 ag

arg <@r & g afgsrd &
g IH1T § TNA geT a7 § AT
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SHYT AFT gl AW AT AT G )
AT GATHT FHIT § | gAlIT 37 qE
& mgu &1 Qad & faw 3T @y ay
g fagd arfer N & aquF ¢
qT @1 FHT T §, o1 Hgaq FET
g & | AfFT FT AU IT AW
IAT 3 fEu o § o1 gEdE FI W
&1 zox fau arewr U¥ TraRavd
gt Trsat w1 A T Fifge d
sgi-srgt Ua sitenfus &g § agi
TIARFAE S G | ITFT @
aft fgo @A =ifgo 1 G Fraar
ST FTEAFTIN § &7 A1T & AT AT
F 17 O I & 719 9T IT AW
F AT g & oSt (FAFr q19-
wasar g afer YATET@Y 1 &1 A1y
21 ¥ gFIT BIF IA A S=Afa
agr 31 qray |

gl arqg ag g fF agi g
Afg®TA 93 & 9 a7 CFgIE AEN & |
FYT F& U FH F4139 foad gqz
geeal 1 7 wifsa afsa v =g
qYg F IAIM FY JIig FIGTZC | 79
FY G AT OF ATTHT qrawT F A
A F A F1H FET F@ § | Faga
SO F & fag dve w43 & foag
10 ST FAFHTA F q1F 197 9T 2,
T a9 & fau gg g afgsra F
qIg FTAT 9EAT § | IR TFHT 3
FFHT AT 93T 8 |

# qq oY 7T Agiqy F I19 18

gUET AFKT TAT AT qY AZIERT A
qd @grufa gds  ggaw fam
ae @t F T ogaEr arw frear g
AfFT £ F19 T44T § TAFT JG@T A

ATIFITAT & 1 T B ¥ 19 & fAu
339 g Hige 7). W@ &1 a8 Fg
fear strar & fv wrgw gaR o AdY
1 27 avg afgwifzal & #ror ga
BIE ST FIAT &Y FIR QRATAT HT
ATHAT FIAT q3ar g | qq-faesy
afag” a19d a41$ 4Y | ga¥ F15 Hraar
AT TE AT | gAR T a1 AR
Taw stz 9 w-gve @ fagar §)
FAFT ST 9T AT, I@H qog
A @ g g wRar & g
999 g aFd | “Ar-fefezar greedy”
AMTH F9797 § | 9gf 9T uFqgIe @ FF
g ol arra¥ geffrad @A W@
& | gfafatad 71 ITH g A8
fagar « g7 W garT qray #1 qrdy,
fastery, Tata e 61 & T a7
FT a@THT 7 gAY @A &

15 3raEd, 1983 &t =rady gfar
UiEN T §od qEOqTIHE T AT A
SglT Fgr fF 3@ oAw F s 9A
1T F AT FIgAY § oS AW
FAFT FI8T & | gy &1 faofg ferar
g fF BRI 3T aIrT JIET,
IAHT ATH FIGTEY | §F THIT &Y
AT &7 fFa IHIT A groerddew
1T, T I@T A 1T § | AIY GATH
F1 A1 FEAT AEATE | 7 & frr
9-38 1T F) AE IH1E FFw Sy
g, fFa% F1or degma gar &
TIegAT IS F AT W T ST 4T
NeFAT FIT & | UTEATT FF g&
sy # Sigh 4 fad awara ¥ &

(dEdY &, 9% A1 & g ore §,

FgT AT FIT G @Gl ¥ 1 g O

SFEIFC A frar §; Saw qUq
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[#Y @@=eg )

FIAT § AT FrI-ATT THF &1 LT
FI AT &1 GYgWA A AT
xfa e oY sfa uere &7 D Iy
g, d ¥ feaR o qAT ] A8 AT
& a1y @ wdr A Tty T
& AT FUT FT I E | ®AFY A19 AT
FUT |

A1qy % Tew Iarar g fF e
g & fag argR srgEEd foa
FT N foa a1 ag g@a T8 4971
gFa £ wfwa gar o MaEn F539
AT T T@ GG T ATISES FI &)
®E dlRIAT wAT @ E 1 g @
ATT 3G |

aady gfagg Fora § &rdfes
g&s &, 98 & AAar g | §AFT AT
Far w37 Ara Afgwrdaor g I
afg®ifcal &1 F-Ff Fa1 FT 919
S 9TATH FIF & fag A7 fgar 3
T F aqr FF &5 @ faar g
W | § agh a1 gidy & T
&g qqr g fw S ard agi wEr
arefr § SFAY FIE ¥ sATA AW E ar
Tl AT §, STF FAET FH FIQ £ AT
A8 w7 § | AT eara fear qrg Ay
BIE-BIE IAT FgT 999 FFT 8§ |
w1 "o 7 vy arfgwrfar & arg
FE B, IAH TFT AN AT FE g1 S
GIEAWS FTLTRAA §  IqF &<
T AT 1999 AT TH-UF AgH
W WET 5, 6 WET ST g WA
g & qeY arar § | AFT Y wrgA)
%1 TG 1A g | FH-FHY JIHFT IFD

fog g1 agar & wigw fasEy &
fag | fawifre sarar 3FarT w2t §
afed st 35 fawfar gidr & 9ad
WIEH JeE) fAFFdr 31 aga s
aAFT A7 fawifea qrar &1 a7
T THT FOLEIY F1 qAGTAT FTEA
g | 19 fafera sx og fag aray 1
faa®Yy ararg & #Ag & ax &t
IFTT & HTH G 9T T FET 18T
g Hagarg f& sax fag sr
F19T § ITH O gEas fAFraFsT ag
GETE AT ITF! ITTH FT I | & BIT
S T frad ao g & e fraq
TEFFTT IAF 909G T §, TEFT AT
3G | AFT g EGFTI TAAIA AT FATT
FTT gAY 971 77 AEAT 2 fRaAr
ST | FIAAT T €FFET AGT  FAT

FUT ITFT ATATY ®IAT 2 fgar 1w
$o THo ATEo &1 FEFFTT ATAT § |
afgal geqsET A7 g 99 ¥ TN
3@ A ara ag g fx fray =Y #d
FIAA 1 TAFTA ALY 1T & | &<
q17 IFF A9 & fago ergd favrm ¥
ot S 9AE fag #1FT §, I@N ¢F
gea® fawra g a1 IFF1 97 WAL &l
grar g | 9 ¥ gul afaw ard g |
gIeNe ¥ 19 ar Agi & Ter e &9
FY AT FE W g EGFET AT 9§ H
I E 1 g A AT qUIT AN Q@
qY 1% oA Ag @Yy & s |a
T qfg @ srdr &1 A I
FATAT TATA ST §, ATAT Fq1faar
gET &1 T AR & qTF 1T
¥ 8 gt wig g1 19 @ fF fa
GAT { ATTH GIH A @A 8 | AT
arFr wifas qoad § 1 F gUHd §
fr g a1 gacd § AT q A
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&1 wAwr Sany sFww fAadr g
3T A gwrx wig @ g, frmar
WY &1 DB IWMT gAIA A At
gy Afw & S anaFT I AT § A
afl T&T g gHAr g T ATTHT AT
WIEAT §, S ATIFT IERT §, IAF
AT F ATT A1 |

st &g T Q@Y (FIAYR) ¢
g faga®: &1 T@E@ A1 FEAT G
gENT | X ATAR FEET  HTAZ AT
ara g 1 =g fagas FY @19 &1 gF
#1707 ag g f arad I9 ey |
g fqorg S9a9 1983 @7 f3ar ar
N uF grer gga s faorg faar qar
g7 IGFY AATIW IAT F ST AT
FIAT Frgd 4 A9 fwar 1 &g

IaF qrarx I fauqa®w Fqr FI HIT
gHIR rax ATd at F1E qewrAr qrey

qrg @ ZIdT | TW Us 99 HiE
v & FH ¥ FH a9 g9 g fray
WY &% ¥ g fagas @ @wad )
AfFT ang 487 @IQ | AEGIRW G
q19 w7 faar | Ogr #4 AT g, Ig
fasreotg w99 & 1 ST9HT TF AT
@ g% % § fF =[0g wgca &1 wigdAr
gY, Ty, sEqrdy ATadr g, g
HEIRY F TT & HIX A H IAWT
arrg faga® &7 Ta®9 & aa § | arfax
T I3 F ATIVTFAT ATTH] 47 98
78 Y| FTTUF ¥ qF 3 AAIL

fEgr ST GFIT UT ST AT a7y A

gYerr 1 AT GFAT o7 a1 A A TF
a@Yar a1 qzg faq stz Ad & STy
aY F9 € gEgd @St g ATl |
17 20-25 faT s& F¥ faguw & &9

¥ gagr @ ar alr @ gfgaq agy
g Y |

Tg g3q ¥ gfagra &1 qamE «
aga @41 gs & T Fel war g fw
ag dgd 3T #IAUY § | W 7 gHAY
#eq fwar | wfeq ag 39 f5 gfa-
arT § ag WY ggewr § fF 3@ 9w1%
F el #1 fagas & &7 & o1ar
g1t T fF searRw @ F&F feg
TG FAAY T 27 F fau fagaw
AT FY gt 917 FV141 910 T Hegl-
QW T OF gawRT @er fEar g |
FMT vgr fwgr Sar &l @ gFIR
diferr AN orn famaw afd }
I AT TEHT S <@ ag A AT
¥ Fgg g Ay gRa @r fr =h
FEeq FATT qfeq #1 0F TT-g@HIA
fagas & <Y grad Trag 9§ &<
T fagr & "afus g1 18 (@)
I & Fqaa uwm fagas g
fast & &7 & ety 79 argw 97 §feq
g1 T gatfa  faqrz @ar ar
wTag 9g wigde faq g & qe &
fagr srar &te g g#re qLg &1
GHA Wl @UF E ¥ a9 S |
zafig gz fagi iFx & fog
N&1¥ fagas 73 § 39 a7 Trdfiqr-
qFF fagre grar =ifed

Y A agt & 1 q3 § I
QYETAT AL AMEAT | FAT IT FAWN
Y 1T gE0 g5 A1 EATH e F AR

qifed | 9T IIT AT A9 W

81 W AT A AT g, qT g §
fr zrar Sawt & @ & | wwaEra
fradY @sng & 1 #49ifs 990 garer
FAAT TIQET § 6 dver qrer ) |9
ag T T ¥ 77.90 ¥ &7 faw
Tqr | Agenr il & a3y gErg
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[»ft aTgRi@ 9]

A A § q3eg Tl o1 FEAT I
FY rd Y @ Ig 9% g fawsr 36
aq ¥ eara Ay fear 1 e & guTT
o ¥ gy winw § w1 ggl 9%
giwA Fai fawer @iy § 7 FAifE
FAGEUT Fgar &1 VE © | BHII
ge¥et 3w T g STAT O7F AITET
VAT A 19T JTEAT g | AL AT gH
70 FAT F @ A g srarEl 100
FAT § AT 200 FIIT I FH
FIX AT G| TH 1T A AT AT
@ FIT g2 AAGAT  FATH 4T |
g7y gATR del AIEr & A Sl
DAA1T  FAT IFFHT FATd G ql
witdrg & ofFa gaF feamm ¥ w9
qr FARNFT 7 Agh TEE AW F AR
aMs ST A% | Y 39§ &
qiegq & T AT AT F ST AL
grat FY grxfa w1 f3ayr Brar

AT GIWMAY A ABIT AT F2T BT
wig # fEgrEr @IS FAIE AT
FIA-go9] T 9Ta9 QGT FLGT 97
@@ AT AT IR ST AT AT
NEFT gH T AT 9EAd d | TR
Zrer T @rzr AY gezfa st y7ars
0% 9YF NY WA AT 4gd 971
Frewr g1 e frma 41 F@T S
gaTer ar I91% § ag afeFifay ay
qa Ag1 ¢ gFar, afwd arer atw anar
¥ gFa § 1 safaw aww geEn g
qw & @ @y af fagd @

. WEETAIT FT IIFTL TH gaAT HEZIFTY
%1 1% facar=iT g A7 | IEh g
¥ gg s Afa §, var AU wrdq

g1

FAiET SATT gy a1y 0% g faq
93 fa=rT grar F1fgd | S Y @
SUIT | g9IR 7eT 939 ¥ AT F
g FET TTF7 FT arg T AT ¢ forad
FX @M@ {gT @ AgY I A%
9FA F | 9T OIS argY w1 FAMT
AT are ¥7afq g@ 9F7 g7 T
e & faaa i€ geagt agf & 1 fraw
al @arar«as fr 1,000 et T
A1 AAZT A 7.87 T gL e
=ifed 9% qeafawar ag § fF g
4 ©7% Y ghga & famar § IR
T 1T F=X W [T & | o dlo
¥ 8T a9gT FE AT A qrare H
g7 forar ¥ g ard 9IS ¢ o

MoArg d1 A Ay qqgL &
far agd @ar2 93 98 99 FST 93
g 1 greafaFar aga faada | agi

qF AN AT ATFE AT & @ Yar

qdar g fe wgrear aidy #1 Uw-Usy
FTAYAT AITT & FIFI7E1 997, 93
greafaxar arg ¢ & faard v ¥
faadt w7ar § % oF arx a=q w2w
§ arET aTEr Awg y #1 graq fwy
fo fra avg T @ fag ®E
geg AT AN F arL #H fawiv FvAy
Fifed 1 arsr F+7 evanfy a7 Fe-
afg aYal 1 g9 97 @ g, e
syq srfgantfeaY 47 wearare F Arean
¥ atu war g 1. 398 gfFa 9 F fax
argT I o Ig¥ arar [ifgd, dar
¥ 3y faga 0T 2 |

W@ 3N fawrn F weara Ay
ard, a8 ar s-1fgT & | geawsy §
AT oAFer 35 Gfamd I G173
gu 1 Fegar FfNg e weanm
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@« foeg guagw & 35 sfawa @
#1T NI AT § A anfat 9
Y_W %1 Zraq #aT gy ?
wgi oF AT AT § | JSAAW
¥ geg At FT Wi F I K an
F @I FT &7 T § | IAT T FA
aZY §F 7 § Qa1 F uF I A A1
HTAT AIFAT § | ASANIY  FAT AFH
giiaz fafude & At & *gl Fear
I &1 Fwar g @l § fosw
56, T@E | TG AT TZ FTW@MAT
gre 17 ST QT & FAifE geawaAwm
WA 7 S & JE (AFE)  IANHT
gt oY, fogsr witde &, ag 50
. sfema A awgY IFF Ag) & | 79-
fam Az} f& Svsl A a9 4 §
afew gafay fe gea 741 g+ awg
FIATAT 12T € 1 38 F10 ] fE g
FITEMT 97 g1 &1 ] |
wgl aF qF1 & & 2T 47 A1F ¢
w2 gail & fag, fag faag Y aig
&, ag a1 & w11 f7 gHIR AsTRW
71 faw famm &S qad #71 o,
F#1 AT FNaT SarR FHTARIT & 937
nF q97 WA g9 ST 9 & oW
GIET I |ATAT AT 49T § &7,
graz fasr & | oslt ¢ 9@ T8 &
#7 guy gfss mif g A4 v qa faw
fanw ¥ us F1T 10 1@ AT 6T §
Qw1 F5 fFar191, FF 15 AT €7
faq ¥\ afes 97 Q7 gav amr &t
gw wgh & afgwrfal F s9d a2
g1 % &I & o A1 3 qa¥
e FT @1 ¥ oFgr 3 fr AfEg,
wiqh gegsu faqadqany & d w7

g, fag g% & Fra9, fdq siaafe

STy WIgd §, I forg IFIT X

TTENT FIA 9@ FY §, WA R
HTAT 1 AT9Y XAT 78T 7 F IqN
YEA ATCHFAT FAT GE¥E FEAT |
I6 TFIX F %2 I719 49 50 79 |
FZA F1acaT ag § 5 aw (o= Wy
N F AT FFTAT AT T §,
JAFT FIAT qgT AT g A WeaT-
ATT T AT 0T F AU AT ] |

25 AT &9T  FTr QIFAT Y
AVITIT & fag §, faad atez s
THIT §A S F FA7G, AZ ATHF &
g9 gAa g, areafaFar ad Fq1 g 7
IG 25 gATT &I T 19T & 919
FLEAM § 2 AT &IY, faetr Iapny
¥ d W gu § agl fasge dan
TEAT | IWF AT AT qTIAY A F
ATAT g T 5 AT RIT IgHT 40
AT QAT 93aT & | AT FeqdAr
FIfSg £ 25 AT AU E FF A FI
7 BT TIT & THIL A I AT X &
A w | arer W @war g 5 ogR
ag w1 atfag F Tl § «49ifs
& aiqr @1 Tar, fSsr 9T ¥
ATAT @T TAT, FAT AT I @IH ATAT
Y| T@ a<@ ¥ @I F @A A
sqar arfaq srar giews g )

& g w7 & frIgw sEar
w1gar g fo ag Y &t § 6 e aga
w6 &7 ¥ fraw a1 @ &, o<y 4T
7 fraul &1 o9 T (AT ATY

. 3T fgury &1 25 gfawd wszrEre

W gzrarad ar & sgat g fF 2, 4, 5,
a7 a1T AT fagy T F9TIY, 9TY
ag a1 fawra &rF AT | oI My
ag A § AV AT ATHATT AN WAATE
¥ o §
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[ &g TE qTS]

g7 weE & gig ¥ 5w fagas &1
FRIT FIATE |

st freaTd e wgre (NAATS):
Sareger @iy, ¥ gEEly SAwHE
ge Weww Az faw 1984 FT
egTIa FIATE | HAY AL qg AT
fae o1 & Ig &1 earag § gafag
Fiar g fF g9 & aftg & aga @
wore T T o fafaady greedq &1
zgrar fadr a7 39 I3 A TG
F afg @t &1 Arfas atr g7 7w9q
gy ¥ qg7 g wgraar faeph | /7
F1T A 872 Arzery zq faq & =fzw
 TuTa e oY fgfan?y geedtw
¥ srarge fFe 3 | 977 29 gre-q1g
aF v wigu T fag ¥ ver i
Frgadl @itw & =TA arEfad FTAT
FIEAT | AqTT FE-HFWA Q-8
T@l § I dIA TFANS I UEAIAT
frar & f asY-aeY go=edld % aq
BIT-BIE ATEITY T 9% ITT & fAQ
A1ITAF &, ST AZHT I4 ATV
gUTETTS &1 @ A% fR9%1 a7 A
872 HITTEH & AIT VW Z | THFT
vATT ag gar f¥ za Igt.ad
guardlyr  f¥FFY ®IAI9E SR8
HITTTY § G 74 AT G-
TATA THS TUTVS Fl §FT BR-QIT
Ay YT AZN FT ATAY AP
BTN AT Ty oY aTg 4, I@ 9
Mg 97 A9 IgF g@ & qfas
T fggr & 1- 99 ArgT 2-9Y A
uifee far § & T9¥7 wawd ag
ga fF o waI & wrvzvy fow &
Ifen ¥ o Hw A7 o fafagd

RUSEENT @R E gwar o % faw
F FIFL BI-BI T AGAT Sraa
qATIT FT HA A -SEH AT WH FI
frar 1+ & oF SRrgIw Rar g faardd
¥ faxgqu &Y 1 v FrEA F@EIIM
fas g« g1 & 1 %@ fAar ¥ sqgT @
g AT A1 § FTID FIST a9 ¥
1 T FTAT § AR TFGA AT G
AT IV EY FIS FI BIIY FT FIH
g g% &< faar | er9w F1 F1H

ATY FMAT G A 872 ATZTF A ¥ R
faa® stftg & e @&a s T &
T AT AT qGT FL HFA A
wfsq g% Ao IFvr Az & faar
Tqr SafF IAFT IQFT ATIHG A
Famar Fifga 1 gueedtar fearddiz oYz
AroE FFFITE FAeaT ¥ qfww § §w
g7 H sgaEdy Ay 1 famd gfvg
¥ Fe-a3 MANTA ZTIAR F1 T AT
g9 TET FATGHT 199 qN & 3wa 7
2 IFF FIST BITA FT ATEEq 3
feary =1 ST HIO FH IFIT FT
HIFTH T 4% -a3 A1 &y 30 &Y fax
QIS T SUTTI(S & q§7 F] GIEHT
fra gmr7 ¥ A1 G ?

gy 57 Waarsr 7 RIT aa9-
Zrze fqe &) 39 @Y 3F gHIT y
gl s graify aqagz &1 F0g1
QT Ig9 A9 o fqar | 3g4 o Fq
agr arEEy @® FT faar fx o1 wqsr
a1 § IHFT BIT-BITHRT FHT FY

g a1 ¥ I97 § | g@ W AT
THeT FOFEZVT  FT FTH 47 JI 1T

T 7T A aifee w7 g §

uq & groE gF qfeq s gg@iaT
2 WiYT Q1§ | gTe I FT AT
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NI A e &1 faear =ifgg
afeT Ar9x TITHE Hew@fHT AW
et g1 gH IEH F1 waud adl g,
gIFIT EIF! AT AT M | ged
WIq 93 ITASH FT | AT FIFI &
SY FTH FA ATT GO E, A AT &I
FIH T &, ST JAT Farqfey
WY agi qrad g g SEw o FY
ag #19 WY ¥5-a% IAAA F1 AT
we 7T faar g 1 & g« & 341 A9 €
HEl qT A FI§ ATHT 5qFEqT AT
Frdr & ? qradr aggqe FefET
a7 TiRqfoy EEr M 1933 A
TAY g€ & IuAT FAL FT F5EAE TR
3T 98-33 SharU A7 FiEy T Ffow

FLE & aifs 37 @t w1 Fi
qifes gra T 811 g9 qeg F1
sqqeqT § 9g fafega add ¥ Oar
St Frfgm ) /A ST ogawr syaeqr
dTeq FT |

MR, DEPUTY SPEAKER : Mr,
Vyas, have you ever concluded your
speech in five minutes at any time in
all these four years ? No. Therefore,

you can continue tomorrow.
18.00 brs.

The Lok Sabha then adjourned til|
cleven ¢/ the clock of Friday
Marchk 2, 1984/ Phalguna
12, 1905 (Saka)
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